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LOK SABHA

'w'dnudcy Hay 8, 1078/Vaisakha 18,
1600 (Salea)

——

The Lok Sabha met at Eleven of the
Clock

[MR. ‘SexaxER in the Chair]
ORAL ANSWERS TO QUESTIONS
Exploitation of power in Ladakh

*947, SHRIMATI PARVATHI DEVI:
Will the Minister of ENERGY be

(a) whether according to investi-
gation made so far the mountain-
locked Ladakh in J&K State hag a
730 MW hydel power potential;

(b) the schemes at present under
consideration for exploitation of
‘power in Ladakh; and

(c) what other feasible gchemes
are likely to be taken up in this
-distriet?

THE MINISTER OF ENERCY
(SHRI P. RAMACHANDRAN): (a)
"The hydro-electric gurvey carried out
in the mid-fifties by the Power Wing
of the erstwhile Central Water and
Power Commission had assessed the
Hydro-electric potential of Jammu &
‘Kashmir State as 3590 MW at 60 per
cent Joad factor. Op acount, possibly,
of lack of gufficient dats, no potential
gite was jdentified in Ladakh at that
‘time. However, the State Govern-
ment have intimated that according to

a préliminary reconnalssance survey,
ﬂu hydro-electric potentis] in- Ladakh
931 1L§—1.

2
as ostimated by them is roughly
about 700 MW. The Central Electri-
city Authority has been requested to
look into the Jetaily while carrying
out the reassessment of the hydro-
electric potential survey in the coun-
try.

(b) and (c). Work is in progress
on the first phase of the Stakna
Hydro-electric project for installation
of two units of 2 MW each. A micro
hyde] station with three units of 500
KW is also under construction in
Kargil. The State Government have
also intimated that they are consider-
ing the following schemes:—

1. Banikhar hydel

2. Parkhachik hydel

3. Nemu hydel; and

4. Micro hyde] schemes.

siweft qrielt Y ;e # o
Amar # ga-faorelt &ar ¥ o Tl @
afer o ©@ awq dww 2 FmATE
fiesrolr goeew & 1| faoeft & faww
¥ ererer ¥w w7 ww ¥ Fewwrgwrer &
& s sielt of & s Wl § e
were ¥ fawrefY w1 wengw vy ¥ fog
T H W Do ay o F
T Ty ? wowAr o fesrelt afcsar
wx ot grft 7

mﬁw—ﬁwﬂﬂmm!ﬁ
WATRY 9T FORTT farerT W T € ?
¥ 9 fvmam oy ek fisar wam i
ag w0 gy ?

SHRI P. RAMACHANDRAN: . In
the Ladakh grea, a micro hydel station
is under construction in Stakna,
Phase 1. In the Ladakh area, there
are other schemey which I mentioned,
according to the State Goverament,
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roughly about 700 MW

il con b considersd, ‘Dot with W
these schemes we find that the State
Government has not found enough
demand potential there. That is why
they are trying to meet the demand
there with the small schemes that are
under eon.lldmuon.

mmm wﬂw&q‘f
aHf ATt WY WA # ST g O
fewdy Gt w o wErar ¥ v
Targw § 7w weT< Frdant 8
An G ®C w1 DAl 9T faar
woft ! o & qeft fieorelt dar Y wr
awdt § 1 &W 9T FTTEY W@y Uw
g ?

SHR! P, RAMACHANDRAN: Sir,
Ladakh ig a sparsely populated area.
Even if you generate more power, the
question of distribution will arise and
it will be difficult for distributing the
power that is available there, That
is why some of the power that is
generated is being useq for defence
purposeg and also in a few villages
there for electrification purposes.
That is why larger schemes are not
taken into consideration.

wadt wenlix fog: wadT sl
oY & wgr & f srgver oficar & faoret &Y
e wR & 1 faorel wgi dur v H
s oY wew, % feed F emgw B
W1 £T 39 ard fawdt ) agt v
o awelt & 1 w@ & wwran fggew
& ww xamel # faorefy o aga Y }
T agt ga fworstt o dur wTawd
¥ =gt v fawelt e wT ¥ 37 w7
e frw wm wT ag fawedt gat
ETRi R AT T awr 0 T H W
¥ wefte wely oft o e fA T & 7

SHR! p. RAMACHANDRAN: Sir,
we have to consider in the matier of
elgetricity generation the cost of
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mu%vz‘:dﬂi‘: tt::t As far as

Ladukh area is concerned, even now
for the small schemes that I have just
suggested, the cost of production of
power will be, per Kw hour ranging
from Rs. 20,000 to Rs. 42,000, whereas
the general cost of major hydel-
power shoulq be about Rs. 4000 to
Rs. 5000. In addition to that, the
transmission will have to go over 100
odd kilometres or even meore. We
must examine whether it i{g worth-
while. The demand in Jammu and
Kuashmir is limited. Even for meet-
ing that demand, whenever there is
a shortfall, we are trying to supply
from the Northern 'Grid to aress
where there is scarcity.

wqeuTy  wfrerfadt w1 fmed W
forafare wom

*948. ot v weew feog : w7 Nw
weft qg war WY e w45 e

(%) w1 wORTT wY ¥W o Y
st § fie v woeTe & wrateal
ot fawrit # v Q% wsE whe-
wifdi &1 fo g 10% 15 af 7y o
g a7 ) § et o aed wq & P
FRAT wTaT § ;

(%) ¥ srarrwa/faamt # AX
sfmft o ge feeft § o sy
gy whawfcdt & afessanr gt dar
WA g

(1) = T WA wiE-
wifcat ¥y Zaredt w g frgfrr W
orfe & frafrg v & Semm 9T
et st & W



THE ‘MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): * (a) Yes, Sir.
Government are considering a pro-
posal for restructing of Grede IV
of the Thdisn Economic Service and
Indian ~Statistical Service. Pending
a final decision on this proposal,
some vacancies of Research Officers
in this Grade have been fllled from
time to time by promotion on a purely
ad hoc basis; some of these appoint-
ments are continuing for more than
10 years,

(b) 'I‘he tota]l number of ad hoc
appointments in Grade. IV posts
which have continueg for more than
10 years is 45 in the Indian Economic
Service and 30 in the Indian Statisti-
ca] Service,

Ay these appointments are ad hoc,
no common genlority list of officers
holding such appointments has been
prepared.

(e) No, Sir.

(d) The pumber of ad hoc appoin-
tees to Grade IV posts in both Ser-
vices who have sinee retired is 27.

=it wim www fag : SeaE, ot of &
w9 9T § wg7 & fn gowre wrehm
wifaw = o Wi wifersd dur
® I¥ v & O HOAM K & T
qefaare w W &1 & AT wgen
g fir ag s wredlt w1 ww ow g0
EY ST WY N 9§ § 5 Ay,
T WIET 9T ¥ T W W{EEE
sl w1 97 a1 &1 " oga
ww faar sdem 7

SHRI S. D. PATIL: The mater is
already under consideration. It will
be decided very shortly. It has been
reterred to the concerned authorities

for processing. After that, we will
have to consider how much benefit
we can give to them; but I am afraid
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that those who-are already working
:nz::emh Officery may not get that

st vy wew fog: & @Ay oft &
STyt W g for wrewrd fanat 3§ ad
frafierdl ® fired wwa & arw Frafire
forar wrer & e e wfes
o e wifed dr G i ¥
zq ad ¥ ofir wag & ok W ¥,
TaETn o § wrd & < whrerfoy oy
frafm sy ¥ mramr ot 8 7 ag
agw @51 wara § fis 1515 Wy @F
oY &aT wT qE § Ag qeErE W A fY
fzra< 1 7T 9T IwwT F1E ot qfrafr
wt wrW At e 1 & srrar amg g
fir af wawt w frae & aran § a1 v
7 fradl w7 a@wd 9T g3 fware
w4y ?

SHRI S. D. PATIL; In para (b) of
the reply, I have already said that
as these appointments are ad hoc,
there is no possibility of promoting
them. There are channels of pro-
motion, when the services are regu-
larized. Here, in this particular case,
since they are purely ad hoc appoint-
ments, taken from the Senior Ine
vestigators, they cannot be regularized
—because there are difficulties. As
and when wvacancies arise, they are
created, purely on exigency basis. So,
they cannot enjoy the status. Be-
cause if they are given the status of
regular gervice, then they are regular-
ly enrolled in {he Indian Economie
Service as well us the Indian Stalisti-
cal Service. It means that it assumes
more jmportance; and those who are
directly recruited, are affected.

wto Twelt fog : Ao oY A wgr g v
wrae AT e ff & oY wr
wran dfearfedy foee 7w 3 ofedwe
» e Fodda Qo 7 wre
wwide g § 1w Afrfed fres
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w9t & ey woedk § 7w
wfveifenr wwwir § o war ow oy W
wfrmfolr faer xamdn 7

BHRI 8. D. PATIL: I have already
stated that these are purely ad hoc
appointments. It is not a question of
preparing a senlority list. As far as
the benefits are concerned, they are
not affected—ag far as thé “pay s
concerned. Ag far ag the retirements
besiefity are concerned....

MR. SPEAKER: They won't get
promotion.

SHRI S. D, PATIL: They get in-
crease in pay. In regard to it, they
ure not affected. (Interruptions) The
question is, if you regularize them, it
affects other categories.

Amam.Arunachal Pradesh boundary
demarcation

*949. SHRI PURNA NARAYAN
SINHA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is any dispute
between the Governments of Assam
and Arunachal Pradesh over the
demarcation of boundary Thetween
the two States;

(b) if so, what are the regions of
either State where the dispute exists
and what steps are being taken to
.x'unlve the disputes; and

(c) what more time will be re-
quired to reach seftlement over these
disputes, if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). There havg been certain
difficulties in regard to physical de-
marcation of the Assam-Arunachal
boundary which- are -being sorted out
through mutual discussions between
the two Glovernments and with the

MAY 3, 1878
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assistance of ¢he Survey of ndis.
Bftorts are being made to expedite the
demarcation work

m: PURNANARAYAN BINHA:
The North-sastern States were re-
organised in 1971. In 1078, gver a dozen
students of the Lakhimpur District
out of some twentytwo who went for
a pienic somewhere on the bank of
Kimin river were attacked ms intrue
dars and killed by Arunachal Tribals,
because the bank of thg river is dis-
puted between Arunachal and Assam.
In 1974 some Apatani tribals living in
the plain arews of Assam were evicted
by the revenue auhorlties of Lakhim-
pur district and there was some
trouble. Last year, some Aka tribals
of Kameng Distriet claimed large
areas of lind of Darreng District In
occupation of Assam settlers at
Bhalukpung areas. There were some
other tribal ralds also in an area in
my constituency. In view of these
ineidents and in view of the impor-
tance of the area, may I know from
the hon. Minister what is the total
length of Assam-Arunacha] boundary
and how many Deputy Commissioners
have been engaged in mutual discus-
sions on either side and whether the
Geological Survey of India also has
been assoclated to assist the revenue
authorities to correctly demarcate the
boundary and how long it will take
for the officer; to complete the de-
marcation work?

SHRI DHANIK LAL MANDAL:
There are 716 kilo metreg of boun-
dary lines between Assam and Aruna-
chal, spread over five districts of
Arunachal Pradesh. In 1878 and 1077
both the Chiet Minfsters met and
revieweg the position. They are satis-
fled with fhe progress. 388 km of
areag have already been demarcated.
The demarcation of the rest of the
areas is in progress.

SHRI PURNANARAYAN SINHA:
Does the hon. Minister know that the
people of Assam und Arunschal are
6f the sams ethaic group and they
have been living together for gens-



done in a better way?

MR. BPEAKER: That does not
arise out of thiz question.

SHRI G. 8. REDDI:
is a 1ong peried....

MR. SPEAKER: It is not 80 years;
it js only three years.

SHRI G. 8. REDDI: Even three
yearg iz long period to settle such
disputes.

. MR, SPEAKER: That
arise out pf this.

SHR]. BEDABERATA EBARUA: May
I know from the hon. Minister whe-
ther uny border dispute exists, be-
cause from the answer it appears that
the problem js only of demarcation,
which means that there are no dis-
putes about areas? I am asking this
question because in the North-eastern
urea claimgy have been made by
various successor States of Assam. I
would like to be re-assured that there

Well, 30 years

does not

Oral ‘Anivérs VAISAKHA 13, 1000 (SAKA)
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1951 according to the ull
of s, S5 Mot

LAL MANDAL:

In 1847, wis

ed by then Home Minister,

Vallabh Bhaj Patel, and a noﬂMﬁn
way issued in 1851, In regard to that
area, sgome clailms were made, but not
on the side of the Government. Bome
sections of the people asre making
these claims. So, there is no border
dispute as such, only a question of
demearcation,

The firing refered to by the hon.
Member hag come to my notice, but
I have not received any report yet.

Changes in distribution systam of
Paper

*950. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

{a) whether Government have
been urged by paper trade In the
country to eliminate monopoly by
making changes in the present dis-
tribution system; and

(b) if so, Government's reaction
thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(BHRIMATI ABHA MAITI): (a)
The Federation of Paper Traders
Association of India have guggested
that there should be a broad besed
distribution system under which
paper should be available in all major
consuming centrey through a wide
range of distributors and that the
Federstion should have an adyisory
role in the appointment of the pro-
posed distribution in order to awvold

mopol:l.ll!e tendencles in distribu-
(b) The. . Paper Corpora-
Hon £94. & ‘up & conbuibe
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oriented distribution system to ensure
that: cnp:.umm get the products at
compmny Uit prices through the Cor-
poration’s Depots. Concessional white
printing paper is alsp being supplied
fo allotiees in the educational sector
directly by the mills. So far as other
varieties of paper are concerned,
there is no control on distribution at
pregent and it is for the ndustiry,
trade and consumers to come to an
ugreement on & mutually umpﬁble
system of distribution,

SHRI JANARDHANA POOJARY:
Just a year ago, paper manufacturers
were bemoaning the fact that their
godowng were overflowing with
stocks, and, according to them, the
trade had glipped into a blg recession.
Trade discounts were offered and
even then there were no customers,
Today, the genuine manufacturers
are finding it very difficuly to get
their requirements and there is a
crisis, there is ghortage of paper and
also rise in prices. These big manu-
facturers agre creating snd manipulat-
ing this shortage. Hence, may I know
why Government is not thinking of
outionalising this Industry in order
to have fair distribution and also
some protection to the genuine con-
sumers?

SHRIMATI ABHA MAITI: I have
already stated the facts, At the
present moment there is no gquestion
of nationalisation of the whole
Industry.

 SHR] JANARDHANA POOJARY:
I submit this is not an answer to my
question.

MR. SPEAKER: You have made
a suggestton. She hus gaid that af
present that question is not under
epnsideration,

SHRI JANARDHANA POOJARY:
It is found that a few Jifting agents
Are pracfically controlling the 'entlre
concession grade paper trade, thus
depriving the small exercise ‘note
book manufpaturers.. May I ask why
Gevernment. i not . thinking .of im-

_MAY 3, 1978
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mﬂmmmmﬂmw
i.ngﬂnsqm:tamm

r.l'l.‘ltj nﬂﬂtun?
In re-

then allot it to the different States,
In the States, the State Governments
have to form their own committees,
mdthnywﬂlaﬂotthcmortotht
real consumers.

SHRI JANARDHANA POOJARY:
I askeq whether they are going to
import.

SHRIMATI ABHA MAITI; At
present there is no peed. If the need
arises, definitely Government will
consider that.

oft fYow oy ;. wefi wgvwET A
woemar fie s § @R T #E
fararcer o2 Fraearer ol &, fare & oo
wTHr TEES BT 1 % FoeTT B
STl WTgaT 8T fqwow 9T
Frameror arch & forly war i e Tt &
mfe aq ot £ wrw ghew wqEw §
for a% 7

BHRIMATI ABHA MAITI: It is a
fact that there i3 no control over the
distribution of all varieties of paper.
But there is control over the distri-
bution of white paper.

‘MR. SPEAKER: He i asking, whe-
ther you are going to create new
channel; of distribution.

SEHRIMATI ABHA MAITI: Some-
time back, we considersd the propo-
sal, But it {s dificult because there
are varleties off paper and also the
pricés are different. So, it ig very

‘diffteult; - In ‘1975, the: Bureau of In-
‘dustrial Costs and Prices which had
“wtudied the- matter felt taking into
"medount “the ~-complexities .of -distribu-



emment which ig through the DGS&D.

tonnes for educational sector,

Ag regards the installeq capacity,
previously, the paper mills used to
produce as they liked, Now, we have
asked them that thost wha have got
the capacity of 25 tonnes per day Or
more are required to manufacture 30
per cent of the total -production in
the form of white printing paper.
amit o ¥ wfnfowr Gemre ¥

wwae wark & frg egraey ot st

ale
*952. Y Treew AT :
wit gien oy
T U Felr ag FATA A A
wor fr

(%) wr Wt g s
atw s wfaforr =afrra ) Qe
T wr ¥ wTEwT w7 PR ST
a1 & T 3@ @ Siw & frg wTeTC
¥ 75 wOw TIg ¥y whr sy
il

(w) wfe g, & v R & wTEIT
‘oft W SRR & W
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(%) "OeTT wT www W few
mﬁmﬁmt?

m OF STATE IN

(a) to
(e). The Khad} and Village Industries
Commission is playing a predominent
role in providing gainful employment
opportunitiey on ‘a. substastial scale
in the rural aress. Within ity limited
resources, the Government provides
lundg to . .the Khadi & Village Indus-
trieg Commisglon gy far as feasible
During the current year (197878) an
allocation of Ry. 65.73 crores has been
made to the Commisslon, It s’ ex-
pecteq that employment in the Khadl
& Village Industries sector will in-
crease from 25.60 lakhg in 1077-78 to_
28.41 lakhg in 1878-79.

siem: fwe gordt : e AT,
T swr aqr fiv U FATET GO
¥ 75 wO¥F Ty * wiw S oy
TORTT ¥ WIT § IO FarerT w7 65
FO¥T 73 AW € &7 wyEq fear
w41 § WX 25.60 W WO WY
1977-78 ¥ Tram< gt war i
1978-79 ¥ 28,41 ava@ SWT wY
TrormrT &Y &7 wORTC A Ao §
WTT ¥ ORI & 75 wOW T9Y €Y oy
Aty off ft g ¥ & wraw A A w0
goaey w4 & & 4t wEemr & sAar
wrgen § fie afe wre &7 g sqan fas
FRTAT AT AIT X 28, 41 VG GHTT WY
QT ¥ o T wfy &, w7 O ofer
firet ot o AT firar® &R0Y Y o
% wwdt § 7 owiwr oft fegfr AR
o dw ¥ §, 3 ©1 vy ¥ ¥ gy A
4 FAama ¥ fag e § w6
MY wyrfaw A& 1+ gq @™ N
28,41 #rx W w7 OorrrT T WY
wre § e fred arer ot 25,60 W
aﬁn‘tﬂt‘mrrtfmwmwmw

CF & oo ferre et W ACF



15 Oral Answers

SHRIMAT] ABHA MAITI: In re-

gard to the amount allotted to Khadi
ang Vill Industries Commission, I
mpy asstre the Member that there
will bg no dearth of money for Khadl
‘and Village Industriey Commission, if
they expend - their work,

sfrciw dww quTe s AT W Ag

- quddy fe qrfhtor @ F ot e 7

W wed o o § I feg v

Il‘“ﬂ’"‘ ‘Ilfi"r!i'ﬂ fw fou® Trsgl

q§ gr Aamieg gTE WK gWweg

WAFT F G{ET €T SO0 ATCH B
&7

SHRIMAT] ABHA MAITI: Ag the
hon. Member knows, the Khadi and
Village Industrie; Commission works
through State Khadi and Village 'n-
dustrieg Board. So, we would appre-
ciate il the Member in his own State
trieg to enthuse the State Board to
work on this. Then there will be no
difficulty to work in the backward
Areas.

SHR] HITENDRA DESAIL: How
much additional employment was
generated last year and what was the
average daily earnings?

SHRIMATI ABHA MAITI: Last
year, in 1977-78, it was Hs. 25.60
lakhs, As the hon., Member knows,
thig ig a part-time work and the peo-
ple used to work under the Khadi and
Village Industries Commission, 3ene-
rally, they used to get Rs. 3—8 per
day.

SHRI HITENDRA DESAIl: 1Is the
Mipister referring to additional em-
WT

SHRIMATI ABHA MAITI: ‘The
exict figire iz nol, at the present
moment; available?

SHRIMATI ABHA MAITI: The
Khadi Board is under thg control of
the State Government, If there sre
such organisations which are not doing
well, then the Btate Government can
take care of them.

fiedt TrrrawTdt & whavE W
g

*953. st gON WA WOUW : w7
o woT g Ty W pT W fw

(%) = figely agreng=d & “o-
wet’ ¥ gweqm & @ F Wt aw
wrt frtr it faray o 8

(@) wrew & W o Ty 6 A
# farit are qfcdw feg g §;

() war el ¥ areare afc
WA wT ¥ arefet W) wgfear g
¥ s AT afr a9 § amay e §;
104

(%) w7 FoFT ¥ ug o wTHH
§ fir wr-wrel w1 s T X ¥
foatar woqfrmt fidt  aeroEe mfi
waT i § e o arld ¥ gw Wit
1 a7 i ame ol oy woemé
ot frerdft & 7

wy viwree # e st (ot wfiee
wrw www) @ (%) & (W). W Al
ot & gl qewr WY v gEw



8

Oral Answdre

17

- v EREEE LY E
MMMQﬁﬂﬁwWantm MVW mmeMﬂm ﬁmﬁMMMMimt
wnm wmmﬂmem 1344 " mmmw

34 3
o £
3299 wmt« Epew_ . A3 3
_wam manmmmmwwmsm“m i ww mmememammm
e
* EE o™ s .mmw EE .w £
m~mm@ﬂmetmmmsﬁwaammemmmm & oy
_ ; § wmmmMmmmm mmWw .
i Hbak wmmmﬁiwmmmww
- g . Ee B E ol % |._m._-.._u - =
Mmmww MMMMMWWM mmmmeMm«mmmmmmw mmm :
Errp:  Bphec FH LT
i il R L
Hi i R



Oral Answers

MAY 3, 1978

Oral Answery . = .

i9

EoEEoFE~E*E BYE SiEE
Pl e
S 34 ML T
mmwmm.wﬁ.mmm.\m M mm m.mmwm

mam nm mtm_ hmm mmmM
.mn ﬂ _ﬂ... W.m m.!.m,,_m

M ITH T LEL
204 m mmummﬁ Fpon BT

pEHEI T 1
a1 g Wmmmmm b
mn athL: _mw

m m wammmﬁm@nmﬁm
mmm 2 mmewa*m s
mmmamm«mmaq IR I

«ft afire ooy sewe : gaw fam @

fea

o W W WOAT ;AT ST
weq § | wat wig 7 g wgr fw
ws § wdr oawt & efag & qer

You are never

MR. SPEAKER :

:satisfleq with any answer.

am £¥ mm
e
mm - mm.m 2%
zum @B ¢ .-m
€5 Mm, mw
SR mmﬁ7sm
wm.mm mwm_mm
% ¢ ﬁmﬁmﬂ

Bt b .mm
nwﬂf ka h &
mmmmawwwawm
13F m«waww £
Mmmm mmm

¥ mmmmtﬂw



ar Oral Answers VAISAKHA 13, 1900 (SAKA)

ot v femmw oo ;. & Sar
wgaa & g o wgar ¥ ww
N9 W@ gt ® woiegy #
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fomd dilolt & zgaTgze & 7

MR. SPEAKER: How does it arise?
1t does not arise.

SHRI VASANT SATHE: Ag far as
Hindi typewriter iz concerned, a sug-
gestion for modifications etc, wag made
by one of the eminent typists of India,
Shri Nilakhe. The proposal was to con-
vert even the English typewriters by
just a smal] change in the key board,
into Hindi typewrlters, That proposal
wag considered by the Government for
somg time and 1 would like to know
what ia the reaction of the Govern-
ment to the proposal made by 8hri
Nilakhe, who i an expert hirnself,

st afre e quer: Y A=
¥ GOAT ITEAALIT SRGE  wIA &
e wgr agr, &few a=i7 ow
sOY Y wfrere wff fear eafan
g 9T 51§ fasre Y frqr aar

st ¥ WB: qE TAT LN
He came here with his typewriter.
The Minister ig probably not well in-
formed,

MR. SPEAKER: It doeg not arise
from the question. Please read the
question.

SHRI VASANT SATHE: The ques-
tion talkg about the lmprovement in
the Hindi typewriters. A suggestion
was made for improvemenmt of Hindl
typewriters, I want to know what is
the reaction of the Government to
that proposal. The Minister is mis-
informed when he says that the gen-
tleman did not come to demonstrate
his typewriter. He hag come here
and he had demonstrateq hig tvpe-
writer. I know ell this because I was
personally interested. Tt seems, the
Minister iz not aware of it
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vt wfivw wrw woaw : ¥, arera
gaenr wT O gwar & & ¥y W@
%, S8 argyoReT Qe & fag

star war e Y Bar o s
ag arsx fwar fs 1,09,200 wug

© # ITWT IIOTONET gORTT ¥ WX

¥ altx fagr o | gEEC R ¥@OT
wrE frare aff fwar

=it §we g : goeTe fg & zvw-

MR. SPEAKER: It does not arise,

stewcay: & og aer § fs
ag a1 fgwedr oo oo & T ae
2, ¥fes e welr wgEw TEwT @AW
T %, a1 ag aw & fga & fag w=sr g
It you disallow it, I will abide by that
decision, but it will be good for the
country to know whether the Governs
ment is trylng to make any effort for
the development of standardised type-
writers in different regional languages
and what kind of assistance the Gov-
ernment ig giving for this. That woulg
be helpful, I know, thig doeg not
strictly follow from the question, but
if the hon, Minister wahts to reply,
let him do so.

MR, SPEAKER: I have no objection.

: ot afirw wre woww @ 7 FaTeTw
¥ ¥ #T wewTeT ¥ getwa ¥
ot amwt warg § & fimer g
¥ geafuw § 1 ¥z greem ©
wrvares agY ¥ avar
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Manufacture of T.V, Sels

+p54, SHRY AHMED M, PATEL:
Will the Minister of ELECTRONICS
be pleased to state:

(a) the number and names of In-
dustries which are manufacturing TV
sets in India;

(b) whether any multinational
company has applied for licence to
manufacture TV sets;

(c) it so, the name of such a com-
pany; and

(d) the action taken by Govern-
memnt thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d), A
statement is laig on the Table of the
House,

~ Statement

(a) At present 53 units are manu-
facturing T.V. sets. The list giving
the names of these is attacheq &t
Annexure.

(b) Threée multinational - companies
had applied for licences; none has
been given an industrial licence. No
application from any multinational
company 1s pending,

(c) and td).-'Do not arise
Annexure

LIST OF UNITS MANUFACTURING
T.V. SETS

§1, No. Name of the Units

1. 2

1. M/s. Videon, New Delhi.
2, M/s, D. T. Gandhi, New Delhi.

3. M/s. Udham Singh, Radio Engg.
New Delhi,

4. M/», Esxay Electronie; (P) Lid.,
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1 2

5. M/s. Televox (India) Ltd, New
Delhi,

6. M/s, Udyog Bharti (P) Ltd
7. M/s. Televista Elect, (P) Lid.,

New Delhi,

8. M/s. Radiovision Industnies,
New Delhl,

9. M/s Weston Electronics Ltd,.
New Delhl,

10. M/s, Bilvano Television & Elec.
(P) Ltd., New Delhi.

11. M/s. Jupitor Radios, New Delhi.
12. M/s, Bharat Television (P) Ltd.,
Hyderabad,

13. M/s. American Electronics,
Baroda.

14. M/s. Mac Electronics, Ahmeda-
bad.

15, M/s. Television Components,
Ahmedabad.

18. M/s. Orlent Elec., Srinagar.

17. M/s, Acharya Electronics, Nag-
pur.

18. Polestar Electronics, Bombay,

19. M/s. International Electronics,
Bombay,

20. M/s, Sudershan
Bombay.

21. M/s. Amber Television (P) Lid.
Bombay,

22, M/s. Kartari Electronics, Bom-

bay.

23. M/s, Velwyn Television TInd.

Madras,

24 M/s. Hibeam Elsctronics, Mad-
TAR.

Electronics,

25. M/s. BLRAS, Madural.

26. M/s. Beltek Elecronics (P) Ltd.
Gurgeon.
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2.

34.

36.

37,
38.
39,
40.
41,
42,

43,

46.
47.

48,

49,

. Haryama Btate

M/s, Modern Electronics, ITary-
ana.

, M/s. Crystal Flectronicy Pvt.

Litd., Meerut.

M/s, Video Elettronics (P) Lid,
Ghaziabad.

. M/s, Teletronix Ltd., Nainital
31.
a1

M/s, Amar Electronicg Pvt. I.td.
M/s, Sona Electronies, Ghazia-
bad.

M/s, Television & Electronics
Assoclateg Pvt. Lid., Varanasi.
M/s, Jyoti Electronics, Calcutta.
M/s. Radcon Electronics (P)
Lid., Calcutta.

M/s. Binay Electricals & Appli-
ances, Calcutta.

M/s Sonodyna Television Co.
(P) Ltd., Calcutta,

M/s. Baslik Instruments (P)
Ltd., Calcutta.

M/s, Telerama (I) Ltd.,, Cal-
cutta.

M/s. Television Combine, Jai-
pur.

M/s. Nabco Electronics (P) Ltd,
Ludhlana,

M/s. Punjstar Standard T.td.
Chandigarh.

M/s. Grewal Radio Co., Ludhia-
na.

. M/s. Jayorcee Elec, Bangalore.
45.

M/s, Orissa Small Industries
Corpn. Ltd., Cuttack.

M/s. Telerad (P) Ltd, Bombay.
M/s, Elecironicg Corpn. of India
Ltd,, Hyderabad,

M/s. Rajasthan State Indl. Dev.
Corpn. Ltd,, Jalpur.

M/s, Kerala State Indl. Dev.
Corpn. Ltd,, Trivandrum.

Industrial Dev.
Corpn. Ltd., Farifabad.

81,°M/g. Dynavision Limited, Mad-
ras.

52. M/s. UP Electronicg Corpora-
tion Ltd., Lucknow.

53. M/s, Himachal Pradesh Mineral
Industrial Development Cor-
poration, Solan. .
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Action taken on Baweja Commission
Report

*ps5. SHRI EANWAR LAL 'GUP-
TA: Will the Minister of HOME
AFFAIRS be pleaseg to state:

(a) the action taken over the
Baweja Commission report about
lathi charge in Tihar Jail during the
period of emergency; R

(b) the action taken against those
officials who gave false evidence be-
fore the Commission;

(c) the reasons why Government
have not published the report fully;

(d) whether it ig a fact that record
of lathi charge was changed ag per
report at the Commission; and

(e) how many persons were in-
jured in the lathl charge?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The report of the Baweja
Commission of Inquiry has beeny gc-
cepted by Government and Delhi Ad-
ministration has been directed to com-
plete departmenta] action agsinst the
erring officialg for their lapses, for
which purpose the Administration is
examining the matter in all its aspects.

(c) The full report as submitteg by
the Commission has been laid on the
Table of the House.

(d) The report of the Commission
does not contain any such finding.
(e) According to the report, 58 per-
song were jnjured.
sivwcwmqe: & aurd A
wrgar g fr g & e fold W
wftwre vt faar &) Afer ow e
are #t wre & srowr e feamar
TEar F o wre o g9 fod sy
9 A ¥W ¥ e ¥ gy fear
g ¥ e AR 22 W 1977 W
A qATH qBT N TEE AATY F A
ar & wgr o1 fe ot F w1 WY
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wret aff gor ) vad wme &% qaTo
fazdr faalr & aamar mar fe &
I Wt ger TEEH gOTI e AT
¥ gin fafeee #r fegrge feam
mar & N FrT el o e wm
frar aw amee Sw gor ) & oA
wrger § fm foa syl & q@ W &
at § gwr framgr fewr wa
wg  gAsr  fow wsrIm st
gt ¥ wdEftas W g

I would have moved a breach of pri-
vilege motion. But 1 belong to the
same Party.

My question is: whether you will
pinpoint the responsibility of the offi=
cers who misguided you in giving
wrong answers repeatedly, That is
No. 1.

SHR] K. LAKKAPPA: 115 will ap-
ply if it s a wrong information..

SHRI KANWAR LAL GUPTA: No.
2—if you go through this report, you
will find that many officers gave
wrong affidavits and gave wrong state-
mentg and that has been accepted by
the Baweja Commission. It has been
clearly stated by the Commission that
wrong answers and wrong affi-
davitg were given. My question is: if
they flled wrong affidavits, it is a eri-
minal offence. It is no question of
only a departmental inquiry. WIiIT
you proseécute those officials who gave
wrong affidavits? My first question
was: will he pinpoint the responsi-
bility of the officers?

MR. SPEAKER: That really does
not arise from your question.
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3% fit W feelt wwma. ¥ T
dn fear wor & (9@ & w9 www
T wieow: mia ot e gl o
T AT weew W o @A
Lui ol

SHR] KANWAR LAL GUPTA; Do
we want to waste the time of the
House?

That jg a part of the Report. That
does arise. The Commission has
written al] this what I have said.

MR. SPEAKER: No, no. Your first
part is—officers gave wrong informa-
tion end Home Minister gave wrong
answer, That does not arise from it.

Second question is in regard to the
false afiidavits. This does arise.

SHRI KANWAR LAL GUPTA:
Commission said, repeatedly wrong
answers were given. My question was
on the basis of the Commission’s Re-
port. Will you pin down the respon-
sibility ang punish the officers who
forced you to give g wrong answer.
They did not go into the records.

Secondly they flled wrong affidavits.
It is & violation of law to flle false
affidavits. Will you prosecute them?
Those were the two partg of the ques-
tions. He has not answered any.

MR. SPEAKER: The two questions
are—some people gave you wrong in-
formaton. Therefore, you gave wrong
information to the House. Will you
punish them?

Secondly, some people gave false
affidavits before the Baweja Com-
mittee. Will you prosecute them?
These are the two questions,

SHRI KANWAR LAL GUPTA: 1
am asking the second gquestion. ] am.
sorry to say that the Home Minister
has not done the home work. The
terms of reference of this Commission
wag only to find out whether there
was a lathi charge or not and not to
punish the officers. So, he hag not
madeg any recommendation for punish-
ing the officers. That js for you to:
decide, not for the Commission. He
hag not assured whether he will punish
the officers. He says, what recom-
mendationg are there he will go that.
He has not made any recommenda-
tion.

My second question js this.

SHRI VASANT SATHE: Why are
you after the blood of the officers?

SHRI KANWAR LAL GUPTA:
Services is a Reserved subject and is
not transferred subject to the Delhi
Administration. The whole matter
will go to the Lieutenant Governor
who misguided you repeatedly inten-
tionally and deliberately.

The second part of my ques-
tion is—some of the officers who
gave wrong answers have been pro-
moted after the Report itself. I am
telling you for your information. My
question is—will some independent
officer of the Home Ministry make all
this enquiry? Secondly, because that
was a crowded jail, the capacity of the
Tihar Jail is only 1,200 and even now
there are 4,000 conviets, will you builg'
up a new jail in Delhi to provide all
facilities there?

MR. SPEAKER: The second part
does not arise. You can answer the
first one.
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SHRI KANWAR LAL GUPTA:
Second part is also a part of the Re-
port.

MR. SPEAKER: No, no. Becond
part about 4000....

SHRIMATI PARVATHI KRISH-
NAN: Why does he want Tihar Jail
1o be extended? Ig he expecting more
prisoners?

st wfte W AW ;. wfawer
it fE B gz v & fag
Ig q¢ Friarg wv & fag Sawr
fesefy qwmeT % gre stor frar war ¥
o 7g I 9T wHATE wT @ &

SHR1 K. LAKKAPPA: This is a
question arising out of certain evidence
given by the officers before the Com-
mission in regard to the lathi charge.
I hope Shri Kanwar Lal Gupta has
charged the Government in hig putting
a supplementary that he has not taken
any action against those officers who
have violated and given wrong infor-
mation. In fact they have been pro-
moted.

MR, SPEAKER: What js the ques-
tion?

SHRI K. LAKKAPPA: I am gsking
a very important question, You know
that the Janata Party before coming
to power took an oath at Mahatama
Gandhi's Samadhi.

MR. SPEAKER: We are on Q. 9855
Please come to the question.

SHRI K. LAKKAPPA There ig a
violation by the Government. Instead
af punilhing thouse officers, he has pro-
moted those officers. It 1s a basic
violation of the oath that they hawve
‘taken.

MR. SPEAKER: It does not arise.

SHRI K LAKKAPPA: I am asking:
Is it the principle of the Government?
Is it the policy of the Government to
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violate every basic principle of the
oath which has been taken by them

when they assumeq office?

MR. SPEAKER: That does not arise
out of the question. Next gquestion,

Death of Workmen in Collieries
of BCOL )

*g58. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether the attention of the
Ministry ig drawn to the two fatal
accidents in March 1078, one im Jai-
rampur colliery, and the other in
Tasra colliery of BCCL, Dhanbad in
which one Harijan male worker and
three female Harijan workmen weze
killed;

(b) if so, names of the wvictims,
and circumstances of the accidents
in detail;

(c) whether it is a fact that in
Tasra colliery, the Mines Depart-
ment had objected to the place of
loading where accident occurred and
in Jairampur a loader was forced to
handle explosive against law;

(d) whether it Is a fact that in
both the cases, the medical aid was
delayed, if so, details of timings of
their admission in hospital;

(e) whether Gowvernment would
give job and compensation to the
victim of the accident and take
deterrent action against the officers
responsible for this; and

(f) it so, when, and il not, why
not?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (f): A
statement is laid on the Table of the
House.

Statement

The accident at Joyrampur Colliery
under the Bharat Coking Coal Limiteq
occurred at about 7.00 P.M. on 16th
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March, 1978 when a portion of the roof
fell on Shri Shankar Bauri, who has
been working as a shot firer helper
for the last 1% years and as a time-
rated worker. He was brought to
the surface on a  stretcher, given
necessary first-aid at the Colliery dis-
pensary by the medical officers and
sent to the central hospital at 7.45 P.M.
on the same day, accompanied by the
Medical Officer and the Welfare Officer
of the Company. He died on the way
io the hospital. According to the en-
quiry conducted by the Internal Safety
Organisation of the Company, the
deceased workman entered the area
near the blasted coal face for retriev-
ing shot firing cable even before the
roof was examined and declared safe
by the shot firer and felt that the
accident was due to the mistake of the
deceased. The report of the Directo-
rate General of Mines Safety has not
so far been received. Compensation
would be paid ag per the Workmen's
Compensation Act. The Company
will be offering a job to one direct de-
pendent of the deseased workmen.

2. The fatal nccident at Tasra Col
liery under the Bharat Coking Coal
Limited took place at about 3.00 P.M.
on 28th March, 1878 at the time of
loading coa) into trucks. While coal
was being loaded into a truck by the
workers employed by a purchaser of
coal, the coal embankment slided
and buried three female workers—
Smt. Budhani Mundain, Smt. Tulsi
Mundain agngd Smt. Lakh Mundain.
Two dead Tbodies and one injured
worker reached the hospital at 3.30
P.M. on the same day, while the third
dead body could be taken to the hos-
pital only at about 8,00 P.M. since the
same was detained by the other wor-
kers. An officer of -+ the Directorate
General of Mines Safety had pointed
out that the coal embankment height
should be reduced and the acting
Manager of the Colliery had inspected
the place in the forenoon of 20th
March, 1978 and had advised the
workers to dress down the coal at the
top. The report of the Directorate
General pt Mines Safety afier enguiry
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into the above accident has not been
recelved so far. The Bharat Coking
Coal Limited is not liable to pay com-
pensation to the deceased workers
under tAé Workmen's Compensation
Act. However, on humanitarian
grounds, the Company has paid an ex
gratia amount of Rs. 500 each to the
dependents of the deceased towards
funeral expenses.

SHRI A. K. ROY: It is the most un-
fortunate statement that is lying on
the Table. In the first part of the
answer the Minister said that the poor
Harijan worker Shri Shankar Bauri
wag a short fire helper and that he
himself is responsible for his death.
How can it be that the deseased him-
self js responsible for his death? This
i a wonderful finding of a wonderful
ministry. Instead of giving pointed
aunswers, you are giving a big story..

SHRIMATI PARVATHI KRISH-
NAN: Fiction..

SHRI A. K. ROY: You say that he is
a shot firer helper, but as I said. he
was a loader. He was forced to worlg
as a shot firer helper. He had gune
there when the roofs, working faces
ele.,, were not examined, which is the
responsibility of the Managers, the
Overmen and the in-charge and the
shot firer.

MR. SPEAKER: Kindly come to the
question.

SHRI A. K. ROY: I am coming to the
guestion.

MR. SPEAKER: Otherwise you
will gel only one gquestion.

SHRI A, K. ROY: I am putling the
question. The Minisier should come
out with the correct answer. I am
giving only the background, My first
question is this. The man has gone
there when the roof and working
fuces were not checked up. 1 do not
know what these officers were doing.
I do not know what these Overmen
were doing. I do not know why they
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did not discharge their responsibilities,
because it is they who were responsi-
ble for checking all these things. So
my question is, what precisely they

were all doing. This ig my question
number one.

Then, my second question is this. He
has slated that this person was work-
ing as shot firer helper and he was not
a loader. 1 would like to know what
his oflicial designation is, whether he is

a loader or shot firer helper.” This I -

would like to know. What was he
doing In that area? These are my
questions, Sir.

SHRI P. RAMACHANDRAN: Sir. in
the statement ilself it is stated that he
was a shot firer helper in that area.
tle has been working there for the
iast 11} years. He was working
there in that capacity. He was work-
ing there for the last 114 years ag &
time.rated worker also. That is the
information that I  have got. If the
hon, Member has got any other infor-
mation, he can pass it on to me and I
am prepared to go inio it. That is all
that I can say. The information
which I have got is that he was work-
ing as a shot firer helper for the last
11} years and as a time-rated worker
also.

MR. SPEAKER: 1le asked, what
were the manager and  olher people
doing for checking the roof efc.

SHRI P. RAMACHANDRAN: &Sir,
when the actual accideni took place,
after the blast took place, he was
supposed to draw the vable from there,
It was only when he wanted tn draw
the cahle, without testing the roof, he
entered, That is why the roof fell and
that is why the nceident took place.
tInterruptions),

MR. SPEAKER: Mr. Minister, you
have not answered the question. He
2aid that there was a responsibility of
the Manager and other officers to test
the roof. Have they done that?

SIIRI P. RAMACHANDRAN: Sir, we
are awaiting the Director General of
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Mineg Safety’s report, As soon ag the
DGMS.’s report comes if any officer is
found to be wrong, severe action will
be taken.

SHRI A. K. ROY: Sir, it seems the
Minister has no information,

MR. SPEAKER: He said in the
wrillen reply also that he is awaiting
the report of the DGMS.'s. You put
your sccond supplementary,

SHRI A. K. ROY: My second supple-
mentary is this. The second accident
took place in Pasra colliery. You will
be surprised to know that the height
of the coal there was 70 feet. That
fell on three  adivasi workers and
their names were. Sml. Budhani
Mundain, Smi. Tulsi Mundain and Smt.
Lakh Mundain. .They were Mundain
adivasi female  workers. They were
buried alive while loading the trucks.
The height of  the coal  was 70 feel
there,

MR. SPEAKER: He has mentioned

all that in his stutement. Please put
vour further supplementary.

SIIRI A. K. ROY: Ii has not been
mentioneg in his written answer. My
question is  this. All this loading
could be done only with the permission
of the Manager and other supervisors.
Why such a thing was done despile
the advice given by the Mines Depart-
ment? The Minister has replied my
question that this was what the res
ponsibility of the B.C.C.L. and there
will be no compensation and no job
would be given to the dependenis of
the three female workers who died.

MR. SPEAKER: You will please com-
plete your question as otherwise the
question hour is going to he over.

SHRI A. K. ROY: I am completing
it. I want a minuie only. What was
the reason, moral, legal and every-
thing, so that the B.C.CL. does not
want to take up the responsibility of
giving the job and compensation to
those dependents of the poor adivasi
female workers?
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Sir, I new want a minute from you

to explain this, and unloading
is a permanent feature of the job
under a normal contract system.

Despite that, serruptiously the con-
tract system ig going on. The Minis-
ter says they have no responsibility on
1hig. We cannot fix any responsibility
aver them, T want to know what js the
moral or legal position for not taking
up the responsibility of providing jobs
to dependents of these three adivasi
female workers?

SHRI P. RAMACHANDRAN: As far
as this is concerned, the workers arc
employed for loading by the buyers of
the coal. It is not done either by the
contractor or the management. The
people who bring the trucks bring
their own workers and they load the
coal in that area. In this particular
accident, despite the advice of the offi-
cers there they tried to take the coal
from that particular heap. That is
why the accident took place. The
workers were engaged by the truck-
owners and not by the Government or
by the confracter.

WRITTEN ANSWERS TO QUESTIONS
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Location of Ship Bailding Yard ab
Parndoap

*§51. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government hbave
finally decided to locate the ship
building yard at Paradeep;

(b) if not, the stage at which the
question of location of the ship
building yard stands at present;

(c) whether the foreign experts
had recommended the site at Para-
decp as an ideal location for the ghip
building yard;

(d) if s0, the reasons for delay Im
taking final decision on location; and

(e) the amount earmarked for ihe
construction of the ship bullding
vard with employment potentiali-
ties?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) The matter is
under consideration.

(b) Detailed Project Reports are
being commissioned for two sites in-
cluding Paradeep.

(¢) The foreign consultants who had
prepared the PPRs for a shipyard at
Parndeep had recommended it as a
very suitable site.

(d) The investment decision can be
taken only afier the DPRs have been
received and examined by the Govern-
ment.

{e) No amount has been earmarked
for construction of the shipyard pend-
ing & final decision by Government.
The cost of the project and its employ-
ment potential will be known only
after the DPRy have been receiveg and
examined.

Amendment of Cantonment Act, 1924

*956. SHRI CHANDRADEO PRA-
SAD VERMA: Wil the Minister of
DEFENCE be pleased to state:

(a) whether a member, Canton-
ment Board, Dinapore, Bihar has
submitted a memorandum regarding
amendment of Cantonment Act, 1924;

(b) whether Members of Bihar
Legislative Assembly and Bihar
Legislative Council submitted a me-
morandum on 1si September, 1977
regarding amendment of the Canton.
ment Act, 1924; and

(c) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No such memo-
randum has been recelved.
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(b) Yes, Sir. The memorandum alio
includes some suggestions reganding
amendment to the Cantonment Act,
1924.

(c) Bteps have been taken to formu-
late proposals regarding amendments
to the Act. While formulating such

proposals the guggestions made in the
Memorandum have been taken into

account.

Seminar of Executives of Coal, Steel
and Power at Durgapur

*957, SHRI M. RAM GOPAL
REDDY ;

DR. BAPU KALDATE:

Will the Minister of ENERGY be

pleased to state:

(a) whether a seminar of the coal,
steel and power executives was

held at Durgapur on 1st and 2nd
April, 1878;

(b) if so, the recommendations
made therein;

(c) whether Government have
been urged to have thermal plants at
ihe pitheads only: and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERGY
{SHRI P. RAMACHANDRAN):. (a) to
(d). A seminar entitled; “Steel Coal &
Power—Their interdependence for the
growth of Iron and Steel Industry™
was held at Durgapur on the ist and
2nd April, 1978, organised by the Steel
Executives' Federation of India.

The Seminar promoted discussions
on a variety of subjects relating to
these three sectors, and a copy of the
proceedings has been received. During
the course of discussions the Seminar
recommended the development of a
national power plan, strengthening of
State Electricity Boards—both techni-
cally and functionally—and planning
on a long-term basis. The Seminar,
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inter alia, also diseussed the issue of
locating thermal power stationa at pit-
heads. Government have already ini-
tiated action along these lines gquife
some time ago, and in respect of locat-
ing power stations at pit-heads in
accordance with the consensus of
technical views of the Central Electri-
city Authority and the State Electri-
city Boards, such pit-head locations are
being reh-md wherever this is
techno-economically suitable,

Makarashtra-Kamataka Boundary
Disputs

*856. PROF. P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have now
written to the State Governments of
Karnataka and Mabarashtra in the
matter of settling the long-standing
dispute about Belgaum and the ad-
joining horder areas;

fb) it =o, the contents of such a
communication and the indication of
the two State Governments response
thereto; and

(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). As has been stated in
the Lok Sabha on the 5th April, 1978
in reply to Starred Question No. 586,
it is intended to discuss this guestion
with the new Governments of Karna-
taky gnd Maharashtra with a view
to find mutually acceptable solution.
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Romania offer to sell Ships to India

*961. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the Indian Ex-
press dated 10th April, 1978 under
the caption “Romanig offer to gell
ships under study”;

{(b) it so, the facts of the matter;

(c) details of decision taken;

(d) which ofher couniries have
offered to sell ships; and

(e) details of their proposals and
decision taken in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). It is a
fact that during the Fourth Session
of Indo-Romanian Joint Commission
held in New Delhi jn March, 1878,
the Romanian side offered ships built/
to be built in their yards for pur-
chase by Indian shipping companies.
There was no offer of sale of any
specifiej types and numbers. It may
be added that the Government wof
India does not purchase ships; the
same are purchased by shipping com-
panies,
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(c) In view of the
question does not arise.

above, “the

(@) GDR, Poland, UX, and several
other countries have offered to sell
ships to Indian shipping companies.

(e) Details of such proposals are
discusseqd between the purchaser and
the buyer. As no Indian Shipping
Co. has shown much interest to buy
new foreign vessels no details are
reported to have been discussed %0
far.
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Regularisation of Capacity ol Cadbury
India Ltd.

*963, SHRI PRASANNBHAI
MEHTA: Wil] the Minister af IN-
DUSTRY be pleased to stale:
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(s) whether multi-national com-
pany Cadbury India Limited, manu-
facturing chocolates and other pro.
cessed foods, have applieg to Govern-

ment for regularisation of these capa-
cities and are still awaiting appro-
val;

(b) if so, the main reasons for
delay;

(¢} when the final decision in this
regard is likely to be taken;

(d) whether some of the compa-
nies manufacturing the same have
been found to manufacture more
than the licensed capacity; and

(e) it so, what action has been
taken againet them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
to (¢). M/s. Cadbury India Limited
applied for endorsement of produe-
tive capacity on the Registration
Certificate in respect of Chocolates,
Drinking Chocolate and Cocoa Powder
and a final decision in this regard
has already been taken.

td) No, Sir.

f¢) Does not arise.
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Salt Cesg collecteq from Gujarat

*965. SHRI ANANT DAVE: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Rs. 8.50 crores have
been  collected from the Gujarat
State as salt cess;

(b) the amount utilised during the
last three years for development of
this industry for roads, for water
supply and for welfare of employees
of this industry; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The amount accumulated on account
of salt cess as on 31-3-1977 wus
Rs. 12.81 crores. Statewise fipures of
salt cess accumulations are not main-
tained.

(b) The amount utilised out of the
salt cess proceeds on various deve-
lopment and Jabour welfare works
and related items during the last three
years was as follows:

1974-75 7.24,025
1975-76 5,85,332
1976-T7 18,29,332

(c) Does not arise.

Medium for NDA and Combined
Defence Services Examipation

*966. SHRI BALAK RAM: Will
the Minister of DEFENCE be pleased
to state:

(a) whether medium for NDA and
Combined Defence Services examina-
tion and interviews still continues to
be English despite public pressure to
switch over to Hindi or regional
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language so as to provide opportunity
to such candidates from agricultural,
labour and other backward section of
the society who cannot compete in
English = mediwm examination a3
fairly as candidates from English
medium educational institutions;

(b) it so, whether Government
are contemplating to gwitch over to
Hindi or regional language ag medium
of examination or reserve certain
percentage of vacancies for such can-
didates from this year; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The National Defence Academy and
Combined Defence Services Exami-
nation are at present conducted in
English medium only. However, the
Union Public Service Commission are
already geized of the problem that
selection should be conducted in such
a manner that candidates from rural
and backward areas and other groups
are not placed at a disadvantage and
with this end in view they have in-
troduced suitable changes in the
scheme of the National Defence Aca-
demy and Combined Defence Services
Examination w.ef. December 1977
and May 1978 respectively. The
papers in al] the subjects in the
schemes of both the Examinations
ave of objective (multiple choice)
iype for which a candidale is reguir-
ed only to mark the correct qnswer
out of 4 or 5 alternatives given against
eiach guestion,

2. Interviews by SSB consist of
psychological test, Group test and
general interview. In the psycholo-
gical test the candidates are required
to write in English, but if they ans-
wer the questions in Hindi, they arc
not penalised. In the Group discus-
sions, the candidates gre free to ex-
press themselveg in Hindi. Similarly.
in the general interview, if a candi-
date desires to express in Hindi, he
can do so.
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3, The question of introducing re-
gional languages g5 an alternative
media in competitive examination
conducted by .the UPSC was consi-
dered by a Committee headed by Dr.
D. S Eothm.'i, which was asked to
go into the recruitment procedure
and selction methods. Decision re-
garding the adoption or otherwise of
Hindi or regional laguages as medium
of examination in case of NDA ‘and
other Combined Defence Services
Examination wil] depend on the gene-
ra] decision of Government on the
recommendations of the Kothari Com-
mittee report.

Rail-cum.road bridge at Shergarh
Ghat

8850. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to Unstarred
Quesion No. 4061 on 20th July, 1977
regarding bridge on the Yamuna river
at Shergarh Ghat and state:

(a) whether his Ministry has re-
ceived a proposal from the Govern-
ment of TUttar Pradesh regarding
construction of Rail-cum-Road bridge
oh river Yamuna at Shergarh Ghat;

(b) if so, the details thereof;

(e) if not, whether his Ministry
will consider the suggestion w=nd
agree to sharc half of the cost of
construction of the bridge; and

(dy if so. his reaction in this re-
gard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) Does not arise.
(c) and (d). The proposed bridge,

when constructed, would fall on =
State road. The Govt. of Uttar Pra-
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desh gre, therefore, essentially con-
cerned with meeting the cost of the
bridge.
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Bottling of 77

8852. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is true that Pure
Drinks, Delhi exerted a ot of pressure
to help Coca Cola continue its pro-
duction on the grounds of unemploy-
ment;

(b) why did Pure Drinks plants
refuse to bottle ‘77°, when the product
was developed for them;

(¢) whether jt is true that Pure
Drinks not taking ‘77, has caused a
major setback to ‘77" and

(d) if so. the action proposed to be
taken by Government in the mmtter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATT ABHA MAITI): (@)
The Coca Cola Bottlers Association
of India had represented to the Gov-
ernment of India to allow import of
raw-materials jn favour of the Coca
Cola Export Corporation for enabling
them to manufacture concentrates for.
supply to the Indian Bottling Plants
for bottling Coca Cola ang Fanta.

(b) The new beverage “TT" was not
developed for pure drinks only. The
development of this drink was an
effort towards further indigenisation
of the soft drinks industry in the
country. The Modern Bakeries
(India) Limited had offered franchise
for the beverage M7 to all the erst-
while Coca Cola, Fanta bottlers in-
cluding M/s. Pure Drinks Limited.
However, a number of Indian Bottl-
ing Plantg bottling Coca Cola, Fanta

_including M/s. Pure Drinks have not

signed the franchise with Modern
Bakeries (India) Limited bottling
“I7°, and the Government js not aware
of the reasons for the same.

(c) and (d). Since M/s. Pure
Drinks Limited have not signed the
franchise for bottling ‘77" with Modern
Bakeries India Limited, the latter
will have to find new bottlers for
bottling and marketing the beverage
.
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Pension rates to Soldier and J.C.0.
before 15th August 1948

4855. SHRI DURGA CHAND: Will
ihe Minister of DEFENCE be pleased
1o state:

(a) what were the rates of pension
given to u soldier and J.C.O. and
other ranks upto Subedar Major be-
fore the 15th August, 1948 and at
present;
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(b) how many times the rate of
pension of soldier ang J.C.O. and
other ranks up to the rank of Sube-
dar Major have been revised since
15th August, 1947, separately; and

(c) what are the reasons for in-
crease in the rate of pension of these
ex-servicemen?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): (a) A state-
ment is attached.

(b) and (c). The rates of pension
in respect of personnel below officer
rank have been revised seven times
since 15th August, 1947 with effect
from following dates:

(i) 1-8-53
(ii) 1-4-G61
(iii) 1-3-64
(iv) 1-12-68
(v) 1-12-89
(vi) 10-9-70
(vii) 1-1-73

These revisions were generally
made vonsequent on the revision of
their pay scales, merger of p portion
of Dearness Allowance with pay and
introduction of the Death-cum-Retire-
ment Gratuity scheme.

In addition to the ubove, pension
was also revised on twe more occa-
sions, as g social security measure,
inasmuch a5 the minimum pension
was raised to Rs. 25 (including ad-hoc
increase) w.e.f. 1-1-64 and to Rs. 40
(including temporary/ad-hoc increase
w.ef 1-3-1970.

Statement

(a) The rates of pension admissi-
ble at present to personnel below
officer rank (ie. J.COs, NCOs., and
ORs.) who retireq before the 15th
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Auguet, 1948 and those who retired on or after 1-1-1973 are a8 under:—

Rates of service pemsion of personnel below ufficer rank
who reti

Rank Before 15th August, 1948 On or alter 1-1-1973

Minimum  Maximum Minimum  jMuximum

Rs. p.m. Rs. pm. Rs. pam Ry, pm.

Sepoy . . . . s 5 G 76 22
Naik . . . ] . . ] o 9 9 36 145
Havildar o . & F i N 9 13 ] 177
Naib Sub . . . . . . 25 40 127 2390
Bubedar . . . s . . 45 75 1Ga 3ol
Sub. Maj . . > . . . 95 125 197 366

Taking into account the temporary/ (c) what are the reasons for the
ad-hoc increase and periodic reliefs loss, if any, suffered by the under-
etc. ganctioned by Government from tuking during that period?
1ime to time, as also the minimum
pension of Rs. 40 admissible at pre- THE MINISTER OF STATE LV
sent, the total pensionary emoluments THE MINISTRY OF INDUSTRY
in respect of the category of person- (SHRIMATI ABHA MAITI): (a)
nel who vetired prior to 15-8-1948 Till the end of 1977-78, M/s. Scootera
Tange from Rs. 80 to Rs. 183 pm. as India Ltd, have produced 58,984
against Rs. 111 to Rs. 494 p.m. ad- scooters. In addition, they have pro-
missible to those who retired on or duced 24,912 power packs for scooters.
after 1-1-1973. During the same period, they hav:

sold 57,867 scooters and 24,012 power
packs for scooters.

Production, Profit and LoOss in (b) The loss suffered by the com-
Scooters India Limited, Lucknow pany during the year 1977-78 was
Rs. 240 lakhs before providing fo-
8856. SHRI K. PRADHANI; Will depreciation,
the Minister of INDUSTRY be pleas-
ed to state: (¢) The loss was mainly due tc
under-utilisation of capacity. Vari-
(a) what is the number of scooters )
manufactured and sold so far by the ous measures are under implcmenta-
Scooters India Ltd, Lucknow; tion for ensuring the quality and

rfi th hicle and whici
(b) what is the amount of profit performance of the vehicle W

earned or loss suffered by the under- are expected to contribute to betters
taking during the last year; and utilisation of capacities and sales.
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Schemes regarding problems of poverty
asd unemployment in Sixth Plan

8357, SHR1I MOHINDER SINGH
SAYIAN WALA: Will the Minister
of PLANNING be pleased to state:

(a) since the earlier plan program-
meg for rural development had not
benefited the concerned quarters uni-
formly whether under the Sixth
Plan special emphasis would now be
loid on target groups comprising of
small and marginal farmers, agricul-
tural labour and rural artisans in
order to tackle the basic problems of
peverty and unemployment; and

(b) if so, the salient features of
such schemes and programmes in-
veolving positive and practical steps
in thig direction?

THE PRIME MINISTER (SHRI
MCRARJI DESAI): (a) Yes, Sir.

(b) The Draft Five Year Plan
(19786—83) aims at creating employ-
ment opportunities through agricul-
iure and allied activities and village
and small-scale jndustries. These
rurzl development programmes will
be specially focussed on the target
groups viz., small and marignal far-
mers, agricultural labourers and rural
artisans,

3800 blocks out of the 5100 blocks
in the country are at present cover-
ed by one or more of the special
programmes viz,, Small Farmers De-
velepment Agency, Drought IPronc
Arxea Programme and Command Area
Development. 2000 of these blocks
are being selected for accelerated
development and creation of addi-
tional employment  opportunities.
Veluntary organisations are also ex-
peoted to take up some of these pro-
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grammes. Blocks with more than
20 per cent Scheduled Caste popula-
tion are to be taken up as
a first priority. During each year of
the Plan another 300 blocks will be
added leaving 1800 blocks to be cov-
ered in the next five year period
starting April, 1983.

Constraints like lack of skills and
immobility of labour are proposed to
be overcome by taking up program-
mes for skill formation and orgamis-
ing movement of labour to high-
These pro-
grammes have been outlined in the
Draft Plan document.

employment  areas.

Proposals from Environment Research
Committee doring 1977-78

8858. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of
SCIENCE AND TECHNOLOGY bke
pleased to state:

(a) whether Environment Research
Committee received any new prope-
sals during 1977-78;

(b) if so, what are those proposals;
and

(c) the proposals which have been
nccepled by Government?

THE PRIME MINISTER (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) 23 proposals, as in  list ‘A"
atiached.

{c) In all, 4 Research Projects (in-
cluding one received in 1876-77) weve
upproved in 1977-78, as in list B’
attached. 17 Research proposals are
under various stages of processing.
3 projects were not found suitable,
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LIST OF PROPOSALS RECEIVED DURING 1977-78
Title of the Proposals Institution

1. Microbiological utilisation of refinery wastes,

wil

2. Integrated studies on agricultural pesticides—
posticide residues in plants and x and
harmful effects on fishes and other vmehr-m
and phylotoxicity,

3. Fluoride toxicity and fluorocis : A problem re-
lated to pollution and human health.

Sir M. V. College of Science, Bombay.
Calcutta University, Calcutta,

Al India Institute

New Delhi.

of Mexdical Sciences,

4. Bffect of insecticides on tissues chemistry of some  Regional College of Education, Bhopal.

fresh water bony fishes.

 Pollution Iysis of a ph
cu]mralpmdm:n.

- 6. Monitoring and surveillance of environmental
pollution and b-t:.:sxca.l methods for detoxifying
the pollutants pesticides contaminants in
:fnqﬂtir. and other organisms in rural areas

7. Geo-hydrological investigations of the Gaula
catehment district Nainital with special reference
to its water balance.

8, Efficct of pesticides on reproduction and lipid
matoholism in the cat fish hetcropneusties fossils
(Bluch)

9. Sanitary survey of Kali Nacli, . s

10. timum urban form to minimise the weights
of the infra-structural system (water supply and
waate water collection grid work) with ecologi-
rally balanced environmental design.

. Project on water quality modelling for the
yamuna,

12, A research proposal to study on the habitat struc-
ture, level and their environmental, soeial and
economic patterns,

13. Water and air pollution and related health hazards
wlidh special reference to the industrial envirous
ol

14. Studics on water pollution of Yamuna River
?‘?d itsinfluenee on drinking water supply of Agra
Aty

, water and agri- Indian Institute of Technology, Kharagp ur.

Sri Venkateswara University, Tirupati.

Kumacon University, Nainital,

Bose Institute, Galcutta,

Zakir Humain College of Engincering &
Technology, Aligarh.

Jadavpur  University, Calcurta.

Delhi College of Engineering, Delhi.

Indian Tnstitute of Management, Banaalore,

M.5.University ol Baroda, Baroda,

Agra College, Agra,

15. Urban air quality asscssment at Visakhapatnam  Andhra University, Waltair.

and its impact on the Fnvironment.

16, Policy frame for the system of human
settlement.

17. Treatment of wastes in suburban arcas.

18,
Ap: ot project.

Mational Institate of Urban Affuin, New

Thi.

Regional Enginecring College, Kurukshetra,
rchensive planning of amall settlements— Council for Social Development, New Delhi,




50 Written Answers MAY 3, 1078 Written Answers ' 6o

Titls of the Propesals Institution

19. Monitoring of air pollution in  industrial com- Indian Institutc of Technology, Bombay.

20, Sticliea on newer voltammetric technigues and  Jodhpur University, Jodhpur,
their application in environmental studies,

21. Optimisation of urban  and rural water supply  Indian Institute of ‘Uechinology, Bombay.
ayslem,

22, Effects of industrial effluents on biology of  1lulkar Science College, Indore,
agnatic fauna of Indore industrial arca,

2y, Fluorometric stiuly of  the characteristies of  G.S. Institite of Technology and Science,
river Narmada, Indore.

LIST OF RESEARCIH PROJECTS APPROVED DURING lg?j-'}ﬂ

TitleTof the Proje-t

--u]uglcal utili

l Tnstitution

'iu* M.V. Uu]]:se of ‘)ucnor l.‘l)lnbdy‘

2. Monitoring and surveill of envi 1 Sri Venkateswara Universiiy,
pollution and biological methods for dﬂumfying
the pollutants and pesticide contaminants in
agquatic and other organisma in rural arcas of

1. Mi

ormﬁmry waste.

‘irupati.

Rayalascema.

3- Treatmentof wastes in suburban areas,

Regional Engineering College, Kurukshetra.

4* i:lldlﬂ of environmental pollution in Damodar Visva-Bharti Santiniketan, West Bengal.

ver _in Durgapur-—Asansol industrial belt,

West Benml.

=Actually received in 1976-77. But it was asked to recast by the Principal Investigator & was

approved in 1977-78)

Imquiry against Executive Oficer
Khadi Commission

#8549, SHHRI RAM NARESH KUSII-
WAH: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that such a
werson has been appointed on the posl
of excveutive officer in Khadi Commis-
sion against whom inquiries are being
cenducted and prosecutions are being
launched by Government of Uttar Pra-
desh in respect of several services
cases;

(b) if so, whether Government pro-
pese to remove him from such an im-
peortant Department like Khadl Com-
mission; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). The
information is being collected from
Department of Personnel and U.P.
State Government and will be laid on
the Table of the House.

Review of Cases of Retirements in
Andaman and Nicobar Islands

B8860. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

({a) whether Government have com-
pleted the review of the cases of com-
pulsory retirementg ang retrenchmenty
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done by the Administration in Anda-
man and Nicobar Islands during
Bmergency and if so, what are the
findings of such review:; and

(b) the reasons for delay in laking
the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)
and (b): A Special Review Commitlee
was set up by the Andaman and Nico-
bar Administration for the purposc
of reviewing the cases of compulsory
retirement during Emergency. In 18
casecs, orderg of compulsory retirement
have been set aside while in 19 cases
the special Review Committee came to
the conclusion that the compulsory
retirement of the employecs was justi-
fled. 2 cases could not be considered
by the Special Review Committee be-
cause these were sub-judice. In re-
maining 8 cases complete information
is being collected for taking them up
for review.

No cemployees were relrenched dur-
ing the emergency.

wIEt faatem & wae gfaz 9
EWT T

8861. »it waw faarad : 54T Haer
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(wetfirs frwrer farrer )

D.T.C. Service in Lawrence Road

8864. SHRI K. LAKKAFPPA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that due to
the building of several D.D.A colonies
in Lawrence Road area of Delhi, the
coming up of many industries in the
neighbourhood the population of the
area increased considerably, but the
D.T.C, services there remained meagre
and have not improved corresponding
to populations growth;

(b) whether he is also aware that:

(i) due to inadequate and irregular
bus servides the people of the area
are finding it extremely difficult to gu
to their places of work in other areas.

(ii) that there are no direct bus
services from the area even to New
Delhi Railway Station and te places in
South Delhi where many hospitals
and educational institutions are situat-
ed,

(iii) that the local Residenis Asso-
ciations made representations to the
authoritics to  iniroduce some new
routes from the arca and increase the
frequency of the exising services; and

(¢) if so, action proposed to be
taken by Government in the matier?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. The exist-
ing D.T.C. bus services serving the
Lawrence road area are considered to
be adequate for the requirements of
the residents of the locality.

(b) 1t is not a fact thal the residents
of the locality are finding difficulty in
going to their places of work in other

areas on account of inadequate and
irregular bus to and from the colony.
It is, however, correct that there are
no direct bus service from the locality
to New Delhi Railway Statlon or places
in South Delhi. The residents have
made representations for introducing
some new routes and increasing the
frequency of the existing bus services
covering the area.

(c¢) Two additional buses have been
added on route No. 920 and a special
trip has been provided on route
No. 93 to meet the peak hour reguire-
ments. The colony is at a walking
distance from the Ring Road from
where Mudrika Sewa is available for
going to LT.O. Complex and South
Delhi areas. It is not possible for the
Corporation fo connect all the localities
in the city by direct bus services,

Splitting up of HM.T. in three Units

8865. SHRI YASHWANT BOROLE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whelher a decision has been
taken to split HIMT into three smailer
units;

(b) if so. the rcasons for the same;
and

(¢) the benefits that are sought to
be derived by doing so?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a): No, Sir.

(b) and (c). Do not arise,
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Central Asgistance to Orissa for Rural
Industries

8866. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) what are the details regarding
the Central assistance given to the
Btate of Orissa Government for the
Rural Industries Projects in that State
during the last three years: and

(b) the progress so far made by the
rural industiries projects in the Siate?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-

MATI ABHA MAITI): (a) Four Dis-
iricts of Orissa namely Bolangir, Cut-
tack, Kalahandi and Sambalpur are
included in the Rural Industries Pro-
ject Scheme. From the year 1875.76
to 1877-78 an amount of Rs. 60.72 lakhg
hag been released to the State Govern-
ment for implementation of the scheme,
This amount included Rs. 31.71 lakhs
as grant and Rs. 20.02 lakhs as loan.

(b) The progress made upto March,
18977 by the Rural Indusiries Project
in the State of Orissa is indicated in
the following table.

TABLE SHOWING PROGRESS OF RIP SCHEME IN ORISSA

(Rs. in "o00)

Name of the Project Total Investment Gross Employ-
Noy of value of ment
indue- Fixed Working Total produc- generated
triml :110"
units uring
in exis- 1976-77
tance
upto
1976-77

1. Bolangir “ . . 199 7528 17389 24192 2452

2. Cuttack . . . . 1400 19252 26333 45565 59605 5346

3. Kalahandi . . . 329 5361 20652 12182 33 58

4. Sambalpur . . . 1797 28557 38652 67209 65258 913z

GRAND TOTAL . 3815 77874 150815 161217 20288

Representation from the Ex-Employees

of Ordnance Factory, Pune (Maha-

rashtra) regarding condonation of
Break-in- Service

8867. SHRI R. K. MITALGI: Will the
Minisier of DEFENCE be pleased to
slate:

(a) whether it is a fact that Govern-
ment have received a representation
dated 14th November, 1977, or there-

about from the ex-employees of ord-
nance factory, Pune (Maharashtra) re-
garding the request to  settle their
cases for condonation of break-in-
service; and

(b) if so, whatl action have Govern-
ment taken or propose to take soon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). There ig
no Ordnance Factory- at Pune (Maha-
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rashtra) and no representation dated
14th November, 1877, or thereabouis
has been received. However, a joint
representation dated 30th September,
1976 from 2 Ex.employees of an Ord-
nance Factory at Kirlkkee (near Pune)
was received through the Hon'ble
Member in July, 1877. This represen-
tation is under examination.

Issue of Licences and Letter of Intents

8868. SHRI D. AMAT: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of industrial licences
and letter of intents issued during
1977; and

{b) what are the names of items for
which these licences were issued?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA  MAITI); (a) and (b)
533 letters of intent and 518 industrial
licences were issued during the year
1977. The details of letters of intent
and industrial licences including name
of the party, item of manufacture,
capacity, location of the project eic.
are published in “weekly bulletin of
industrial licences”, “import licences
and export licences™ and ““Monthly
list of letters of intent and industrial
licences”, Copies of these publications
are available in the Parliament Lib-
rary.

8869. it waTa g wigrr :
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Revision of Penslons to Freedom
Fighters

8870. SHRI DILIP CHAKRA-
VARTY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the freedom fighters
pension has heen enhanceq from
Rs. 135 pm. to Rs. 200 pm. we.f
August 15, 1972; after the separation
of Central pension from the State
pensions;

() if so, whether Government have
received applications from all the
recepients for the said increase or
every freedom fighter is entitled lor
the enhanced rate regardless of their
filling any application for the purpose;
and

(c) the number o6f freedom fighters
belonging to District Unnao who are
in receipt of the pension as per the
revised rates as also the number out
of them pending Ministry’s decision
with reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL HANDAL) (a)
Under Gov
in September, ‘.I.B'N. the freedom figh-
ters' pension has been enhanced to
Rs. 200 per month, without adjustment
of State pension, with effect from 1st

October, 1976, and not with effect from
15th August, 1972, ag stated by the
Hon'ble Member.

(b) Every freedom fighter who is
in receipt of Central pension of less
than Rs. 200 per month, after adjust-
ment of State pension, has to apply
formally to this Ministry for enhance-
ment giving the particulars of the
earlier sanction. Requests for en-
hencement have been/are being re-
ceived.

(c) In 25 cases out of g total of 208
cases  sanctioned in Unnao District
Central Pension hag been enhanced to
Rs. 200 with effect from 1st October,
1976. Pension is not enhanced auto-
matically. The sanctions earlier given
are reviewed carefully in consultation
with State Government. In Uttar Pra-
desh alone, 15403 cases have been
sanctionad pension and all of them re-
quire review before enhancement is
given. Every effort is being made to
expedite the review and enhance pen-
sion wherever admissible.

Action on Anomymous COmplaints

8871. SHRI MANOHAR LAL: Will
the Minister of HOME AFFAIRS be
pleased to state what instructions



75 Written Answers

were issued by Government on the
27th July, 1862, regarding procedure
to be adopted in dealing with anony-
mous complaints and what changes
were made therein from time to time
to meet the day to day requirements?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(BHRI S. D. PATIL): The instructions
issued on the 27th July, 1982 laid
down guidelines as to the circum-
stances in  which anonymous/pseu-
donymous complaints could be inquired
into and in which these were to be
ignored.

In 1965 on  further consideration,
instructions were issued to the effect
that no action is to be taken on any
anonymous/pseudonymous complaint.

Threat to strike by employees of N.T.C.
retall outlets

8872. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of retail outlets
opened by the NTC mills in each State
and the number of employees working
in them;

MAY 3, 1978
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(b) whether it is a  fact that they
have submitted a  memorandum re-
garding their grievances and also a
threat to go on a country-wide strike;
and

(c) if so, the details thereof and how
the matter has been settled or is pro-
posed to be settled?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) A state-
ment js attached.

(b) A memorandum  listing some
demands hag been received from these
employees, but there is no threat for
a country-wide strike.

(¢) The grievances relate to service
matters of the employees. While some
of these matters have already been
settled through  negotiations, others
are in the process of being negotiated.

Statement

Marketing Division of National Textile

Corporation Lid., (Holding Company)

has opened 235 retail out-lets upto
28th February, 1078.

state-wise break-up of these retail out lets and their employces is as under =

Name of the State/Union Territory

No. of retnil outlers No. of en ployres

1. Andhra Pradesh . . . -
2. Assam .

g. Bihar . . .

4. Gujarat . . . . .
5. Haryana .

6. Himachal Prad . . .
7. Jammu & Kashmir

8. Karnataka . . . . .
9. Kerala . . B . . s
10. Madhya Pradesh . . . .
11. Maharashtra . . ' -

a7 a56
1 6
18 133
46

29

1 4
” 14
E] né
7y o4
7 39
9 50
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2 3

12. Orisma . @ & % 1 2 -
13. Punjab 4 .
14. Rajasthan . . 5 20
15. Tamil Nadu . 50 329
16. Uttar Pracdesh 2z 101
17. West Bengal . 15 53
18, Delhi 14 114
Towl 35 1431

News Item Captioned “Why D.T.C. is
Slow’

8873. SHR] RAJKESHAR SINGH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his attention hag been |,
drawn towards news item entitled
‘why DTC is glow” published in the
Statesman dated 13th April, 1978; and

{(b) if so, reaction of Government
thereto and remedial stepg taken to
improve the management of the DTC?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b)Y The main points made in the
news item are that training of DTC
staff is not adeguate and there are no
refresher courses; avenueg of promo-
tion for DTC Staff are comparatively
less and there are no incentive schemeg
for workers other than Drivers and
Conductors.

The DTC is running a Training
School for its staff where training,
especially to drivers and conductors,
is provided.

The question of introduction of
gelection gradeg for staff and opening

new channels of promotion for them
where there are not adequate at pre-
sent is being cxamined by the Cor-
poration,

The Corporation ig being asked to
examine the feasibility of introducing
suitable incentive schemreg for the
categories of staff where these are
likely to lead to increase in produc-
tivity and thereby to reduction in ex-
penditure or increase in revenues.

Represeniation from All India Memss
Civilian Engineers Association, Pune

B874. SHR1 PUNDALIK HARI
DANWE: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that Govern-
ment have received a representation
of demands from All India MESS
Civilian Engineers Asgsocialion, Pune
area (Maharashtra) in the month of
March or April, 1978; and

(b) if so, the demands made there-
in and the action taken by Gowern-
ment?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.
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(b) Briefly, the demands are:

“(a) Revige the pay scales of
Supdts. grade I from Rs. 550—750
to Rs, 550—900 with retrospeclive
effect.

(b) Stop Induction of UPSC
candidates in the department till
the ratio of 1 : 1 is reached between
Asgtt. Engineers Class I1 and Asst.
Executive Engineer Class 1 gs de-
cided by the Government vide their
letter dateg 10 Feb. 1977.

(e) Fill all the wvacancies of
Asstt, Engineer Class II through
departmental promotions from: gerv-
ing civilian Supdts, grade I only.

(d) Scrap the age limit for de-
partmental candidate who wish to
appear for the UPSC examinations/
interviews.

(e) The Government's decision of
22 Feb. 78 to give time scale promo-
tions to Central Government
Employees whose promotional
chances are remote, based on the
Third Pay Commission’s recom-
mendations must be made applicable
to our cadre also.

(f) The ratio between Suptds
Grade I and Grade II shall be made
1:1 by increasing the wvacancies of
Supdts, grade I and resultant
wvacancies must be filled by promotion
from Supdts. grade two.”

The representation containing the
demandg is under examination,

Promotion of Stenographers
Grade ‘C
8875. SHRI B. K. NAIR:

SHRI SHIV NARAIN
SARSONIA:

‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he jg aware that the
chances of promotion for direct
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recruit Stenographers in Grade ‘C’' in
Central Secretariay Services are much
less compared to similar category of
direct recruit Assistants and that in
consequence there is a widespread and
acute discontentment among the for-
mer category of employees; and

(b) if so, what steps are being taken
by Government to remove this dis-
parity and to provide equality of op-
portunity to both the categories in the
matier of promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) and (b).
Grade ‘'C' Stenographers and Aassis-
tants belong tg different Serviceg and
are governed by different set of rules.
The prospects of promotion to higher
grades in the two Services are conse-
quently different and as such it will
not be appropriate to compare the
chanceg of promotion of direct recruit
Grade ‘C’ Stenographers in the Central
Secretariat Stenographers’ Services to
those of direct recruit Assistants in
the Central Secretariat Service.
However, a Selecltion Grade has re-
cently been introduceq for Grade C
of the Central Secretariat Steno-
graphers’ Service,

Regularisation of Scheduled Caste

Persons in the Depariment of
Statistics

8876. SHRI R, L. KUREEL: Will
the Minister of PLANNING be pleased
to state:

(a) whether it is a fact that the
asuthorities in the Computer Central
and the Central Statistical Organisa-
tion, Department of Statistics, have
not yet regularised many Scheduled
Caste persons on the posty of Peons,
frash, sweepers although they have
put in more than two years continuous
(full time) service as daily wages
workerg and many clear vacancies are
lying vacant for these posts; and

{b) If so, the reasong thereof?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b), In
the Computer Centre and the Central
Statistical Organisation, therg are no
wvacancies in the postg of Sweepers
and Farash, There are, however,
some vacancies in the grade of Peon;
thege coulg not be filled on a regular
basis in view of the ban on filling such
posts.

There are some daily wage workers
(including a few belonging to the
Scheduled Castes), who are eligible
for being appointed to pPOstg borne on
the regular establishment. Their case
is under review,

Uniformity in Pay Scales of Store-
keeping Staff

8877. SHRI KISHORE LAL: Will
the Minister of DEFENCE be pleased
to state;

(s) whether it ig a fact that the
work study group under the Chair-
manship of Shri Devanath ag well as
Third Pay Commisgion have recom-
mended to the Government for bring-
ing uniformity in the pay scales and
promotional avenues of store-keeping
staff working in different departments
under Government; ’

(b) whether it is also a fact that
the promotional avenueg of store-
keeping staff of the Army Ordnance
Corps are poorer and there is disparity
in pay scales in comparison with the
storekeeping staff working in other
departments of the Government; and

(e) if so, what measures Govern-
ment ig going to adopt to bring uni-
formity in promotional avenues and
pay scaleg of store-keeping staff in
wvarious department; wunder Govern-
ment?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Devanath Committee submitteq its
Report to Government in November,
1869 regarding grade structure, number
of gradeg with corresponding pay
sceles and suitable designations for
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each grade of Store-keeping Staff in
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Ordnance Factories. The Government
decided not to act upon the recom-
mendations of this Committee. Subse.
quently, the Third Pay Commission
examined multiplicity of pay scales
ang levels of Store-keeping Staff in
various defence establishmenis - and
recommended six levels with corres-
ponding scale of pay. These recom-
mendationg were implemented with
effort from 1-1-1873,

(b) and (c). The pay scales for the
Store-keeping Staff under the Direc-
torate of Ordnance Services are the
same as in other defence establish-
ments, with the exception that, as
specifically recommended by the Com-
mission, the sixth level with the scale
of Rs. 700—900 was introduced for
certain categories of Store-keeping
posts under the Directorate-General of
Ordnance Factories and on Nava] side
only. Since promotions from one
level to another would depend upen
availability of vacancies, among other
factors, uniform promotional opportu-
nities are unlikely to become available
in all establishments.

Sclentists who left C.S.LR Chandigarh

8878. SHRI BHAGAT RAM: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of Scientists,
Technicians and Mechanicy who have
left the Central Scientific Instruments
Organisation, Chandigarh during the
last four years;

(by the reasons for their
the QOrganisation;

leaving

(c) how many of them were Heads
of the Departments ang how many
were Project Coordinators;

(d) whether some of them made a
written representalion to the CSIR
during the emergency alleging haras-
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sment and lack of working facilitieg;
and

(e) whether any enquiry wag held;
it so, what are the findings thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Fifty two
persons have left the Organisation
during the last four years.

(b) The reasons for their leaving the
Organisation are as follows:—

for better prospects elsewhere;
personal reasons; to start their own
business, etc.

(c) Four were heads of Divisions
(not Departments) out of whom two
were Project Coordinators,

(d) Some of them did represent to
the CSIR regarding working facilities
and conditions at CSIO, Chandigarh
prior tg the emergency.

(ey Yes, Sir. The conclusion of the
Committee inter-alia was that most of
the allegationg and complaints lodged
against the Director were without
any base.

Number of 5.C. and S.T. Persons in
Undertakings

8879, SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of SHIP-
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PING AND TRANSPORT be pleased
to state:

(a) the class-wise (I, II, III and IV)
total number of persong in each of
the following undertakings functioning
under his ministry.

1. Central Inland Water Transport
Corporation Ltd,

2. Cochin Shipyard Ltd.
3. Hindustan Shipyard Ltd.

4, Indian Roag Construction Cor-
poration Ltd.

5. Mogul Line Ltd.

6. Shipping Corporation of India
Ltd.

(b) the number of Scheduled Castes
and Scheduled Tribes in each class and
each Underlaking separately;

(c) whether the Government of
India's Orders relating t; reservation
of vacancies are followed in the
matter of recruitment and promotion
in these Undertakings; and

(d) if not, the rcasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The
requisite information is as follows:—

Sl. Name of the Public Undertaking
No.

Group?  Totnl No. of No. of

(Class) No. of Scheduled  Sche-
employ-  Casies duled
ees Tribes

1 Ocﬂlﬁi Inland Water Transport Corporation *

G A 136 ]
(3‘3 1 B

Group B 53 1 —_
{Class 1T *

Group C 767 24 2
(Class 111)

Group D
(Class IV)
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8L Name of the Public Undertaking Group * Total No. of No. of
Na. {Class) No. of Sdch‘:l g:}:;
euwu C‘:lts Tribes
2 Cochin Shipyard Lid. ¥ . B . Group A 32 3 o
(Class I)
Group B 106 3 1
(Class I1) ]
Gmu? C Gas 40 5
{Class 11T}
Group D 726 93 27
’ (Class IV)
3 Hindustan Shipyard Lid. . . . Group A 53 2
(Class I)
Group B 84 2
(Class II) ]
Group C I 65 5
(Class fm 046
Group D 5278 712 22
(Class IV)
4 Indian Road Construction Corporation Ltd.  Group A 8 . .
(Class T)
Group B ‘e -
(Class IT) 3
G [+ . -
(CJ:':?II} ®
G D
{élulu-p g ' !
5 Mogul Line Ltd. . . . B . Group A 406 3
(Class T)
Group B 167
(Class II)
Group C 4
(Class 1y~ ° 4
Group D 30 5 '
(Class 1V)
6 Shipping Corporation of Indi= It!, . . Group A 2165 18 A
(Class T)
Group B 1292 19 3
(Class IT)
L] I L] LF]
‘Gmupmj oay 95

Group D gab 69
{Clam IV)
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(c) Yes Sir, except that (1) the
Cochin Shipyard Ltd. have reporied
that it has not been possible for them
to follow the Government of India’s
orders strictly in regard to promotions
and (2) the IRCC have reporteq that
the Government of India’s orders
could not be implemented fully.

(d) The reason for the Cochin
Shipyard Limited not being able to
strictly follow the orders relating to
reservation of vacancies in the matter
of promotions ig stated to be that the
Shipyard is in the procesg of building
up various cadres which are not yet
stabilised. The Shipyard will, bow-
ever, make every ®ffoft to jmplement
the reservation orders in the matter
of promotions also as stabilisation
process continues,

The reason for the IRCC not being
able tg follow the reservation orders
fully is stated to be that the Corpora-
tion came into being ag recently as
on 20-12-18768 and some officers and
staff had to be initially recruited with.
out providing for reservationg to com-
mence its operationg quickly. They
are now making efforts to recruit
candidates belonging to SC/ST cate-
gories.

Re-grouping in Mizoram

8880. DR. R. ROTHUAMA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) the exact number of villages
burnt down and uprooted for re-
grouping since 19686 disturbances in
Mizoram and the exact number of
families affected thereby;

(b) the specific amount of aids,
grants sanctioned either in cash or
kind for such uprooted families, the
exact amount sanctioned to each fami-
ly and the number of affected fami-
lies which have so far received guch
aids;

MAY 38, 1978

Written Answers 88

(c) the number of villages and fa-
milies that have been allowed to go
back to their original villages;

(d) the number of such resettled
villages which have been recognised
as villages by the State Government;
and

(e) the criteria by which recogni-
tion js accorded to such resettled vil-
lages by the State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN.
DAL): (a) to (e). Soon after the out-
break of disturbances in 1968, a
scheme of grouping of villages in Mi-
zoram was taken up in order to pro-
vide protection to the villagers against
intimidation and harassment by the
underground. Small villages were re-
grouped at suitable locations where
basic amenities could also be provid-
ed to them conwveniently. There are
no records available with the Govern-
ment of Mizoram to jndicate that any
village was burnt down for re-group-
ing.

Re-grouping was done when Mizo-
ram was still a district of the State
of Assam and rehabilitation assistance
in the form of CGI sheets, transport,
foodgrains, etc. hag been given to the
affected villagers. Precise family-wise
detajls are not presently available.
Efforts are being made to obtain the
same.

The scheme is still in force and no
official approval is given to any new
settlement.

Central Government Employees Con-
sumer Cooperailve Soclety

8831, SHR] PRADYUMNA BAL:
Will the Minister of HOME AFFAIRS
be pleased to state!

(a) the present value of the share
of the share-holders of the Central
Government Employees Consumer
Cooperative Society Ltd., New Delhi;
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(b) whether a share-holder who
wants to get his share money can get
it back and if so, how; and

(c) the number of shares accepted
back by the Society from its share-
holders during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D. PATIL): (a) ‘Nil’,
as the Society has been incurring
heavy losses.

(b) and (c), No Sir, shares cannot
be taken back by the Society, but a
share-holder may transfer his share
to an eligible person.

Amount earmarked for Grant of Loans
for Acquisition of Ships from Abroad

8882, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the amounts earmarked by
Government for grant of loans for ac-
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quisition of ships from abroad during
the years 1977-78 and 1978-79 against
guarantees by Shipping Development
Fund Committee;

(b) the amounts of loang advanced
to the various Shipping Companies by
the designated nationalized banks dur-
ing the year 1977-78, separately; and

(c) the period of repayment and the
rate of interest charged, in respect of
these loans separately?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) Rs. 500 crores,

{b) A statement showing company=-
wise details of the Joans advanced
during 1877-78 is placed below,

(c) These loans are repayable in
10 years in 20 half-yearly insialments
commencing two years after drawal
The effective rate of interest for the
borrowing shipping companies jg T}
per cent per annum.

Statemeént

Sl Name of the Shipping Co.
No.

Amount of Name of the designated
Loan advanced Nationalised Bank
during 1977-78

1. Shipping Corporation of India Ltd., Bombay
2. Scindia Steam Navigation Co. Lad,, Bombay

4. Ratnakar Shipping Co. Ltd., Calcutla .

4. Tolani Shipping Co. Lud. " . %

5. Garware Shipping Corporation Ltd, .

6. Panch Sheel Shipping Co. Tad. . .
ToTal . .

Rs.
54,81,04,590 State Bank of India,

7:67.85,600 Do.
. 5:55:32,000 Da.
2,27,46,070 Do.

3.A3,73.540 Bank of India,

: 8g,28,760 Bank of Baroda.

. 75:04.70,500
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Declaration of Jaipur-Rajgarh as
National Highway

8883, SHRI CHATURBHUJ: Will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether the Central Govern-
ment have decided to join Jaipur-
Rajgarh road via Jhalawar (Rajas-
than) Anklera, and Manoberthana
with Rajgarh Bombay road the Natio-
nal Highway;

(b) whether before declaring it a
National Highway road, all the other
processes such as survey work of
Teen dhar, Parwan river for the con-
struction of bridges on it have been
completed; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) No. Sir.

(b) and (e¢). Do not arise.

Central Government Employees Con-
sumer Cooperative Society

8884. SHRI R, KOLANTHAIVELUE:
SHRI A. MURUGESAN:
SHRI PRADYUMNA BAL:

Will the Minister of HOME AF-

FAIRS be pleased to state:

{(a) whether Government have pur-
chased 50 per cent shares of the Cen-
tral Government Employees Consu-
mer Cooperative Society;

(b)Y if so. the total value of shares
purchased by Government;

() whether this Society is running
in heavy losses;

(d) if so, the steps taken by Gov-
ernment to protect its investment; and

MAY 3, 1978

Written Answers 92

(e) whether Government propose
to take over the Society and affiliate
it with the Super Bazar so that the
store of the Society could run effec-
tively under one roof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D, PATIL): (a) Yes,
Sir.

(b) Rs. 6,41,640.00.
(c) Yes.

(d) The Society is intended to be a
welfare measure and is not purely a
commercial undertaking. Govern-
ment have nominated members on the
Board of Directors and the Board of
Administration of the Society with a
view inter alia {0 protecting Govern-
ment investment,

(e) There is no such proposal.

Selling Confiscated Goods by Central
Government Employees Consumer
Cooperative Soviety

8885. SHRI K. A. RAJU: Will the
Minister of HOME AFFAIRS be
pleased to state;

(a) whether it is a fact that confis-
cated goods are being sold by the
Centra] Government Employees Con-
sumer Cooperative Society being run
by his Ministry;

(b)Y if so, whether any complaint re-
garding selling of confiscated goods
at blackmarket price by the officials/
emplovees of the Society has recent-
ly been received: and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI S. D. PATIL): (a) Yes,
Sir. But only the old stock.

(L) No, Sir.
(c) Doeg not arise,
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Betting wp of a Plywood Factory In
Tripura

£866. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether any proposal to set up
a plywood factory in Tripura has been
submitted to Government;

(b) if so, the details of the propos-
ed factory and its location: and

(c) whether the Union Government/
Planning Commission has given their
clearance to the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
{(¢). The Tripura Government had
proposed the setting up of a Plywood
factory involving an outlay of Rs 50
lakhs as part of their proposals for
the ensuing Five Year Plan 1078-83
for the large &nd medium industries
sector. No other details regarding
location etc. were furnished. How-
ever, the Siate Government did not
propose any provision being made for
the plywood factory in the Annual
Flan 1978-79. The Five Year Plan
1978-83 is under formulation and the
Tripura Government's proposal for a

“plywood factory will, thercfore, have
to be considercd ag part of the next
Five Year Plan of the State Govern-
ment and in the light of thc averall
Plan prioritiex and programmmes for
the next Five Year Plan.

Derecognisation of Trade Union in
Vikram Sarabhai Space Centre

8887, SHRI C. K. CHANDRAPPAN:
Will the Minister of SPACE be pTeas-
ed to state:

(a) whether it is a fact that the
Union Government has asked the Ke-
rala State Government to derccognise
trade unions in Vikram Sarabhai
Space Centre in Thumba:

(b) it s0, the details and reasons
therefor; and

(c) the State Government's reaction
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) Yes, Sir.

(b) I tock the view that Seientific
Research and Develop t Org
tions cannot be classified as industries
for the purposes of the Industrial Dis-
putes Act or the Trade Unions Act.
This was based on a number of earlier
judicial decisions in favour of exemp-
tions from the definition of ‘industry’
where profit.motive was absent.

(¢) The State Government has not
yet reacted to my letter but the Chief
Minister of Kerala has been quoted
by the Presg as having stated that the
matter will be discussed by the State
Cabinet before a decision is taken.

Central Government Employees Con-
sumer Cooperative Society

8888. SHRI SHYAM LAL DHUR-
WE: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a meeting of the gene-
ral body of the Central Government
Employees Consumer Cooperative So-
ciety Ltd.; New Delhi was held on the
22nd April, 1878; and

(b) the recommendations made at
the meeting and the rcaction of the
management thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHRI S. D. PATIL): (a) Yes,
Sir.

(b) The recommendations are con=-
tained in the minutes of the meeting
placed on the Table of the House
[Placeq in Library, See No, LT-2244/
78]. The management has taken in
hand the consideration of the various
recommendations.
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Non.Coverage of Debate on Private
Members’ Bills by T.V.

8889, SHRI SAMAR GUHA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether T.V. failed to broadcast
the news on debate on two Members'
Bills in the Lok Sabha re: holiday on
Netaji birthday and renaming Anda-
man and Nicobar Islands, although all
parties supported these two hills;

(b) whether AIR news broadcast
also made scanty reference about the
debate; and

(b) if so, facts thereabout and the
reasons for ignoring such debates?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir. The
news bulletins telecast from Delhi
Doordarshan Kendra on 24th Febru.-
ary, 1978 carried a half minute news
story on the debate on the private
Member's Bill regarding holiday on
Netaji's birthday. The debate on the
Bill on the renaming of Andaman and
Nicobar Islands could not finds a place
in the news bulletings due Lo heavy
news-fall.

(b) The debate was covered at some
length in both English and Hindi re-
views of the Lok Sabha proceedings
on 24th Fehruary, 1978, It was also
noticed by the 8 AM. Hindi bulletin
on 25th February, 1978

(c) There is no deliberate attempt
to ignore such debates. All import-
ant and news-worthy events and
speeches made in both the Houses of
Parliament are taken motice of in the
news bulleting and in the review of
the Parliamentary proceedings. It is,
however. not always possible to in-
clude every happeningz and debate in
Parliament either in the news bulletins
or in the review of Parliamentary pro-
ceedings especially when there is
heavy news fall.
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Mistake in P.I.B. hand-out in
Malayalam

8801, SHRT NIRMAL CHANDRA
JAIN: Will the Minister of INFORMA-~
TION AND BROADCASTING bLe
pleased to state:

ta) is it a fact that the Presz Inlor-
mation Bureau hand-out in Malayalam
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VP 321 dated the 6th February, :u78,
speaking about the dubbing of regio-
nal language pictures states that In-
fo tion eng Broadcasti Minister
I, K, Gujral hag expressed his Gov-
ernment’s intentions etc.; and

(b) actions taken against the con-
cerned officer who while giving this
despatch referred Shri Gujral gs In-
formation and Broadeasting Minister?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRL
L. K. ADVANI): (a) Yes, Sir,

{b) Displeasure on the lapse made
was conveyed to the defaulting officer.

Director, Regional Research
Laboratory, Jammu

8802, SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased fo
state:

(a) whether the present Director of
the Regional Research Laboratory,
Jammu, was appointed as Director
straightway from Assit. Director post
without normal procedure of recruit-
ment against the recommendationg of
Sarkar Committee; and

(b) if so, the reasons therefor?

THE PRIME MINISTER (SHRI
MORARJI DESAT): (a) No, Sir. The
post was advertised and the selection
was made in accordance with the nor-
mal procedure.

({b) Does mot arise.

Purchass of Porifolio cases

8893. SHRI SYED KAZIM ALIL
MEERZA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) how many portfolio cases have
been purchased by the Home Depart-
ment and at what prices during the

931 LS4,

yearg 1876, 1977 and 1978 upto the
month of March;

(b) were they purchased by calling
lender; and

(¢) for whom the portfolio rases
were purchased?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)

Year  No, of Purchased  Average price

To76 54 Ra. 54
1977 70 Rs, 56
1978 35 Rs, 59
(upto March)

(b) No, Sir, The pertfolio (brief)

cases are not purchased in bulk, but
in small lots. Under these circums-
tances, ang as requiremenis vary,
calling of tenderg in respect of this
item ig not feasible,

(c) The brief cases are generally
required for officers of the rank of
Under Secretary and above.

Code of Conduct for M.Ps,

8894. DR, RAMJI SINGH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(ay whether Government propuse
to frame a Code of Conduct for the
Memberg of Parliament and

(b) when Government propose to
bring a legislation requiring all the
Members of Parliament to declare
their assets annually?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Such a proposal has been examined
off and on In the past. It is not now
under active consideration.
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(b) As stated in the House in reply
to Unsiarred Question No. 3887 on
14-12-1077, the Government propose
to bring forwarq a legislation requir-
ing all Memberg of Parliament to dec-
lare their assets eic. as soon as the
modelities, which are being worked
but, gre finalised.

g divery qrite ewrew wfae

8805, WY ¥wa Ty e wr
<o WAy Oy @@ g w4 fiw

(%) =1 wa whrer wrdfaT Y-
fors 38 (9 TATAT WEE THTOR
gfafa), FATT AR U AT FEGT
A eTae & wizy fod & ware agEdw
¥ qF W ¥ I7 7grgT Wi faarfeat
#r wfa & fegid 1971 & wra-
ar% efrafas ax # oy oftaw w1
afer frar, o T wnTE IR
& forg wderor deqr 21 fwar ar, faad
T #7 WARr S gf o s e
I TAE AT 9T;

(7) = = =mow afafr 3
FTET ¥ 22-12-77 ST ag wadw
fiear a1 fp w7 qivar T9fams ghe
q® 97 9rfFeiT § T93 T4 Y2 &w
T ¥AT Tz F FaAGT &7 q@9HwT {Har
ST

(1) = wgRTE & wer @y &
wq T Wi w@fafy F sw=mm o
e &< faar a1 o 3= ot
# 11-1-78 %Y ag fawrfar #r ot fis
o atrer WfEe ot 9 9T g
g a1 Jav Sz w7 w=da fear w
T

(=) afe g, @ wwerT ¥ ow ey
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AT wwrew ¥ T WY (sro WY
fem) : (%) & (7). wrorame g3 &
T%F ¢ Fo Fw waAr JqI AT F ow
fyu wu wadig w1 w Tror § wxfne
foe o & fag @ T e
FETACE RO AT FAT AT T W
O &1 A § Agrong F en "
F ot wadw fear a1 1 ¥4 W@ ®
e feg o g & fs T e wAf WA
F§ W A F w4 7
awdr &1

Aocumulateq losses incurred by State
Electricity Boards

8896, SHRI O. V. ALAGESAN: Will
the Minister of ENERGY be pleased
to state:

(a) accumulaled losseg incurred by
each State Electricity Boarg gt the
end of the flnancial years 1975-76,
1976-77 and 1977-78; and

(b) the amountg of arrears that are
due to each State FElectricity Board
from (i) industrial concerns (ii) Gov-
ernments—State and Ceniral and (ui)
other users at the end of the financial
Yeurs 1975-78, 1976-77 and 1077-787

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
A statement No. 1 showing the accu-
mulatej losses inp respect of each
Board at the end of the financial years
1975-7T6 ang 1976-77 is attached here-
with. The accounts for 1977-78 are,
however, due for finalization only by
Seplember, 1978,

(b) A statement No. II indicating
the toilal arrears due to each State
Electricity Board from consumers at
the end of 197576 and 1976-77 is £p-
pended. The amount of arrearg due
at the end of 1977-T8 and category-
wise details have heen eallad for
from the State Flectricity Boards and
are gtill awaited,
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Statement—I1
i . Tectrici ied dus
bthhﬂdﬁ-m'?;f'lws-zﬁm:ﬁ-ﬂ
(Rs. in lakhs)

Name of the Board 1975-76  1976-77

Accumulated losses
upto
Name of the Board
1975-76  1976-77
(Figures are in Rs.
crores) *
Andhra Pradesh N 381 3526
Aum (Blcll)d[ﬂg’ Me-
alaya) . 2607 N.A.
Bihar . - . ga*5 104°8
‘Gujarat . - . 45700 N.A.
Haryana . - - 36" 00 481

Kerala 40°3 13°5
Madhya Pradesh

Maharashtra . . .. 11449
Orissa , N . 157 N.AL
Punjab . . N U4 00 069
R ajasthan . . 5707 48-74
Tamil Nadu . .

Uttar Pradesh . . 8o 5 124" 006
West Bengal . . 304 38-4%
Himachal Pradesh . 90 N.A,
DESU . 5 . 12°07 N.A.

@Inclucles Ra. 1o° g crores provisionally frozen,

£ Includes intercst not due. under Section 67
of Electric  Supply Art, but appro-
priated by the ‘hnte FI sovernmoent,
#*Includes i yable, but not paid.

P

Andhra Pradesh ' 2607 2673
Assam . . 916 N.A,
Bihar . . f 2103 2882
Gujarat . i . 1756 N.A.
Haryana . . . 336 319
Earnataka . . 787 N.A.
Kerala . . . 1200 1602
Madhya Pradesh . 2013 2427
Maharashtra . . 1204 N.A.
Orissa . . . go7 N.A.
Punjab . . . 303 389
Rajasthan » i 1843 2792
Tamil Nadu . . 2559 3189
Uttar Pradesh . 5l46 6763
West Bengal . 1277 1240
DESU . . 2426 N.A.
Himachal Pradesh 72 109

N.A.—Figurrs nnt yet available.

Wi sarafre dar (@av) faaa,
1974 ¥ dmav

8897. ot Triw feg: #4r 0¥
et og qary wr v w5397 fin

() w5, 1975 § wfww
@ar g ot gurx fawmr 3wt oot
& wor gfest =Y arw sorafas
Far (Fawr) Fram, 1954 % 6 v Ay
HUEAT ¥ GTEV de §0 g UF 9
AT 4T WYL IH 9 FAT 90 FORT
& for=tre wrefare far @
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(w) wr3%a s ¥ Qar wew
feor mar qr v wrehm swrafs
oy &t Frgw, 1954 % feq sanfre
sy s gfee ¥ (Fa)
faqw, 1054 ¥ WY ey wwd;

(m) wr W swrafe dar
gax fuw, 1954 & fewiw 5 9w,
1976 %1 &werd wiagwar o
weTfa domaa w3 f2y wd 9w
st gfae Gar daq frei & ar §
E;ﬁmmmmwﬁﬂ;

<

(w) =fe g, &Y sa% = FO@
g7

ng wwEm § oow At (S QR
o aEtw) = (w) S &, =

(=) frgismm

() W swre dar (Faa)
fom, 1054 % dwew =i 5 A,
197 6 w1 sefrgf=a feme w1 Aree
gferq %ar (dwd) frawi # oogedy
avitas faais 27 =, 1978 F
wfergfaa fear mar &

(%) swr = oA

Death of Miners at Tara Colliery,
Asansol

8898. SHRI FAQUIR ALI ANSARI:
SHRI JYOTIRMOY BOSU:

Will the Minister of ENERGY be
pleascd lo stale:

(a) whelher five miners were Kill-
ed and seven others injured seriously
when a portion of a roof in g gallery
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junction of Tara colliery near Asansol
caved in on the 318t March, 1978;

(b) if so, the compensation paid to
the families of those killed and to the
injured; and -

(c) the causes of this accident and
the action taken by Government in
the matter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Five workmen were killed and seven
others injured, two of them seriously.

. (b} Payment of Rs, 500/¢ as ex-
gratia and Rs, 200/- towardg funeral-
expenses 10 each of the bereaved
family of the deceased workmen has
been paid by the Company. The
company offered a job to one direct
dependent of the deceased. Two such
dependents have joined duty. Re-
maining three are expected to join
shortly. The compensation amount
under the Workmen's Compensation
Act would be paid by the Compen-
sation Commissioner, Durgapur.

(¢} The cuuse of this accident is
“roof fall”. The report of the Diree-
torate General of Mines Safety afler
enquiry into the accident is awaited.

Iy 61 gw Ew W ¥ awA

8899. =t guitfay wwf: =
ot st @y sy o T w35 fF :

(%) w=m soere w1 frare wraE
w1 g7 fgg & WOF T awAw
YA & & W

(=) afegh, A gaan?
Fut wft (st dYo TwEeEW)

() wx (=) mﬁf‘ﬂﬁr&é
a0 1 qar Af & Faad grer siad
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) fueegr g <hin fer o 9% 1 fsT
o, wrrar qfoesTor oAt & way ¥

o9 g2 & fog wokal AT WA %
SEarT &1 o fwar 9T W o

Issue of wrong Fitness Certificates
and driving Licences in Delhi

8800. SHRI P. K. KODIYAN: Will
the Minister of SHIPPING AND
‘TRANSPORT be pleased to state-

(a) whether it is a fact that the
inspectors of the Directorate of Trans-
port, Delhi Administration have been
found to have issued wrong fitness
wertificates and driving licences; and

(b) if so, the details thereof and
action taken against them?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
‘«CHAND RAM): (a) Yes, Sir.

(b) The Delhi Administration have
intimated that on 28.2.1978, DSP
{Anti-Corruption Branch) along
with Joint Director of Transport (En.
fcreement; and o few gther officers of
the Administration intercepted three
wvehicles (one bus, one truck and one
three-wheeler tempo) coming from
the Inspection Pit, after getting cer-
tificates of fitness, with a view to
cross check the vehicles inspected by
the Board of Inspection. According
1o the report of thig team, while the
bus had 34 defects, the three wheeler
iempo had 11 defects and the truck
19 defects. These wvehicles were
granted certificates of fitness by a
Board of Inspection consisting of four
Motor Vehicle Inspectors. On re-
ceipt of the report of the Team,
departmental proceedings have been
initisted against ‘the four M.V. Ins-
pectors under rule 14 of Central Civil
Services (Classification, Control and
Appeal) Rules 1965.

The Administration have also inti-
mated that on a complaint made to
the Motor Licensing Officer (Head-

quarters) in January, 1978, that 15
candidates of Guru Nank Motor
Driving Training School, who had not
actually appeared for test in driving,
were gremted driving licences by 2
Motor Vehicles Inspectors, the candi-
dates were asked to reappear for test
in driving by the Motor Licensing
Officer, New Delhi and another Motor
Vehicle Inspector who was working
ag Head Quarters Inspector.. Ten
candidates appeared for retest and,
out of them, nine failed either in
Part I or Part Il or in both parts.
Licences were not issued to them.
Driving licences were also not issued
to the five other candidates, who fail-
ed to reappear in the test.

Departmental proceedings under the
said rule 14 have been initiated against
these two Motor Vehicle Inspectors
as well,

Supply of Boft Coke to Consumers in
Agra

8001. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
ENERGY be pleased to state:

(a) what is the arrangement for the
supply of soft coke to consumers;

(b) whether there has been any
reduction of supply of soft coke to
the various States or Districts; and

(c) what is the quota for Agra for
the supply of soft coke and what has
been the shortfall during the past
three years in the supply of rakes
of soft coke?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
There is no control by the Central
Government over the distribution of
soft coke.

(b) Yes, Sir,
(¢) The supply of soft coke to

the consumers is regulated by the
State Governments.
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Detergent Plant at Mathura

8902, SHRI DINEN BHATTACHAR-
YA: Will the Minister of INDUS-
TRY be pleased to state:

(a) what happened to the “first
Public sector Detergent Plant” at
which was proposed to come up
Mathura being put up by the Che-
mical Division of Indo-Burma Petro-
leum at its own vost;

(b) were amounts running to many
lakhs of rupees written off at the
cost of Public Sector;

(¢) if so, the reasons

and

(d) the reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a) The com-
pany decided not to proceed with the
project, gs it found that the condition
in synthetic detergent market had
drastically changed and hag become
unfavourable for entry of a new pro-
duction ynit.

(by to (d). A total expenditure cf
Rs. 94,378.75 was incurred mostly on
preparation ©of a Project Report which
‘wag necessary for consideration of the
investment proposal by the Board of
Directors, Public Investment Board
and the financial instilutions.

Increase in Excise Rate on Industrial
items

8903, SHRI NATVER LAL B. PAR-
MAR: Will the Minisler of INDUS-
TRY be pleased to state:

(@) whether Ministry of Industry
is consulted when rate of Excise on
particular ilem is to be inercased or
decrease=d;

(b) whether the Ministry take into
account the unutilised capacity jn par-
ticular industry before agreeing to
increase in excisc rate;

MAY 3, 1978
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(lc) whether the Ministry of Indus-
trial Development guide the Finance-
Ministry as to how to increase the
excise revenue through increase in

production; ang

(d) if so, the industries in which
this was done?

THE MINISTER OF STATE IN THE.
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Fiscal policies including revision of
excise rates are the concern of the
Ministry of Finance which consults
other Ministries, including the Hi.nia_-
try of Industry as and when it is
considered appropriate.

On occasions when the Ministry of
Industry is consulted in regard te
changes in excise duties on industrial
items, it takes intgp account relevant
considerations  including unutilised
capacity, effect on production of the:
proposed change in duty, ete.

(¢) and (d). Do not arise.

Low Power wind Electric Generator

8904. SHRI DHARAM VIR VA-
SISHT: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
lay a statement showing:

(a) the cost, technique and work-
ing expenses of the Low Power Wind
Electric Generator developed by the
National Aeronautical Laboratory, at
Bangalore; and

(b) the AMP-HR Energy produced
by the apparatus together with its
comparison with medium Gobar Gas
Plant in respect of energy genera-
tions?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Prototype
of a wind Electric Generator is under-
going performance tests and if pro-
duced on large scale is estimated to
cost around Rupees two thousand
only. This generator uses a perma-
nant magnet self excited alternator
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and the energy is available as soon
ag it starts rotating. It does mot
need back-up batteries to start, Rest
of the design is conventional. The
maintenance cost is marginal as only
occasional greasing of the head assem-
bly and alternator bearings would be
required.

(b) The device is capable of pro-
ducing about 24 Volt ampere hours
of energy on a reasonable windy
day. Its comparison with Gobar Gas
Plant is not relevant because it |is
a much smaller generator and is in-
tended for low power applications in
remote areas.

Grant of Pension to freedom fightres
from Hammataka

8005. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of free-
dom fighters for grant of Central

110

pension processed so far in Karna-
taka, district-wise;

(b) the number out of them rejec-
ted, sanctioned and referred back,
district-wise; and

(c) the number of freedom fighters
whose cases are still pending with
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (e). 13055 applications for
the grant of pension to freedom fight-
ers from Karnataka have been re-
ceived and processed upto 31st March,
1878. In 7204 cases Pension has
been sanctioned. 4,198 cases have
been rejected. No case is pending
initial serutiny. In 1,543 cases appli-
cants have been informed that for
want of acceptable documentary evi-
dence/information and/or specific re-
commendations of the State Govern-
ment, it has not been possible to
finalise their cases. A district-wise
statement is attached.

Statement

Number of application s gfﬁm fighters from

referrad back—(District-wise)

Karnataka received |processed, sanctioned rejected and'

S1. Name of the District Receiverd Banctioned  Rejected Referred
No, Proceased back of
dncumentary
evidenee
' 2 3 4 ] 6
v Belgaum . . . . 4734 2855 156 315
2 Bangalore . . . . 040 508 312 120
3 Bijapur 622 393 195 44
4 Bellary, . . . . . 161 82 46 a3
5 Bidar . 45 6y 5% 22
6 Coorge 132 74 a7 21
7 Chitradurga 567 271 284 1z
8 Chikmanglur . “ . . 149 27 By 33
g Dharwar . . . s . 2083 1492 397 194
10 Hassan ” . 3 . . 250 120 ] 23
11 Kolar . . ' . . . 429 138 180 103
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1 2 3 4 5 &

12 Mandya 229 111 8g 29
13 North Kanara 740 404 285 st
14 South Kanara 459 169 o4 196
15 Mysore 264 1 101 52
16 Tumkur 203 100 110 83
17 Raichur 204 'Y 05 108
Gulberga 191 62 68 61

19 Shimoga 353 208 102 43
13935 7204 4198 1543

Y. L

8906. st YrwrAx faardy : w7
i seh, s wiw, 1978 &% wandifas
oY @7 5769 ¥ I ¥ GAT F 4
FATH A PO o4 fE o

(%) wia, 1977 Fw@LE, 1978
as ¥y wafa & Ao wEs o wiew
o gIora WY IET WTE & FIET
SR FY A ad F g el & gaT
H vy oY §7 W v ¥ =
Froor §; W<

(@) = e wie e fafads
F ¥F IO w1 EXN ¥ qoark agrd &
< ofe gt @1 wEd), 1978 ¥ WA aw
Tk grT A ag w fet wafe #

AT | ®1aer wY fadt arar qer
T ?

Fat st (st dto vwwaw)
(%) = (o) . qufrmds, 1977 ¥ wdy
1978 aF ¥ waly & T wr af oY
Tt wafe & geoar § wrwr gdnr W
sy ¥ qfaw weark 7 7€ fim T ot
Iadl ar 7 woer foal w1 Tt
winwrgEa # awrf # ey
s gE 1 T o wAT F ow
aqicy afeagw 7 feer & wrow aewif
HedrTdr g

A wrw dreew ¥ LT FENN wT
#TS, 1977 97T 1978 ¥ #r  7E wear
w7 geATeTs st A fear o  —

HAA @ arg

1977 1978 1877 1978 1977 1978

(et #)
IEIWEW . : . 13.2 8.4 14.6 8.9 13.6 13.6
gfam 2. 1.1 3.0 3.8 7.7 1.%
e 2. 2.6 2.5 3.5 3.3 3.9
ety ) 0.4 0.5 0.8 0.5 — 0.5
fegwraw w3wm . . —_ -_ —_ —_— — -
W & T . . 0.2 - = = B —
bl

18.7 12.6 20.9 16.7 24.6 19.5
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Haldly Channel

8907, SHRI SUSHIL KUMAR
DHARA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state:

(a) whether it is a fact that des-
pite huge expenditure in the preced-
ing three years, the Haldia Channcl
hag not shown any improvement,

(b) whether before entrusting dredg-
ing to the foreign firm  any
study was made about the capability
of the firm and likely cost of
improvement in the draft for Haidia
<hannel;

(¢) whether the comtract entered
into with the foreign firm had a spe-
cific mention about the likely tine
and the quality of the work; and

(d) whether Government propose
to enquire into the causes of delay,
excess expenditure and low level of
quality of work done by the firm?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). The
dredging of the Haldia Channel was
taken up after a study of the cost
estimate of the scheme and after as-
certaining capability of the contrac-
1ors. Because of the hydraulic con-
ditions of the river Hooghly with
adverse effects like heavy re-shoaling
or beneficial effects like scour, it is
difficult to establish a direct relation-
ship between the dredging effort and
the depth achieved and for this rea-
son the contracts were on time rate
basis, with constant review of per-
formance.

The contract for dredging of the
Outer Estuary was for a period of
12 months starting on 8.5.74. This
was terminated on 30.4.75 whep the
requisite draughts were achieved.

Contract dredging in the Inner
Estuary was similarly on time rate
basis, commencing in November 1973.
This contract was extended wupto
December, 1875, till the Ministry’s

Dredger MOT-VI was available
mak&ovu. During the period of
this contract, the dredger lifted a
total quantity of 20.08 million cubic
meters of spoils and this per!ornmm:e
of dredging effort which was conti-
nuously evaluated throughout “f"
currency of the contraci, was consi-
dered satisfactory.

The dredging eifort in the Inner
Estuary by the contractors dredger
and one of the Ministry’s own dred-
gers additionally deployed from Feb-
ruary 1875 did not produce the re-
quired improvements in draughts ow=
ing to very heavy reshoaling. Both
the dredgers of the Ministry, namely,
MOT-V and MOT-VI (now belong-
ing to the public sector undertaking.
Dredging Corporation of India) are
still working in the Inner Estuary.

As the failure to achieve expected
draught in the Inner Estuary js mnot
attributable to any fault of the
contractors, the question of any in-
quiry into the matter does not arise.

Reservation of Posts in Services

8908. SHRI AMAR ROY PRA-

DHAN: Will the Minister of HOME
AFFAIRS be pleased 1o state:

(a) the names of autonomous bodies/
organisations/offices/institutions unde.
the Centra] Government where
the orders regarding reservation of
posts in services for Scheduled Castes
and Scheduled Tribes have so far been
made applicable and implemented also;

(b) the names of autonomous ho-
dicg fomdanisations /offices/ [nstiluMons
where these orders have neither been
adopted nor implemented so far: and

(c) if so, whal are the reasons there-
for and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS
(SHRI DHANIK LAL MANDAL):
{a) to (c). All the offices of the
Central Government are required to
follow the Government orders re-
garding  reservation for Scheduled
Castes and Scheduled Tribes. As re-
gards autonomous bodies/institutions
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etc., the administrative Ministries/
Departments concerned were asked
to issue instructions to such bodies/
institutions under their control +to
follow the scheme of reservations as
applicable to posts/services under
Governmenti. Information about names
of autonomous bodies/institutions ask-
ed for is being collected from all
Ministries/Departments and will be
laid on the Table of the House as
soon as possible.

Applications for Minj Paper Plants

8909. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state the number
of applications received by Govern-
ment from Mini Paper Plants Units
under the ‘Incentive Scheme’ and
the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): Therse is no
specific ‘Incentive Scheme’ for mini
Paper Plants Units. However, it has
been decided t, permit import of se-
cond hand equipment for small paper
plants under a scheme announced by
a Press Note dated 31st March 1878.
No application have been received
so far under this scheme. Small
paper mills who use secondly raw
materials are also eligible for certain
excise concessions.

Yisit of West German Experts to
Thermal Plantg

8910. SHR] G. S. REDDI: Will the
Minister of ENERGY be vleased to
state:

(a) whether West German experts
visited Thermal plants in India;

(b) if so, what were their recom-
mendations; and

(¢} the reaction of Government
thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (e). A {eam of experts from West
Germany had visited three thermal
power plants in India during Octo-
ber-November, 1877. Their recom-
mendations were received in April
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this year and are presently being stu-
died by the Central Electricity Au-
thority and the concerned Power
stations.

The report has drawn attention to
the deficiencies in water chemistry
in power stations as well as the need
to improve standards of cleanliness
in the power stations and has made
specifie recommendations in these
areas. The report has stressed the
importance of selecting the right type
of personnel for mannipg the ther-
mal power stations and the need to
post only experienced staff for com-
missioning new power stations. The
report has also laid great stress on
the need i{o improve maintenance of
process control instrumentation, It
hag also brought out the importance
of analysing the equipment failures.

There are a numbar of other tech-
nical recommendations covering the
various aspects of functioning of the
power stations, the equipment, in-
puts into generation, operation and
maintenance services, selection and
training of personnel etc. These are
b‘elng studied in the Central Electri-
city Authority., Discussions are also
being organised with concerned nower
station authorities to enable the latter
to appreciate the recommendations in
the proper perspective and facilitate
their implementation.

Licences for manufacture of Mini Cary

8911. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

I(n_) whether some manufacturers of
mini car have applied to the Govern-
ment for letter of intent;

(b) how many of them were granted
the licences and how many amongst
them have actually produced small
cars;

(c) is it a fact that Sunrise Auto
Industries Ltd, Bangalore have al-
ready manufactured a three wheeler
mini car talled BADALT and

(d) if so, whether Government
authorities have tested its viability,
capacity and the sale price?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Pursuant
to the policy of the Government re-
grading grant of letters of intent for
the manufacture of passenger cars
announced in both the Houses of Par-
liament on 10th August, 1970, applica-
tiong gubmitted by a number of parties
have been considereg by the Govern-
ment.

(b) Industrial Licences for the
manufacture of Passenger cars were
granted to two parties, namely, M/s.
Maruti Limited, Gurgaon and Shri
Manubhai H. Thakker, Baroda. Besi-
des, M/s. Sunrise Auto Industries Ltd.,
Bangalore have also been granted re-
gistration with the DGTD for the
manufacture of 3-wheelcd passenger
cars, Out of these 3 units, M/s.
Maruti Limited, Gurgaon had reported
commencement of production but they
have gince closed down. M/s. Sunrise
Auto Industries Ltd. Bangalore have
also gone into production.

(¢) Yes, Sir.

(d) The protolype wvehicle of M/s.
Sunrise Auto Industrieg Ltd., Banga-
lore was tested by the Vehicles, Res-
earch & Development Establishment,
Abmednagar and  declared road-
worthy. In the case of units registered
with the DGTD, the capacity of unit
is assessed by the Governmemt only
after it has been in production for
somelime, The firm had indicateg a
capacily of 3,000 nos, of cars in their
regisiration application. There is no
cantro]l on the gelling price of cars.
The ex-factory price of “BADAL" car
Ag fixed by the manufacturers is Rs.
13,750/~

Transport facllity for the Engineering
Staff of Nagli and Khampur H.P.T.

8912, SHRI MAHI LAL: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleaseg to state.

(a) whether Engineering Staff who
have to attend the duty in shifts at
hours at Nagli HP.T. and Kham.
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pur HPT. Delhi, are regarded as
esgential staff; ang

(b) whether the staff attending the
duty at these odd hours at Nagli and
Khampur Hlgh Power Transmitters
is entitled for Government transport
facility; if so, the reasons for with-
drawal of the facility?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI JAGBIR
SINGH): (a) Yes, Sir.

(b) The staff attending duty at odd
hours is provideq Government trans-
port. This facility hag not been with-
drawn.

Report of Baveja Commitites on Coal
Prices

8913. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
ENERGY be pleased to state:

(a) whether the Baveja Committee
on coal prices has submitted its re.
port;

(b) if so, the salient features there-

H

(c) the action being taken thereon;
and

(d) in what way the suggestions of

the Committce are going to improve
workings of the coal industry?

THE MINISTER OoF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Committee has been given ex-
tension of time upto 31st of May, 1978
to submit its report.

(b 1o (d). Do net arise.

Scope of expansion of Jute Industry

8914. SHRI CHITTA BASU: Will the
Ministey of INDUSTRY be pleased to
state:

(a) whether his aitention has been
drawn to the observation in the Sixth
Plan document in respect of the Juie
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industry to the effect that ‘the scope
for expansion in this industry f{s
limited';

(b) if so, the reaction of Govern.
ment thereto; and

(c) possible repurcussion of the
policy on the economy of West
Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMTAI ABHA MAITI): (a) to
(c). The Planning Commission's ob-
servation that there is little scope for
further expansion in jute industry, is
based on the existence of large under-
utilised capacity in the country which
is due mainly to uncertain availability
of raw jute and fluctuating demand
for jute goods.

In view of the fact that put of the
total 68 jute mills in the country, 56
are already located in West Bengal,
there js not likely to be any effect on
the economy of West Bengal in case
there is no further expansion in jute
industry.

Assistance for Development ,f Sum-
derban Area of West Bengal

8915. SHRI MUKUNDA MANDAL:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Government of
‘West Bengal have submitted any pro-
posal for the grant of Central assis-
tance for the development of Sun-
.derban areas of West Bengal; and

(b) if so, the details thereof and
the attitude of the Government there-
to?

THE PRIME MINISTER
MORARJI DESAI): (a) No, Sir.

(SHRI

(b) Dres not arise.
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Structure for District Industrial
Centres

8916, SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of INDUS.
TRY be pleased to state:

(a) what is the proposed organisa-
tion structure for District Industrial
Centres gnd when will the firgt Centre
be opened;

(b) do Government consider it fea-
sible to float these centres as autono-
mous government compaines with
minority shareholding of small and
cottage industries in the district on
the basis of one unit one share; and

(e} which are the districts identi-
fied for opening these centres in the
first phase?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Each District Industries Centre will
be headed by a General Manager
assisted by 7 Functional Managers of
various disciplines who will look after
activities such as Economic Investiga-
tion, Machinery and Equipment, Res-
earch, Extension and Training, Raw
Material, Credit, Marketing, KVIC and
RAP. The first phase covering over
100 centres will start functioning from
May, 1978.

(b) No, Sir. The DIC Scheme will
be 5 departmental activity implement-
ed by the State Governments through
the Industries department.

(c) The proposals earlier received
for setting up 138 District Industries
Centres in 10 Stateg and 2 Union Ter-
ritories have been approved by the
Government. Further proposals re-
ceived from 7 States are under exami.
nation, and approval will be issued
shortly.
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Break-up in Service of Government
Servants,

8917. SHRI AHSAN JAFRI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government had taken
a decislon to consider the break in the
service of Govérnment servants due
to detention in Pakistan on nooonat
of last I[ndo-Pgkistan War;

(b) how many such cases are pend-
ing before the Government; and

(c) if no such decision hag been
taken, what is the poliecy of Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No case
of this nature has come to the notice
of either the Department of Personnel
& Administrative Reforms or the Min-
istry of Finance.

(b) and (c). Does not arise.

Vimadalal (Commission of Inguiry

8918. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Vimadalal Commission
the one man Commission inquiring
into the allegalions against former
Andhra Pradesh Chief Minister has

since submitted its report of the Gov-
ernment;

(b) if so, the findings of the Com-=-
mission; and

(c) whether a copy of the report
will be laid on the Table of the House
and if so, when?

VAISAKHA 13, 1900 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI 8. D. PATIL): (a)
No, Sir.

(b) Does not arise.

(c) Report of the Commission, when
submitted, will be lajd on the Table
of Lok Sabha, as soon as possible
thereafter, in compliance with the-
provisions of Section 3(4) of the Com-
missions of Inquiry Act, 1952.

News liem  Bureaucracy Kills small’
Units Growth

8919, SHRI SHANKERSINHJI
VEGHELA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether his attentipn has been
invited to the news item which ap-
peared in the Economic Times dated
the 10th March, 1978 to the effect that
official indecision and hesitation has
delayed a number of schemes which
had been proposed in the first flush of
enthusiasm of the Union Government
to promote the development of small
scale industries; and

(b) if so, the reaction of Gowvern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The newg item in question ref-
lects the viewg of the press repdrter.
Government js satisfieq that several
schemes have been implemented and
are under implementation for the
development of gmall scale industries.

Memorandum
Handloom

from Delegation of
Industry, Kerala

8920, SHR1 K. A. RAJAN; Will the
Minister of INDUSTRY be pleased to
state: '
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(a) whéther a delegation of Hand-
loom Industry in Kerala has sub-
mitted a memorandum to the Minister
recently in New Delhi; and

(b) if so, the details of their de-
mands and Governmeénf's reaction
thereto? A
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THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Yes,
Sir.

(b) A Statement js attached.

Points made in Memorandum

Action taken

. Spinning millsshould bz insisted upon to produce Under the Textile Control Orders; there

sufizient guantity of hank yarn and supply

th= sams at fixzd prices.

is  a statutory oblig on  sp £
mills to produce a stipulated proportion
of their production, in the form of hank
yarn,

There is, however, no statutory control on
prices of yarn, These prices are rclated
to the prices of cotton and other factors.
However, provision has been made for
State Co-operative Socictics and other
Apex institutions to obtain their require-

ts of yarn in bulk at cx-mill ratcs,
directly from the spinning mills,

2, Tnzcc is- haavy azcandlation of haalloam eloth Government of India are considering ways

bith with the Primary Cs-opsrative Societies
and in K:rala Handloom Apzx Sozicty, Spscial
rchate of 20% (10% by the State Govt. and
10 % by Cintral Gove.) as was given pravious

year may b: sanctionsd.

and means to reduce the accumulation
of handloom cloth with A Body of
Handloom Weavers and Primary Cb-
operative  Socicties of Kerala.

3. The constitution of the Fabric Marketing So- A Study Group has heen sct up by the

ciety should bz suitably amended for providing
mimbzrship exclutively to co-operrative inatity-
tions only eliminating other individual mem-
bers,

Government  of India 1o look into thia
matier, among others. The report o f
the Study Group is expected by the end
of June 1978. Further action on this
suggestion would be considered after
the report is received,

4 Haalicratts and Handloom Export Corpira- The Handicrafts & Handlooms Export

tion shagld b= esnvertel into an inlspendent
esrysration T:rwi_lin; m*mYership for State.
Haadieraft Corporation.

owarl Hwnldloom an

Corporation  (HHEQ) is a wholly-owned
m;:?d.iary of the Srate ’I'rndin; Cor -
poration of India. While it may not be
feasible to provide membership for
State Handloom/Handicrafts Corpora=
tions in HHEC, action has been initiate
ed to link to the extent ;I:ouiblc. the
production  programmes taken up
the State Handloom Corporations wi
the development, purchase and export
programmes of HHEC.
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Point made in Memorandum

Action taken

5. Individual weavers are given uerln at 4%
Socioies re piven cash, crcdt At 7%

lics are casl it at ¥ interest.

Itis wa; 4% interest be charged from

ﬁn'lnrj.li anistance given to Primary Societies

and Apex Bocicty under cash credit Scheme.

6. Fnforcement of reservation Orders should be
entrusted to a Central Agency.

7. A nitional minimum wage may by fical for
waeavers in the  country, or atleast a regional
minimum wage may b2 fixed.

8, Controlfed Cloth

Government of India has fixed maximum
selling price of Janata cloth whereas there is
no restriction  in price of yarm uswed for
producing  such  wvarieties  which  fluc-
iuates  frequently. Agencies  entrusted with
the Janata cloth cannot be expected to incur
heavy loss on account of rise in  price of varn.
Tencc it is  imperative that some arrange-
ments made to make available yarn at reaso-
nable and fixed prices for production of Janata
cloth, Subsidy may be made available to the
Ageneies to recoup the los om account of rise
m rice of yarn_at which the maximum selling

ce is fixed, This subsidy should bein adch-
ﬂl'm to subeidy allowed by Government  of
Inidia on the sale of Janata cloth,

review the of the RBI
ol' 'H.lndlonm Fmanoe, is inkyralia con-
of i lluliun

The Study Team appointed in Oct. 1977
wwhrug Scheme

of mthl.:ut rnu for rli;:dlou N

in cooperative fold as we! n l.hae
outside.  'While the benefit of the
Differentinl Rate of Interest scheme
will nwnsarﬂ have to be onnﬂnnd on]y

to the cligi of

ries ml:l mg wr-lvm deﬁned u:nd.cr
the , the p ility of

about ducti and ity in the
lending rates to hlnd.'lm are

being examined by the Study Team.

Powers of enforcement of the reservation
orders have been delegated to the State
Governments, in view of the fact that
they would be in a better position to
detect violations and take punitive action
where nccessary,

It may lnﬁt_'qe practicable lol mfo_rue'h:
national minimum wage policy in
Handloom industry, which is a highly
decentralised industry. However, any
further action in regard to fixing a national
or regional minimum wage could be
considered  afier the report of the Co-
mmittee on Wages, Incomes and Prices
is available.

The subsidy of Re. 1/= metre paid
under  the sc heme lsl::lrle‘r?dcd to cgvcr
such fluctuations to meet fthe low, il any
involved. Yarn  prices  have shown a
decline during the last 4 months. Pros
vision has been made in the scheme to
review cost  structure of the production
ofjnmwl sarces and dhoties ﬁemodirnllv.

next review is due 1o
the middle of May 1978.

Silent Valley Hydro Electric Project

8921. SHRI M. N. GOVINDAN
NAIR: Wil] the Minister of ENERGY
be pleased to state:

(a) whether a dclegation from
Kerala including the representatives
of all political partieg in the State

had met the Prime Minister in New
Delhi recently;

(b} whether thigs delegation has
requestad the Prime Minister to ac-
corqd sanction tp the proposed Silent
Valley Hydro Electric Project of that
State; and

(c) if go. the reaction of Govern-
ment thereto?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir.

(e) Ng final decision as yet has been
taken in the matter.

Setling up of a Esstern Reglon Load
Deepatch Centre in Caloutty

8923, SHRI K. RAMAMURTHY:
Will the Minister of ENERGY be
pleased tp state:

(a) whether the International
Development Agency is helping to
set up a Rs. 7.2 crore Eastern Region
Load Despatch Centre in Calcutta to
ensure smooth operation of electricity
systems in the region;

(b) if so, whether there ig any pro-
posal to set up such a Centre in
other regions also; and

(¢) if not, how the smooth opera-
tion of electricity systems in Western.
Southern and Northern regions is
going to be ensured?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (ay Govern-
ment has decideq to establish the
Eastern HRegional Load Despatch
Centre at Calcutta. The revised pro-
ject cost is around Rs. 768.59 lakhs.
Certain equipment for this Centre is
being procured under IDA Credit.

(b) Five Regiona] Load Despatch
Centres are being established, name-
ly, Northern, Western, Southern,
Eastern and North-Eastern Regions.

{c) Does not arise,

Special Courts for summary Trial
of Communal Offences

B924. SHRI RAJASHEKHAR
KOLUR: Will the Minister of HOME
AFFAIRS be pleased to state:

‘a) whether there is any proposal
under *3overnment’s consideration
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to bring legislation before Parlia-
ment for setting up of special courts
for summary Trials of commumal
offences; and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Provision already exists
in the Disturbed Areas (Special
Courts) Act, 1876 for the constitution
of Special Courts for trying communal
offences. The Special Courtg are also
authorised to conduct summary trials
in certain cases, There is, therefore
ng proposal to bring any fresh legis-
lation in this regard.

Listening of short wave Programme

8925. SHRI KUDANTHAI N. RAMA-
LINGAM: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there are any DX Club
in India and if so, whether the All
India Radio js associated with any of
them; and

(b) whether the Ministry of Infor-
mation and Broadcasting has any plan
to promote the hobby of short wave
listening in India?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI JAG-
BIR SINGH): (a) There are some DX
Clubs functioning in India. All India
Radio is neither a member of any DX
Club nor is it directly associated with
any such Club. However. ong such
Club viz, Indian DX Club International
with its headquarters at Calculta is
in touch with All .India Radio.
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(b) No, Sir. Since DXing is basically
an individual enterprise, more direct
involvement of a broadcasting organi-
sation jg neither desirable por neces-
SArY.

At # wfedr S nueat &
wf & foo famdy @il

8926, st ¥o THo MY : =T
g WX SETow WA ag woiE &
gar 4% i e

(w) 9= " FF(w &1 sigaT
s & fumr owfa & gmarT 97
gz s2we TS STAT A4AT 9T
oY 7 fust a9 o=t & fadaa §;

(w) 71 mfexdes @ww TARy
& g2t & (&0 89 &.% Har ST 3T
o E Aiefy weedy F g =fadt &1 TE
%t fear @ 41 ; WX

(m) afz zf, &1 a4 el 575
& @ w7700 § WYY wT ST &0 fE=T
wing ¥ wfisdz @na ooty &
&t ¥ fwv fawrha w@wfa awim &
gTg ?

g Wi waTen wMsg § Osw
&4 (st wmi few): (%) fua
o o w0 edalc & woaT gz
wgma avR {W¥ww  SwmEr omar o,
SEE AR W TR Winy wiang
famor 8 & €

frunfia w@iwly #E # wgEw
#rz (HEwml & 9% & wdr feadi #,
fedy dw fadg & fadawar & 1§
fafoee mamA =@ fegr mar @
aatfa, ggnw i+ fdww & O= § ogmfa
2y o= fpg s & f@C 9@ a5d &
qge %@ W & sfwat aro A
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(=) wrieos 14 =wfedd & 3,
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() measTaadt ¥ osgwE wR
fadwry T ofi & 54710 Al fraqi &
wada, 75 9hiGA o7 #@F w5 B
AT F O LI AT WA A
franfr  oFmla afale F weaw F
qirafa grevay A a7 o7 25 9fany
gz drdl 4t grer 1wt A T JET
agfeat wa gat & fax £ s 9 am
fi whegr sedcoT @7 94t fax
WO AOAT F7 F49 arfeaT #§ aqrT A
ot 7%, sdr foarig wdmfa & F12 §
wErafa & Lo ala 46 wodt ) @9
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wftg ATTa FoeT F G 74T 957 92
AT g/ & SN T adf gra =
faamim odmefa & "nAy & AT 9@
g

wfger % wgmw 2 fagwd &
gz % fau faanlio w@rafa w1 o
FTH 5T FNTT ® TR feaga sk
TEITAHE
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farcor
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Foreign Trained Scientisis in CSIR

§927. SHRI D. B. CHANDRE GO-
WDA: Will the Minister of SCIENCE
AND TECHNOLOGY be plcased to
state:
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(a) whether a large number of
foreign trained Indian Scientists have
been enrolled with the CSIR;

(b) if so, their number and how
many of these sclentists have been
employed; and

(e} the reasons for the delay in pro-
viding employment to others?

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) and (b).
Twenty thousand nine hundered and
forty six (20,046) foreign trained
Indian Scientists, Engineers, Techno-
logists and Medical Personnel were
enrolled in the Indiang Abroad Section
of the National Register of Council of
Scientific and Industrial Research
(CSIR) upto 31-3-1978. Registration is
voluntary. Of those registered 10,203
have reported their return to India.
According to information available
9,571 of those returned, have secured
regular employment and 284 were
working as Poo| Officers on 31-3-1978.

(c) The cases of all those registered
in the Indians Abroad Section of the
National Register, who do not hold
employment in India, are considered
for selection to the Scientists’ Pool
generally two monthg ahead of their
relurn fo India. Persons not well-
qualified are not selected for the Pool.
The absourption of Pool Officers in
regular posts depends yponi—

(i) Vacancy in the field of
specialisation;

(ii}) normal recruitment proce-
dureg of employing agencies; and

(iil) personal preferences pf the
scientists concerned.

T w3 ¥ wrada frdaraie ¥
QA AA RATEC AqAT
8928. Wl ¥ WX WA a”T :
a5l HWT HdT UE Gqry ¥T T G
fw :
(%) =ar zigge Oy fane &
waig wdg @ig ¥ @1 gafawsr
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AT it § W g aqtey, fgwr
WIS o wrir fodr war a1, agh IwTC
qer & Foin ¥ oy &Y &l § WAt wHwar
g & Fafn & axg gt FaR F
T wqr wy qqeqT Wi TE § ; WYC

(=) afe g, A1 FrETc et fawiT
e £ A FAYET WA WL, FEFT
§ Fwic fopad a@ o w1 Ow wT
THY fawdT dm v &1 § foiwd =
F1 wgraT 24 & fac ag grior &9 ¥
SR &1 years #X o1 4% Ay uf¥ g,
ar w7 yw 7

Fwi =t (st dfe THwERR) -
(%) fadur ata & 6 Farzonfosfaa
fag 3@ & 1+ AT FAET W =LET
¥ W

(=) wwm & Sodm 1

Equating Retirement Age of Military
Officia's with L.A.S. Officers

8929. SHRI YADVENDRA DUTT:
Will the Minister of DEFENCE be
Yleased to state whether a scheme is
under consideration to equate the
retirement age of military officers with
the 1.A.S. cadre regardless of rank
the officer holds?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). No, Sir.
The age of retirement of Service
Officers hag been fixed, keeping in
wview their job requirements, the
essential condition of which is that
they musy be physically fit enough to
operate in all kinds of climatic condi-
tions including high altitudes as well
as sub-zero places. Since their
requirements are different from those
of IAS Officers, there is no proposal
to equate their age of retirement with
those of IAS Officers.

Damage tp Nuclear Installations

8930, SHRI S. 5. SOMANI: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Government have con-
ducted investigations into the damage
raused to nucleir instellations due to
explosion and other reasons;

(b) if so, what are the findingy of
and what is the loss suffered jn the
year 1977-78; and

(c) what steps Government have
taken or propose to take for the secu-
rity of these jnstallations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir. A Committee constituted by the
Department of Atomic Energy is en-
quiring into the reasong for the ex-
plosion which took place at the Heavy
Water Plant, Baroda on 3rd Decem-
ber, 1977. Ther, are no other cases
of damage to nuclear installations due
to explosion or other reasons, Accord-
ing to the preliminary report of the
Committee the explosion was due to
the failure of Ammonia Quench
Assembly Spool Piece. The final re-
port is expected after detailed investi-
gations are completed. On  wisual
inspectlon of the external damages
the losg ig estimated at Rs, 1.20 crores
(approx.) which will be required
malnly for repairs/replacement of
equipments.

(c) Sufficient securitv measureg are
already in force in all the mnuclear
installations in the country.

Complainis of Emergency Excesses
against Director, National Sample
Survey Organisation

4941, SHRI BALDEV PRAKASH:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government have re-
ceived complaints of emergency ex-
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cesses aggainst Director, Natipnal Sam-
ple Survey Organisalion, Department
ol Statistics, Ministry of Planning;

(b) if so, the nature of the com-
plaints and action taken by Govern-
ment; and

(c) is it a fact that the case for ex-
tension of service of the said officer is
under consideration?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b
There arg four Directors in the
National Sample Survey Qrganisation.
Some complainty; were made in the
Deparimental Counci] of the Depart-
ment of Statislics against certain
decisions taken by thg Direcctor of
Field Operalions Division during the
period of the Emergency. On enguiry
the complaints of misuse of powers
were not substantiated.

(c) The officer was on deputation {o
the Central Government from the
Government of Rajasthan, At the
end of the period of deputation his
services have bee; replaced at  the
disposal of the Government of Rajas-
than with effect from the 1st May
1978 (forenoon).

Selling up of Gas Turbine Generators
in Super Thermal Plantg

8932. SHRI D, D. DESAIL: Will the
Minister of ENERGY be pleased to
state;

(a) whether Government are con-
sidering setting up of gas turbine ge-
nerators in Super Thermal Plants as
a precauti v e;

(b) it so, details thereof;

(c) how the gas turbine genmerators
supply is to be obtained; and

(d) whether gas turbine generators
will be imported?
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THE MINISTER OF ENERGY (SHRL
P. RAMACHANDRAN): (a) No, Sir.

(b) to (d). Do not arise,

Suicide by Engineering Asstt. A.LR.
Chattarpur

8933. SHRI MRITYUNJAY PRA-
SAD VERMA:

SHRI RAJ KESHAR SINGH:
SHRI T. 8. NEGI:

Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) whether official inquiry into the
case of self immolation on the night of
28th February, 1978 by Shri R. C.
Agrawal, an engineer in the Chattar-
pur Station of the A.I.R. has since
been completed;

(b) if so, nature of the inquiry; and

{c) if not, when the same is likely
to be completed

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI JAG-
BIR SINGH): (a) to (c). The prelimi-
nary inguiry has already been con-
ducted by the Chief Vigilance Officer
of the Ministry of Information and
Broadcasting and an Additional Chief
Engineer of All India Radio. On the
basis of the preliminary inquiry, the
Assistant Station Engineer and the
Station Engineer at Chaltarpur have
been suspended and the Station
Director has been tansferred.
Departmental action has been initiated
against the officers who have been
prima-facie found to be responsible
for the harassment of Shri R C.
Agrawal.
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Incentives for the Development of
Backward Districts of Gujarat

8034. SHRI HITENDRA DESAIL
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of districts in Gu-
jarat declared as industrially back-
ward districts;

(b) what are the incentives given
and plang prepared for the dewvelop-
ment of these districts; and

(c) are parts of a district also de-
clared as industrially backward?

=y THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
YSHRIMATI ABHA MAITI;: (a) 10
districts in Gujarat have been selected
as industrially backward to qualify
for concessional finance facilities.

(b) The following incentives are
given by the Central Government for
sciting up industries in these dis-
tricts:—

(i) Concessional Refinance Scheme
of Industrial Development Bank of
India.

(ii) Deduction in Income-tax.

(iiiy Consultancy for Technical
Services.

(iv) Registration of new units and
expansion of existing units in respect
of items, the production of which is
otherwise banned in the country.

(v) Interest Subsidy.

(vi) Supp!y of machinery on con-
cessional termg by the National
Small Industrieg Corporation Limit-
ed.

(vii) Special facilities for import-
ing raw materials.

Out of these 10 districls, 3 districts
are further eligible for the Capital
Investment Subsidy Scheme.

Plang for the development of dis-
tricts are prepared Yy the State Gov-
ernment.

(c) Complete districts have been
identifled as industrially backward to
qualify for concessiona] finance facili-
ties. From out of these, specified
number of districts/areas eguivalent
to the averagesized districte of theé
State concerned, and comprising conti.
guoug blocks from adjoining back-
ward districts have been selected to
qualify also for the Capital Investment
Subsidy Scheme.
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Demand and Production Unityg of
Crockery

8936. SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRY be

pleased to stale:

(a) what is the present demand
and production of crockery in the
country;

{b) what is thy number of units
manufacturing crockery in the coun-
try; and

(c) what is their total installed
capacity anq actual production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a) to
(c). Crockery iz manufactured in the
large scale sector/organised sector as
well as in the small scale sector, in
the country. At present there are 13
units in the large scale sector/organis-
ed sector which are engaged in the
manufacture of crockery with a total
installed capacity of 34,046 tonnes per
annum. The production of these units
during the year 1977 was 17,150 tonnes.

The number of the gmall scale units
manufacturing crockery at present is
not available. According to the last
census of the small scale Indusiries
which wag conducted in the year 1872,
there were 148 small scale units
engaged in the manufacture of crockery
and their production during that year
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was valued at Rs. 229 crores. The
total installeg capacity and actual pro.
duction of these units at present is
not available.

The present demand of crockery is
more or less equal to the present pro-
duction in the country.
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ALR. Station at Sikkim

8938. SHRI K. B. CHETTRI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased tp state:

(a) whether a proposal for sett-
ing up an All India Radi, station in
the State of Sikkim is under the con-
sideratio, of Government;

(b) if so, the details thereof; and
(c¢) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHR] JAG-
BIR SINGH): (a) Yes, Sir.

(b) The proposal which has been
included in the Roll-on-Plan (1978—
83) envisages the setting up of a 20
kw mw transmitter, receiving facilities,
studiog ang staff quarters at Gangtok
in Sikkim, However, its implementa,
tion will depend upon the awvailability
of financial allocations and relative

priorities.
(c) Doeg not arise.
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Findings of the Court of Inguiry

8940. SHRI HARI VISHNU
KAMATH; Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question
No. 3912 gn 22-3-78 regarding report
by Commission of inquiry to probe
crash of LAF. Plane near Jorhat and

state:

(a) whethey the examination of
the findings of the Court of Inquiry
has been completed; and

(b) if o0, whether the report of the
Court of Inquiry will be laig on the
Table together with the Government's
comments thereon?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The report is presently under
Government’'s active consideration and
the House will be apprised of the
findings shortly.
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Recruitlment of Jawans

8944. SHRI K. MALLANNA: Wil
the Minister of DEFENCE be pleased
to state:

{a) whether there is any basic rules
for recruitment of Jawans to the
Indian Army;

{b) if so, how many Jawans were
recruited during 1ihe last three
years, year-wise;

{c) the expenditure incurred by
Government on their pay and allow-
ances every year;

(d) how many officers were rec-
ruited during the last three years
and the expenditure incurred by Gov-
ernment on their pay and allowances
every year; and

(e) the number of Jawang recruit-
ed from the State of Karnataka
during last three years?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,

Sir, The basic rules for recruitment
of jawans in the Army are laid down
in the Recruiting Regulations for the
Army, 1860.

(b) to (e). Intake of Jawwans and
expenditure incurred on their pay
and allowance during the last 3 years
are as under:—

Year Intake Expenditure
(Rs, in lakhs)
1974-75 . - . 57124 1710°58
197576 . - - 50305 178537
197637 . . . 48510 1715714

The number of afficers recruited
during the last three years and ex-
penditure incurred on their pay and
allowances are given hereunder: —

Year Intake Expenditure

(Rs. in lakhs)

197475 - . . 118y 2765
1975-76 . N F 131 34" 00

1o76-77 . . . 1396 35°27

Intake of Jawans into the Army
during the last 3 years frem Karna-
taka is as under:—

197475 . - - . 1400
1975-76 . . R " 1314
1g97h-77 . . - . 1oll4

Salt gt Fair Price to West Bengal

8945. SHRI GADADHAR SAHA:
Will the Minister of INDUSTRY ke
pleased to state:

(a) whether the Government of
India agreed to supply about 50 per
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cent of the requirement of salt by
rail movement;

(b) what is the scheme for move-
ment of salt to West Bengal;

(c) reason for failure of the Salt
Department of the Government of
India to execute the scheme; and

(d) whether it is a fact that non-
availability of salt at fair prices from
the selected earmarket manufactur-
ers is due to profiteering indulged in
by the salt manufacturers?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). In order to provide return
cargo for ships which carry coal from
Calcutta to Tuticorin and West Coast,
Government have decided that the
entire quantity of sal; required for
‘West Bengal may be moved by sea-
cum-rail route. However, with a
view to providing relief to small pro-
ducers and to ease the situation re-
garding supply of salt in West Ben-
gal, Government decided in August,
1977, thal some amount of sponsor-
ed movement may be permitted by
rail also subject tp wavailability of
Railway capacity. Under this dis-
pensation, about 1,44,000 tonnes of
salt per annum (i.e., 25 wagons per
day) can be moved by all-rail route
to West Bengal.

(¢} The scheme has been imple-
mented.

(d) Salt is presently avmilable at
reasonable prices in West Bengal,
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Expenditure on installation of
Telephones by C.S.1.0., Chandigarh

8947. DR. SARADISH ROY: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) how much amount has been
spent by C.51.0., Chandigarh (a
CSIR laboratory) on the installation
of fresh telephones and for their ad-
justments during the last three years;

{b) whether the instructions issued
by Government regarding economy
were followeq while incurring the ex-
penditure;

(e) whether an officer of the orga-
nisation was found mis-using the
muin line of the telephones causing
huge losg to the organisation; and

(d) whether any investigations
have been made, if so, what are the
findings and the action taken?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (u) and (b). A
sum of Rs. 33,115/- wag deposited
with Post & Telegraph Department
for installation of eight new tele-
phones, during the last lhree years.
Qut of eight, three were for the
CSIO Headguarters at Chandigarh
and five for their Service and Main-
tenance Centres at other places. These
telephones were sanctioneq wafter
verifying their essentiality. Economy
instructions issued by the Govern-
ment in this regard were taken into
consideration,

(c) and (d). An allegation of mis-
use of a telephone line by an Officer
of CSI0 was received in October,
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1977 by the Director CSIO. He has
constituted a committee of 3 senior
scientists to jinvestigate the allega-
tion. Their report is awaited.

Formulation of a new Energy Policy

8848. SHRIMAT] PARVATHI
KRISHNAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have a
proposal unde, consideration for for-
mulating a new energy policy; and

(b) if so, the salient featureg there.
of?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir. The Planning
Commission have appointed a Work-
ing Group to carry out g comprehen-
sive review of the present energy
situation jn the light of recent deve-
lopments both within the country
and outside, to develop a perspective
for the next 5—15 years and to re-
commend appropriate policy measures
for optimal utilisation of available
energy resources, including non-con-
ventional resources of energy,

Increase in the price of Paper

8849. SHRI UGRASEN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether his attention has been
drawn to the fact that the paper mll
owners have increased the price of
paper by 15 per ceng last week and
if so, whether he will explain and give
an assurance in the House that the
paper prices will not be allowed to be
increased;

{b) the additional profit earned by
the mill owners as a result of price
increase thereof and the quantity of
paper required in the country and
how this requirement is met; and

(c) whether there is a shortage of
paper in the markets ang if so, the

remedial measures proposed to be
taken to meet its ghortage goon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Some paper mills had announced
price increases for certain varieties
of paper in January 1978, It is re-
ported that most of the other mills
which had earlier refrained from
effecting similar price increase have
since followed suit. Although there
is no statutory control on paper
prices, Government have been dis-
couraging the industry from effect-
ing unjustifiable increage of prices
unilaterally.

(b) The actual additional profits
earned by each unit as a result of
the price increase will depend on =
variety of factors such as the cost of
inputs, cost of production, the quan-
tum of the varieties of paper produc~
ed whose prices have been raised and
the extent of increase, which are
subject to variation.

The production of paper and paper
board during 1977-78 was about 934
lakh tonnes which met the indigenous
demand. Only certain speciality
papers are being imported at present,

(c) Although there was an overall
increse in the production of paper,
the percentage of production of cul-
tural papers had declined during the
year 1977. Steps have been taken to
increase the production of common
varieties of writing and printing
papers through the Paper (Regula-
tion of Production) Order, 1978, and
the question of further regulatory
measures and the necessity of imports
would be considered after walching
the results.

Tube leakages in power planty in
West Bengal
8950, SHRI JYOTIRMOY BOSU:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that almost
all big power plants in West Bengal
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have already been affected by a parti-
cular failure due to tubg leakages;

(b) whether it is a fact that under
the pressure of foreign suppliers of
these plants this important stipulation
on the quality of tubes was done away
with as far as the safety practice is
concerned; and

(e) the action teken thereon?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Government is aware that the ther-
ma] power stations in West Bengal
have been having forced outages due,
among other reasons, to tube fallures.
‘While the tube failures in Santaldih
have occurred 8 times during the year
1977-78, the number of such failures
in the cuse of Bandel power station
was 12 and in the case of Durgapur
Projects Ltd. 3 during the same
period.

(b) No, Sir.

(v) Does nol arise.

Effective Functioning of Field
Publicity in States

8951, SHRI G. BHUVARAHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) steps taken so far for the effee-
tive functioning of the fleld publicity
in the States; mand

(b) is there any proposal to form
an Advisory Committee for better
functioning of the Field Publicity De-
partment?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI JAG-
BIR SINGH): (a) A statement is
attached.

(b) No, Sir.

Statement

(1) A systematic planning for pro-
grammeg and tours has been devised
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to ensure arrangement for maximum
number of programmes in rural and
backward areas.

(2) A system of monitoring = and
evaluation of programme output has
been evolved at two levels in the
Directorate of Field Publicity and at
the Regional Office and continuous
guidance is being provided to the
Field Officers based on this analysis.

(8) Norms for number of tour days
and fllm programmes have been fixed
on the basis of the budget allocations
for TA end DA for the staff and
petrol and other lubricants for the
vehicles. Programme output is ana-
lysed to ensure that the norms are
achieved.

(4) The Field Publicity Officers are
deputed for in-service training at
the Indian Institute of Mass Commu-
nication in g phased manner.

(5) Arrangements have bcen mmade
for on-the-spot surprise checks of the
programmes by the Regional Officers
of the Directorate of Field Publicity.

(6) Two large regions, viz.,, Uttar
Pradesh and Bihar, have becen bifur-
cated for better administration of the
Units.

(7) The administration of the Re-
gional Offices has been strengthened
by the appointment of Administia-
tive Officers in the larger Regions
and U.D.Cs. in all of them. This
arrangement has enabled the Regio-
nal Officers to pay more attention to
the planning and supervision of the
programmes effectively.

(8) Inspection of the Regional
Offices of the Directorate has been
stepped up to ensure better adminis-
tration and performance in pro-
grammes,

(9) The Field Officers of the Direc-
torate are requireq to keep in con-
stant touch with the District Officers
so as to avoid duplication of work
by the Central and State Field Units.
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(10) Inter-Media Publicity Co-Ordi-
nation Committees have been consti-
tuted by the Ministry of Information
and Broadcasting in all States/Union
Territories to ensure effective coordi-
nation in activities of the various
Media Units of the Ministry of In-
formation and Broadcasting and of
the Centra]l and State publicity agen-
cies.

Improvement in working coadidons
of Scheduled Castes engaged in
wnclean occupations

8852, SHRI ISHWAR CHAUDHRY:
Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether Central Governmenl
have been given financial assistance to
the State Governments under the Cen-
trally sponsored scheme for Improve-
ment in working and living conditions
of those Scheduled Castes who core
engaged in unclean occupations;

(b) if go, the details of the amount
paid to each State during the last two
years under the Scheme; and

(c) to what exteni this fund haz
been utilised by these States?

POSITION OF THE
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) tg (c), There is no Centrally
sponsored scheme under the Back-
ward Classes Sector for providing
financiul assistance to the State Gov-
ernments for improvement in the
working and living conditions of those
Scheduled Castes who are engageq in
unclean occupalions. However, some
of the State Governments have got
such programmes in their Backward
Classes/Genera] Sector Programmes
of the State Plan where the Central
assistance is available through bloc
loans and block grants.

Ministry of Works & Housing, how-
ever, have taken up the programme
of conversion of dry latrines into
sanitary one since 1974-75 as a pilot
project so as to improve the working
conditions and al present 15 schemes
are on in 9 States.

The information regarding amount
released to nine Slate Governments
during the year 1976-77 ang 1977-78
is enclosed. The funds are likely to
be utilised by the time the schemes
are completed during 1978-79.

CONVERSION OF DRY LATRINES PROGRAMME

SHOWING RELEASES MADE TC THE STATES

Funds released
Sl. during
No. Stale Scheme e .
1976-77 1a977-78
{Rx. in 'akhs'
1. Karnataka . . . . . Rlu}rbanurl 3° 50 2° 00
. . . . 1. Lonawala e 350
2. Maharashtra & Eﬂzloor - E= 3.3
HH . . N ) 1. Vallabh yanagar 300 -
3. Gujarat 2. iJE;glﬂa Town 1°50 e
4. Uttar Pradesh . . . & Shikohabac s 250
. Asam - . . . . Karimganj .. ' 00
%, Orissa . i . 5 Bhawanipatna n- iz 6 oo
il Nad : = % 1. Thiruvarur 500 s
7. Tamil Nadu 2. Palani 500 2* 50
3. Labbaikudikadu o-38 & 00
jab . = 2 . 1. Kot Kapura 300 - 50
8. Pumjel 2. Barnala 300 00
9. West Bengal . . . W Ranaghat 500 .
TorAL 39° 00 40-00
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ferlt oo drwar ¥ st T
wqrat fear

8953 s wwn Tag waifear:
WT Mg HAT qg  FATK W I TG
fx :

(%) feedt forwror war & w1
o i ad & fead w 9w awd
HTETC 9 &1 FT G €

(w) w7 wwn wHaArd fAeae
wT=d wrare 9T ¥1d 7T ® §;

(7)) afx &, & 5 o= a% fao-
faa 7 07 & 707 Frewr §; WW

(@) =7 ag a9 & fF ¥aw gaa
&= ¥ agd v arowt 57 frafrr @
foar mr & 7

g SN § Trew W (W afve
T REw) : (F) 14

(=) o =%

() fer forgwi & o= " faEer
¥FF adwE oo gEr wiagifiar
e & | W7 97 9L a1+ ¢ fom s fan
STHAT 9ge # AT W qw B awd
fows sfagifrar alrar 3 wrr srawa &
W7 T AEH FIHT FHUF 3177 997
g 9T gvg frafaa 57 fegy siroam

(w) ag 7= a1 & 1

Grant of Contracts/Licences to S.C.
& S.T.

8954, SHRI R. N. RAKESH: Will
the Minister of ENERGY be pleased
to state total number of contracts/
licences granted by his Ministry, its
attached and subordinate offices in-
cluding the public seclor undertak-
ings and the share there, if any, to
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Scheduled Castes and Scheduled
Tribes in each category of such con-
tracts/licences since March, 19777

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
information sought is mnot readily
available ang its compilation will in-
volve inordinate expense and time.

Report of L. S, Puri on Small Scale
Industries

§955. SHRI K. PRAKASH: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Shri I. §. Puri, Deve-
lopment Commissioner of the Small
Scale Industries has given any report
about providing any incentives and
tacilities to the small scale industries;
and

(b) if so, the main suggestions con-
tained therein and the suggestions out
of them accepted by the Government?

THE M'NISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATTI): (a)
Shri 1. S. Puri, Development Com-
missioner (Small Scale Industries)
who was the Chairman of a Commit-
tee has given a report on bank credit
problems of small scale industries.

(b) The main recommendations of
the report wre:

(i) Simplified application and
appraisal forms to be adopted by
all banks for advances upto Rs.
25,000 and advances Letween Rs.
25,000 and Rs. 2,00,000.

(ii) In the case of margins there
should be no insistance for small
units; for wviable schemes of tech-
nically qualified entrepreneurs,
minimum margin requirement
should be flexible; entrepreneurs
should be permitted to introduce
equity contribution in stages ac-
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cording to requirements; setting up
of a soft loan assistance fund or a
National Equity Fund.

(iii) Banks should depend on via-
bility of project; in the case of small
loans the practice of obtaining third
party guarantee in a routine man-
ner should be discontinued; unen-
cumbered industrial assets obtained
as collateral security should be
released from the prior charge
whenever legitimate need arises;
banks should accept equitable mort.
gage.

(iv) Repayment programme

should take intp account surplus
generating capacity and for this
purpose adequate start-up period

for repayment should be given;
interes; should ke collected in casy
instalments after the wunit staris
operating  surpluses; repayment
programme should be reviewed and
rescheduled in the case of power
cuts, recessign or patural calamities.

(v) Discretionary powers of
Branch Managers should be review-
ed to ensure 60 per cent to 80 per
cent of credit decisions at the
branch level itself; application
forms of small loanees should be
disposeg off within 4 weeks.

(vi) A slab System of interest
rate should be adopted; special
concession in interest rate should
be given to sick units under reha-
bilitation; concessional interest
rates in backward areas: bank
should mot levy service charges on
advances to small scale industries;
banks should normally obtain re-
finance from Industrial Develop-
ment Bank of India and if decide
not to do so, pass on its own con-
cessiomary interest rates g such
loans,

(vli) Under Bill Rediscounting
Scheme, bills ol small scale indus-
trial units may be accepteq with-
out any specific limit being fixed.

(vii) Bankg should make fuller
utilisation of Small Industries Ser-
vice Instituteg for project evalua-
tion, rehabilitation of sick units, re-
covery of dues and market assist-
ance; Government to take steps to
upgrade the skills in Small Indus-
tries Service Institutes; the entre-
preneur should furnish data to the
bank and discuss the plang with
the bank,

(ix) A Committee under the
Chairmanship of Development Com-
missioner (SSI) with representa-
tives of small industry, Reserve
Bank and bankers be appointed to
wateh the implementation of the
Report.

The recommendations have been
sent to the Ministry of Finance for
consideration.

Purchase of Gunny Bags by Cement
Factories

8956. SHRI L, L. KAPOOR: Will
the Minister of INDUSTRY be pleas-
ed to state;

(ay the break-up of annual pur-
chase of Gunny Bags old and new se-
parately made by each Cement Fac-
tory under the management of the Ce-
ment Corporation of India during the
last three years;

(b) the names and addresses of sup-
pliers and the quantity with its value
supplied by each; and

(c) the names and addresses of
present suppliers who are under con-
tract, if any, for supply of gunny
bags?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(STIRIMATI ABHA MAITI): (a)
The break-up of annual purchascg of
gunny bags old and new separately
made by each Cement Factory under
the management ot Cement Corpora-
tion of India Ltd. during the last
three years are ag follows:—
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Mandhar Factory

Yoar Kurkunta Factory  Bukaja Factory
New bags Old hags New bags Old bags New bags Old bags
1975 . % . . . 2496400  Gyov2s  106ovoo 2050155 .
1976 . . W . . 3053950  rr418Bs58 1923800 15624650 ..
1977 . . . . + 2531300 1776648 123003 ' ¢ 446775 1633500 556350

*FExcluding Nov. & Dec. receipls.

(b) and (c). Two statements are

laid on the Tauble of the House.

[Placed in Library. See WNo. LT-
2245/78.

wTAgY feqa gzanT wTodR W gl

8857 Wt Tl fag
T vawm wdl g7 aAE Y S
f& .

(%) ¥1 Fmy7 foga &4
TEATT FTIGIIO &Y TAATE AT Y
fNrofagr @ g,

(=) afe g, @ s7F w7 w1 &,
qY

() =a% FE=Fr K quie &7
Ffavmr s Arar=r g ?

o e § Ten w@A (il
mer wadt) ¢ (%) EO nwe grEmT
ot uTE sfrear fafade Fmge
1969 5 waifgm fFyom & #ww
F & A § w9 @®r & | 997 31-3-78
AFFTEA THGIIART 8. 05 TATTICRY |

(@) fomr & @t @ =emarT 9
& wy wroo frfafes £ —

(1) wrddi (wamei) ® w@ ¥

wTor AT & ATAet § owfy-
ifr @A FT FW IIEHT

—

(2) afosi #r wrdt d@sar @
TETT F FITET FHATA F
I wemfyw wwses
aT;

(3) frme s13sar FRWIT g
¥ wwersT ATIT AT W
TET HEAT 5 AT FOATAT 4

(4) g7ry w7 o waa
HI7T FIF7 T FIIO I~
TFAT W7 Lora7, 67 wfoww
9T T2AT 2 1

(5) #~<t @radl & W F
afegar foad  weeaey
FeqrEa F owAAfET 6
greafes Avra L qata
ITT ATY FHT;

(6) e & azaTor =i 9T wTE
WO TWT ZET; W7

(7) FweT /Y7 froamEt sag-
=[qAEYT |

() foomm & v froree & guTe
s ¥ fau feafeafas wama G
iy § woar 5y a1 @ § —

(1) svwrdm sar-g-=Te faw
ER o R Ik 4



161 Written Answers VAISAKHA 13, 1900 (SAKA) Written Answers

(2) i« qorwen Wiz SwTEwAT
¥ gEe v W Wy
wifawi wr wfufee w3 &
fore was Fardeft orer et fiorar
# frgfer S mE 2

(3) = afcs gaawwi & §ard
AT FL A TE § Wi g
WAFY IT Y TAFURT W WAL
Laf 3 S

(4) frmr & wreTse * wgi &
9aT WA W7 94 JErE
d57 ¥ fou oF soEar
g¥rz rfee fear mr
#;

(5) "@awr st W@ *T wE-
T 9 "X I
sfaeqraT 47 F fou o
THEqTEE HTETH FT FRaT-
q fFar T wWr g

(6) weTaT agm, fagom & gar¢
A, aHET U 19T 9
WX sl ST asg gt wt
AT F & fag weafas
st far | €1

(7) smran ¥ fafndreon @i
Hix I gEaw @ aw
afz wor #t ox fasht ot
grAr Peamraaa & fag
darr Ay s @ an

Police Commissioner for Delhi

8958, SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HOME AFFAIRS
be pleased to state:

831 LS—6.

162

(a) whether Government had de-
cided for introduction of the gystem
of Police Commissioner in Delhi;

(b) if go, what are the reasons for
delay in the appointment of Police
Commissioner; and

(c) the time by which this system
will start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Government is keen to
introduce the Police Commissioner
system in Delhi at the earliest. Neces.
sary legislation for this purpose has
been drafied. The recommendations
of the Delhi WMetropolitan Council
thereon are awarted.

T dw xal § wew wdw wr faef ey
goT $W urar

8959. 8f ¥ WA WAT: FqT
Fart Helt ag FATT Y FAT F G

(%) na dty avt & g T
forr gror wanfora sem w3 £ faeri Y
g forrer Wi gam &;

(@) 1 s &1 faae gq
gE g AEE FTFUTH E; W

() =% w9 W STW WY FIT
frtt & frfY ¥ Farg sera-wer s
AT ETC T FT FITT ETE F T EAT
g7

Faw sawa # Tow s (s
v waeh) : (%) o 2w
Tem fmw =Y fasi & wde, 1975 &
Sar{l, 1978 ¥V wafa ¥ §FF 20,93
% w9C #7 avw @t (wfen)
ISTY oY 1
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() of 7Y 1 o oY TR Ew v
fadws ser faafae w7 ¥ whaat &
wHF A AT FETE )

(7) 31 WY, 1978 F qATT
Fegal & fadt A w=rw A fama

feafa e e oY —
faer &1 ATH TR T
(= wwal
&)
1. ¥R Araar aTATNET 116.10
faewr, g1
2. weqrorew fAed, 531 121.97
3. T HITT UUE GATT
foew, g3 . 150.32
4. gro faem, sodq 131.65
5. qEEgmyT ardt faw,
TIFTAYY . 77.89
6. FATH ATIYT F1IT
faew, TroeE Ty 137.43
7. & e dagered
faew, wTe 35.37
7T . 770.73

Promotion of Hindi Teachers duriag
Emergency

8960, SHRIMATI CHANDRAVATI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Hindi teachers were
promoted as Assistant Directors under
the Hindi Teaching Scheme during
the emergency;

(b) if so, whether Scheduled Castes,
Scheduled Tribes, backward classes

MAY 3, 1978
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and ex-servicemen Wwere glven pn-
ference in doing so; and
(c) if not, the reasony therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) Yes, Sir.

(b) and (c¢), Due preference was
given to the candidates belonging to
Scheduled Castes & Scheduled Tribes
ag provided in the Rules, Promotion
rules do not provide for any reserva=-
tion for metrbers of Backward Cluuel
and ex-servicemen.

HEE WA

8961. St WA NWIM™PIY: F9T
|t st ofcagw w@eY a7 wery Y
g7 F4 fF

(%) #7 & 78 WEgH FET
¢ fx fafww ool § =rar fafew it
ue% a fafvw afgs avandt swET
& FTLU WETF AWTATT § wga wias aoqq
iz gar § Wi TR ooy giam
F1 WA FT w5 faear §; 6

(&) afz g, a1 oftaga wraedt
95 wfoAredi #1 ¥ ¥4 H At §
T T T garE fEy s g E 7

g sk ofage daem o
saT v W (ot wiw Tw): (%) St
g

(=) =it =Y qurer 6 w7 O
fararerdir & 1

wr afdfeafaa & wqa ar
ToRTd g wex aEr whafrasw ¥
s ATC 7 Fraw g v ¥ -
wen § 1 90R, ARV gEevar
ghfree v M gfie ¥ wog g
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o Hw TR avet WY A e
afearfrr <k T sream § anfE oF
wex ardr o awTd www AT I
HEET FW w9 At e W@

Formation of Chhota Nagpur as &

8962. SHRI PIUS TIRKEY:
SHRI R. L. P. VERMA:
DR. RAMJI SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Ministers and
Members of Legislature of Bihar who
took part in the agitation and those
included in the C ittee set up for
the formation of Chhota Nagpur gs a
separate State; and

(b) whether Government have any
scheme to put an end to the exploita-
tion of Adivasis of Chhota Nagpur
and Santha] Parganas if so, the nature
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to information available
with the State Government, the num-
ber was 14 and 3 respectively (Mem-
bers of Bihar Legislature only). No
Minister was involved in either;

(b) The State Government are keen
ie put an end to exploitation of Adi-
vasis. Among the measures taken by
them are bifurcation of Chhota Nag-
pur Santhal Parganas Development
Authority for Dbetter implementation
of programmes; implementation of tri-
bal sub-plan involving an outlay of
Rs. 75 crores for coordinated all-round
development of the Adivasis etc.
Several laws also exist for protection
of Adivasis against exploitation.
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Quota of Ocal and Power to Textile
Mills

8963. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of INDUS-
TRY be pleased to state:

(a) is it a fact that the quotg of
the coa] given tg textile industries
have been reduced by 40 per cent;

(b) is it also a fact that the supply
of electric power to the textile indus-
try is also irregular;

(c) if not, is it not also a fact that
the Textile Mills Association hag in a
press release complained of the cut to
the extent of 40 per cent;

(d) whether Government has pro-
bed into the cow.plaint; and

(e) if so, what is the reaction of

Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): The informa=
tion sought in the question has been
collected from the Ministries of Rail-
ways and Energy and is furnished as
follows:—

(a) and (b). No, Sir.

(e) No such press release has come
to the notice of this Ministry.

(d) and (e). Do not arise.

qiw wre ¥ witw ot ww wAdeuT
18 A< F ey WY eqraAr

8964. St Trawet: T waEm
wdl qg TATT FT FIM HGT 6

(%) 31 femerr, 1977 #1 °iw
are & ofes @17 &7 wwEer andy
Tl § gw e w6 8 wafa
& fag wam: fraa-feay wrieT o
faarerdm @

(&) "Twrdt dim ¥ vt wrfva
s & At & faear wrd oramedtr §
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sftT fisast wroet % w3 A ¥ Sonr
warfra w3 & I § foig & fay 17 §;
it

(7) weerx & oy gfafima <
¥ faq #17 Frdardy # ¢ fe wfesy ¥
&% A0 # wrew o 7 fedr
s ?

T varen § e Wt (it
st wadt) : (F) A (7). 31-12-
1977 ' ¥ fammwx is Wi
AL & mra g fagery O ¥ foaai
¥ UF graET ACRT S ¥ UFT ¥
AT gET 41 | wwenfee wwEe &
wTaSEl § gTATOE: ggdie w@T a%
woifyg fedr o & & & At § gEar
gaTfaez git &; WIT SrEEAT F "naTY
9% aiitga gl o edriae f&d s arer
oFFT Fart ¥ famm amerd
&Y et AT & 1 menfa, gug. & ST
"t & #WT 9e® 97 23-12-1977
% @ w7 ggw Afa famor &
wEer &, fosd aw gruE
fovimw faar mm @ &% W
il faasr w@EED 10 W #
wfas & N To @7 F AL TJ4T
1971 ¥ FATORT & WAL 5 MA@
F wigw o1 wEndr aa@ ngd &
H wu wiwnfors owwi & fag e
a7 57 9&,;, wa  wreaedl)
wreai, W o da & fag el
frgr are ot wifesr &, & T ®
OF T WS WA W w o1
% fe ov 7% Fg ¥ WED G
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Offers by Western Countries for
Defence Equipments

8965. SHRI SHARAD YADAV: Will
the Minister of DEFENCE be pleased
to state:

(a) whether a high-powered team
had recently visited Western countries
for investigating into their offers for
various defence equipments;

(b) if so, details of the team so
visited, countries visited;

(c) whether any final negotiations
have been made; and

(d) if so, the details thereof?

THE MINISTER QF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d):
A High Level Team led by the Defence
Secretary and composed of the Chief
of the Air Staff, the Secretaries of
Finance and Defence Produclion and
the Financial Adviser for Defence,
vigited Sweden, France and the United
Kingdom to negotiate the purchase
and production of a new type of air-
craft to replace the ageing fleet of
Canberras and Hunters. The report
submitted by the Team is under con-
sideration of the Government.

Khurja Pottery Indusiry

8966, SHRI MOHAL LAL PIPIL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it js a fact that large
number of pottery industries have
been set up in Khurja in District
Bulandshahr of Uttar Pradesh, if so,
their number; and
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(b) whether there is any proposal
for consideration of Government to
aseess the industrial potential of
Khurja for setting up more pottery
ﬂt;ldustri.eu. if not, the reasons there.

r?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.
Under the aegis of the Uttar Pradesh
Government, 419 pottery units have
been set up at Khurja.

(b) The Government of Uttar Pra-
desh has been assessing, from time to
lime, the industrial potential of Khu-
rja for setting up more pottery units
there. According to the information
received from the Government of Ut-
tar Pradesh; the U P SIC Potteries
Ltd., a subsidiary of the Uttar Pradesh
Small Industries Corporation, is being
converted into an independent corpora-
tion with a view (o set up more pot-
tery units.

Discontlnuation of flag Hoistlng by
L.I.C. Bombay Division

8967. SBHRI BAPUSAHEB PARULE-
KAR: Will the Minister of HOME
AFFAIRS be pleased to siate:

(a) whether it ig a faet that L.I.C,
Bombay division, has taken a decision
to discontinue flag hoisting on 15th
August, and 26th January on all
Branch oflices as there is no staff in
Branch offices on 24 hours duty; and

(b) if so, what action Government
propose to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK L.AL MANDAL): (a)
Yes Sir,

(b) Since the decision taken by
L.1.C.. Bombay division, is in confor.
mity with the instructions issued by
the Government in  this regard, the
question of taking any action does not
arise,
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Review of Representations of 5.C.
and S.T, in Services

8068. SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the earlier high power.
ed committee functioning under the
Chairmanship of the Prime Minister
for reviewing the representation of
8.C. and S.T. people in services has
been revived by the present Govern.
ment;

(b) if so, the personnel of the zaid
committee and how many sittings
thereof have been held during the
year 1977-78; and

(c) the main decisions arrived at in
the said meetings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The question of reconstitution
of the High Power Committee {o review
the representalion of Scheduled Casles
and Scheduled Tribes in services is
under the consideration of Govern-
ment.

fafwew & etmarey at wfgn st

8969. st fwrme wow omw:
T qE WAl qF I A FA FET
f&:

(%) war ag ax & f fafeen &
Sram F fafw & age @
vt gt 3 W AR W weT A
wafy % faar avx a=frani § e
& wHE AGAT AT AGT FL AR

() war ag ot @ § fr 3% ad
1974 ¥ aTg ¥ woAr ool = @
T aqr &) frdiw =i & e A7 oY
wafy 7 T Af g, W
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() ofe svfwr wor (W) Wi
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8970. w wu< fag Ao AT :
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(%) T wee § B # ¥ fran
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Wt wadlY) @ (F) AT F AEw
IUA wra ¥ § farerdtf i frdy o arer
whrger w17 faaoor 3 far i &)

(=) @qr (). Erom # F9%
A ¥ FaeTw g A9F SIEC W@ A
R W T T 34 wEm
fraroeT & 1

(7) 785 & wadT BT OF
(=) ormaiawmeadm & faem gt A afsw v w1 oW
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1 2 3 4
1. #ad Wi aree Fawa  (eEw, TET 550
& @ree A%q aqn war O F g et dwm
wistAr y . : 2,54,000 1,27,000
2. g W foar ¥ T& T e w A e
fedw . . . 5,19,000 3,46,000
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1 2 3 T4
3. T asiart o 8 wo %Y fock wiw *
i wos Ry § oz 79d @5 a‘rr:tig
gf= wA w1 frafor : 7.70.370 5.13.580
4. wfar 373 |ww & wicrgT g T aw
wrw &1 fmio 7.70.400 5.13.600
5. TR el F AT, . . 19.62.000 13.08,000
6. SHHIATE Sied EWTT 45T . " 5.06.625 2.53.312
7 m!;mawwﬁmw (= fawra
wrd afga) . . . 23.51.304 [11.75.652
T . 71.38.699 42.37.844

Price rise of Ambassador Car

8971. SHRI ANANT [RAM JAIS-
WAL:

SHRI K. P. UNNIKRISHNAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) the number of times the price
of Ambassador car of the Hindustan
Motors Limited was increased bet.
ween 30th November, 1977 to 15th
April, 1978 indicating the extent there-
of;

(b) whether prior information
about the price increase was given to
Government by the company and if
8o, the number of days before which
the Government was informed about
the price increase and whether Gov-
ernment took any action to check It
and if go, the delails thereof and if
not, the reasons therefor; and

(c) whether any reasons for justi-
fleation of the price increase was
given by the company and Wwhether

Government consider the eniire price
increase justified and if not, whether
Government propose to take action to
bring down the car prices to the level
to which its price increase is justified?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The price
of Ambassador car has been increasd
3 times beiween 30th November, 1977,
to 15th April, 1978, to the extent in-
dicated below:—

Date of increase Amount of
increase
Ras,
24-12-1977 . . . . 1,500°00
1-3-1978 . 200° 00
1-4-1978 2,250° 00

(b) and (c). Statutory control on
the prices of passenger cars was with-
drawn with effect from 1st January,
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1975. In view of this, no prior inti-
mation about price increase is required
to be given by the car manufacturers
to Government. In turn, Government
are also not reqguired to approve the
price increases effecied by the manu-
facturers.

M/s. Hindustan Motors Lid., have
stated that the above price increase
had to be effected 1o cover the rise in
production costs from time to time
due to increase in costs of wvarious in-

puls.

Loss of production in Cement Plant of
Andhra Pradesh

8872. SHRI G. NARASIMHA RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) is it a fact that due to short
supply of wagons there i; loss of
production of about 15000 tons of
cement in last two months per each
cement plant in Andhra Pradesh; and

(b) if so, what action is being

taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
There are 6 cement  lactories in An-
cdhra Pradesh with a monthly installed
capacity of 168.833 tonnes. These
produced 1.70.767
155280 tonnes in

production) and
1.85.139 tlonnes in March, 1978. There

cement factories
tons in Junuary,

February (28 days’
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has been progressive Increase in the
production of cement by these factorles
and during these 3 months, the facto-
ries have worked above 100 per cent
capacity utilisation. Shortage of
wagons has therefore not resulted in
any loss of production in these facto-
ries. However, to ensure close coordi-
nation with Railways, a Review Com-
mittee has been set up to keep watch
on the availability of railway wagons

Central allocation under Western
Ghat Development Scheme

8673, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of PLAN=-
NING be pleased tp state:

(a) State-wise break-up of the
amounts given to wvarious States in
last three years under ‘Western Ghat
Development Scheme’;

(b) State.wlse of the
amountg to be given to various States
during the current year under the
said scheme; and

break-up

(¢) projects in State of Maharash-
try over which the said amount is
spent during the last three years and
the progress of (he said projects?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). In-
formativn as in Statement-1 is laid on
the Table of the IMouse.

(c) Statement-1I containing the in-
formation required is also lald on the
Tahle of the House.
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Statement-I
State-qwise allocation of Central Assist We Ghats Region—1965 to 1978-7g.
(Rs. in lakhs)
StatefUnion Terri 1975-76 19 19y7-78 1978-79
te/ tory 76-77 )7
1 2 3 4 5
Kamataka . " . " . ' . . a7 00 120 138
Kerala . . . . . . . . 34 1l 144 168
Maharashira . . N . . . 5 45 140 195 234
Tamil Nadu . . N . . . . ab 8o 107 142
Goa, Daman & Diu . i . . . . 8 22 30 40
Techno-Econornic Survey ) - . . . — — 4 4
Tolal : . . N . . . . 140 450 Goo 726
Statement-I1
Sector|Programme-wise details of Progress of Expenditure on Western Ghats— Maharaihtra—1975-78
(Rs. in lakhs)
Sector/Programme 1975-76t  1976-77  1977-78
Anticipated
1 2 3 4
Agriculture : . . - N . . . . 34°50 2125 21 50
Animal Husbandry . . . . . . . . 2-o8l 375 4Bz
Roads . . . . . . . . = . 4°97 23+Hs5 26- 68
1rrigation . . . . . . . . . _ 4309 go- oo
Techno-Economic Survey . - . . LT s 015 o B6 2-00
Industries . . . . . . . . . . — 6 68 12 g1
Forestry a . . = - 5 . - z . 105 4 Bo 5 44
Dairy Development 8 , . - i . . i — 6- 72 a5 Gj
Walter Supply in Villages o . . . - N 5 — —_— 6-o00
Tourism . % . . . - & s i & 225 B-o0 ——
Tolla . - . . . . . . - 45 00 g oo 19500

tUnaudited
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UN. Ald for stody of Ecolotieal and
Conditiong

B974. PROF. P. G. MAVALANKAR:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government haye
sought any financial assistance and/or
technical and expert advice from any
one or more of the U.N. agencies or
associations in the matter of ecologi-
cal and environmental conditions in
the country being studied and
improved;

(b) if so, broad details thereto; and

(c) if not, why not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir.

Assistance in the form of equipment.
expert advice and training of Indian
scientists abroad has been obtained
from U.N. agencies. Broadly, the
assistance related to flelds like promo-
tion of research and development
activities in environmental engineer-
ing, implementation of pollution con-
trol measures, training in pollution
trol technologies, solid wastes man-
agement and meteorology.

(c) Does not arise.

auyt s ¥ SR W A A &
femat & fag dron

8975, ST WIST® TOW : ¥4 GYWAT
wel ag FATH A FAT X T o

(%) wai qgrer aaf ¥ wfy AW
frad e e FfawaFan ¥
g2 wlr geuq g % framl & fao
wf gt §;

(=) afz g, &Y acaeaadY g AT
w7 #; "I

() s & faeet grord fgur-
9= w3 faviy =7 F farrer v firmte
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foer & awifer diat ¥ firg wpe e =Y
mE § o armredy wad & forg o et ¥
forg *rr-wrr &t AvSard wyEifer wY
i arer § 7

wa™ HwNT (&t Aot dat) ¢
(%) of, gt r

(@) ®% WX a@d fwar) w
s faerey, @YY famd, quprer, #4
frere, wEwien, & frsme W%
e fand

(1) arsiem AT EwnT # fadar
faeroor/aow & g wpeifaer ofeal
& foarame gz w1 faior /Y s,
g v LT AT fawar smar g

Retired Judges of Bupreme Court and
High Courts assigned Inquiry Works

8976. PROF. P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any retired judge of
the Supreme Court and of the High
Courts are assigned any special res-
ponsibilities of inguiry, invest.gation
etc. by the new ‘Janata’ Government
during their first year of office;

(b) it so, full facty thereof:

(c) how many of the said Inquiry
Commissions are still going on and
when are they likely to be over; and

(d) the total cost of all the said
Commissions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANTK LAL MANDAL): (a)
and (b). The following retired Judges
of the Supreme  Court/High Courts
have been assigned inquiries, under
the Commission of Inguiry Act:

(i) Shri Justice J. C. Shah, Retired
Chies Justice of the Supreme Court.
He is the Chairman of the Commission
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of Inquiry to enguire -into abuse of
authority, malpractices and excesses
ete, during the Emergency.

(1) mad (i) Shri P. J. Reddy, re-
tired Judge of the Supreme Court. He
is chalrmsn of the Commission of In-
quiry to enquire into allegations
agalnst Shri Bansi Lal former Chief
Minister of Haryana and ex-Defence
Minister. He is also chairman of the
Commission of Inquiry in the Nagar-
wala Episode.

(iv) Shri Justice J. N. Vimadalal.
retired Judge of the Andhra Pradesh
High Court., He is the chairman of
the Commission of Inquiry to enguire
into mllegations against the Chief
Minister and other Ministers of
Andhra Pradesh,

(v) Shrl Justice A. N. Grover, re-
lired Judge of the Supreme Court. He
ig chairman of the Commission of In-
quiry to enquire into the allegations
against the Chief Minister and other
Ministers of Karnataka.

(c) Al the above mentioned five
Commissions of Ingquiry are continuing
and their present term will be expiring
on 30th June, 1978 excepting the Com-
mission headed by Shri J. R. Vimada-
lal, whose ferm has been extended up-
to 30th September, 1878.

(d) The total expenditure in gues-
tion upto 28th  February, 1978 is
Rs, 41,01,386.

Manufacturing of Artificial Hmb

8977. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) is it a fact that the Artificial
Limb Manufacturing Corporation of
India had started its prodvction from
October, 1876;

(b) if so, the figures of productinn
and sale for the years 1976-77 and
1977-78;

(e} what efforty have Government
made to distribute sale ang popularise

the production of artificial limbs ma-
nufactureq by ALIMCO;

(d) havy Government done any
efforts to export artillcial limbs to
any country or to distribute the ssme
through Government hospitals in va-
rious States; ang

(e) whether the involve-
ment, both capital outiay machinery
etc. and the current liaki'ity of the
ALIMCO indicate a hugy boss, if so,
the efforts made to make it financial-
ly viable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The required figures are given
below:—

Production Sales
(Figures in Rupees lakhs)

(i) ,?ﬁl?:onﬂu’ 13758 498
operation)
(ii) 1977-78 {1 oo 15°36

(c) The following steps are being
taken to promote the sale of the pro-
ducts of Artificial Limbs Manufactur-
ing Corporation of India (ALIMCO):

(i) Considering that the nature of
the products is guch that these cannot
be bought and fitted by the patient
himself, ALIMCO hasg undertaken to
establish a chain of Umb fitting cen-
tres all over the country in collabora-
tion with the respective State Govern-
ments. These centres are located at
various Government and private hos-
pitals in the country. These centres,
besides, providing limb fitting services
to the needy patients at a convenient
location, impart training to the techni-
clans and function as sales outlets and
source of feed-back to the Corporation.
At present five Regional Limb Fitting
Centres and eight peripheral Limb
Fitting Centres are functional. Some
more Centres will be functional soon.

(it) With the commissioning of
ALIMCO, a wide range of Artificial
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Limbs etc., have been introduced into
the Indian Market for the first time.
Corporation has, therefore, undertaken
a promotional campaign through mass
media to advertise its products. Be-
sides, ALIMCO has also participated
in some exhibitions to display its pro-
ducts.

(iii) Efforts are also being made at
Government's level to promote the use
of products of ALIMCO through Mili-
tary and Civil Hospitals.

(d) Concerted efforts are being made
to explore the possiblity of Exporting
the pruvducts of ALIMCO. A number
of enquiries received from overseas
buyers are being processsed. Regard-
ing the distribution of the products of
ALIMCO through Government Hospi-
tals, reply given to part (c) above may
please be seen.

(e) The Memorandum of Association
of the Corporation envisages that it
should supply, at reasonable cost, Arti-
ficial Limbs and accessories and con-
stituents thereof to needy persons,
particularly. disabled Defence Person-
nel, hospitals and such olher welfare
institutions. In view of this basic
ohjective, and the fact that the Corpo-
ration is in the early period of opera-
tion and an effective sales net work is
yet to be lirmly established, the Corpo-
ration has suffered a cash loss of Rs.
13.35 lakhs during 1976-77. The cash
loss during 1977-78 is estimated at
Rs, 32.33 lakhs. However, with pro-
gressive increase in sales, it ig antici-
pated that the Corporation may be in
a position to reduce the losses. Efforts
are being made for the promotion of
gales and for reducing the cost of
production through various measures.

Proposals to amend articles of Consti-

tution regarding M Commission

ang Scheduled Castegy ang Scheduled
Tribes Commission

/978. SHRI ITARI VISHNU KA.
MATH:
SHRI MAHTI LAL:
Will the Minisier of HOME AFFAIRS
be pleased {o state:
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(a) whether Government propose
to amend articles 338 and 350 of the
Constitution i order ty confer con-
stitutional status on, and impart
further strength to the Minority
Commission and lo the Scheduled
Caste and Scheduleq Tribes Comsnis-

sion; and

(b) if so, when Government pro-
Pose tp introduce the necessary Bill
in Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b) It is the endeavour of the
Government to introduce in the current
session itself of Parliament, a Bill to
amend Articles 338 and 350B of the
Constitution in order to give constitu-
tional backing to the Minorities Com-
mission and to the proposed Commis-
sion for Scheduled Castes and Sche-
duled Tribes,

Steel Tubes production of Ii. 8. Lid.

8979. SHRI L. L, KAPOOR: Will the
Minister of INDUSTRY be pleased to
refer to reply to  Unstarred Question
No. 4146 on the 23rd March. 1978 in
Lok Sabha and state:

(a) unit-wise break-up of annual
rated capacity of steel pipes and tubes
manufacturing undertakings both in
public sector and private sector toge-
ther with their names and addresses;

(b) actual annual production of
each during the la:t thrce years;

(¢) names and addresses of such
units in private sector which are pur-
chasing intermediate steel products
ready for conversion intp pipes and
tubes from other public sector steel
units; and

(d) the quantity purchased annual-
ly from public sector units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b)
A statement is laid on the Table of the
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House. [Placed in Library, See No.
LT 2246/78).

(c) Welded pipes are produced from
basic steel raw materials like hot rolled
and cold rolled strips and skelp.
Seamless pipes are produced from
steel blooms. Intermediate steel pro-
ductg are not reguired for the produc-
tion of steel pipes and tubes.

(d) Not applicable since mno inter-
mediate products are required.

SHTATT gZ-worret ¥ g
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Purchase of Defonce Productlon Re-
quirement from the Public Sector

8982, SHRI DURGA CHAND: Will
the Minister v DEFENCE be pleased
to state:

(a) what i{s the criterian followed
for iviting quotations for jtems from
the private sector; and

(b) what encouragemivnts are given
to small scale units and to elf em-
ployed engineers engag:d in the pro-
duction of such items in the amall
scaly sector?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): (a) and. (b).

Department of Defence Supplies

The Department of Defence Sup-
plies deals with Defence production
jtems mainly of developmental nature
and items exclusively for Defence.
In respect of these the position is as
below,

2. Defence production items are
procured by the Department of Def-
ence Supplies from Private Sector
industry mainly on the basig of limit-
ed tender enquiries. The Technical
Committees under the Department
maintain compendium of firms which
are considered competent to under-
take development and manufacture
of different types of stores. These
lists are continuously updated. A
large number of Small Scale Units
are enlisted with the Technical Com-
mittees.

3, Small Scale entrepreneurs who
have the capacity are jssued with
Tender enquiries and a large number
of contracts have been placed on
them. Ewven after the contract is
placed, the Technical Committees
render technical advice and guidance
during the development stage and
even during the bulk produetion
stage. Small scale units registered
with the National Small Scale Indus-
tries Corporation are exempted from
Security Deposit. The Department of
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Defence Supplies are also extending
financial gssistance by way of ‘on
account’ paymentg for procurement of
raw materials and components re-
quired for the manufacture of the
stores in guitable cases. Small Scale
Unitg run by self-employer qn'ineerl'
are treated alike.

Department of Supplies/DGS&D

4, Common user items are procured
through the Department of Supply
and DGS&D the position in respect of
which ‘is given below. :

5. Depending on the nature of the
stores and the quantum of purchases
to be made, the following criteria are
observed in inviting quotations for
itemg from all sectors. le, Public
Sector, Private Sector ang Small Scale
Sector:

(i) By Advertisement,
(ii) By Limiteq Tender Enqury,
(iii) By single Tender Enquiry.

6. It may be clarifieq that where
time permits, a8 a rule all demands
over Rs. 50,000/~ zre advertised In
the Indian Trade Journal. A limited
tender enquiry iz one which jg issued
only to those firms as are registered
with DGS&D, and/or past ang known
suppliers and also to the firms on the
approved list of DGTD, Thig mode
is resorted to in cases of urgency or
where all the likely sources of sup-
ply are already known. Resort to
single tender enquiry is made when
the item is of proprietary nature
and no other firm ig in g pesition to
quote; in such cascg the indentor is
also required to furnish a Proprietary
Article Certificate.

7. Encouragement to the Small Scale
Industria] Units are mainly as under:

(i) A pumber of jtemg are pur-
chased exclusively from small seele
sector.

(ii) In the case of itemg which
can be purchaseq both from large
scale ag well as small scale units,
small scale unitg are seccorded =
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price preference over large scale
units upto 16 per cent, the actual
quantum being decideg in each case
on merits,

(ili) The registration of SSI Units
has now been entrusted to the
National Small Industrieg Corpora-
tion Ltd. wunder the gingle point
registration scheme.  Registration
with the NSIC under this scheme is
as good ag registration with DGS&D.

(iv) In respect of items where
Small Scale Industrial Units are
interested a number of Tender gets
are supplied to NSIC to enable the
latter to distribute them among
881 Units.

8. The SSI Units run by self-em-
ployed engineers also enjoy the same
benefits as enumerated above.

Mohan Orimann Foreign Collabora-
tion

8983. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) when was Mohan Ortmann
foreign collaboratiop sunctlioned;

(b) how much foreign exchange
wis granted for drawing, tools, jiggs
and fixures, royalty, technical kmow-
how etc.; and

(c) what items ang sizz of machin-
ery were they licence to make and
the overall licenced capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The foreign collaboration was ap-
proved on 18-8-1873.

(b) The company was allowed to
make lumpsum payment of Rs. 7.5
lakhs to the foreign collaborator for
the import of grawings, designs and
documentation etc. and also royalty at
the rate of 5 per cent of pet ex-fac-
tory price of the product, both being
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subject to Indian taxes Besides, im-
port of capital goody comprising
various items of machinery for a total
value of Rs. 81,70,620 was allowed.

(c) The party was Llicensed to
manufacture complete Automatic
Bottling Plants (including Bottle
Washer, Filler and Intermix and ac-
cessories) upto a capacity of 25 Nos.
per annum, '

Reformation of Police Administration
In Tribal Areag

8984. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether his Ministry propose
to reform the police administration
in the tribal sub-plan areas of the
States io protect the interest of the
tribals and Harijans;

(b) it so, the steps proposed for
the same; and

(c) the steps already taken by the
Stateg and the Centre for protection
of these communities through this
administrative set up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢). Police administration is
the concern of the State Governments.
However, with g view to afford bet-
ter protection to the members of the
Scheduled Castes and Tribes, the
Central Government has been mak-
ing suitable suggestions to the State
Governments from time to time. Act-
ing upon one of such suggestions,
Cells for promptly looking into the
grievances of Scheduled Castes and
Tribes have already been created in
a number of States. The National
Police Commission, recently appoint-
ed by the Government, would also
examineé and suggest measures for
safeguarding the interests of such
weaker sections of the society by the
police.
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Exploitation of due to Liguor shops
in Tribals area

8985. SHRI GIRIDHAR GOMANGO:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry have
drawn the attention of the Ministry of
Education, Social Weltare and Cul-
ture to the exploitation of tribals due
to liquor shops in those areas;

(b) the steps taken by that Minis-
try regarding the loss of revenue by
the States after abolition of the liyuor
shops; and

(¢) the roll of his Ministry to co-
ordinate the work of all the concern-
ed Ministries and the States to adopt
the immediate policy decision and
implementation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) The Centre egxpects to compen-
sate the Stateg to the extent of 50 per
cent of the established loss of excisc
revenue in each year commencing
from 1078-79, treating the actual ex-
cise revenuc of 1977-78 as the base.
This will not include possible in-
creaseg which may have occurred in
excise revenue, cost of enforcement
ete, /

(c) The Ministry of Home Affairs
pursues the implementation of the
policy with the Department of Social
Welfare and the States.

Abolition of Liguor Shops in Tribal
Areas

8986, SHR] GIRIDHAR GOMANGO:
‘Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whethey hig Ministry asked
the States to abolish the liquor ghops
in tribal sub-plan areas;
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(b} if so, the names of the States
which responded to the divection of
the Ministry;

{c) the total number of shops opzn-
ed and abolished so far in the tribal
areag during 1877-78, State-wise; and

(d) the reasons for delgy for com-
plete abolition of liguor shops by the
concerned States and the steps taken
by the Centre in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The States have been asked to
abolish the contract system of liquor
vending in predominantly tribal areas.

(b) to (d). The information is being
collecteqd from the State Governments
and a statement showing the latest
position will be placed on the table
of the House,

Inconvenience and Hardships {o

Bus Users

B987. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
of inconvenience and hardships that
bus users in Delhi especially ladies;

old persong and children are facing
because of:
(1) Non-punctuality in running

buses on DTC routes;

(ii) non stopping of buses ot the
points fixed for stop and making
people running after buses;

(iii) non allowing people to board
buses due to very short halt and
rash driving;

(iv) non putting of Board of
routes description in some of ihe
buses; ang

(v) lack of supervision on the
attitude of drivers & conductors;
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(b) if so, what steps Government
propose to minimise {he hardship of

bus users?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Efforts are being made to in-
crease the carrying capacity of the
DTC by acquiring new buses. In-
structiong have been issued to drivers
for stopping of buses at the proper
stops and display of proper destina-
tion boards. At important stops
inspectoral staff of the Corporation ijs
deputed during peak hours to ensure
speedy and orderly clearance of tra-
fic. A special squad has been form-
e3 by the Corporation which moves
about in the gperational area to ob-
serve the faulty habits of drivers and
to take corrective measures on the
spot. Steps are also being taken 1o
improve the maintenance of buses.

Setting up of Complaint cells against
the Misbehaviour of Drivers

8988. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIFPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that com-
plaint cells against the rash negligent
driving and misbehaviour of drivera
of Private gutoriksha and taxis in
Delhi have been get up at the differ-
ent places of the city as well as at
traffic Headguartrs;

(b) if so, whether it is also a fact
that similar cells have not been set
up for such complaints against the
drivers and conductors of buses on
DTC routes who are generslly hostile
for asking the complaint book kept al-
ready with them; and

{c) if so, what steps government
propose to take to mitigate the
grievances of DTC users?

31 LS—17,

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) A Complaint
Cell has been set up in the Head
Office of the Directorate of Transport,
Delhi. This Cell, which functions
round the clock, entertains complaints
avainst drivers/conductorg of all motor
vehicles operating in the Union Ter-
ritory of Delhi.

Complaint Cells have also been set
up by the Delhj Traffic Police gt Rail-
way Station/ISBT/Connaught Place,
Chandni Chowk and the Traffic Police
Headquarters for receiving complaints
against rash and negligent driving .
and misbehaviour of drivers of auto
rickshaws and taxis jn Delhi.

(b) and (c¢). This is not a fact.
The DTC hag made arrangements for
attending to complaints received
against its drivers and conductors
ang taking prompt action against
them. As soon as a complaint is re-
ceived, the Assistant General Mana-
ger (Traffic) of the Zone concerned
is asked to look jnto it and take ap-
p:-o;riate aclion against the erring
Rialf,

Expenditure on Defence of the Gross
National Produce

8989, SHR] MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) the percentage of expenditure
on Defence of the Gross National
produce during the last five years;

(b) whether the expenditure during
the last one decade has shown down-
wards trends; and

(c) if so, facts thereof?

THE MINISTER OQF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). As a percentage of Gross Natio-
nal Product, Defénce expenditure has
ranged from 3.1 per cént top 3.8 per
cent jn the last five years.
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Although defence expenditure—like
wages, costs and prices in general and
expenditure on most other jtems—has
tended to rise in absolute terms dur-
ing the last decade or two, it has dec-
lineg as a proportion of the overall
Central Budget, The percentage of
expenditure on Defence out of the
total Central Budget for the last
decade came down from 32.9 per cent
in 1968-69 to 22.8 per cent in 1877-78.

Road Accidents in Delhi

8990, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to Unstarred
Question 4789 on the 28th March,
1978 regarding road accidents and
compensation to victimg and state:

(a) the number of road accidents
in Delhi during the years 1975-78 and
after the enactment of motor vehicle
(Amendment) Acts, 1877, during
1976-77 separately;

(b) total amount paid as compen-
sation during the same period;

(¢) whether it is not a fact that the
number of road accidents have shown
upward trends even after the enact.
ment of said motor vehicle (Amend-
ment) Act, 1977; and

(d) it so, the reasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The number of
road accidents in Delhi during the
financial years 1875-76 and 1878-77
are not readily available. However,
the number of road accidents was
3328, 3840 and 4032 in the calendar
years 1975, 1978 ang 1977 respectively.

(b) Rs, 14,089,735 and Rs. 17,05,077.87
during the years 1975-76 and 1876-T7
respectively.
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(c) The provisiong of the Motor
Vehicles (Amendment) Act, 1877 re-
garding enhanceq penaltiey for rash
and negligent driving and driving
under the influence of drink came
into force only with effect from 1st
September, 1977 and lst March, 1978
respectively. It is too early to judge
the impact of these measures on the
road accidents.

(d) (i) Increase in the number of
molor wvehicles.

(ii) Proliferation of glow moving
vehicles,

(iii) Inadequacy of public transa-
port services to cope with the ab-'
normml increase in number of com-’
muters and consequent dangerous/
excessive overloading in public trans-
port vehicles.

(iv) Inadequacy of traffic police.

Capital & Transport Subsidy for
Setting up Industries in Andaman and
Nieobar

89981, SHRf MANORANJAN BHAK-
TA: Will the Minister of INDUSTRY
be pleased to gtate:

(a) whether Government are aware
that capital subsidy and Transport
subsidy is being granted to the In-
dustrieg set up in Andaman and Nico-
bar Islands as backward distriet; if
50, what is the total claim so far
under this scheme, detaily industry-
wise;

(b) what is the total amount grant-
ed so far; details with the name of
the parties; and

(e) what is the total claimed
amount not yet granteq and kept
pending and since when, the details
and the reasons for not granting?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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{SHRIMATI ABHA MAITI): (a)
‘to (), New industrial units set
mp in Andaman and Nicobar Islands
are eligible for Capital Subsidy and
Transport Subsidy. Under these
schemes subsidy is sanctioneg by the
State Level Committee and disbursed
by the Director of Industries, The

Central Government reimburseg the
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subsidy disburseq by the Director of
Industries.

A sum of Rs, 36,083/~ claimed by
the Andaman gng Nicobar Adminis-
tration has so far been granted to it
under the Capital Subsidy Scheme jn
respect of industrial unity mentioned
below: -—

Sl. No. Name of the Unit

Amount (Rs.)

1 Mjs. Neera Flour & Rice Mills
M/s. Kamala Lakshini Rice Mills

M/s. Andaman Murasu

M/s. Vigneswara Brick Works .
M/s. Jyoti Printers . .

L - T R T

Saw Mill

)
£

-9 M/s. Ornamental Furniture Works .
o M. ANS Bakery .

Ms. Venkataswar Rice & Flour Mills

Mfs. Andaman Stainless Steel Products

- . 1309/—
1828/ —
. . Bgaf—
. . . . 1136/—
. . . . ag7bf—
. 4297/ —
. . . « 3138/—

16g16/—

' o w474 —
17837/—

Total :  36083/—

No further claim in pespect of Capi-
tal Subsidy and Transport Bubsidy Is
pending with the Central Government.

Closure of Sirka Seam of Giddi
Colliery of C.CL,

B992. SHRI A, K. ROY; Will the
Minister of ENERGY be pleased to
state:

(a) whether on the 28th March,
1878 the Sirka Seam of Giddi a ecol-
Hery of Central Coalfields Ltd. got

closed due to gas;

(b) if so, the amount of loss in that
and the steps taken to remove the
gas menace;

(c) whether the gas accumulation
was due to the faulty ventilation and.
the ventilation Manager remained
negligent on his job for two and half
months despite the insistence of the
workmen; and

(d) whether Government would
make a detailed enquiry into the incl-
dent associating the workmen’s repre-
sentatives ang take action against the
guilty officers?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
{d). Following the detection of spon-
taneous heuting in the earliest gtage on
16th March, 1878, one small depillaring
panel of Sirka seam of Giddi, a col-
liery under Central Coalfields Limited
was sealed off on 18th March, 1978,
after inspection by the officials of the
Directorate General of Mines Safety.
The above panel was going to be ex-
hausted after two  weeks and only
around 3750 tonnes of coal was left.
There was no accumulation of gas in
the workings and the ventilation was
not faulty. Spontaneous heating is
normal in depillaring operations.

Fishermen Demonstration at Fisheries
Office of D.V.C., Dhanbad (Bihar)

89493. SHRI A. K. ROY: Will the
Minister of ENERGY  be pleased to
state:

(a) whether there was a demons-
tration of the fishermen in front of
fisheries office of D.V.C. at Panchet,
Dhanbad (Bihar), in March 1978; and

(b) if so, details of their demands
end steps taken to redress their
grievances?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.
There wag a demonsiration by local
fishermen in front of the fishery office
at Panchet on 4th March, 1078.

(b) The local fishermen demanded
that they be allowed to catch the fish
in the DVC reservoir and enjoy the
catch.

The Fishery Officer of the DVC dis-
cussed the demand with the local
fishermen on 10th March, 1978. It was
explained o them  that the Corpora-
tion carries out fishing operations de-
partmentally, the nets and boats be-
ing provided by the Corporation to
local fishermen who are engaged for
the purpose and paid at fixed rates
depending upon their catch. Indivi-
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duals are also allowed to fish on per-
mits, provided they deposit the catch
with the Corporation and get paid at
prescribed rates, They were also in-
formed that the Corporation is willing.
to give facilities to local fishermen
provided they formed cooperative and
obtain fishing leases from the Cor--
poration.

Import of Picture Tube

8994. SHRI AHMED M. PATEL:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether the picture tube for
T.V. are being imported,

(b) if so, the quantity of Picture
Tubes imported during the year 1877-
78;

(e) whether there iz any proposal
to manufacture Picture Tubeg in the
country; and

(d) it so, the steps taken in this

regard?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) T. V. Picture
tubes are being imported to the extent
needed to cover the gap belween de-
mand and indigenous production.

() 1,386,296 Nos.

(e) and (d). T. V. Picture Tubes
are already being manufactured by
M/s. Bharat Electronics Limited and
M/s. Teletube Private Limited. Im
addition, for manufacture of this item,
industrial licences have been issued
to: M/s. West Bengal Electronics In-
dustrial Development Corporation,
M/s. Uptron Anand Limited, and
M/s. Asian Electronics, and a letter
of intent issued to M/s. Punjab Indus~
trial Development Corporation.
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Functioning of Sainik School in
Balachadl of Jamnagar -

8996. SHRI DHARMASINHBHAI
PATEL: Will the Minister of DEFENCE
be pleased to state; -

(a) since when the Sainik School in
Balachadi of Jamnagar district in Sau-
rashtra region of Gujerat is function-
ing and the number of students who
studied therein annually and the num-
ber of students out of themm who be-
longed to the State every year since
it was opened;

(b) the age of boys who are given
:admission in the schoo] and the annual
assistance given to the boys by Gov-

ernment and the nature of assistance

‘Biven;

(c) whether any special assistance

‘is given to the boys belonging to the

Scheduled Castes and Scheduled Tri-
‘bes and backward classey and it so,
the details in this regard; and

(d) the standard class upto which
education is imparted in thig school
and whether there are any arrange.
ments for further education after the
completion of education in the school
and if so, where and the number of
years for which this training course
is given?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) This Sainik
School was started at Jamnagar jn
1961 and was shifted to Balachadi in
March, 1865. A statement showing
the year-wize total number of stu-
dents who studieqd in this school gince
its inception and the number out of
them belonging s Gujarat, iz attach-
ed,

(b) At present boys who are between
the age of 10—11 years as on 2nd July
of the year of admission are eligible
to be admitlted in this schoo] provided
they gualify in the Entrance Examina-
tion. From the academic year 1979-80
the age for admission wiH be 10—12
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¥years. Boys whose parents or guar-
dians are ordinarily residents of Guja-
rate State are eligible for full or half
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scholarship granted by the State Gov-—
ernment, depending on the income of

the parents/guardians, as under:—

Total i of Parents/guardi

(i) Notexceeding Rs. 778/- per month

Rate of Scholarship
Full scholarship at the rate of Rs. 000f= per—
annum (inclusive of clothing i anc: of

Rs' 500/-) for the first year and R N
a_er R;:nnum (inclusive an 730

clothing  allowance
250/-) or subscquent years.

(ii) Between Rs. 776/- and Rs. 1550/- permonth. Half scholarship at the rate  of Rs. 2,000/~

Continuance of the scholarship beyond
the first year is subject to satisfactory
performance. Students, it any, be-
longing to other States or Union Ter-
ritories given admission in this School
are eligible for scholarship at different
rates sanctioned by these authorities
subject to the income criteria pres-
cribed by them. Some scholarships are
also given by the Ministry of Defence
to children of Defence Personnel given
admission in thig school

{c) Fifteen percent of the seats in
class VI are reserved for the admis-
sion of Scheduled Castes candidates
and T+ per cent of the seats are re-
served for the Scheduled Tribes. The
Government of Gujarat gives an addi-
tional grant of Rs. 500 in the first year
and Rs. 200 per annum in the subse-
quent years for boys belonging to
Bcheduled Castes/Scheduled  Tribes
and backward classes admitted to the
Bainik school, Balachadl.

(d) Salnik Schools impart educa-
tion upto class XII in accordance with
the 1042 pattern of education. Scho-
larship holders of the school are oblig-
ed to take the entry examination for
the Mational Defence Acudemy on
their becoming eligible for it, for
eventual entry to the Armed Forces,
Sainik Schools are not concerned with

per  annum (inclusive of  clothing
allowance of Rs. 250) for the first
year and Rs. 1,878 per gnnum (inclu-
sive of clothing allowance of Rs, 125}
for the subsequent years,

further education or training of the
boys after they complete their educa-
tion in these schools

Statement

Number of studen Gujar ;
n T Stniilents from Cuicrat studying

Year Total number of students Number

who studicd in the of students
Sainik School Jam- belonging
nagar /Balachadi. to Gujarar
1961 . . Ba 75
1962 B . 135 100
1963 . . 104 151
1964 . . 232 19%
1965 . . 251 are
1966 . . a7t 224
96y . . 337 241
968 . . 375 242
1969 = . 925 217
1970 . . 392 3T
1971 B . 867 218
1972 - . a7 291
1973 - . 449 U
1974 . 438 355
s - - . 437 385
g6 . 48 451
11:7) S 409 489
1978 498 488
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Neo use of Salt Office
Thana District (

8087. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that salt
office building at ‘Rai’ in Thana Dis-
trict (Megharashtra) iz unused for a
long time;

(b) it so, since when and the rea-
sons thereof; and

(e) whether would it not be suit-
able for office purposes to the salt
producers around the area?

at Rad

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The building has been lying
vacant since 15th February, 1873, ex-
cept for the intervening period from
2nd March, 1978, to 2nd February,
1978, when the building was allowed
to be used for running a school. The
building has been lying vacant because
the Circle Office and the Factory
Office were shifted from that place.

(c) It is proposed to establish a
Salt Laboratory in this building,

Restrictions on Trausfer, Sale of
Mortgage of Salt Producing Lands

8998. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whethey it is a fact that there
are certain restrictions on the transfer
mortgage or sale on galt producing
lands;

(b) it 8o, what are they and the
reason of their being so;

(c) whether it ig also a fact that
due to these restrictions, the salt pro-
ducers are departed of their rightful
claims; and

(d) if so, the remedy thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-

MATI ABHA MAITI): (a) and (b):
According to the terms of lease agree-
ment, the lessees of salt lands be-
longing to Salt Departmenf are requir-
ed to obtain prior approval of Govern-
ment of India (the Salt Commis-
sioner)—as lessor—for transfer sub-
lease, morigage or gale ete, of the
lease-hold rights of the lands allotted
for salt manufacture, so that the lands
may not be misused by the lesses and
Government is not put to any loss or
damage due to such unauthorised dis-
posal of lands by the lessees.

(c) No, Sir.

(d): Does not arise.

Rejection of galy fop Purchase

8989. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of salt producers
of Thana District (Maharashtra) whose
salt produce has been pejected for pur-
chase on the plea of being adulterated
during a period of last three years;

(b) the tota] queantity of such salt
produce rejected; and

(c) the criteria applied for the re-
jection?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) There
have been no instances of rejection of
salt for purchase in Thana District
(Maharashtra) on the ground of be-
ing adulterated.

(b) and (c): Do not arise.

T wwret & fed gfend s
wiart

9000. W YRR g G
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fr .

(%) wrwr g gro fg=r &
frad swme fRn® ond § o
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Statutory Force to Rules regarding
Reservation of Posts for Scheduled
Castes and Scheduled Tribes

9002. SHRI R. L. KUREEL; Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether any proposal for bring-
ing a Bill seeking statutory force to
the existing rules regarding reserva-
tion in recruitment and promotion for
Scheduled Castes and Scheduled Tri-
bes is under the consideration of Gov-
ernment; and

(b) it not, the binding force of
these rules and orders made by Gov-
ernment as against the autonomous
‘bodies and the public sector under-
takings?

210

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) No,
Sir.

(b) Ministries/Departments have
been asked to issue instructions to
the autonomous bodies under them to
follow the scheme of reservation, as
applicable to posts under Central Gov-
ernment. Ag regards public sector
undertakings, the Bureau of Public
Enterprises has arranged to have Pre-
sidential directives issued through
Ministries/Departments concerned to
the public sector underiakings for
making reservations for Scheduled
Castes and Scheduled Tribes in their
services on the lines of the reservation
in services under Central Government.
These instructions/directives are
binding on the autonomous bodies and
public sector undertakings concerned.

Further, instructions have also been
issued to Ministries/Departments that
in the case of voluntary agencies re-
ceiving substantial grants.in-aid grom
them, they should include a suitable
clause in the terms and conditions
under which such voluntary agencies
are given grants-in-aid, to provide
that the main features of the scheme
of reservations should be followed by
these agencies,

Supply of Clothing/Equipments teo
Armed Forces by Ordnance Depot,
Calcutta

8003. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Ord.
nance depot Calcutta-27 ig for supply-
ing clothing/equipments to Armed
Forces and Laboratory Equipment for
Army Hospitals;

(b) if so, is it also within the know-
ledge of Government that jocal pur-
chases commitlee, a creation & directly
under the control of the Officer Com-
manding & Dy, Commanding, made
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purchases from M/s. Sethi & Co.
under purchase order No. 28/2/HE
and 7/28 B/CP dated 05-07-76 and
2872/H6 and 7/272/CP dated 05-06-76;
and

(c) it so, the description of article,
quantity purchased, rate of purchase
with market price be given?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes, Sir.
Ordnance Depot, Calcutta supplies
clothing /equipment to military units
falling in its area of supply. It also
functions as a Central Depot for sup-
ply of Laboratory equipment for all
Army Hospitals.
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(b) There is no local purchase com~—
mittee constituted as such in Ordnance-
Depot Calcutta. However, the ines--
capable requirements of certain items
were purchased from M/s. Sethj & Co.
Calcuita against supply  order-
No. 2872/H6&H7/266/CP  dated 5th
July, 1976 (and not No, 28/2/H6 and
7/26B/CP as mentinoned in the Ques-
tion) and 2872/H6&HT7/272/CP dated:
5th July, 1976, The purchases were
made under cash purchase powers:
vested in the Chief Ordnance Officer,
Calcutta.

(c) The requisite information is
given below:

Description of article Quantity purchased Rate purchased
{i) Boxes wood mirro scope slide 24 Rs. 41°00 cach
(ii) Bottles Regent narrow mouth Amber glass 250 mm 8 Rs. 40° 00 ecach
(iii) Bottles Regent Wide mouth o ml . Iz Ra. 30' 00 each
q Rs. 20°00 cach

(iv)  Brushes Test Tube 5/

These purchases were ¢ffrcted based on the lowest available quotaticn in the market.
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il & a7 'F o ofr T, @
Wt ¥ oo wr g7
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vy Wit (st sireroelt de) ¢
(w) o, adt)

(w) onfr weff wew  wghe
arfrt st wgfes  aenfaat ®
st ¥ fvg wrfrer Fofwm =t
WA ¥ g Y oy o Y &)

(%) WYz (w). sfafmfer el
¥awr G¥ Sy ot W @ T
w7 ¥ ¥ WA w1 frwsy fer T av
fad om £ wfvfa gror g awwn
07T 97 | wpgle wife & e dw
SlwwT ®Y gr Al wEe @ W
I§ w7 ¥ 71ff WY wv fawew
Y fear T

(=) =, 7

Coaching Centires for 8.C. & S.T.

$005. SHRI R. K. KUREEL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
has recommended to start special
coaching centres/classes for Schedul-
ed Castes and Scheduled Tribeg in se-
wveral parts of the country to prepare
candidates belonging to these com-
munities for admission to Indian In-
stitutes of Technology on the lines of
the centres already started for Engi-
neering Services and I.A.S. examina-
tions; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHAIK LAL MANDAL): (a)
Yes, Sir.

(b) The Ministry of Education have
been requested to prepare a scheme
Yor special coaching in schools for
students belonging to Scheduled Castes
and Scheduled Tribes.

L AN QR S —

2006. s wyv{w : sw Fdw
qdt wg e o w4

(%) w7 ag aw § s wr fro
awl sar v qf o ¥ufm R
BT MM {EHT w61 §INTETE
fordt (ToreaTT) % W= o wowrd wi
T GOHTD et ¥ wrE Wiy guny eqrfer
Tt fear mar g

w foesr & arar &

() afx gi, a =1 I23FT HaEw
W aw F a0 a g e ® fad
T T T IR faar s3m;

() afs gf, Y #9 ax o w7
T, ATSAN 4T BIF IUNT & ST
T qGHT gt §  HTETETE W oo
mfas fEgr emiem; Wi

(¥) =7 U9 ¥ wEETE WY
vrewt oWt forar wemedt § iy
wrfie fed ir § ot afz g, oY =g
Ty & ST ooy § GCETO v
fre-goeTdr Gt ¥ fve o eqrfier
O w7 ye § Wi W o
T ¥ T g & AT wemEre
FT o7 W w1 ¥ ol sy ardr i
of g, Y Sy st T § 7

e wwrem ¥ Tew s (vt
wTwT waet) ;o (%) ¥ (¥). Wy
forst 3 wefY o e o1 FrowT Y ey oY
ofcitemT *t cqreer AgF ®F o &)
T GTET A iy T o AT Ju A
S & gFF & q o A womar § fork
werarE fad ¥ frolt ey ¥ v
feqr war ¥y oW G % FEew A
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vy gIETE A qamET § fF ersrare
fos & A, 1978 a% Yy woaTe
9% 869 WH WA GFRl w7 T
forar mar § | ey fas w1 st
gfez ¥ forowy Famr wifir forar mam &
1T @ Twre g fograer  faer g
* it it afremd o @ e &
¥ JINAT FT AW 48, WSAH  q9T qY
Uiy #1 faear &1 serEre foEr
griter garr qfeer & Hanw W
T &1 A6 197677 KT WAy ¥
AT FET afEeAT F wi o fa
¥ 2100 FFIT #Y T famT gmT AT
Tqeq JCEIT A TAqH § 4T ®
far waw faamd 9 gfaume & wr g
war T merare fad &1 o Sy
AT

HETATE diga U9 H Wy
forer wwarerat ¥ ay wEfTE oww
o T &7 17 &) Tow W
ArmfrmaEAE d FOHRTO ST
FJGW AT TG FIA FT RS AT
e 7dt & | AT o How o
FUNT Fg oqrfoe w77 w1 A7 frarc g
fora® woaeeT oF € @ 9T oy
Iufagi agqr Al F  FTOAG IO
mifery ot Famd oo gndT faers
i | wren g 5 foer S &
FY wTer g1 9y & fad & whfre
fasta wt agrar faAwm ) TR WY
arfas gt (1978-79) ¥ SwnT
aaT e &9 & fAT 6. 53 %< Y
¥ ofem &t e ¥ F1 ¥R
frar mar a4

Tt & Are qqT qfH AT FT oA,
afeq armTEt aur sefrs AgEan
argEa’ dar "we fae 2 ded
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WG & & QuE grefegae e #
sgThe Frar srar § 1 g% ST 31
sferat 494 & qeasmay § agwsy &)

Retrenchment of 4000 personnel of
Border Roads Development Board

8007. SHRI PURNANARAYAN
SINHA: Will the Minister of DEFENCE
be pleased to state:

(a) whether due to the reorganisa-
tion of establishments at the Head-
quarters of Director UGeneral of Bor-
der Roads and eight of the projects all
over India in 1872-73 as many
4,000 and odd personnel of the Border
Roads Development Board were ré-
trenched or discharged including 406
personnel who were not liable to be
retrenched/discharged/removed in that
the policy of “last come first go” was
not followed;

(b) whether 200 such personnel out
of the personnel removed from services
ag stated above have been reinstated
with full benefit of pay, allowances
and promotions but the cases of 204
others are still pending for a decision
of the Government as to whether they
would be entitled to the lost benefils;
and

(c) whether Government has de-
cided or will decide to recover the
lakhs of rupees involved in such ter-
mination of gervices of these 408 per-
sonnel who have to be reinstated with
full payment of unpaid wages and al-
lowances from the officers who were at
fault?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). As a result of re-organisation of
the establishment in 1872-73, a total
number of 5,863 personnel of all
categories become surplus and were
retrenched in a phased manner over
the years 1972-76. As the result of
a view 264 employees have since been
either already re-instated or are be-
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ing reinstated. The question of allow-
ing them full benefits of pay and al-
lowances for the intervening period is
under examination,

(¢) Government propose to go into
the circumstances in which retrench-
ment was effected in these cascs.

'muﬁe'fuh&nﬁni

9008. st wyra Fay wtgm : v
ge W wATew  HAY g @A
#r wr adr fwe

(%) #r a9 1977-78 F fag
g WY WA qETAA & afaEed
F 168 gz g7 ug frar zar 2 T
gfrrd= ad % 3 v arfeei
Y Far & vl & ar § ot Froty
AL H

&) afg g, a1 397 fqoai &
arr § =T | § A4r AW =
_.wfexdt ¥ FET ¥ fadmwi & fear
WY gWT;

—

() ™ s Fd F femd wH-
wifei w1 SregEd g ferdt W
WrEgwd & 9di 9T e fway war;

(%) 3 wiafa) & feafe &
guie w7 i fag s weangy £ of
g fog ma 15-20 a6t & 1€ wmwfE
4t fasr; s

(¥) 71 ST FT I gET
YT g qeT ¥ qftww fwar war &
gqa & 1 faarer @ a8 owm
gl %1 goumotYe ¥ 9 9%
qiwa fewr wrar 7

g Wi s WA (s e
Foor wwamit) ;o (F) Sft, gt

(=) faoigi =1 fagror @=n &)
7 favim =t Sfot & =6 gicei
& vy arq & far fao o7 7

(7) aF 1977 ¥ 717 wam-
amft & fafew AfEi & [[ @=re
wrfeed 1 o+ft Fradi & maare difa
oA F OAAW § oSrEAedl ¥ Rq H
frgaa foean war a1 v wafic & S
sl H oA 37 e Wiw 247
frasa adY feay war 3

(w) =% afesi 1 admfa &
sfag w357 77 ¥ A0 39% v Fraoi
w1 1976 # swifaa fwar mar
wigr Wt gwT gar & 9wfa ¥ qEw
waA7 &4 & farg, 2w 37 Wil £

(=) oY, =fi1 SregwT &% a<
FH F7T a0 w4 o1 § wEraw
¥ g & o d% fafas o= 97
odrafa & faq am w4 &1 3 99 g
STETH7 & FF 39 0T { oZmfq & =7
qa & foaw war 8 Y a2 )

fasro

(1) sgeves wt wal afsar ¥ afcads

9gH IREIYT §F & F fAT aer
guiard 1 wafa ofmor & fag
AT Sar 911 1977 ¥ ag faoiw
forar wav ar f& A o IefEET
#1 qg¥ fefam adrerr 24 @iy ) fafaa
adten ¥ g% fremer & marT qx
sifes staw % fan safa odaw F fog
fefwad o dear & 10 T Ieemard
®1 Y dygar w A, AGT AT

218.
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(2) =rs mieet o fcferdt vt
! g gat

g faota fear mor a1 f& =%
wifeet & fom ot 71w & fag
wdl # wey sfwm o T ¥ fedt
ot ofrfeafer & 100 fav & wfaw €Y
sy =g

(3) wapfan wifa aqr wqgfea w-
onfer & =t & feo s

ag fav fear o ar  wegfe
wife w7 weaafaa sesofa & &
& Fom s st S anRwr fafas
=i 9 & g E  adgifaw afad=
afga, wiaei w17 /e AdaEi &
‘errwy, @ Wi & oo o
¥ oa ¥ s g6

{4) =% wite & afafonr o ™
qm
srereraTelY ¥ FEm ogEAr &
& fE-4 ¥ T ®1 gE4RA £ F AW
AT ATE-T- A AT & T WifRd
% 36 wgi w gora fiem man a7

(5) =% miewt & %t B wreafrr
ks L]

gy frvra ferar ar a1 fre 37 =%
mfere &1 &%7 31 a9 #1 wigwan
wafy av weafra a1 fafaa =T
wTq ot weA s fedr e fawry
ST AT ATASTAE S & IOeA 7
o 2 & g wEEe @30

Misutilising of Rs. 24 Crores by a
Shipping Company

9009, SHR] BAPUSAHEB PARULE.
KAR: Will the Minister of SHIPPING
.AND TRANSPORT be pleased to state;
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(a) whether Government have re-
ceived complaints about a Shipping
Company misutilising the loan of Rs.
24 crores extended by SDFC;

(b) the details of the complaint
and name of the Shipping Company;
and

(c) whether any inquiry has been
instituted and i go, the result of the
inquiry?

THE MINISTER OF STATE IN-
CIHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Some oral
complaints were received by the
Minister of State for Shipping &
Transport buit no particular companw
was mentioned by name. The SDFC
has beep asked generally tg look into
the matter.

Visit of Soviet Team to impart know-
how on advanced methods of Mining

9010. SHRI JANARDHANA
POOJARY:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of ENERGY be
pleased to state:

(a) whether a team of Soviet ex-
perts visited India during February,
1978 to Impart know-how on the ad-
vanced methods of mining;

(b) if so0, the nature of talks and
conclusion drawn; and

(¢) to what extent this improved
our method of coal production?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (c).
Yes, Sir. A team of six Soviet Ex-
perts arrived in India in February,
1878 under a contract signed between
CMPDIL and M/s Tsvetmetpromexpory
of USSR. These experts are at
present carrying out experimentation
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-and research work at Chinakuri with
a view to Iintroducing long-wall
method of mining in the sald mine at
a considerable depth and in gassy
conditions. A number of Indian ex-
pertg are associated with this work.

It is at present not possible to indi-
cate as to what extent the method of
coal production would be improved
by this gince the matter is still at the
stage of experimentation. The first
report on the experiment is expected
in June, 1978.

Population of Tribal areas ip each
State

9011. SHR] KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state the number of
villages in tribal mreas in each State
-and what is the total population of
tribal persons in each State?

THE MINISTER OF STATE 1IN
"“THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL):
A statement showing the population of
Scheduled Tribes according to the
Census of 1971 in each State and
‘Union Territory iz annexed.

Information about the number of
villages in each tribal sub-plan area
is being collecteq and will be laid on
the Table of the House when received.

Statement

Name of State [T, Ts. Papulalinnl of Scheduled

Tribes
(Figures in lakhs)

1. Andhra Pradesh . . 16° 58
2. Assam . . . . 1607
8. Bihar . . . 49733
4 Gujarar . . . . 37" 3¢
5. Himachal Pradesh . 1" 42
6. Karnataka - A 5 2-31

Name of State/U.Ts, ulation of
uled Tribes
(Figures in lakhs)
7. Krrala . . . . 2+ 6g
8. Mudhya Pradesh . . iy 87
9. Mahurashira . . § 29’ 34
10, Manipur . . . 4" 34
1. Orissa . B : . 50072
12. Rajasthan . . ' g1-26
13. Tamil Nadu . . . g1z
14, Tripura . . . . 4 51
15.  Uear Pradesh 2 . 1" 0
1. West Bengal . . 25 33
17. A& N, Islands g : o 18
1B, Goa, Daman & Din " o o
19. Arunachal Pradesh ; 3" big
20. Mrghalayva . . ’ B 14
21, Mizoram . a P 313
22, Nagaland . . » 4 58
23, Dadra & Nagar Haveli . o 64
24. Lakshadwrep . . o' 30

wreer gt pfigeen fafide & e
anfedi wY equot ¥y WA

9012. sf TWTOW wWrww: FT
T HefT O T & g w30 v

(%) v g rfgwen fafrde
¥ gfgr, EwmE, e wfr ferer
awwl W wrarfrat & siofrare e
et & g 21 watert & TR w O
1 ad ¥ wfus wwa g @ § 9Ty
forg wé ot e g e

(w) wfger ¥ w7 =iy Ay
e mry & far mowTT @ W=

wriwg #Y o fr &7
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Fat sure ¥ oo st (s
T waat): (%) aYouwefouwo &
firdY WY IomEA uww H dar w1 o
ey g & foas afaa 21 oaef ¥
sfas &t &1 v &t o ol eavft 7
e m g1 7g feerdt o7 ww w3
i Az Afafes qegd o7 A A=
g 2

(&) woa & T 3za1)

wa mn & agwt wowr S

9013 st wga faad a7
oW et 77 TATH FY FI A9 O

(F) = s3w & fady "gwrr
gz fas #;

(=) =g 719w & 39 fadi =1
wa & 3ol & o et ofr
& g =

() @ oo fasdi & 390 ufir =
Tafa et fear an site ot sama
& forir fa a1 fovas g ag Y ey 2

T wwre # T wY (st
wen wEE) (%) o

(&) wex wzm v wgerdr @i
faeii #1 za 9wy & 1€ FFr wgrEa
T & s &) ey o memfar
fasrer Fromg 1 ad 1976—77 § agETd
warg fia¥ &y e w7 ¥g 15 9w
g &t e meg sEwm wwre AT Ay &
auT gra & diarea ofw § =9 § gadr
&1 ufnr &1 smgw ovw @R A
fegr =
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(n) fo=it w1 & o€ ofr & ofr
FEEN & aTt H qe gAW gORL WY
wvaFa giAT u9r feg o sy
wifar fawra o &1 g afade=
&1 TEA | qar gwar ¢ G ofiv s
Iy gEY wd # fer o @ faak
o oz & o€ o7

agert woyn e, ITAgT § 95 W
WY w1 U

9014. s FwrTw mww: A4
e HE| qE FATT FY AT B [

(=) a1 T A7FTT T 7GALT
A 1 wgaTd 79T faa § wa aF gg
95 W’ ¥TT &F °HIE & IVl & ALH
MmA SZW WL F wiw w4 & fod
LAl

(@) w1 Fe TwAfaw srfFEl
ar =7 whusfrar arer ot =0 ag
wea e aqr W &dEA & FTm
fsr ®1 wrer IETAT qEr &; WY

() afz g, a1 za @t § a7
a o erdardy # 7

Tem simrer ¥ Trew s (s
wwr wmet) ¢ (%) Sft, A

(&) =T (). goar TwEdr
o T R WY oEaT e 9T WX
=Y )
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Traearr ¥ oo W Ed & fad
qrwamg

9015, Wl Wiy FATT WOEAT: FUT
diwar WAT gg FETy &7 g oG
fa :

(%) #ar "mwiF & freiaq &1
B & fA3 &7z mvwTe & feerode
TS # fawdr fa aalrs sufmr & S
& T A PG ST §F; WL

(=) @E §, & gearaul A=q
s owm g7

qury #at (st ot dEr)
(%) ®f (=). =T %Y doadls #/iv
Tifw gl & swde @l fawms
FAHAT ¥T SL09 § AW 6 ArAT-ET
F IHA FVAT A AT FEAT
wsq Ft famT mrreowATat w1 QO
w7 71 gfez & a=rd s Y E 1 wsieaTy
s§ et w1, faadr sfe safa #=
T AEe T w9 §, FAG wgraar &
w7 fardvy srafmsan €Y sodT &1

Fymerme wiwT & qw wr & feqorw
amt ¥ fabt frarmisw mdgaax

9016. »t W THTT AAT : 37T
o JdY 9 amF A T w4
f

(¥) aat 7z %9 & f& oo &
fafwa sarmfmat & sTaT 65 magA-
qa 2qHITEE ATHIAC ¥ 9 FA &
feguzer sem & faa T srvamt &
faaremdtsr % &; =T

(=) za zamfadi wr =meds
T Y & qEm Fror At §7
931 LS—8
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e WAra # o Wt (it
WMt ®adt) ;- (F) w1 (@), AT
agwt w1 T & fao wifar B w7
T ®I IIASHE! ¥ gAreT W AT X
a1z gg frvaw (e wor ar fs we-
wET Grieat g1 STy ey
7 fed S & wror @ 5 o g
97 sqifim fadr sy & wemay S FAr
APT TR FY wvpAlw AGE &Y WY
sifgr 1 7% qdwe st @ B
srafassr &1 % sy w99 ¥ fau
wreft fagia sy falr @ § ) g
aEd WTFT 31 Wy wragAi < fawr
farar ar a1 wYc 3 froemr T 9T
=4 shaRA Antewt fagreat # fruaifar
1 7 ®ARY v geEEsTE TE@ o9
T

News Item Captloned ‘Coal Scandal
in Dhanbad detected’

9017. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether the attention of Go-
vernment has been drawnp to the news
item published in the ‘Searchlight’
dated the 6th April, 1978 under the
caption ‘Coal scandal in Dhanbad
detected’: and

(b) if go, the reuction of Govern-
ment thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The information is being
collected and will ba laid gn the Table
of the Housc,

Demands of Civic Safal Karamcharis

9018. SHRI R. L, KUREEL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether his attention has been
drawp to the news item published in
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the ‘Hindustan Times' dated the 4th
April, 1978 under the caption “180
civic safai Karamcharis held”;

(b) if so, the demands of the said
karmcharis; and

(c) the action taken or proposed
to be taken by Government to ful-
fil their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL WMANDAL):
(a) Yes, Sir.

(b) The maip demands of the safai
karamcharis relate to the issup of
winter uniforms, payment of medical
bills, supply of soap and oil, making
daily wage-workers permanent etc.

(c) An agreement has been arrived
at between the Municipal Corporatlion
of Delhi and the representatives of the
safai karamcharis on the 15'h April,
1978. In terms of this agreement most
of the demands of the saig salai
karamcharis have been settled. A
Committee to look into the alleged
malpractices in marking of atton-
dance, sanction of lcave ete, will also
be constituted by the Corporation.

tomitodto, wrey # sifimnY w1 F2ta &
sty % fraifam afafdadt gra am
far

9019. WY FTOTTTH WD @ AT
T ST gE AT Fr w0 a4 e

(%) #ar wfoxi & faaifaw afe-
fafaai ®1 drestedre, grra # afasi
1 ®ET F wAg H avr T HY faan
il -5

(=) war 300 T %y nfefy &
e W7o dre afew @ g g
9T &% FF T OF 70 &Y 7 §
wrardr afafadt & I 7l sy
o @ ¥ war wfafaal sy w@r s far
W @
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() #ar ot wiamfai & awt
wWEY waT HOgwa qOwaEET §9, F

(w) afzs woima Wi (@) =i
() wr SoT waramw g1, ar aar
"L 1 fa=re 3w Adw ¥ sitw w1
wiT Tt g/ s g wigwfat &
favg wrad w7 =T &7

Wy wAt (st wereiEw OW) :
(%) ot 7t wraqrd & 97 gw
sfafafeat 1 2w waw afafa
FrtaTedt § wir A9 w5 wpwte § 9oy
& Fdm ¥ wEg T g EY T g R

(&) #rodtedre waNdr 5 om
fzmigar s &9 &1 3 &9 WY
fadhg &fa § 317 97 d2% w97 7 wAfa
gl 4y € &

HTewTe¥Te WY H a4 gmfa ¥
7T &1 a0 7 WAty anng g1 s 07
famwegz, 1977 W w7 FVAT @E FC
faar | i 201 W @ w9 w7 W
et ¥ aud A A Wt & At &
waferg g=AT 7 &1 o cofAo Ty
AT AET TIG AT AT

(w) = =wlm F nw waqd
wEEq ®1 AT 9gq @7 aimy (Fodre
oRe) ¥ THEr ATEd 41, ROMAWES
HITT 97 28— 1—78 T AIe-ATER
et 3z @ =rtva T fear moT ar
fore arrra w1 9T EnAmr far
T g1 M AT w1 ¥ 9w afafa &
weea 7EY @ agife aa afufa 1 wafa
28 fewege, 1977 %1 7O g1 o7

(%) ww =t wzaT)



229 Written Answers VAISAKHA 13, 1900 (SAKA) Written Answers 230

CT-wre fararerae wfafi w ey

902 0. »t 74Ty fog whgrr:  w4@r
wE W T w1y g e fE oo

. (%) =47 gur deft & wiew ¥
=w-wmar fnfafa afqfa & oo
farqr na §;

(o) afe g, & af 1977 &
2raw yuat 4w 79 g€ Wi IAH =
frorr farar amir;

(%) wwi & Fepr o ol o
frnfam fed m; e

() @ faorai wr A O awg
frarfaa v & faorer & 797 wrowr
g7

s WAt (S Seroen 2af)
(%) =iy 7 1 sfw wure @ Fmtay
uF R "aT g, G & gy s
& for srspwrar fawer g wrd faar
g fafas sqawi & PrarAma 07 997
@A e uE s afeT w1 amifese
i w5t @1

(=) & (). sw =&F =41

Manuals/Formg in Hindl

9021. SHRI NAWAB SINGH
CHAUHAN: Wil the PRIME
MINISTER be pleased yp state:

(a) the total number o¢f manuals
and forms used in P.M.'s office;

(b) the numbey of wmanuals and
forms out of them, which have been
translated into Hindi ang the mum-
ber thereof which have been printed
ip diglot form;

(c) the reasons for which the re-
maining manualg and forms have hot
been either translated into Hindi or
printed in diglot form so far; and

(d) the time by which these will
be printed in diglot form?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). Prime
Minister's Office is a small organisa-
tion and its function is to provide
sgecretarial assistance to the Prime
Minister. It has not prescribed any
forms or manuals etc. The forms
which are prescribed by other Minis-
tries are used in thig Office.

et % werk o ot sfireror deard

9022 =Y warw fag ehgm :
T AW HET g8 AWA HY P G
f¥:

(%) wara waAr * wimm #
gftmeqor geamdi #7 Fo Gea faowT &;

(=) = 3= faay A 9
?E

() wai ¥ foar aramen fay
Wl & ATeaw & w7 fama sl &
qTew ¥, ANT-HAT, TG oA §;
"It

() =% @mg ddst & wneaw ¥
qgry AT Aty wAAAT §1 fgdy ®
qrega & a3 & f@u gOWT A oawr
waaEr T P

s WAt (s Aot de)
(%) & (=), sgm 5= Fiey oF
ST sTatery §, gafEe ey wrf o
sfweror weqr 7@ &) g fedy o
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et ¥ wreww ¥ qg Ay qra
o Ay wiwerer gfaamdi s s
T B

Delay in the Completion of Cochin
Shipyard Project

9023. SHRI JANARDHANA POO-
JARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it jg a fact that due
to non-completion of Cochin Shipyard
Project the cost has gone doubled;
and

(b) if so, reasons for delay for its
completion?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT):
(SHRI CHAND RAM): (a) and (b),
The Cochin Shipyard Project was
sanctioned in 1971 at an estimated
cost of Rs. 4542 crores. The revised
Project estimates, as approved in
August, 1877 amounts to Rs, 109.21
crores. The total excess over the ori-
ginal estimates is Rs. 65.67 crores,

leaving the cost (Rs. 1.88 crores) of.

works/equipment since deferred to
be taken up ag part of the Expansion
Programme. The increase in cost is
mainly due to additions made in the
original Project Report (Rs. 18.30
crores) and escalation in cost/prices
(Rs. 47.37 crores).

The Project commenced in 1370
with the setting up of a Project office
at Cochin and work formally com-
menced in April, 19072, Except for
works to be undertaken during the
Gth to 10th year of the Project, it
was to be completed by September,
1975. It is now being implemented in
an integrated manner and is expected
to_be completed by 1878-79, with only
minor spill-overs to the next wyear.
The project though on schedule §n
completion of its major facilities of
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construction, has fallen behind sche-
dule on some itemg viz. Repair Dock
and 150-T Gantry Crane. Lack of
suitable response to the jnvitation of
tenders for Docks and Quays, short-
age of construction materials like
steel and cement and technical prob-
lems which cropped up during the
execution, are the main reasons for
dalay in the completion of the Pro-
ject. Shipbuilding work however,
has simultaneously been taken up
since January, 1976. On stream repair
of ships has also since commenced.

Cargo Berthg at Paradeep

9024. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government had re.
ceived the proposal from the Para-
deep Port Trust for sanction of two
additional general cargo berths at
Paradeep;

(b) il so, whal steps have since
been taken to sanction the general
cargo berths; and

(¢) the financial implications invol.
ved in each of the additional general
cargo berths?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). A pro-
posal for construction of a 2nd gene-
ral carge berth at Paradecep Port
with provision for guitable cargo
handling equipment and a transit
shed at an estimated cost of Rs. 4.18
crores is under examination.

faaferdt ot frarew moreat & fadr
AR

-
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Department of Atomic Energy

Export of Heavy Water for India's
Nuclsar Plant by USA

9028. SHR] KANWAR LAL GUPTA:
‘Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) is it a fact that US.A. Gov-
ernment are expediting the export of
heavy water for India’s Nuclear
Plant;
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(b) has Government received any
information after 22.3.78 about it;

{c) whether Government has sent
any communication to U.S.A. Gov-
ernment or received any from that

Government recently; and
(d) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (¢). No,
Sir. Heavy Water is not required for
operation of the Tarapur Atomic
Power Station.

(d) Does not arise.

Inguiry into Tornade in Delhi

9029. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have made
further inguiry about the reasons of
tornado in Delhi recently;

(b) whether Government have con-
sulted some scientist and found out
the reaction.of raday and satellite to
find out whether it was a flying saucer
as promised by Minister of State for
Home Affairs;

(c) if so, the details thereof;

(d) how much grant was increased
to the families of the deceased; and

(e) whether any relief has been
given to the persons who became dis-
abled?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). According to the Minis-
try of Tourism and Civil Aviation
the India Meteorological Department
have examined the weather informa-
tion charts available with them for
that date and have come to the con-
clusion that atmospheric instability
existed on that day which led to thun-
derstormn  activity and formation of
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Tornado. The IMD has a storm de-
tection radar in Delhi. The radar
pictures taken showed normal featu-
res of a severe thunderstorm. Ar
rangements exist with the IMD to
take pictures of cloud imagery from
orbitting satellites when ihey pass
over Declhi. At the time the Tornado -
occurred in Delhi, there was no satel-
lite pass over Declhi, so no satellite
pictures could be taken by IMD.
The radars available with the Meteo-
rological Department are not meant
for identifying any flying objects and
the Department is not in a position
to confirm or discount whether there
was any flying saucer at that mo-
ment over Delhi.

(d) The Delhi Administration have
sanctioned Rs, 2,500/- each to the
families of the deceased persons as
ex-gratia grant. The guestion of in-
creasing the amount of the grant is
also being considered by the Delhi
Administration.

(e} No case of disability que to
tornado has been reported to the
Delhi Administration. However, 40
families of labourers, who had re-
ceived injuries, were sanctioned Rs.
200/- per family as financial help be-
sides assistance in the shape of uten-
sils and clothes,

Collection of money by Mizo rebels

9030. SHRI KANWAR LAL
GUPTA:

SHRI JANARDHANA
POOJARY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) is it a fact that Mizo Rebels
have been collecting money forcibly
t;: carry out their unlawful activi-
ties;

(b) if so, the details thereof;

(e) what specific instructions have
been given by Government to meet
the challenge of these Mizo rebels;
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(d) is it a fact that Army has
not been given free hand to deal with
the situation;

(¢) if so, why; and

(f) the total number of violent in-
cidents in the last six months and
the details of loss of property and
life in Mizoram?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I DHANIK LAL MANDAL):
(a) to (f). According to the Gov-
ernment of Mizoram, during the first
three mlonths of 1978, 104 such ingi-
dints have come to their notice in
which an amount of approximately

~rupees forty-three thousand was col-

lected. Action is taken by Mizoram
Government in every such case which
comes to mnotice,

With the suspension of operations
in Mizoram, the role of security for-
ces is restricted to operations against
underground personnel attempting to
cross the international border and
to the maintenance of law and order.
The Army is acting in aid of ecivil
power and within the role assigned

to them, have a free hand to deal with
the situation.

_ According to reports received by
the Government, one violent incident
occurred during the last six months.
There was no loss of life or property,
only one may sentry sustained in-
juries.

Road built by Central coalfields
limited in Hazaribagh

9031. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state: :

B

(a) whether the road built by the
Central Coalfields Limited from Vedla
to Giddi washery in Hazaribagh oc-
cupies the land of the peasants of a
number of villages;
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(b) if so, details thereof;

(c¢) whether none of the peasants
got job or compensation in lieu of
the land and even no notice was re-
ceived by them, if so, reasons there-
of;

(d) whether the villagers under
the leadership of Zharkhand Mukti
Morcha arc agitating and at any time
the road may be disturbed; and

(e) it so, the steps contemplated to

remove the grievances of the willa-
gers?
“THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN): (a)
and (b). The roag from Kedla to
Giddi washery in Hazaribagh is under
construction. The total area involved
in the road alignment is 267 acres
(approx.), out of which only 82.64
acres (approximately) are tenancy
land, belonging to 16 villages and the
balance is forest and Government
land. The tenancy land belonging to
16 villages is being acquired under
the Emergency Provisions of the Land
Acquisition Act, 1894 through the
State Government of Bihar and the
details of such land are as under: —

SLNo.  Name of villazr Area of

Number
trnancy Irnants
land affecred
involved

i 1)
1. Heosalome 5 7l e
2. Napx- . . 7755 3
4. Hemir . . [ 1o
4+ Oila 5 hi 0
5 Kobla . 150 4
6. Bumri . . g n
7. Barka Chumba 747 1w
8. Majhila Cliimba R C] 1
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—_— - (a) whether any casual artists
! = 3 working on various A.l.R. stations in
" the country have been converted into
p L a
9 Chotka Chumba 8 3 regular artists and employees by the
10, Bongawar . om 1 Government, giving them proper
. . - salary grades, securily and other ser-
1. Kuju ) ) 13i 00 3 vice benefits, during the yearg 1977
12. Kmorpa . . 449 ] and 1978 to-date;
13. Ara . . 1740 2 (b) if so, full facts thereof; and
14. Sarubera . 153 3 (e) if not, why not?
15. Parasabera 5 2° b3 5
.8 THE MINISTER OF INFORMA-
16, Medin e 53 9 TION AND BROADCASTING (SHRI
—— L. K. ADVANI): (ay to (e In
August 1977, it was decide TEgu-
Total ; . . Ba-64 135 E , 8 d to reg

(¢) Necessary notifications under
provision of the Land  Acquisition
Act were published in the official
gazetie by the State Government and
declarations made by them concern-
ing land acquisition for general in-
formation of the public. The acqui-
sition proceedings under the Act are
still under finalisation by the com-
petent authority (Land Acquisition
Officer, Hazaribagh) and the award
of compensation still to be declared.
In view of this, the question of mak-
ing payment of compensation to the
ienants at this stage does not arise.

(d) It is not known whether the
aforesaid 16 villages are under the
leadership of Zharkhand Mukti
Morcha. However, it is always our
endeavour to carry the villagers with
ug in such matters.

(e) Does not arise, in view of the
position stated above.

Regularisation of Casual Artisty of
ALR.

$032. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADEASTING be pleased to
state:

larise such casual artist who have
been engaged for 240 days in a year,
for two consecutive years subject to
certain conditions. Op that basig 33
casual artists, in ALR. became eligi-
ble for regularisation. Out of these, 7
have been regularised and the cases
of 3 are being finalised by DGAIR.
The cases of the remaining 23, who
were booked as General Assistants,
are being processed for appointment
with the approval of the competent
authority,

In April 1878, it was decided to
consider further regularisation of
long term casual artists under certain
conditiong as under;—

(i) Long term casua] artists who
have put in 5 total of 365 days dur-
ing the financial years 1974-75, 1975-
76 and 1978-77; and

(i) Long term casual artists who
are not covered by (i) above, but
who may have worked for a period
of 249 dayys during any of the three
financial years 1874-75, 1975-76 and
1976-77.

All these persong when appointed
on regular basig will be entitled to
salary scales, security and other ser-

vice benefits to which other in similar

categorieg are entitled
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Discontinuation of Pensions to Freedom
Fighters

9034. SHRI VASANT SATHE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of pension
-cases of freedom fighterg whose pen-
.gion under the Central Scheme has
‘been discontinued during 1977-78
Etate-wise;

(b) main reasons for discontinuatlon
«f pension to thege freedom fighters;

{¢) in how many ceses the pension
discontinued wag restored on repre-

sentation from the frecdom fighters,
State-wise;

(d) in how many cases pension has
been ganctioned afresh, State-wise;
angd

(e) the important policy decisions
taken in regard to awarg of pension
to freedom. fighters under the Central
schemg during 1877-78 the

expendi-
ture incurreq on implementation of
scheme during 1977-78  alongwith

number of beneficiaries State-wigs and

how does it compare with similar de-
tails during 1976-777

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a), (c) and (d). A statement is
enclosed (Statement-1).

(b) Pensions may be suspended/
cancelled in cases where it has sub-
sequently come to notice that the ap-

plicants are ineligible for pension be-
cause:—- '

(i) they have not undergone tihe

minimum prescribed political suf-
fering; or

(ii) the suffering is not in connec-

tion with the freedom movement;
or

(iii) they are having ap income

which is more than ihe prescribed
minimum;

(e) The Freedom Fighter Penslon
Scheme, 1972 hag not undergone any
change during the year 1077-78, A
statement showing the nurfiber of be-
neficiaries, State-wise as on 3ist
March 1877 and 31st March 1978 is
given in Statement-1I. Expenditure
incurred during 1976-77 was Rs, 22.15
crores. Provision has been made for
an expenditurg of Rs. 24 crores dur-
ing 1977-78. There has thug been an
increase both in the number of benefi-
ciaries and the expenditure incurred
on the scheme during 1977-78.
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STATEMENT-I

BREAK-UP OF PENSIONS SUSPENDED/CANCELLED, RESTORED, SANCTIONED
AFRESH DURING FOR YEAR 1977-78. * B

5.No. Nam: of State, Suspended/ Restored Sunctioned
Cancelled alresh
! N 3 4 5
% Andaman & Nowbar . . . . . .  —  —
a Andhra Pradesh . . . . . . 13 5 119
g Arunachal Pradesh . . . . i 5 — — -
& Asam - . . ... .. 6 — N
5 Bihar . . . . ‘ . . . . 68 2 129
6 Chandigarh . . . . i . . . t -
7 Dehi . . - . . = . z N 2 1 B
8 Goa . . . " . . . . . H — ait
g Gujarat . . . - . . - . f e 18
1o Huryana B . . - . . . B 6 L 1
1t Himachal Pradesh . . . . f Pt . 20 4 6
1z Jammu and Kashmir . - - . s - - — 5
13 Kerala . . . . - B . . . 6 4 63
14 Karpataka . . . % . . . . 1270 1 118
15 Madhya Pradesh . B . . . . 17 2 10
16 Maharashtra B . . . B . . G2 - 250
17 Manipur . . . s . . . . - —_ —
18 Meghalaya . . . " " . . . — — -
19 Mizoram . . . . . . . . — _— _
a0  Nagaland . . . . . ' . . - — —_—
21 Orisa . . . . . . . . 7 6 8
2z Pondicherry . p . . . . . . u o 2
23 Punjab . . . ' . 5 . . 274 17 44
24 Rajasthan . . . ' N . ) . 5 -- iz
25 Tamil Nadu . " " . . : . 4 0 23
26 Tripura : 5 : . . . N . 5 T 2
27 Uttar Pradesh B . . . . . - 2a2 ] 55
2B  West Bengal . B . . : . . - 64 8 370

Total : 2,099 68 1,215
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STATEMENT-IT
8.No. Name of State No. of pensions sanctionecd
As on 31-3-1977 As on 31-3-70%
.H_l T a T 3 4
1 Andaman & Nicobar . N g . . B 3 3
2 Andhra Pradesh . . 5 : . . 5,888 6,007
3 Arunachal Pradesh . . . " — —
4 Amam - 3,878 3,809
s Bihar . . . . § & 18,099  19.068
6 Chandigarh . . : . . A . 64 fig
7 Delhi . . B . . 558 [ 1,561
8 Goa . 513 541
o Gujarat ) . . . [ 2840 2,057
1o Haryana . . . . . . . . - | %5 1,279
11 Himachal I'radesh . . . . . . . 970 372
12 Jamou and Kashmir . . . . . . - 777 779
13 Kerala | - . - . ¥ a,004 _ a,nfo
14 Kanataka . . & 4 . e e e e e 7:135 7,238
15 Madhya Pradesh . . . . . . . . 2,700 [ 2,71B
16 Maharashtra . . . . . . . B . g,718 9,920
17 Manipur . . . . . . . 58 58
1 Meghalaya . . . i . . . . i . 67 67
19 Mizoram . . . . . . —_— —_
20 Nagaland . . - . . - 7 7
21 Orisa . . . . . . e . « F3496  [P3502
22 Pondicherry . . . . " . . 216 220
ag  Punjab " . . . . . ' . Fso15 1 F 5088
24 Rajasthan . . . i . . . . rg;l-‘: 581
25 TamilNadu . . . R 3437 5 I 3,487
26 Tripura . . . . . . ¥ g1 . ;: 63
g7 Uttar Pradesh f f . .+ 115369 ' 15,403
28 West Bengal . . . . + Fr4036 ! 140406
INA Personnel (For all the States/U.Ts.) . . . ' . 14,480 14,651

TOTAL . . s

poraseng 1016428




47 Written Answers

Amendnent of Centiral Electricity Act

8035. SHRI VASANT SATHE:
SHRI K. PRADHANI:

Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawp to the news
report appearing in Times of India
dated 11th April, 1978 under the cap-
tion ‘Central Electricity Act likely to
be amended’;

(b) if so, what is the reaction of
Government tp the wvarious observa-
tions made therein; and

(c) the steps taeken and proposed to
be taken in the matter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
{c). A Bill to amend the financial
provislons of the Electricity . (Sup-
ply) Act, 1948 has been introduceq in
Parliament. The Bill, inter alia pro-
poseg tg enable the State Governments
to provide fresh equity capital and/
or convert loan capital to equity capi-
tal subject to the condition that ratio
of equity capital to loan capital does
not exceed 1:1. At present the capi-
tal structure of the Board consists of
loang advanced by State Governments
and financial institutions. The aceu-
mulation of loans and the consequent
interest liability affect the capacity of
the Boards to generate internal re-
sources for meeting their investment
requirements. The provision of equity
-capital will help the Boards in raising
internal resources to flnance invest-
ments.

‘Blackmarketing in Arms Manufactar-
ed in Indian Ordnance Factories

8036. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a Yact that there
is blackmarketing on a large scale of
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the arms manufactured in
Ordnance factories;

Indian

(b) whether considerable difficulty
is being experienced by the common
man to get them through authorised
dealerg ;and

(c) if so, the steps being taken by
Government to check their sale in
black market and ensure availability
thereof to the commop man at reason-
able pricca?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) In ac-
cordance with the laid down condi-
tipns of salp of small armg the dealers
cannot sell the IOF arms to any one
except those possessing actual users
valid licences. The dealers also can-
not sell armg to any other dealer. No
information of black markeling is
available. A few complaints were
however, received by the DGOF and
forwarded tp the concerned police
authority of the State/District. The
charges could noy be established after
investigation.

(b) Demand and off take of 12 bore
shot guns iz so short and low that the
common man will not ind any diffi-
culty in getting them through autho-
rised dealers. However, in case of
315" rifie some difficulty is anticipa-
ted in view of delay in execution of
orders due fo certain restricting fac-
tors, Effortg are being made to gver-
come the difficulty to reduce the wait-
ing period.

(c) Buitable instructions have been
issued by the Ministry of Home Af-
fairs at the instance of Ministry of
Defence to all the State Governments
and Union Territories to register com-
plaints and undertake investigations
against the armg dealerg indulging in
blackmarketing. In case of a charge
of irregularity in sale of arms of 1I0F
make being established ban on trans-
actions with the offending firrns can
be imposed apart from any other
action that may be taken by the com-
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petent authority of State Government
In case of representation from intend-
ing purchaser regarding difficulties in

Procurement, applicants are suitably

advised by DGOF.

Amount on development of Salt In-
dustries in Kutch

8037. SHRI ANANT DAVE: Will
the Minister of INDUSTRY ba pleas-
ed to state:

(a) how much amount has been uti-
liseq for thg development of the salt
industries in Kutch district during
last year;

(b) total amount collected as salt
cesg from these industrieg during last
Yyear;

(c) whether any welfare work ur
scheire has been introduced for the
employees of thiy indusiry by Gov=
ernment; and

(d) if not, reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a) and
(b). In 1976-77 gn amount of Rs.
2,44,933/. was utilised for develip-
mental actlvities of salt industry in
Bombay region which includes Kuich
district of Gujarat State. The ampunt
of saly cessg collected jn Gujarat State
(including Kutch district) during
1876-77 was Rs. 75,99,000/-.

(¢) and (d). According to the
Co“e of Principles formulated by
Government for grant of assistance
out of cess procecds, assistance can
be provided inter-alia for labour wel-
fare works like water supplv sche-
mes, provision of medical facilives
and provisions or augmentation of
educational facilities for the children
of the labour employed in the salt
industry. Such assistance is provided
on the basis of the proposals receiv-
ed and recommendations made by the
Regional Advisory Board and Central
Advisory Board for Salt.

FOB West Coast Salt Prices

0038, SHRI ANANT DAVE: Wil
the Minister of INDUSTRY be nlrased
to state:

(a) whether the Indian Salf Manu-
facturers” Asspeiation hag submitted
any memorandum for revision of FOB
West Coast prices which were “ved
more than 5 yearg ago;

(b) il so, main demand for ISMA;
and

(¢) what action Governmeni ure
going to take?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITID): (a) Ycs,
Sir.

(b) The main demand of the Asso-
ciation js for upward revision of the
prices of salt for shipment from West
Coast to Calcutta.

(c) The issue is under discussion
with the Indian Saly Manufaclurers
Association.

Proposals re, Gujarat Roads for
Defence purpose

9039, SHRI ANANT DAVE: Will
the Ministe of SHIPPING AND
TRANSPORT be pleased to slate.

(a) how many roads have been
proposed by Gujarat Governmen; for
defence purpose;

(b) whether the Ministry are going
to accept the proposal made bv the
State Government; and whether the
roads of Rahapur-Mandvi and Ahdasa
taluka are included or not; and

(e) il go, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No proposal for
road development specifically for de-
fence purposes has hepn received
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from State Government including
inter alia, roads in Rahapur-Mandavi
and Abdasa taluka,

(b) and (c). Do not arise,

of staff appointed in
T.V. during emergency

9040, SHRI R. K. MHALGI: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to stale:

(a) whether a number of appoint=
ments on ad hoc/temporary basis
were made in the T.V. section during
the emergency period;

(b} whether thege appointments
have been confirmed; and

(c) the reasons for the conformation
“without recourse to public advertise-
ment for these posts?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Doordarshan
became a separate Department pn iat
April 1876. Since the creation of this
Department, appointments to varigus
«¢ivil posts have been/are being made
on ad hoc/temporary basis pending
finalisation ©of Recruilment Rules for
these vosts. L
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(b) No, Sir.
(c) Does npt arise.

Nuclear techniques in Agriculture

0041, SHRI DHARMAVIR VASI-
SHT: Will the Miniter of ATOMIC
ENERGY be pleased to state:

(a) whether it is a fact that nuclear
techniques in Agriculture carried out
by the biology and agriculture divi-
sion orf the Bhabha Atomic Research
Centre (BARC) have brought higher
yields and have reduced losses from
pests;

(b) if so, the details of crops, arean
under experiment with yields per hec-
tare; .

(c) the total production of mutant
seeds of groundnut, rice, mustarq and
sugarcane with the enquiries, domes=
tic and foreign for the same; and

(d) the financial provision during
1978-79 for the project?

THE PRIME MINISTER (SHRIL
MORARJ] DESAI): (a) Yes, Sir.

(b} and (c). The details are given in
the Statement.

(d) Rs. 2.00 lakhs have been pro-
vided during 1978-79 for further re-
search and development.

STATEMENT
NUCLEAR TECHNIQUES IN AGRICULTURE

Drtails of erap

S1. Yirld per hectare Area under Total production  Ne, of
No. as declared by farmer  experiment of mutant seeds induiries
received
(domestic
and
fureign)
1 2 ] 4 5 6
1 Groundmut
a) TG-r ano0—nr000 kg bl

(Maharashtra)
2500 kg (Gujarat
and Rajasthan)
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1 2 3 4 5 6
(b) TG-3 . B . 2Buo-4500 kg (Madhya 7
Pradesh and Rajas-
than)
go0-goo kg (Gujarat) 1215 Hectares 2500 tonnes 1869
(3 TG-1y . . . 2vo0-2800
(Gujart
Maﬂm.rashlrl}
2 Rice
gl'_l;(l-w, TR-19,
-21, and ymgoookg - 4 2 tonnes 1204
TR-23) ( arashtrar)
g Mustard — Fielel triaks in 1 tonne 1166
progress
4 Sugarcane
{Thick cane with - Nuot vet released — 4
sUErose content 10 the farmer as
poe="_higler than) testing is in
norm al) Progress

Production of Goods by National Re-
search and Development Corporation

9042, SHRI DHARMAVIR VASI-
SHT: Will the Minister of SCIENCE
AND TECHMNOLOGY be pleused 1o
state:

(a) whether it is a fact that the
valug of goods produced in 1972-73
from the processes licensed by the
National Research and Development
Corporation was only Rs. 10 crores
against the total production of Rs.
5,817 croreg in the manufacturing sec-
tor alone;

(b) whether this was a poor index
of the vast public spending on re-
search and developmenti; if go. the
measures take nto make the Research
and Development market oriented and
user-oriented; and

(¢) whether reorganisation of CSIR
is a move in that direction and if so,
in what way?

THE PRIME MINISTER (SHRI

MORARJI DESAI): Yes, Sir.

(b) I do not think that the yard-
stick for comparison is a sound one,
R&D effort is not confined to only
indusiry but also to other gectors like
agriculture, education, defence, health
ete. National Research Development
Corporation is not the only agency
through which results of R&D are
commercialised.

(c) Yes, Sir. The reorganisation of
CSIR has in view establishing stronger
linkages between the research labo-
ratories gnd the users of research re-
sults,

Expendilure on Social Services in
, Five Year Plans

9043. SHRI DHARMAVIR VAS-
ISHT: Will the  Minister of
PLANNING bLe pleased to state:

(a) whether it is a fact that except
for the first Five Year Plan whep it
was 21 per cent percentage of expen-
diture on Social Services to total ex-
penditure stood between 13 and 15
per cent upto the Fifth Plan; and
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(b) if so, the steps taken to push
up this percentage in the Sixth Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI: (a) and (b).
Even in the First Five Year Plan the
percentage of expenditure on Social
Services was of the order of 16 per

cent ag indicated by the following
figures:

Percentage of erpenditure on Social
Services to total Plan expenditure

First Plan — 18
Secong Plan - 14
Third Plan — 15
Fourth Plan — 18
Fifth Plan — 18
Draft Plan 1978-83 — 14

As explained in the Draft Plan docu-
ment (Chapter I, para 1.115, page 18),
unlike outlays in sectors such as In-
dustry and Mining, a large part of
the outlay op Education, Health,
Backward Classes Welfare, etc. in
one plan period consisting of re-
curring exnenditure becomez non-
plan outlay at the end of the Plan.
Therefore. in judging the importance
asgigned to Social Services both plan
and non-plan outlay should be con-
sidered together.

Encounter with Naga Rebels

9044. SHRI YASHWANT BOROLE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it js a fact that on 18
March, 1978 rebe] Nagag tried to slip
into Burma and an e¢ncounter took
place with the armed forces in which
some casualties have heen reported;
and

(b) if so, the facty about the
incident?

MAY 3, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(@) and (b). A group of 22 ex-
Underground Nagas who were re-
portedly trying to cross the inter-
national border with Burma in Phek
District of Nagaland was intercepted
by the security forces on the night
of 18th March, 1978. One member
of this group got killed when he
attempted to snalch g rifle from a
member of the security forces. The
remaining 21 persons were taken into
custody along with some arms,
ammunition and other materials.

Feftare | qrast W E

9045. o WITH & : FT WAl
w YT sare w5t ag FaTT W E HLE
s :

(%) 7 wawre & fa=re A4
ars ¥ grasta Femfgrda fofet &=
& TATIAT FIA W |

(=) afz g, s« art § ey 7
FAAO w1 SV HAT  WIT T HeT R
% T GOAT AT S Wi

(w) afz Igdma AW (F) *T
ITT AFTIRAT g1, A1 IAF FAT FTL0

g v

gaar WY g &9 (s A
gon wmEait) (%) o, 7E¥

(=) =7 =g AT )

() zowr meo fada o g T A
w0
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wow v ¥ y-dorrfre s

9046. Wio WSl ATCVUN qUET :
wr Jei gt g9g Fave #7 g s
fir :

(*) wr meq wiw #§ fodr o
@it ader & ardy arer ¥ afer
frdY #1 o = & frgd wmaTT 9%
agt, v Y & adw W Al
SETF TART WY TATIAT KT AT AT
g

1000 (SAKA) Written Answers 158
(=) afx g, @ = 9% wwYT
¥ TAMAT FT FE qEATT GORTT ¥

fearefl 8 ;
() afy g, v asdad saYo wr
?
IUt JAery § row WY (st
waT waAt) o (%) oY g

(&) YT () . w1 @< o
ST 1 weET % fraw frew wwTe

qrEf &1 77 "W wearfag oFw w1 Jeqre F) qEg W7
wrazT £ fafa AT waw AAT  afaw sEaEr
o ot faame
1 2 3 4
st #o THe GIFAT  TAH Ho Fo Ffz 3Tt awAL Y s
T OF AT OFF  —5,000 Hle wErfroEa % 918
fai® 5—7-77 = afgad 14-9-77 #1
g TET
wew Sqw OHI wa e, faar mgmr (%) wemfr qmasa 27-3—
FIgT wieargsrd ( Wo Wo) Tw 44T gfaE 1,40,000 78 &1 W figar
fere, 521 TFE #Hro o= wfa a7 TAT 9T |
(%o 80) famrs (&) wresifes
14-6-1976 gfaz 50,000
Hro = H‘ﬁﬂ'&‘
(w) Wmr WAl
fram  wEEe
93,600 Hre
sfaag

831 LS9
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Y THo QHo WAATH  FH 1T, fore wapmy

Fiwett, fmi (AoXo) wF AT
23—-5-77 WA  OF®

W T FUIT

forw fvo & mgair

¥ 7g af@Ea

sg#r €7 H car-

fomr wid ¥7 gemrm

g

fofte wrw aw] o dro T I

3,00,000 TT wred! WA ¥
wfg ad MY T AT

o T Wr &

Tayen Afafa wt faevfor

9047. st Twrey faardt @ wT
o F4t ag aEH w7 BT w07 o

(%) =T AvwAT & TwgSw wfafa
i fewifrei & waae @ &1 dF
FOT 04 % & AT 99 q§ G
ahe

(@) afe &, @1 T99 w9 AT
AT JET 97 FT AN GIAT; AT

() == =fefy o fom fawr
foor &t a7aTT T W A sl a8

frg?

FEr Ao § T HuEy (s
wiwt wwat) o (%) & (7). i
fafauit vd afemei % sweg & Tary
Tg weaT a7 &y fawifont § ¥ oow
Fagrfowr og & o Arenfrs aredfar
¥ far gz &1 dow wrafww 1 w47
T F WL T TEHT 3 FTUT 797 §T
fegr e 1 wowAR gTAr Ay Fawrfeer

a1 AT & ) v foial & areae
Irgwr @ €T ® qfzy afea swdifs
fafrasi mar stFra we=dt weaa
T %1 famfo o gores flg
31 WIS, 1978 F1 TIHTAT & THA, TH
fadr i & 1 W T FETTANT Y
SFEFHN & wArg §7 i sow
ot Twg qF g o

HAt WEYET T TOEI AQGT T AT W7
Lisad

8048. =t Twrtx fErr: Far
Mg A s s-4-78 F wrrTifia
qUT FEAT 5760 ¥ IAT F AT H7g
Fart @t I FLT fw

(%) ¥1 997 F T § TaO09q T
d e Y % faq s g &
faqma a1 FETETT 6T 990 F F fag
Feg i wravs fwoar w50 fear §;
iR .
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(@) afe g, ar fsodr & &7 &
feadfy ofn sem work o oot fama
oY w1 ¥ AU v 9T yewE A
fiparelY g &« g€ ?

g AT # e At (ot afre
ww wwew): (%) =1 (F). g
usfas &1 w1 W@ § MNT IwAE @
9 HET & TEe I¢ v &7 AT |

Advertisements issued py D.A.V.P. (0
Jantayug, Dainik Prakash ang Pravada

9049. SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the per day circulation figures of
Jantayug, Dainik Prakash and Pravada
published from Aligarh City during
March, 1977 {0 March, 1978 on the basis
of which the advertisements were given
to them by the DAVP;

(b wheher Government testified
the certificates of Chartered Accoun-
tants which were submitted by the
Editors in support of the per day cir-
culation figures of the above named
newspapers; and

{¢) whether the figures as testified
by the Chartered Accountanls were
verified departmentally oy otherwise?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Advertiscments
to Jantayug and Pravada during the
year 1977-78 were released on the
basis of their circulation for the year
1975 assessed by Registrar of Nows-
papers wt 3000 and 2000 copies
respectively,

Dainik Prakash is not borne on
DAVP media list as it has not applied
for advertisements.

VAISAKHA 13, 1800 (SAKA)

Matters Under 262
Rule 377

(b) and (¢). Jantayug and Pravada
had claimed incorrect paid circulation
and they are being asked to explain
as to why they should not be de-
barred for Government advertise-
ments in accordance with the adver-
tising policy of the Government.

12,03 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DELAY IN CONSTRUCTION
OF BROAD GAUGE LINE FROM BONGAIGAON
T0 GAUHATI

SHRI BEDABRATA BARUA (Ka-
Liabor): Sir, under Rule 377 1 beg to
draw the attention of the House to
the delaying policy of the Govern-
ment in regard to the construction of
the Broad-guage line from Bongain-
€aon o Gauhati.

This project which was sanctioned
by the previoug Government was the
outcome of sustained efforts by the
M.FPs from North-Eastern region and
of the various States which they re-
presented. Construction work was
started in right earmest in 1976, but
since the first year had {0 be mainly
devoted to relatively inexpensive
works like acquisition of Jand and
erection of earthworks, only a small
provision of Rs. 2 crores wag made.
The allocation in the two subsequent
years must have to be massive, if the
project was meant for completion.
The project could have been and
should have heen completed by the
end of the financinl year 1978-79.
But therc ensued g serious backlash.

In the 1877-78 first budget of the
Janata Government, the project was
downgraded and the allocation was
slashed to Rs. 1.50 crores only. Ipn hig
budget specch this year, the Railway
Minister was can did enough to say
that important projecis should be
heavily provideq Lo complete them
in three in four years, By only
nominally providing for the project
this year also. he has clearly ex-
presseq  that the Government does
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not consider this project to be at all
important. We protested against the
meagre allocation in the 1977 budget,
but expected the third crucial year
to see a minimum investment of Rs. 15
crores. At least 70 per cent of the
estimated expenditure should have
been spent by the end of the third
¥ear. The Railway Minister in his
1978 budget just provided a pittance
of Rs. 248 crores which meansg that
8t the end of the financial year
1978-79 the total expenditure made
from the commencement of the pro-
ject would be just Rs. 6 crores.

At thig rate, the project would take
more than fifteen years to be com-
pleted. We strongly protest against
this virtual scuttling of an already
sanctioneq project by the devious
tactic of killing the project by starv-
ing it of the necessary funds. With
out saying so on paper, the Govern-
ment has practically backed out of
the previous Government's binding
commitment to provide a broad-gauge
line upto Gauhati as expeditiously as
possible.

We feel badly let down by this ex-
traordinary demonstration of callous-
ness towards the needs of {wo crores
of people living in the N.E. region.

The undeveloped economic, com-
mercial and industrial statuz as well
as the endemic high price situa-
tion of the N.E. area are very much
the outcome of the bottleneck in
transport. The absence of a direct
broad gauge connection with the vast
producing and consuming centres of
India has very much contributed to
this hottleneck.

I call upon the Railway Minister to
immediately rectify this offence and
forthwith find at least Rs. 13 crores
more for this project in the current
year, sp that the work could be com-
pleted in two yearg from now.

(ii) REPORTED SHORTAGE OF DOCTORS
AND NURSING STAFF IN DR. RAJENDRA
Prasan T.B. HoserTAL, DELHL

MAY 3, 1978
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i gfei wpye  (vrewye)
wrqaT, wq #T gewta & fraw 377
* mftr F wirwefs awage &
frafafaw faoor =1 Sede  woAT
g —

Mo Trotex ¥aTE Ee fre womaTH,
faeelt #1 feufr ager svw gr ok &
Fg 7T 60 ¥ 80 Ol ¥ fad oF
et &, forg & ow w0w w7 wiuw-
¥ wfaw o fave s aua frer qran §
agt o wfan 21w & ofr aga adr wdr
) goar & Ad wow wY AT 11-12
Tt w9t ¥ fod ¥aq 28mET g AR
£ wemw ¥ wfawiv adw
wira gfard & oy & faer & qfare
T AT ¥ Adl 4 & arw {qoa
¥ Form dz &7 &0 OF wAF o0
gerr wix frowr & Foor fafas
aw &t 9 1 foed ad 4 Ofmy &
UTER-gAT aF ®T A7 4F | g H OF
TRt arrraT &1 forere g #T g AT
o7: TE gegaTs ¥ ETEELr &t &edr
FTAT WG WHEAEE g A Y
arAwfe Fafyest w7 & g
&1 T wrevaT & waeTrea i sy
WY wEITTT WA gET &) war Ay
wETT quraT &1 o grEvEEwar § 1 2O
vy & fF g gw oARem 9%
R i A

(iiiy NEgp To LAY THE FIRST INTERIM
REerORT OF SHAH COMMISSION ON THE
TaeLe oF THE House

SHRI HAR] VISHNU KAMATH
(Hoshangebad) : Mr. Speaker, Sir,
with your leave, may I under Rule
377 mention the following matter of
urgent public importance, namely the
First Interim Report of the Shah
Commission and proceed to make &
statement thereon:

Sir, it is reportegq that the Shah
Commission hag submitted its Second
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Interim Report. With a view to
bringing to book the culprits named
in the First Interim Report of the
Commission, there is now imperative
need for Government to lay on the
Table of the House, without any
further delay, the First Report of the
Comumission together with a memo-
randum regarding the action taken or
proposed to be taken by Government
thereon, so that the Lok Sabha can
have a discussion on the sukject
before the House adjourns a few days
hence.

May 1 know what is the rcaction
on the part of the Prime Minister
ang the State Ministers twain who arc
present?

None? Mum is the word!

{iv) REPORTED CLOSURE ©OF THAKUR
PAPER MILLS, SAMASTIPUR

it T Fw g (TheT)
geger warrm, & faaw 377 & sftw
nfaradm &% "g & foeafafas
frog %1 v T WWEAT § —

g du o, anwigr, featw
23-3-1878 ¥ 7  wifys fa=
& yaraw gra fawdt fasw w1y
aff fegr mr ) e fawer faamr
gra fas w5y foosht at s W
&t of &1 fawiw  27-3-1078 ¥
waeaw gra Wty foars wfafaam,
25—-1—1976 W IoqAST FT faa &
W< ANTE ¥ Aifzw frar o, faw
areo famr & wwia 519 wagy d@T
€ T v v F qfeari F srae
2500 wEEql F wvwd RSO ET
IRET IEOW Y T § ) 99 gTEIT
T Iq7 faer &Y wow 2g HOAL A
qNG FT AT ATIH &, AR 37 qAaT
wigary & aq7 Ya9F 9T wWiEaey
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wriaTEl ¥, wwwr fow ¥ wage
Ragd 18 waEEEi & ary fedt oW
gag farves feafe seam 1 et 21

(v) REPORTED STRIKE BY WORKERs OF
SiNcARENT COLLIERIES

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, I
beg to raise a matiler regarding the
situation arising from the econtinued
strike of the workers of Singareni
Collieries. Since the Minister of
Energy is here, I hope he will also
be energetic enough to see that some-
thing is donc about this matter,

The serious situation arising from
the continued strike of the workers
of Singareni Collicries: the workers
have been on sirike since 14 April,
1978 and the strike has now spread
to Ramagundom Collieries, The ge-
mands of the striking woarkers are
the refund of the CDS amountg stand-
ing in their names. Khammam Dis-
triect has been declered a cyclone
affected area in the month of Janu-
ary. The workers then applied for
relief through return of the CDS
amounts. This was duly attested by
the MLAgy of the area and also
approved by the Regiona] Provident
Fund Commissioner who is the person
authorised by the Central Govern-
ment to clear these matters.

However, the Ministry of Finance
has now decided to vome into the
picture and has been delaying deci-
sion. This is leading to great hard-
ships and the workers were compelled
fo take Joans, ete, to meet their
urgent ‘commitments arising out of
the calamity of the cyclone.

When this matter waos raised dur-
ing the discussion on the Appropria-
tion Bill held on Thursday, April 27,
the Finance Minister stated that he
had only just heard about it. He also
assured on the Floor of the House
that he would immediately see that
the matter js cleared. But no step
has yet been taken and instructions
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have not been issued to the Central
Provident Fund Commissioner to
make the payments due.

The strike has now spread to other
areas of gingareni, Collieries. The
production of coal has come to a
stand stil]l thereby seriously affecting
coa] supplies to industry, etc. in the
Southern region. Particularly affected
areas are the thermal power plants
in Tamilnadu and Andhry Pradesh.

The Minister of Energy should
immediately see that the decision is
taken forth with to sanction the
amountg and announcement made by
him so that work ¢an be resumed and
thg production of coal ensured. The
Minister of Energy for once should
stop being unenergatic and he ghould
be energetic about this matter.

PAPERS LAID ON THE TABLE

NoTIFICATION UNDER PAPER (CONSERVA-

T10% AND ReGULATION OF Usk) OnpER

AND HEVIFW AND ANNUAL REFOMT OF

Hixpustan Macuineg Toous Lrp.  FoRr
1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): On be-
half of Shri George Fernandes, I beg
to lay on the Table:—

(1) A copy of Notificalion Neo. S.0.
276(E; (Hindi and English versions)
published in Gazette of India dated
the 19th April, 1878 jssueq under
tlause 5 of the Paper (Conservalion
and Regulation of Use) Order, 1874.
| Placed in Library. See No. LT-
2223/178].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 :—
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(i) Heview by the Government
on the working of the Hindustan
Machine Tools Limited, Bangalore
for the year 1978-77.

(ii) Annual Report of the Hindu-
stan Machine Tools Limited, Ban-
galore, for the year 1976-77 along
with the Audited Accounts and the
commments of the Comptroller and
Auditor General thereon. |Placed
in Library. See No. LT-2224/78].

NOTIFICATION RE, FLOATATION oF Mar-
KET LoAnNsS By CENTRAL GOVERNMENT

THE MINISTER OF STATE IN
TilE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): I beg to lay on
the Table a copy of Notification No. F.
4(2)-W&M/78 (Hindl and English ver-
sions) duted the 2nd May, 1978 remard-
ing flontation of Market Loans by the
Central Government. [Ploced in Libra-
. Sve No. LT-2225/78].

STATEMENT SUHOWING REASONS FOR DELAY
IN LAYING REPOATS ON ACTIVITIES OF
Crotr BoARD

SHRIMATI ABHA MAITI: 1 beg 1o
lay on the Table a Statement (Hindl
and English versions) showing reasons
for riclay in laying the (1) Annual#%
Report for the year 1996-7T7 and (2)
Hulf-yearly* Report for the period
from 1st April, 1977 to 30th Septem-
ber, 1977 on the activities of the Coir
Board and the working of the Coir In-
dustry Act, 1953. [Placed in Library.
See No. LT-2226G/78).

ANNUAL  RePoRT, mre, o CENTRAL
Vicitanci: CoMMLSSION FOR 1976-7T7

THE - MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg o lay on
the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Ceniral Vigilance Commission for
the year 1976-77,

#The Meports were laid on the Table on the 30th March, 1978.
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(2) Memorandum (Hindi and Eng-
lish versions) explaining the reasons
for non-acceptance by Government
of the Commission’s advice in cer-
tain cases mentioned in the above
Report. [Placed in Library. See
No. LT-2227/78].

NOTIFICATION RE. AGREEMENT 'WITH

PROVISIONAL MILITARY GOVERNMENT OF

SociaLisT ETHIOPIA FOR AVOIDANCE OF

DOUBLE TAXATION OF INCOME OF AIRCRAFT

OPERATING ENTERPRISES AND NOTIFICA-

TION CONTAINING CORRIGENDA TO THE
FORMER ONF

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): On behalf of
Shri Zulfiquarulla, I beg to lay on the
Table:—

(1) A copy of Notiflcation No.
G.S.R. B(E) (Hindi and English ver-
sions) published in Gazetie of India
dated the 4th January 1978 regard-
ing Agreement between the Govern-
ment of the Republic of Indian and
the Provisional Military Government
of Socialist Ethiopia for the avoid-
ance of double taxation of income
of enterprises operating aircraft.
[Placed in Library. See No. LT-
2228/78].

(2) A copy of Notification No.
G.S.R. 159“ (Hindi and English
versions) published in Gazette of
India dated the 2nd March, 1878
containing corrigenda to Notifica-
tion No. G.S.R. 8(E), dated the 4th
January, 1978. [Placed in Library.
See No. LT-2220/787.

12.16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

POLICE FIRING IN AGRA

wTo wrweht fig @ (WTTTIR)
werer A gy, § wfaeradra e qger
& frefafee farmr o s qg el wr
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in Agra (CA) 270

et feamar g oY srdeT s § fw
qg ¥4 q1¢ § UF TwOeq | —

“15 wiw, 1978 ¥ W

e ATATHRA WHEHETHT
w1 wwfzsw maw &
fag wmror & FEwi ¥

ST g S 3 & ey
aifeat & gw sl
st frowme fed =,
mgadia fgar &Y gEami
mar 1 wE, 1978 W
gfaq gra AT werd
A, FEAME AT /T
¥aT WY AT W W

"

HATATL |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Sir the deplorable incidents of vio-
lence in Agra have caused understand-
ible concern and deserve sirong con-
demnation.

According to  reports reccived from
the Government of U.P., when g pro-
cession taken out on the eve of the
birth anniversary of Dr. Ambedkar on
14th April 1978 was passing through
Rawatpara and Peepal Mandi in Agra
there was some stone throwing and
damsge was caused to some shops.
The police intervened and the proces-
sion passed off peacefully. Under the
aegis of Dr. Babassheb Ambedkar
Jayantli Samiti some persons proposed
to take out a procession on 23rd April
1978, on the same route which was
opposed by the shop keepers of Rawat-
para ond Peepal Mandl. In view of
the prevailing tension, the district
authorities suggested to the sponsors
of the procession to take an alternative
route and alsoc imposed prohibitory
orders under section 144 Cr. P.C. as a
precautionary measure, A procession
of about 3.000 persons was taken ouf
on 23rd April, 1978 and after some
persuasion the leaders of the proces-
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sion appeared agreeable to ovoid the
prohibited area. However, when the
procession reached the vicinity of
Rawatpara ang  Peepal Mandi the
crowd became violent and atltempled
to break the police cordon and force
its way towards the prohibited area.
The police fired tear gas chells and
made a mild lathi charge to disperse
the crowd. 35 persons were arrested.

Police firing

On 1st May, 1978, aboutl 80 persons
reportedly belonging to the Jatav com-
munity demonstraled at the Colleclor-
ale, entererd the court of the Additional
Distrirt Magistraie indulged in rowdy-
ism, broke glass panes. damaged fur-
niture and assaulteq o clerk of the
Court. The police infervened and
arrested the demunstrators. When the
arrested persons were belng shilled to
the police station, about 100 demons-
iretors who had since collected at the
spot became vielent and  the police
dispersed them by hrandishing lathis.
A section of the crowd. while dispers-
ing, set fire to a Roadways bug which
was passing through. Some demons-
trators indulged in heavy brickbutting
of the police One nf the demonstra-
tors allegedly fired on a police Inspec-
tor and the police officer returmed the
fire in self-defence killing him on the
spot. A number of scoolers and buses
were set on fire. An attempt was made
1o attack the regional workshop of the
Roadways and set fire fo a Power
House, a Branch Post Office as well
as a Petrol Depot of Indian Oil but
these were foiled by timely interven-
tion by the police. In view of the
continued brickbatting from the house-
tops and widespread atiempts fo da-
mage public property the police open-
ed fire at two places to control the
situation. Curfew wag imposed and
the Army was called out o help the
civil administralion. 5 persons were
killed and 34 persons from the public
admitted to hospital with injuries as
a result of incidents on the 1st of May.
4 policemen have also been admitied
to hospital and the condition of two of
themn is reported to be serious.
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The curfew was relaxed yesterday
from 5 AM, to 7 PM. but no unto-
ward incident was reported during this
period, However, when a police party
went to Jagdishpura to announce the
reimposition of curfew in the evening,
some miscreants set up road blocks,
indulged in heawvy brickbatting and
fired ori the police vehicle from house-
tops. The police returned the fire in
sclf defence resulting in the death of
one person and serious injuries to an-
other who succumbed 1o the injuries
this morning. The death toll in these
incidents has thus risen {o seven. Some
persuns also pelted stones on a cinema
building and set fire to a nearby wood
“Tal' in the evening. The police in-
tervened und chased away the mis-
creants,

The curfew has again been relaxed
this morning from 5 A.M. in all loca-
Jitles except Jagdishpura. Central
Government have rushed units of
C.R.FP. at the request of the State
CGiovernment. The situation is report-
ed to be under control and gradually
relurning to normal.

o Trvent fag : weTw  wEhE,
wefY g welt oY ¥ A FFg Iy W
a1z a7 @1 & fF w7 oy S w@r @
aw AYO @% FT QT 9T AR A AT
wrr ¥ g sdTeiyw wer
we

ot weaTl ¥ o AT W
2, o ey ot wofer & g 1 W
AT FaaTfew § | wvy g We off
& o =gt ¥ feafy ot 8, 9ad W
wgi WY fegfa #Y dvrar &7 gar
1| T ¥ gt ey wERw WA
=gaAY off ¥ o A B 9T
a1 g€ of | I o agr #r feafnr
1 FIHY AT qamT § 1 wawrd
¥y ot qgr & —
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“Some of them tried to remove
the fish plates of railway lines pass-
ing below the Collectorate, cut sig-
nal wires and set fire to the out-
station cabin. Ag PAC pickets rush-
ed to chase away the rioters, they
were attacked by brickbals from
houses on both sides of the railway
lines.”

fee ot 72 gzt 7€ ) SR AR fRw
gt AT w4 1 gfmw w1 gaardt #®
Farw wrat § % 317 ¥ 37 07 aer
s wE & 1 O ¥ Aew & WY WA
qqed TFT fA0T £ ® A7 § =
gafeaa 7Y § & ¥ Al S
& g ¥ Wi F 3 A gfag A
MfAgT % Ay gATT SAAT T ovEr A
g FaT TIAT OET FY AT F AEA
& faear @ faag 56Y ghar wfid afw
o % a=d Faear wr Fewn Sram =rfed
dxg T1ing FT OF wTar ufza gf o
g ar T s arita §1 a7 gzar
g2t | 75T AaaT 9g & v ozw faw
qF WIHA FF AT FTAST I, AT 72T
WOHA &7 fARAAT &0 TAY ®/IT &
g yam 785 e wwm & fa qzw
fas w1 3oy g faan av ST g9
AT FT FTE AW AL IS0 TAT W
uF arir ®1 o feafy Swe Fr f A
wT %Y ATfor wiew ®7T 9T w0
# fag fafaedr wiwr &t gamar mr
g Amfoe s & fawear w1 &
qivonA § | 5 & wigs W #Y aevar
7g & fr gform wiedd & soe o
ot o Wt waw  wife W@
gt fivgr w9 9T Ag AT ey
wEREHT w1 wen fax wary & fag ey
war 41 | qR aw § wgder ot T 6
oz Faran a7 fe 5% @iy w7 @y o ar
gl agamw WM A A Iy WiT
T FTH WA HAAR & 8
famam FT TEY @ IA AT GF
TW T AR TR GIAT SATAIIAE 9T |
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THH FiF exfaaty w AT AN fE
garar A= w1 ww fra WY 3oy
WY geA & S wAr g%y ) zafan
T wearag foar | qfew w1 wg agra
& O Fa= 91 weotawrdr 4 1 wae s A
= ®t frrgare w far T g ar
it G frafa G421 7 4T T oo Ty
HATAT T349T |

¥ v AT 37 & f5 ¥z G qzar
st-eate oY | waErd ® few oo &
fe &Y wrzdY & utv 92z foaz & wor
AT 50g 97 A A AL, GFA 9T A
=t wf, gtez arfefas & wamar o
wir zAd JuEY a7 A sard af
gz wa 9@ feifsa 41 )

37wl & A 3w wuw F opvan
g g\ ¥ O A\Er ¢ fw owero
s R 4 wyr mbE w7 sgeear
& mfaares Trifaar gar @ &, g
T HAT T G AT I TOTHA T WATAAT
w1 daw A9 & fm A gzaT1s o
w1 ufen g& o o7 I3 o) gt MwT
|ATHY WEL =T &7 Ay IAET fAmTe e
@ s aw ot T8 fwar war ?

#1 g wey St ag o awma fw
wifess faga w7 amwAT @ & fag
forg g & wra St of & agi wifRr
winfa =1 Y & #OT WO o o=y
fex aw wrE org sy, wifar afafa
gatE Y ar A AT WL g &1 6y
w2

WIS IHI AW § A TSI gHr
& gw =i F Ay o ) /@y 91
AT AN =g 47 f g% AEat 97
g ST | FaT Tawt gfa & e Wi
gq dre F71 niwArfa &1 fwfas wow
& fow @E «1 AT T Faed L0 afw
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[ere wrft fag)
A AT ¥ w7 gfw T @ o wvfaa
ar gevfsa otz &1 auAr  fear @
q% 7

ot afire A svEw ;oA
=g { @@t & fw gwrer wMam @«
wtr qifqdf & iy T I wWrE
wreT & gew ¥ & swaw § v oA
frepg =& frgrar o awer @0 =@l

97 A7 WEF 4T gU §, WA g 8,

78 o€ € £, e weT, g wihee
FA7E w1 g0 FWE E & 6 T oA
B FT SE®1 Wi A wE | ag
wear f o 7% ¥ AT wwT WIT
T aTF & W WS wAer § 1 T8
T TE & 1 afr wmT o
T gAT & W =Ar Aty A
ST § WY 5% watg § A F
AT = msAT gE E T T
am &y A8 greft Y w7 £ Oy azAnd
g 34 wzAHl H ¥ 18 Hafeww &
ST S £ TH g T OAIAIT g% 20
zafei & waaar ¥ fa& aefm wer
T o fawed fpprar 3 g oy A8 &0
15 fgdt & swwv & Fo 9F foar
g faead ot =8t e s wwar o
14 @@ &1 S w737 s w1
faq a7 agr war & & o &%
W, I & AT, fET 7 g @
w| wiier w1 e faar o gat O
w1 A fwer, wAwl @ oA
¥ o w1 wfag@Es fas ow
g oswe Zfwaz @ omw
gfrm & nwemifomve ad &1 Hfww
wiee T gfos ¥ &% 1 T srdadr
valag @i ®7 fo AT IF@T 7 7Y 4
TAY AT 23 WA KT AT GZAT § IAA
s fmred w gerew fr wE, Gfew
ag wgr 7 fu fiver ¥ WY AT
* gz § wew wg) fawe o gae

1978 in Agra (CA) 276

srrefregs ¥ o wra faar av ( Afew
g WRT IR Sifgfech wrET w5
A8, FTA SqIEAT & WIT FG # foar
oIX st wr1 feT gy fireeare
&7 faar 231 | A% Tz 24 ¥ 29 aw
g &1 fa=fasm == faad 280
T q 1 IR "iOT g oOY fis gAY
s Swad o7 fear od 1 gfrw ¥
wgr fiy ore @ fifqa, Fow aofr &
ST a7 Hifwe 1280 F & 22097
gi gy oz faar war, aga A4% & =g
forar aar 1 am=Y w1 oA wgr mr fe
OHT  WAHTAE AT AL ¥ awy
Afea gt agi =1 fe ot wfagas
ag 9® oF §O w0 7% 9fta 7 39
@ frar | qgef wE FIATE F AT AL A
FA A Fdfa o F12 FaAmara
aa v w1 fas fregare fsar war
i ot ATH i A HOT A0 TR Y I qeE
H @Eqel wrrAr § o8 Wl 9Y 0% A
=0 g7E F1 GTAN, GErAAT WL wrafor
T GTATT AT 4% FAT e & 7
gafen ag faepd adf ferem s awar
fr garas & ar stz 9 AfEa
FUATE A AT | qF wERA T IR
mwaﬁw-ﬂmwﬁwrr{ra
ar gfes #ar £t 7

=t o vite wwf (qEeTAT)
qeq A wgIEd, 74T A ¥ ot wwaT faar
& &g @vr AT §3T &1 TET ATEH
WHETFT FY qGEAT qATT & oy wrr
F WO A 9gA - CodlouRo F1 q@iar
#r fir g 14 ardra w1 weA frmramr
wTg €, ¥lo wraAwsT 7 Wilwar g
freraaT ATEY E1 ¥ A7E ¥ IR
To Flo UHo #' q@gr=a 47 WiT IFiT
sidswr 7o ff wgt go AITT N W
MAAT AL GAT § wWiw I D
7gt Tgws ww Wy 4y 1 ar qfge
o< Fregee wTeE & wR F wa At
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AT &7 AT AT W IAHT FTAET ;T
a1 9T 1§ grars Y gE 114 arrw
1 egia weqw fasren WY vTaaqre,
froaady ¥ SR AT agE T 8
g A & AT T F1 ATy I AT FAw q
Y 1 @& oI & FH1O0 AT AT
qug oY, # TF over, Ffer ER
WfAGA® oA aTH AA" F AR 9T
fagt wlm &7 q, Tro wEETET X
HEA AT ¥, IT 9T ATAOAA  AGH
geg7 &% foraslt awrg & «vr wwrw =9
gfen & 1€ geadre aft fmr 1 frsfy
®t Gree 7 foar @ 9w a9 F 700
ATAT AT WEIFT F AR T AT
AT TET 4T, FEET Tea7 dwa T afa
Qg | BN AA—3A Tw F 4,
ITo qTAT AIGA WHETHI, & Wl 9
e AT I WL A E, AE TR WL
HIWT FT ATH & | TH WHT FIE[ 9T
T S AT 97 IT AT HTCGEATAT
F159 ag=r | gAY F9T qqvT1T A
T §, BEIY SAT & WET 97 9qUT
ot wav &, g7 @ | = qiva & fag
AW GAFT H=gll A7 T, oA o |

qfss 7 gt T ferar

23 arvE F1 39 #11 J omfyEs—
warmy wifFaqe-wmt fermar | 99 9%
1 WU gwn, 345 9fa v fady
ST HA & o I o wr=t e o
sfem 9@ q& WS a7 @1 ofwm @
arsmaw &4 & aifsar g, fogd
500 suf#d 9O« U | WA wIwEw ¥
wgl & o samar &1 wmer Ad go o
afew qfes & wuwT =@ SN &
500 WEHT 9EF ZT |

A% T 99 M1 T [T HAAA
¥ forg &7 s 397 g1 0T ST
F1 @™ w7 ¥ fAg ow e aE
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iy, fora® wenia & ohr 999 Qo=
¥ w@EE & A e swE &
orE Wy A/ | ITFrIFw fwdr @
HET FA g7 AT HT o ALY 9T 1
i ot fdT 07 Sz qogv 7df AT
wEa & | AAr wEmT ¥ gy & fwoqww
& wifeai =AY, 397 & mifear s« )
& o wgan g & wr aoere forggre
greea w1 gfaare ® 7, atfisr 39 fF
w7 gram & Ffwa W a1 9a Al
¥ qrF w At Wt a@ d—3w
Yz Homrar A W&

qg AR 29 T a5 Sear
W 30 IrHE 51 qOE F A9 ¥
w1 &2 4Y | ST A WE ¥ g
g% ¥ 1, 1€ &7 ATS-HIE §7T & foqg
7EY, I 1 T AN F fag a6,
afer 37 T g AT ew F AT H
oF WraEATE 2 ¥ fao oamr adg
Ffa qfe 7 37 AW FT FAFZL BT
AT AT 39§ OFT 9T IT
9T TAAT AT fear fF & qa |6r
oAt ATT F BT WO T | wEod F
IT FT IHTT WIT IT K HATAT-TVEAT
uE 77 faar 1 gferr § waoif % w=w
T ¥ IT o€ ALY A formr w7 -
qrT Afeat 9=qg 1 gad faw 9w A4
gferdf #r afmdi § s Mifear
g, forwr & 15 wWrEdt ®T W)
A w@Ew F wer g v 3w w0
Hfer Fgr 9T & Fr agi 15w
7L oWy Y T A B wrere foiE
agt wrf it A AT ¥ W@ ¥
ToFloTHo, TAFHR FAT WIT faqw
FrCEAT FAT T A0N #r oAt § wfw
qAAT AT wArare w0y % fan gfer
frar 1w fag ogF ¥7 AT www
W ot fear o, @1 I Aades

foarary ) 73y weac & ToIEEIT
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[ o Yo g
$aT M7 faxw Frovger swr—fwa &
faam =Y & 1 wwfY w2 AT A
& &, ofew & wawar g fx 99 12 wiy
gy, afeF T wr HgAr Ao |

st afere e woww  eger HERE,
AT I FT AF F2AT 7y §
14 arérg ®71 A1 T8 fAFA7, I4 97
TT &4 B 8, HIT §H 7 faady
ot fr=r Y 1, 7g T & faw S
T 39 B, I #7 faadqr o frmr =Y
Y, 9% w9 & 1 9% T fAEdrg 9T
IAX I F gEre fwer afe
ST FF1EY g€, =Y wrew Y, T A1 g A
WG AW w99 I O§ o#Er g
14 aré #r wEAr § 1 Ty
R FoarsT $ 15 A W
FTIEL AW (A= ag 99 § AT FT
freqst w1 4T TH & A HEET UF
ag ¥ wew groavar ) few 2z A
# & g fremr o W F oaw
oAl wr T ovag wz § ) K
¥y oaar frar g Afer & AEAm
wxeq & are ggaw g fw for o 7
14 ATYE 1 YA 9T AT FFT W1 IA
= s feqr, 9% SOEw Fr e
oy FeAT & freeia &0

sit ferw wafe TR (TR )
WEAET HEET, WAl WA H S A
Mg geFgriav &
fronm gz | =E wgr fs 14 At
FT GTAT AT 1 14 ATOE FT WO AT
® ) wa fadg e ¥ o1 & T Ay
9 ¥ w0 T ®T w07 w4 a7 °
W § afaa g & e agt & o agA
& wEw aTh B gwe A w1

€ 9T FTArT ¥ W o wrifer g A

T w0y R WE ATy
zRfag 7797 THEraT IOT W17 BRI
FEAT Fgar @r fET e waEr ot
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T5T & fis o o o R T 23
arira wt g frwwr &t 23 & dre #
T T adRT, ToR QAL GIT 17 qTo
™ W gfort W g A ¥ frg
AT 2qqEE] Tt 7

WM g7 14 ardm w7y faeer ¥
Wz 9 wT wF gurY wwEr A
BATY 57 A %7 20 gAT W 3o e
WNE ¥ Wi aqareg feer g @
9 FE T AT WIT GEr S e
q? FTE oA ATy T A E,
13N goIT 1 {CAwET FHE H @ AN
g€ ? wacag srwmr w@ gr oA
frecdi av Y w9t AT g P fow
fat weqT FFT WAT WA S ¥ 4w T
g fear fr sad wred, faqTa weue
RET WIT aTAT AR #1 qfw F1 g
amr, I Arl #1 fregare frar war
A F1 "aAg § fE Ay qaform ot @
=g fogi & o£)

ot amraw @ fe ofes e o
) gzt wdgfeE A A gy
e & wf% & w=r faerfasta sy
W gHodte  =ATgH d) ®1§  weAT AgY
WAt | A gara Ay wr e A
A AFEAEFT. T TAAT FOUT WIT A
WY W FT W W s e &
Feag o famr ar w@r 1wt g
<o T § Y AT A AT ) 7Y wgdk
g o, # wer g fr =i gardy
sredr  maw § faw wT oqar T &
fF a9 H a2 T I FEF W fear
TqT AT FHT F AST 7T & 041 HEF ot
o oF fear m@n) @ & wwra
@ AIfSE A% g 4 ",OT WA &
fag | S&r fs a= o 7 g7 fF ow
a9 =9 40 97 "W wer " A A,
oAl gf aw H &y oy o agi ?
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w7 § A dgter frg & off S fiear
fee 7t oAt waAT FEY Qe Ay wvr
wg % #1 ? aex §o Wi § g WY
O F  qaEy Al W HAT ghooat
W axy fergr oY 3T & Mar a7 &,
iy ¥ avx wT fagr ) & oo # oo
farrer 2o g 1 e exd W ¥, A
sy dew grer F wT AEY Ty WA A
wg1 5 7Y, g7 adt e &, et R
TOTE AT ¥ ? Na g7 F @y ¥
WAT § 97 WY HLHEIC A 1§ gTAr
Aff # gfcot #Y, v & wefew grer &
far owre it B goar A oo
FIFT Fr Aram gheadl & fga o adf
o . A A af wfge

0% arg § gegarg A § Ay
SR

it afaes yrer wowe ;. # gara wRiy
W FT AT FT AT AT WEAT E L
a6 @ wfaw & Ay w5 qFar g
a=iY o 7 Fer fF efewdt av s wear-
AT ET T8 T A g wiwew &)
S gieaat ®1 57 ®1 AT 0
& fro  wify & wear A =gy,
qEOag w1 T ¥A7 Frigg 7T I
ag «t Tgr f5 afz oar arg g %
TEE wEEET A wrar . (swara)
gfwT =1 afaFe 53 37 afas &1
AT I Fr orier w0 e wifgw, Ay
S & Fam g wEd ¥ grr =g,
gegrag ¥ ey ¥ g Jcfgg L
(wrwara)

MR, SPEAKER: Don't record.

(Interreptions)y*

MR. SPEAKER: This is not n de-
bate, Deon't record.

(Interruptions)®
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SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, on a point of
order. I would like 1o bring to your
notice that when the Minister was
replying to the debate on the Demands
for Grants relating to his Ministry
he replied in this manner. I tell you
that he is behaving arrogantly. This
is most unparliamentary. This is the
serond time it has happened. You
shou!d pull him wup.

MR. SPEAKER; There is mno point
of order.

it were syrer ey ( faeely §2%) - Aeqe
wEwa, & w94 oft & qewa g fw
5g AEl ATgw WHEHERT & TN
frwmr a@r @ @ 3" 9T fim
AW H qqorg feqr SAE1 TS £
et I AEA wWr &Y Jifgy 1 Ad
& 2 ar &8, gz a @ | A #)
ag K qg WY ST AEAT f——AR
gt wrw fana s # ag faar &
fg fr-camor argdw a1 wfew wwars
H &7 @@ wWid £ AW J8r aaar
g fm deviz Sy wrw Fifoidr
oy, feaa #Tag * @ ST 9%
forgie aoda faar & wE & 3w
Wt g, § wawr swW4q g9 &
faq Amv aff 4, & THT FEW
AT WEw g WiE afad faadf
o FEAR AG-175 AEN A AFT § |
gw i st 340 Aigy EAfFras &
T qq F1E oFHtegz Frem dr T
g T ox ddgAr widgy &
Hait Wit & wrAAr wRarg fn gadsa g,
faimgr f=% =mr g, #F qra wfzv
2 7o o ¥ s #iftar mifwad
Faq 5 4, wife fre gfwa W
g w7 IARr AT SEEr WoTaar
w7 @l 4f | T 9rA 0T WE
gfem ® gfzw § 1 W@ IW EET

#Not recorded.
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T8 T} ¥ IAWT 07 g W & aw (werearwr)

fir =1 & <@ § @1 e 4%
& v ¥ & ww f5 wafor & <
a1 1 swr Aawa § f5 v foea-
¥ WEET AGF 9V WE[E Adl 91 |
# quar wWEaT § T 4 a9 W
g st fe wawr § fer § ok
w7 3 £ oar & win g=a fg oo
wrfe WMo w1 wET #¥F ar agy ?
W A 1g forenm T w7 agt 97 e A
wrrE o8 Fow & T #wr o gafeg
& wimwagvar § fr difqar wwae &
faers Frdardy gt |fzy

BT g warA g @ fE oan
vl T Gifafraw Fr E oam A ?
L L I B s
FTT AWAT F WA AT I OHIY
gan dfufessr #z FTwy & oW
ahn ?

ey A gy § fx dwr 9w
feq g W WY 7 oFmr a7 7 &
et qifafess ot & «wi & ag
d3%T AradlE FEAT AT OFT W
w2 A HEa w1 9T @eng S fr § ai
gfaferer wéfs 1 gEE &
w1 Twear fAsrAd &7 afow w17

THT WATAT AT WA A FET @
fr 15 fav 5 widady ay & 41 #
AT =gar g fro1s faw ® feed
qE TRE AR, IH 144 TERT wE
T wE AT gEdr A9 ATAAE SY
et wRt v wTadragr T wied
Fg7 frerpadr dag form ?omae wrd
fmmwma A9 &1 fAc &
a8 FAAIT frmwr & 7 gW 39 AR
A A Aifgr 4 s wfard @
fogiT zm vr FraaTsr A #1, ¥ ¥
wefema  foe &1 T =T 4,
ot &1 a1 9 H17 gwT gy T A0-

qTAT AT F =5y g, swt micaﬁn
@9z @, o mrfe e Az I,
wiAvae Hiwz &, . (wowams) |

st mw gAY wmw (FAT)

IR HowT H A T g § | (wrwwTH)
MR. SPEAKER: Don't record any-
thing,

Y afore e Jye ¢ I1TTH "9TH
gfear &t forr o wreew * AT
e &ar T B—eeiwwd ¥
a H—ag =@ w7 e §.

=it mmaﬁ{fzeaﬁw)
AT IR OAFTAL FeET 7

=t afie sre www ; SfET ag gzAar
@ wE AT E L. L (e

#1 o1 W aqA H FET B
fr forr avs & 7@ T=O7 WE—-—15
frae & w=T 8 TIET 9T 0% aTq
"Ry & wEard gf, waior ®Y
qzard gf, T9 0F ToReH fermr ST
mri_‘fq‘ oA fre oF girife
€1 7 T ger ¥ i ag feer
g &7 FH F-—TEEr AW AET
oy wmay . ., (emEam) L
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&To 157 ATo 30 %7 ary ¥

AT AT §ERd ¥ 9T §, o

aq@ freen, ot @@ ga——ai

At or fr faa a@i wY frowre

firqr TT——aTe 30 F 35 Fm

fromme s & | |

St wuT w2 wqT o qOET
Atz ¥ 7

ot afore ooy wwer : i gy
f& =F1 werrvdostr foeftor frar
ar . . (vuma=) |
q‘(;’rs’mwﬂmr ﬂT, 3 .(wl'-
|1)

MR. SPEAKER: Mr. Minister, kind-
iy don’t repeat the same thing, Please
answer the question.

st mRgET 'w 2 fafEew
HET 78 @ & fF o arew ux W
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MR. SPEAKER: He has raised three
or four guestions. You have lo answer
the questions, or if you do not have
the information. you have to say that
You do nol have the information, and
thal you will collect it, but you are
not again and ngain to repeat the same
thing. That dovs not serve the pur-
pose, (Imterruptions)

MR. SPEAKER: Don't record.
(Interruptions) **
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(Seoni): rose—

MR. SPEAKER: How do you come
into the picture? ‘This is a calling
attention.

SHRI NIRMAL CHANDRA JAIN:
On a point of order.

MR. SPEAKER: What is the point
of order?

SHRI NIRMAL CHANDRA JAIN:
The answer has not been given o the
question.

MR. SPEAKER: That is no point of
order.

SHRI KANWAR LAL GUPTA: My
guestion was: how many goondas were
taken into custody as a precautionary
measure?

SHR! DHANIK LAL MANDAL: It
does not arise.

MR. SPEAKER: No, no. il does
arise, 1f you du not have inlormation,
¥Ou ¢an say so.

SHRI DHANIK LAL MANDAL: I
require notice.

SHRI KANWAR LAL GUPTA: Will
he advise the Chief Minister of the
State to call a meeling of all the
parties?

MR. SPEAKER: That is a matter of
suggestion. Shri Keshavrao Dhondge—-
not present.

We go (o the next ilem.

12.50 hrs.

MOTION RE. DRAFT FIVE-YEAR
PLAN 1978-83

MR. SPEAKER: We now 1ake up the
Motion to be moved by the 1rime
Minister:

**Not reror(ll:d
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. [Mr, Speaker]
. "That this House do consider the
‘Draft Five Year Plan 1978—B83" laid

en the Table of the House on the
26th April, 1978

THE PRIME MINISTER SHRI
MORARJI DESAI): Mr. Speaker, Sir,
I beg to move:

“Thai this House do consider the
‘Draft Five Year Plan 1978—83' laid
on the Table of the House on 26th
April, 1978."

This Draft Plan which is belore the
House wag discussed in the National
Development Council gnd the Plan for
the first year was agreed to the rest of
it has to be considered further be-
cause there was no time to discuss the
plans with the Stateg earlier and secure
their agreement before bringing i to
the National Development Council. 1%
was, therefore, decided that aiter Lhe
Finance Commission gave its report,
we would be in a better position to
consider it finally and fully and come
to useful conclusions. Therefore, it
was decided that the National Deve-
lopment Council would meet sagain
sometime in November when a final
decision would be taken on this Plan.
But, in the meanwhile, the basic co=
jectives and investment priorities were
approved by the National Development
Council. Now, the States will be con-
sulted about their plans and it will be
ready by the time the National Deve-
lopment Council meels next.

There are certain features regarding

thig Plan which, 1 think. ocught to be

mentioned by me so that hon, Members
can give their useful suggestions
which we shall, eertainly discuss and
give due consideration to them.

In the first place, the Fifth Five
Year Plan was to end after this year.
This year was the last year of the
Fifth Five Year Plan. But we saw
that we were flixing new priorities und
giving new direction in the matter of
rural developmeng and it was, there-
fore, necessary to see that a year was
not wasted 1n the Plan and, therefore,
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we ended the Fifth Five Year Plan

last year, So, this year becomeg the
beginning of this Flve Year Plan,

1t will be geen that this Draft Flan
provides for development in wvarious
sectorg of the economy with far greatec
emphasis than before. Planning gtart-
ed in thig country from 1051-52, We
have had Five-Year Plans gnd about
three Annual Plans in the interval
And now this ig the Plan which suc-
ceeds the Fifth Five Year Plan, Many
things have been achieved as a result
of the five year plans. It cannot be
sald that earlier plans have not led to
the development of thig country. But
experience hag shown that we have not
been able fo reduce growing unems-
ployment and that the fruits of plan-
ning and the fruits of development
have not reached more than 60 per cent
of the people. It has not benefited
the rural areas as much as they should
have done. Thig is more important
because in this country 80 per cent of
our people live in villages and on their
prosperity will depeng the prosperity
of the whole country,

Sume things have been done in agri-
culture, in irrigation, in electricity,
Some developments have taken place,
bul, as i said, they have noi reached
the rural areas effectively as much as
ithey should have done. It is. there-
fore, that we decided upon different
plan priorities, as it is known ‘o the
hon. House from the policy announced
by this Government when it took
charge. Accordingly we have provided
in this Draft Plan development of the
areas to which we have given priority.
It will he seen that the total plan this
time is Rs. 116,000 crores, out of which
Rs, 69.000 crores will he Government
and public investment,

In this Plan we have introduced the
concept of the Rolling Plan. That
was done pugposefully in order i{o sce
that the evaluation of planning goes
on simultaneously with its implementa-
tion. There have been complaints
that whereas the plans were good,
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their implementation wag not effective.
Iarge amountg of money have been
spent but the poorest sections of the
people have not benefited. Therefore
we found it necessary to assess the im-
plementation of the plan on u year to
year basis in order that shortfalls in
implementation could be corrected and
remedial action taken,

“'So, at the end of every year, we
can have an gssessment of the perfor-
mance of thay year and see that the
performance in the pexl lour years
becomeg more effective. This is why
ihe Rolling Plan concept has been
adopted. 1 know that there hay teen
eriticism about it, but for anything
new or what ig considered a new con-
cept there is bound to be criticism;
the criticism iz welcome. But 1 hope
that those who criticise it will also
look a{ it from the point of view which
1T have placed before you. We have,
in this Plan, now given oriority to
rural development, to see that the rural
people living there get proper attention
so that full unemployment and partial
unemployment, which ig far more pre-
walent in the rural areas—is tackled
effectively. And that is why we have
now allotted far more fundis.

MR, SPEAKER: How much time will
you take?

SHRI MORARJI DESAI: We can
take it up again after Lunch,

MR. SPEFAKFER: The Houss stands
adjourned till 2 O'clock,
13.81 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock

The Lok Sabhg re-assembled after
Lunch at Fouteen of the Clock.

[Mr. SPEAKER in the Chair]
MOTION RE. DRAFT FIVE-YEAR
PLAN, 1978—83—Contd.

MR. SPEAKER: Mr, Prime Minister.
31 LS—10.
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SHRI MORARJI DESAIL Sir, we
have put a greater emphasis on the re-
moval of unemployment and partial
unemployment particularly because we
wantl 1o see that we remove some of
the worst formg of poverty through the
minimum-needs programme. We are,
therefore, determined to do more in the
next five years for supply of drinking
water to the villages, where there is
No such supply or where there is un-
satisfactory supply, reduce jlliteracy,
improve conditions in the slums, pro-
vide house siles to the landless, labour-
ers and workers and provide rural
heallh serviceg in a greater measure
than what has been done in the past.
Thig I may illustrate by showing what
allotmentg made are in the nekk Five-
Year Plan, We have allolt 43 per
cent, Rs, 33,000 crores of the tolal Plan
to agriculture and rural development
which is more than 3ll the previous
Plans. We plan to spend Rs, 4200
crores for the minimunm-needs pro-
gramme ag compared to Rs. 800 crores
during 1974—78. This is more than
what has been spent in the last 3N
veuars, We plan to make available
safe drinking water to all the problem
villages in the next five years. At
present only 64,000 village; covering
10 per cent of the rural areas have
been provided with rafe drinking
water. The allocation of Rs. 875
crores for rural drinking waler supply
is more than the entire amount spert
on rural water supply =chemes in the
previous five vear plans,

In all the last 20 vears, only 5 mils
lion slum dwellers have been benefited.
In the next Plan the allocation for im-
provement of urban slumg ie Rs, 190
crores which will henefiy 13 million
slum dwellers,

In the flelg of rural housirp B mil-
lion landless workers will benefit from
a scheme that will provide developed
plots, drinking water facilities and
sanitation.

90 per cent of the children of the age
group 6—14 will be covered hy our
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plang for expansion of primary school
education.

In the matter of irrigation it is pro-
posed that an additiona) 17 millien
hectares will be brought under irriga-
tion. Thna{ ig double of wh1t was done
in the Fifth Plan,

In power it ig proposed to add 18.500
megawatts, roughly equal 1o what was
added during the last 25 years.

Then it was said that industry wauld
be neglected and the public sector
scuttled. It ig completely wrong The
public sector is being strengthened and
made more effective and it is expected
to contribute more towards the deve-
lopment programme. There is no
question, of industries, whelher heavy
or medium or light, bug we have to pay
more attention to the rural industries
and cottage industries. especially for
the transformation of the life in ‘he
rural areas and that js what hag ve-
ceived a priority.

But after all that iz said and done,
our problemg of poverty. wunemploy-
ment and economic development are
so0 deep-rooted and wide-spread that it
is only over a period of time that we
can tackle it fully and it is with that
view that we are making tnig pro-
gramme, It is, therefore, that we are
trying to have it time-bound. Though
it is not a very easy thing to do bul we
have got to do thai go that we imple-
ment the programme properly, thoron-
ghly and people also can see the rexulty
and realise what is being done for
their welfare. But we have to recog-
nize that much will depend upon how
it is implemented and it iz thay to
which we are paving greater attention.
Yet, may I say that we do not propose
to emulate the west or its affluence.
We do not want to do that because that
kind of affluence does not in any way
bring in happiness, We must have
enough for every person living in this
country so that he hag a satisfactory
life and there is prosperi’~ for the
country so0 that it can acquire a capa=
city to help human soclety to be hap-
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py all over the world. This is the
goal for which we are working and
this is how this Plan has been draft-

I cannot claim any perfeclion for it
The Planning Commission cannot do
s0, bu{ we have tried to apply out
minds as much gs we can to the ace
complishment of these goals in view.
I shall be thankfu] to the hon mem-
hers to consider ull this and give what-
ever suggestions thev wang to give.

Ag 1 said earlier, we will pay respect=
ful consideration to whatever sugges-
tions are made.

MR, SPEAKER: Motiop moved:

‘““That this House do consider the
‘Drafi Five Year Plan 14978 8% laid
on the Table of {he Houte on the
26th April, 1578."

Hon, Members whose substitute
motiong to the (Government motions
have been circulated. may if they
desire 1o move the substilute motions
send slips to the Table with 15 minutes
indicating the serial numbers of their
substitlue motions they would like
to move. In so far as Dr  Ramji
Singh's substitute motion is con=
cerned and Shri A, K. Roy's substi-
tute motion is concerned, they are
delayed and. therefore. not admitted.

SHR] C, M. STEPHEN (ldukki):
The House has before it one of the
most important documents, the ac-
ceptance and implementation of which
will depend to a large extanr on the
course of the nation,

National planning has alw:vs been a
matter of total nationaj endesvour and
concern. We entered on the concept
of planning even as part of our natio-
nal movement, even before we became
independent. Subsequently, the Plan=
ning wag accepled as a meisure of sur
economic development gnd whenever a
Five Year Plan was adopted by the
nation, there was almost invariably
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the preliminary exercise of a detailed
discussion throughout the country, far
from partisan angle, in an effort to
bring about a national consensus on
ihe plan to be adopted. I must at the
preliminary stage say that as far as
this Plan document is concerned, it has
got the distinction that this prelimi-
nary exercise wag not gone through.
“The Prime Minister tolq tne House
that this Plan—Sixth Five Year Plan—
would mark a deviation in the matter
of priorities, in the matter of direction
and in the matter of the thrust. Whe-
ther there is going to be a deviation
and, if so, in whal direction I will
ccme to but if there is to be a deviation
.a¢ the Prime Minister told that was
all the more reason why this document

- ghould have been subjected to a tho-
rough, deep scrutiny before 1t was pre-
sented to the N.D,C. This House will.
tary Committees dealing with different
remember when the Five Year Plan
was adopted, there was an approach
document. Tnere wasg a Draft Flan.
It wag discussed in the House on S0
many days, The House divided itsell
into so many Committee- Parliamen-
tary Committees dealing with different
subjects, conveners of which were from
both sideg of the House. Reporis were
submitted and then ultimately the
matter came to the N.D.C, and it was
accepted. I do not know why this
exercise was not gone through and this
is a matter for regret thot this was
avoided, particularly so, 1s I said that
the Plan is intended to hav p different
thrust from whay it was so far. The
result wag that the N.D.C. did not
‘approve the plan as such

If tne Repor{ of tha NDC is gone
through, it would be found that there
is no indication that the vriorities were
accepted by the N.D.C, There is no
indication that the manpowgr and the
employment potential calculations were
accepted by the N.D.C. No. They
‘8aid, there will have to Le futher dis-
cussion, Even tne allocations were
not completely accepted by the N.D.C.
In other words, the N. D. C.
gave the Plan back for further discus-
sion on a national plane and for sub-
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mission to the N.D.C. on a subsegent
date. This should not have happened.
This s what I have got to say by way
of my preliminary remarks.

1 sald at the beginning itself that
the hislory of Planning of this country
is a saga of national endeavour wnich
is a continuing process, on the sucess
of which every Indian, to whichever
party he may belong, must feel proud,
with respect to the failure of which
everyone must bring In an attitude of
ftrospection and subjective analysis
rather than of recrimination and fault-
finding,

We started in the First Five Year
Plap with a very moedst amount.
Stage by stnge we moved up.

In the First Plan we had Rs. 1234
crores,

In the Second Plan we had Rs. 2531
crores.

In the Third Plan it was doubled
up—to Rs. 4136 crores.

In the Fourth Five Year Plan this
came to Rs. 8871 crores,

In the Fifth Five Year Plan this
came to Rs. 15,778 crores.

These are al] in the public sector—
not the totality of the investments.

Keeping up with this pace, of
doubling what it was, now, we are
almost doubling what it was in the
Fifth Five Year Plan, that is, Rs.
37,000 crores. anw now, almost doubl-
ing it, we have Rg_ 68,000 crores. This
is nothing extraordimary, This has
been going on.

Now, starting with a humble be-
ginning, as a result of our planning,
the country has benefited and the
country has progressed considerably.

We owe it to the Planning Commis-
sion that they were truthful in the
matter of presenting a review of
what had happened.

And when we say that we have
jumped on let us not forget the



295 Druft 5-Year

[Shri C. M. Stephen]

fact that we  started as a colonial
cou: iry under subjugation, complete-
ly exploited. Brick by brick we had
to build ourselves up, And in a colos-
sa] nation like ours, to come on to
the stage of  take-off, it naturally
takes a much longer period.

And, by the beginning of the Fifth
Five Year Plan we have come almost
to the slage of take-off. By {hc end
of the Fifth Five Year Plan we are
at the stage of takc-off.

Now. this is what the Planning
Commission has said about in their
document :

“It is a cause of Jlegitimate na-
tional pride that over this period
a stagnant and dependent economy
has been modernised and wmade
more self-reliant,

Agricultural output has risen
throughout thig period, though slow=-
ly. The production of foodgraina has
increased to levels which make us
virtually self-sufficient,

The area under irrigation has
doubled in the period of planning.

A major achievement hag been the
diversification and expansion of In-
dia's industrial capability with the
public sector playing a leading role.

The country is self-sufficient in
all consumer goods and in basic com-
moditieg like steel and cement, while
the capacity of other industries like
fertilizers is rapidly expanding.

The growth of capital goods pro-

duction has been particularly impres-
sive and India can now sustain the
likely growth of most of her indus-
tries,
The output of India’s primary
fuel source—coal—has been expanded
more than three-fold. The intensive
search for oil and gas has achieved
notable success,

A large infra-structure has been
built to sustain this sub-continental
economy.”
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All these have been gtated. And
then it says:—

“India’s foreign trade hag expan-
ded rapidly in recent years.

Of late, the inflow of remittances
has also been very high.

“‘Our foreign exchanges situation has
improved to a stage where it iz not &
major constraoint on development™.

And then it says:

“Significant  results have  been
achieved in  agricultural research
and Indian =cientisls and technolo-
pgists are working in many ureas.
On the frontiers of today's know-
ledge.”

In respect of scientifie knowledge.
in respect of our scientific personnel,
we are now the third country in the
entire world, next only to the Soviet
Union and the United States of Ame-
riea,

In further industrial and scientific
advance, the position is like this. In
technology:

“The expansion of output of sci-
entists, engineers and technielans
hag been rapid since the late fifties.””

“The average life expectancy of
the Indian people rose from thirty
two vears in the fifties to around
forty-six years in the sixties”.

It has gone up further now,

Elementary education has expanded
considerably. All these have bettered.
1 say this because I feel constrained
to say so. The Prime Minister was
good enough to say that this is not as
lif in the last thirty years mothing
has been done although some of my
friends in time and out of time said
about the mismanagement of thirty
years, The result of the mismanage-
ment ig this impressive picture whick
is present.

Neveriheless the Planning Commis-
sion has this verdict finally to say
about this, Certain failures they
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have pointed out which I will come

“It is on account of these that
the need has arisen for a reapprai-
sal of the development  sirategy.
we must face the fact that the most
important  objectives of planning
has not been achieved. The most
«herished goals seem to be almost
.as distant today as when we set out
on the road of planned develop-
ment”,

‘Well, Sir, If these facts which I
stated were correct, ig this wverdict
‘borne out by the facts of the situa-
tion? We are still at the stage as
far as lhis thing is concerned, when
we started on the planning. This
is what they have stated, If this ver-
dict is not borne out by the facts
©of the situation, what is the new de-
veloped strategy that they have set
out? The new development strategy
is this. This is what they say. That
ig ‘towards achievement of full emp-
loyment, eradication of poverty and
the creation of a more equal society’.
There will be no quarrel with their
ideals postulated. But, there is a dif-
ference between the plan aimg stipu-
lated in the previous Plan and the
plan aims postulated here. In the Fifth
Five Year Plan the aim of the plan
wag very specifically spelt out like
this:

'‘Removal of poverty and the
attainment of economic self-reliance
are the two strategic goals that
the country has set for itself’.

Removal of poverty is relained. The
other which is only an attendant
to it, is the removal of unemployment
and eradication of poverty and crea-
tion of an equal society. As you have
stated, unemployment poverly and
inequality are related phenomcna so
that any success in solving one of
these problemg would imply a success
in solving the other, Therefore, the
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differences do not matter at all. Here
this is what they have stated:

“If removal of poverty is to be
attained, inequalities have got to
be removed, unemployment has got
to be wiped out, People must get
employment”.

If it happens, naturally, the poverty
also is removed. But, what about the
other aspect of it which was empha-
sised, namely, self-reliance. ‘This
aspect is dropped out from these po-
tulations. According to me, this is not
by an accident. If you will analyse the
Plan, you wil] come to understand
that this is mot by an accident that
the N.D.C., in their resolution, has
laid emphasis on self-reliance. They
laid emphasis on self-reliance and re-
moval of poverty and all that, In
this Resolution they have taken care
as to lay emphasis on this also.

Well, Sir, what are the defects that
the Planning Commission has point-
ed out? They have pointed out very
few defects—in agriculture, we are
deficient in oil seeds and cotton. So,
we have got to import. The per ca-
pita agricultural production has re-
mained stagnant. But, they do agree
that even they can be kept at that. In
spite of the explosiion of the population
the per capita income itself has mov-
ed up and it is not merely stagnant.
This is the second aspect they have
pointed out. They say that there is
inequality in rura)] areas pointing out
that consumption has differed. that
iz to say, that lowest 20 per cent of
the people are consuming 9.5 per cent
and the highest twenty per cent is con-
suming 38 per cent, This is the con-
sumption pattern. This is what they
have emphasised. This is the inequal-
ity. Thiz comes to about 1:4 That
is the difference with respect to com-
sumption pattern.

As far as industry is concerned,
this iy what they have pointed out.
There they have to find a correction,
There the distortion is going to take
place.,
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“(1) Industrialisation has caused
loss of Income to rural poor engaged
in cottage industries;

(2) It has resulted in concentra-
tion of economic power in certain
industrial houses;

(3) Effective demand being from
the affluent group further expan-
sion is limited by the narrowness
of the market, Further import subs-
titution of consumer goods and capi-
ta]l goods cannot afford impetus to
the continued industrial growths™.
These are the defects they have
pointed out,

With respect to  industry, science
and technology they hawve acknow-
ledged that a considerable mark has
been made but they say our research
expenditure does not have social rele-
wvance to justify continued application
of our limited resources. They have
also come to the conclusion that
supply of scientists, engineers and
technicians has out-stripped the de-
mand, It is these defects they are now
seeking to correct. In the attempt
to making those corrections—I
am making the accusation
which 1 will come to later on
—a considerable distortion is woing
to take place as far as planning pat-
tern is concerned.

Now, Sir, how are they going to
make these corrections! The sole
purpose—or the major purpose—as
far pg thig Plan is concerned is ‘emp-
loyment’ and for the purpose of solv-
ing unemployment problem the em-
phasis is being laid on agricultural
front. They are seeking to put empha-
wig on two areas, namely, shift the
emphasis to  agriculture; shift the
emphasis tp cottage and small scale
jndustries ond traditional type of
{ndustries. Shift the emphasis to that
angd that will solve the unemployment
problem, When that is solved. econo-
mic equality will come and every-
thing wil] be alright. This i3 the type
of approach that they are bringing in.

MAY 3, 1978 Plan, 197883 (Motn.) 300

Now, let us take agriculture, May
I ask is it something tremendous now
being sought to be done? The Prime
Minister pointed to, drinking water.
Of course, in certain sectorsg more is
being given, But don't forget we are
today at 1i1he take-off stage and to-
day we have certain instruments
which we do not have esrlier, Today
there is no constraint of foreign ex-
change difficulty. We do have the
scientific know-how. We have a self-
reliant industrial base and self-suffi-
cient in food. We have reached this
stage today. You have today sufficient
elbow space, You are not under any
constraint at all, You are not at all
at the mercy of anybody. How the
question arises how you are going to
use this tremendous instruments? Are
you going to use it for further
strengthening the self-reliance and the
self-sufficiency of the country or
are you going to make it dependent
on other nations and other countries?
Areg you going to use this tremendous
instrument to usher in more prospe-
rity in this country? What is wyour
concept of employment? Are you sa-
tisfled if somebody just gets employ-
ment ag & khadi spinner and collects
Rs, 1.50 paisa per day? Are you sa~
tisfled with that? Is that our concept
of employment which will bring
something? What is the concept we
have been following? Cottage and
heavy industries will be there., That
will give money and economic po-
wer. Feeding to them smaller indus-
tries  will develop, Certain areas
which can be developed by small in~
dustries wil] be reserved for them.
This has been going on. Is this em-
phasis going to continue or not?

Take the position of agriculture, The
complaint against us is that we have
been neglecting agriculture. What
is the real fact of the situation? Dur-
ing the Fifth Five Year Plan as
against a total allocation of Rs. 37,000
crores, Rs, 4,302 crores were gllocated
for agriculture, In the Sixth Five
Year ag against the total allocation of
Rs. 69,000 croreg the allocation for
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sgriculture is Rs. 8,600 crores. Per-
eant wise it is almost the same. It is
11 per cent versus 12 per cent, There
is jncrease by one per cent. In this
the emphasig which must be taken
note of as a considerable change in
emphasis? In fact. in the Five Year
Plans the emphasis on agriculture
started with a vengesnce, First and
the Second Five Year Plans were for
agriculture. Then we realised with
agriculture alone we cannot be self-
sufficient unless industrial base is
built. Unless wou have got the
fertiliser, unless you have got the
machine tools, umiess you have got
the tractors, unless you have got the
agricultural implements, unless you
have got the power, unless you have
got energy, unless you have got these
things, agriculture cannot be  self-
sufficient and supporting shift was
therefore made on to the other sec-
tora. Now that ia complete, With
the availability of 5th Plan benefits,
emphasis started back again on the
agriculture and on the small scale in-
dustries. The emphasis is shifted
back., But when shifting the emphasis
back to that. the demands of heavy
industry was not by-passed. The de-
mands of the key industry was not
by-passed. Those industries were re-
tained as a base on which the self-
sufficiency of the country had to be
maintained, This is the emphasis on
which we are fighting. They say that
the main accent is on the agriculture

where employment has got
to come 4in a big way. The
employment ohbjective depends

erucially on  increased labour being
absorbed in agriculture and allied ac-
tivities. And secondly, after agricul-
ture, household and small industries
produce consumer goods for mass con-
sumption which hold out the greatest
potential for employment. These are
the two analyses they have given.
May I ask by shifting the emphasis
tp agriculture, would the problem of
wunemployiment be solved? Whatever
holdings you have, whatever a per=
son mey be holding, by shifting the
emphasig on agriculture he can make
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more money and he cam earn more
money and it is his aim to earn more
money, But the question is the shift-
ing of the emphasis is to result in
the distribution of the money in the
rural areas and the backward people
and the landless labour must also have
the due share of that; then the em-
phasis is not on the shifting of the
money—which of course there must
be—but on the structuring of the
entire land tenure and land relation-
ship. Redistribution has got to take
place and there the question of land
reformg and all that come in. Bul
without that is this emphasis going
to benefit those whom you are think-
ing of. The problem of unemploy-
ment cunnot be  solved, The N.D.C.
took note of it and emphasised that
land reform is a matter of high pri-
ority. May I ask every Member sit-
ting on the ruling benches as also
those sitting on this side to consider
whether the political will for this is
available? 1 am not saying that the
political will was available in the
past. I do mnot claim that, But
wherever there was a political will.
this transformation took  place.
Wherever there was no political will,
the transformation did not take place.
It was not that there was no policy
stipulation, Policy stipulation there
has been., Even from 1950 onwards
land reforms has been one of the
major tasks the nation has underta-
ken. We have gone to the extent of
smending the Constitution; we have
gone to the extent of incorporating
the 8th Schedule in order to give
Constitutiona) protection to land re-
form laws. The nation wanted it
but the political will was not forth
coming. Wherever it was forth-
coming in my State it was forth-
coming, the land reform had been
complete. In Karnataka it was forth-
coming and there, to a large extent, it
has been complete. In certain other
areas, it has been forthcoming and it
has been completed. May I ask whe-
ther the political will is available to-
day? The Harijans have been hound-
ed everywhere. The land has been
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taken away by the people from these
people. If the political will comes
from these people, whether a great
transformation can take place? If it
does not take place, then this huge
money will result only in the concen-
tration of wealth on certain sections
from whom you will not be able to
take that back. It will not help to
implement the schemes at all. This
is the point I just wanted to empha-
sise.

Then we come to the small scale
industry. It is stated that something
new is taking place here. In the
Fourth Plan the allotment was Rs. 276
crores; actual expenditure was Rs. 250
erores. In the Fifth Plan as against
an allotment of Rs. 611 crores the ex-
penditure was Rs. 510 crores. Today
the allotment is Rs. 1410 crores. Cer-
tainly something higher has been al-
lotted. But in the small scale sector
it is not the allotment that really mat-
ters. It is not as if the previous plans
did not take care of this. The Plan-
ning Commission has got this to says
on this matter:

“There wag substantial increase in
the overall availability of institu-
tional credit to the small scale in-
dusiries. The total advances by the
commercial banks to these industries
went up from RS 280 crores at the
end of June 1068 to 1147 crores
at the end of December 1875 and
further to 1421 crores at the end of
December 1876, During this period
the number of small units assisted
increased from about 58,000 to
2,69,000 and further rose to 3,89,000",

1 am pointing out that only to empha-
scale sector everylhing was neglected
scale sector everything was neglected
and nobody took care of it. No size-
able allotments were made; institution
a] furnance was made available anda
large number of industrial units came
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up, as staled in the report of the
Planning Commission itself. In the
totality of goods produced in the fac-
tory sector, the small scale industry
accounts for 28 per cent, that is in
the goods produced in the factories,
of that 28 per cent was accounted for
by the small scale industry.

Now, what is the new innovation?
Merely giving more money will not
ensure the starling of small scale in-
dustry.

You can have capital structure and
you can begin a big industry. So far
as small scale industries are concerned,
thtere are many factors. In the sp-
here of implementing machinery it is
not with the central government; it is
the state government. Not even the
state government, but authorities fur-
ther down. So that has to be stream~
lined. What is the institutional
arrangement you are going to make?
You are saylng that the district indus-
tries centres will be developed. This
is nothing new. A total package of
consultanicy service was started in the
Fifth Plan; it is just that this jnstltu-
tion is seeking to achieve, the district
industrles centre. The guestion is:
whether the man power men who are
manning these centres have got the
rapabilily to be of assislance to an
industrial entreprencur who is coming
forward, where money would come
from, what the technology is and where
the market is and how it could be vi-
able. Will these centres have the
capacity? Who are manning these
centres? The wonderful thing they
say is that they are going to imple-
ment it in districts where rural indus-
try projects are already functioning.
The units of the Khadi and village
Industries Commission will also join
together. It it is those people who are
going to decide give direction how
small scale industries should develop,
all I can say is that I wish them well,
the small scale entrepreneurs who are
coming in to receive great advice from
the particular centre.
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The real problem in this area is not
availability of know-how, or of credit.
“There is inbuilt structure in every
‘bank where credit can be made avail-
able. Bui the real problem is the
marketing problem for the cottage
industries as well as small scale indus-
tries, The plan also makes mention
of the marketing problem but no bold
initiative is forthcoming. They say
that there may be some reservation
and some priority in purchase hy the
government. If in the marketing field
the responsibility is taken over by the
government agency so that whatever
is produced will be taken over by
them, if this proposition is accepted,
to a large extent the small scale
industrles will be assisted. But that
is not forth.coming. That is a bald
initiative. The remedies mentioned do
not point to the direction of a bold
decision which will solve the problem;
that is noi what we find here. No-
body is against small scale industries,
nobody is against irrigation, irrigation
is a necessity undoubtedly. But the
major question is, vis-g-pis that what
is your attitude to the bigger indus-
‘tries? The Prime Minister pointed ot
that as far as the public sector Is
concerned, the Government has got a
very warm corner for that and that
as far ag the big industries are con-
cerned, it is not going to be discrimi-
nated against. But the Plan Document
gives us an entirely different story.
The Plan Document proceeds on this
basis that the entire malady in this
country is because of the emphasis on
wcapital intensive jndustry which means
for employment of one person so many
iakhs of rupees whereas in the small
scale industries, it needs only two
thousand rupees. Therefore, Capilal
intensive industry must now stop,
enough and no further and the entire
emphasis has been shifted. One by one,
industry by industry as far as the core
sector ig concerned they have mention-
ed in this document. What they have
said is, the on-going schemes will be
<ontinued, nothing new.

There was Fifth Five Year Plan and
a Perspective Plan, extending upto
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1982-83 and in our Perspective Plan,
we felt that the steel we are produc-
ing today is not sufficient at all, it
must be tripal or increased four times
to meet our future requirements, If
the agrarian expansion ls going to take
place in the way you think it will,
steel will be in short supply, imple.
ments will be necessary, tractors will
be necessary and the whole thing will
have lo be there and the installed
capacity will nol be sufficient o meet
the requirements? Are you thinking of
developing the core sector? You say
that as far as this Five Year Plan is
concerned, the on-going schemes will
he kept, nothng more. For want of
time, I do not want to go into the
details of this. They take industry by
infustry and say that the on-going
schemes will be kept and nothing more,
This i= Lhe total approach, they are
just tolerating, they cannot just scrap
the on-going schemes bul no furthee
expansion. no new ones. This is the
atlitude of this Governmeni. From
the place of pride that this country
had attained as a result of the andes-
vours which we passed through
the joint efforts of Pandit
Jawaharlal Nehru and Morarji Desai
and the whole lot of them, I
am afraid. we are now retracing
our steps. I feel rather emotional
when 1 think of it We have
gone to a particular point. we are now
in the take-off stage and you say
“let us go back to cottage and small
scale industry, hand-spinning industry
and as far as the core sector is con-
cerned, whatever is there, let us be
satisfled with that” Is it in the
interest of the nsation? Not only
that, certain mischievous suggestions
are made here. What are they?

On page 187 of this document, it has
been stated:

“In order to introduce a degree of
competition which may help in
improving quality and reducing cost,
it is proposed to liberalise imports
in certain wel-defined areas where
the need for such competition is
felt.”

There are three hasic steps. One is
exposing other industrial units to
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inter-national competition, liberalising
imports for the purpose of price stabi-
lity and all that You become self-
sufficient, you become more effi-
clent and you can do it only in
competition with the inter-nationals
monsters. Therefore, liberalisation
of imports will start even in
areas where we are producing more
because our prices are slightly high.
There are Tariff Boards—why: We
create Tariff Boards to protect our
industiries ngainst the multi-nationals.
We have got a solicitude for them;
there need be no apology about if.
Now they are sought to be exposed
to international compelition. Another
idea is import of capital intensive
goods. They have discussed the gques-
tion of how to deal with the foreign
exchange. 1 have already submitted
to the House their idea of being satis-
fled with on-going schemes and no-
thing further. What about the re-
quiremenis? For the reguirements,
they are looking 1o the [oreign ex-
change. The Planning Commission
clearly says:

“A conscious sirategy will be
adopted for drawing down our
foreign exchange reserveg by plan-
ning imports in a number of capital
-intensive industrial goods guch us
steel non-ferroug metal and fertili-
sera”

Therefore, goods in which this
country is self-sufficient and is compe-
tent to export after stopping further
expansion of the production capacity
in those areas, they are attempting
to fmport them and use the foreign
exchange for that purpose. Then they
say that industries which cannot stand
up to the limited international compe-
tition in certain specified product
areas which the liberalised import
policy will create will be allowed to
close down. This is what is contemplai-
ed: Expansion not allowed, on-going
schemes permitted, imports being
lUberalised and if an industrial unit
cannot stand up to that competition,
that shall be alloweg to be closed
down. To meet the shortage of capital
intengive goods, foreign exchange will
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be used rather than expanding our
own industrial base. This is the pic-
ture that {s emerging. That is to say,
the international economic powers will
have the doors of India open to them
to come in and have a free play in
these areas. This is the picture that
is coming up. .

About multi-nationals they say. 40
per cent equily capital. Everybody
knows that with 0 per cent dispersed
capital versus 40 per ceni eguity with
them concentraled, they will contral
the whole thing. Diffusion of shares
is not the answer to the multi-na-
tionals’ control. It is common know-
ledge in the corporate sector that if
you have concentrated capital in your
hand, you can face the majority of
shareg that are dispersed and that are -
not concentrated. And they cannot
stand up to you,

The most monstrous parl of it is
about educatlon. Originally they said,
supply has outstripped demand. The
research area is not sustaining what
the new priorities have now stipulated.
Therefore, emphasis is now going to be
on removal] of illiteracy. This has hap-
pened in the course of so many yearls.
Efforts has to be made and jlliteracy
hag to be removed. Wha! about secan-
dary schools? What about colleges?
They are very clear in . their mind.
They have stipulated that hat
secondury schools are there they will
be fully utilised. New institutions, as
far as possible, will not be allowed. No
new universities will be allowed. No
new colleges will be allowed, No new
technological intitutions will be alow-
ed. No new engineering colleges will be
allowed, because according to them
production has outstripped demand.
Therafore, stop all that. Merely con-
centrale on primary education and

! tary ed oin. As far as re-
search area 1is concerned, where
they themselves concede that we have
come to a place of pride and we have
got engineering graduates and techno-

- logical skill which can compete with

any in the international fleld—we are
able to suply it to other countries also—
the present position {8, we are at a
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saturation peoint; nothing more can be
allowed., This is the position they
bhave taken. Therefore, on an analy-
sis, we find that industry is now being
clipped. Development is being stopped.
Our industries will be exposed to
international competition. We are get-
ting back to the small geale and cot-
tage industry stage that will complete-
1y satisfy everybody. AsS far as educa-
tion is concerned, we have had enough;
nothing more. Just have elementary
schools. That will be enough for you.
About other things, you can wait for
some time. Thig is the attitude they
aTe a taking up.

MR. SPEAKER: The hon, Members
time is up.

SHRI C. M. STEPHEN: Please give
me a few more minutes.

MR. SPEAKER: I have no objec-
tion. Your Party is allotted one hour
and 40 minutes. Out of that, you have
already taken 40 minutes.

SHRI C. M. STEPHEN And all
these, for what purpose? Employment,
emphasis on employment. And what
is the picture which is emerging?
Their own document gives us the
picture., The picture is as far as village
areas are concerned, ‘Thijg is all for
employment. At the end of this Five-
Year Plan, as far as the engineering
graduates, diploma holders and all
of them are concerned, as against the
present backlog of 6,865,000, at the end
of this Five-Year Plan the backlog
will be 14,26,533. The unemployment
problem is going to be wiped out. But
in the course of this five-year period,
this is what is going to emerge. In
the other areas also, in the totality of
the areas, we will find that the un-
employment position will have worsen-
ed. Not only this. Even if all these
calculations are coming true, even then
the unemployment problem will have
become much more serious. But the
question is whether the agrarian em-
ployment can be completed. TUnless
there is re-structuring of the village
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economy and of the land tenure, the
problem of unemployment and in-
equality cannot be solved at all

Now, there is a qguestion of resources.
There is no time at my disposal and
1 do not want to go into the question
of resources. The only thing 1 want
to say is, we had proceeded on the
basis of self-sufficiency, not depending
on foreign countries. But here they
have now Rs. 69,000 crores. For that
they arc relying on the balance out of
the current account Rs. 12,766 crores.
The country is passing on to deficit
Hnancing. This has become the order
of the day. But they say that from
out of the tax and non-tax revenue,
afler meeting all this, there will be a
left over of Rs. 12,766 crores. By what
calculation they are able to get, God
alone knows. Iylenve it to them. Then,
they are going to raise additional re-
sources to the extent of Rs. 13.000
crores. What will happen? Additional
resources include additional excise on
the items which are specified as other-
wise unspecified items which we had
a dose thig time., We had 5 per cent
of the excise duly on the otherwise
unspecified items. They are not satis-
fieq with that. Again, further doses
are coming for those unspecified items,
additional excise duties are coming in.
Then, subsidies will go in respect of
fertilizer, food, controlled cloth etc. All
these fellows are enjoying subsidies.
When their subsidy is scrapped, the
excise duty on unspecified items will
be added on and that will make up
this Rs. 13,000 crores.

Then they say that railway com-
muter fares are rather too cheap and
therefore, fares and freights will have
to be increased. “This is the other one
that they have given notice of—{fares
and freights will have to be increased.
Then electricity rates will have to be
increased, irrigation rates will have to
be increased. The wholething has been
spelt out under the ‘other resources'—
Rs. 13,000 crores.

Then, sbout agricultural income-tax,
I will salute the Government if they
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can collect this money from certain of
those areas. There are certain States
which are managing agricultural income-
tax. There are certain areas in which
with all your power you will not be
able to get this and you are calculating
on the basis of the agricullural income-
tax. This is what you are doing. After
doing all that, there will be a deficil
of Rs, 2,226 crores. Then, after draw-
ing Rs, 1,180 crores from our foreign
exchange—Rs. 1,180 crores will be
drawn from foreign exchange—they
will be still left with a deficit of
Rs. 2.226 crores even afler getting
foreign ussistance of Rs. 5,954 crores.
The 5th five-year plan's contemplation
was that in 1978-79, our need for for-
eign assistunce will be only Rs. 790
crores. Thereafier, there will be no
need for foreign assistance. This was
our calculation. In its place, the new
idea is given: Rs. 5954 crores of
foreign assistance. to carry the Plan
forward., Here it is that I say that you
dropped the word ‘self-reliance' deli-
berately. Sell-reliance is being dilu-
ted completely. We are being made a
colonial country completely. Owur
frontiers are being opened for multi-
nationals. Our exchequer iz being
thrown open, to be assisted by foreign
vountries. You are going to be
dependent upon them. Thereafter, the
problem of paying back the interest
will arise. This is the situation that
is going to arise.

One minute more, and I will con-
clude. They have mentioned "plan
strategy”. In the plan sirategy. they
say, there must be continuity. This is
what they have sgtated in this docu-
ment “pursue a stralegy for a speci-
fic period”. *The selected strategy
must be pursued consistently over a
period of time, sufficient to establish
its success or failure” A new strategy
has been spelt out. If the strategy
is to be successful, there are ceriain
conditions-precedent and certain con-
ditions-pustulate. About conditions-
precedent, I have said that they are
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impossible. The condition-postulate is
that it must be continued for a long
time. They are proceeding on the
basis that the persons who have fram-
ed this scheme are going to be here
till eternity. Let them presume it;
but the conditions in the country are
5o clear: there is no national consen-
sus on this scheme. In my view, this
is the mogt retrograde and reaclionary
scheme, aimed at hitting the country
and putting it back to the colonial age
from which it had emerged, and at
throwing away self-sufficiency. In-
herent in the scheme is a basic
approach—I don't attribute it to any
forve; but the basic approach will be
resisted by every political parly which
has got the good of the country in its
mind and by the people. The resis-
tance has slarted. Resistance will
develop. Stop this belrayal, keep the
cvountry in self-sufficiency and self-
strength. Don't dilute its self-suffi-
ciency. That will be a crime done to
this country and it will undo what-
ever we have done.

With these words, 1 take my seat.

MR. SPEAKER: Let the parties
know their position in regard to dis-
tribution of time. The time distribu=
ted to Congress (I) is 1—I14 hrs; Con-
gress 1-08 hrs.; CPI(M) 22 minutes;
AIADMEK: 20 minutes; Janata 5—I12
hrs.; CPI 7 minutes; P&WP 6 minutes
and Unaftached 15 minutes.

SHRI C. M. STEPHEN: I have to
make & request, in the light of this.
This is a very important document.
Rather than struggling for time to-
morrow evening, kindly agree to glve
at least one more day, for the discus-
sion of this item. It will be absolutely
necessary. Thig is not a matter for
cursory consideration.

SHRI VASANT SATHE (Akola):
You remember that in the Business
Advisory Committee, we talked of
having 3 days.

SHRI C. M. STEPHEN: This is the
most basic document that the natlon
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can think of. We must go into it in
detail. There must be no constraint
on Members who want to speak.
Therefore, we must have more time.
We must have sufficient time.

SHRI K. GOPAL (Karur): Why not
Saturday?

MR. SPEAKER: 1 will place the
suggestion before the Business Advi-
sory Committee,

SHRI P. K. DEO (Kalahandi): 1 beg
1o move:

That for the original motion, the follow-
ing be substituted, namely:—

“This House. having considered
the ‘Draft Five Year Plan 1978-—83",
laid on the Table of the House on
ihe 26th April, 1878, is disiressed 1o
find that in the Draft Plan there is
no mention of the Upper Indravati
Multipurpose Project of Orissa whose
foundation stone was laid by the
Hon'ble Prime Minister on 9th April,
1978 and of its early completion
according to the time schedule
on which the Prime Minister laid
emphasis in his speech at the
function and suggests that szt page
172 of the Draft the Upper Indrava-
ti Project be categorised as '85(A)°
among the new schemes” (1)

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978—83'.
laid on the Table of the House on
the 26th April, 1978 regrets that no
mention has been made to give con-
stitutional protection (like article
371 in case of Maoharashtra and
Gujarat) to the most backward
southern region of Orissa by pro-
viding a separate development
board and equitable allocation of
funds for development expenditure
over the said area and equitable
arrangement for providing adequate
facilitieg for technical education,
vocational training and adequate

(Motn.) 34.

opportunities for employment in.
services." (2)

SHR1 B. C. KAMBLE (Bombay-
South Central): I beg to move:
That for the original motion, the:

following be substituled, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978—83"
laid on the Table of the Tlouse on
the 26th April, 1478, and also having
noted in the said Drafi Plan, obser-
vations about some fundamental
fajlures in the lasi guarter century
of Planning, as also aboul increase
in original disparities in the back-
ward areas and many segmenis of
population like the Scheduled Castes
and Scheduled Tribes, not having
shared fully the bLenefits of growth
recommends that steps be taken to
indicate specific schemes and specific
amounts provided and the exient to
which benefils of plan development
accrued to the said segments of
population in the annual Economic
Survey and Budget documents and
also for full implementation of the
said schemes.”, (4)

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978—83%"
laid on the Table o©f the House on
the 26th April, 1978. and also having
noted in Lhe said Draft Plan obser-
vations about some fundamental
failures in the last quarter century
of Planning, as also about increase
in original disparitlies in the bhack-
wird areas and many segments of
population like the Scheduled Castes
and Scheduled Tribes, not having
shared fully the benefits of growth,
regrels that the Governmenti, the
Planning Commission and the Na-
tional Development Council have not
drawn the said Draft Plan in ac-
cordance with the principles laid
down in the Direclive Principles of
State Policy, as also the principles
laid down in the Articles 46 and
338 of the Constitution of India, and:
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That for the original mnti.on.. the
following be substituted, namely:—

[Shri B. C. Kamble]
further this House directs the Gov-
ernment to recast or modify the said
Draft in consonance with the sald
Principles to  avoid fundamental
failurcs of the past planning” (9)
SHRI K. LAKKAPPA (Tumkur): 1
beg to mover—
That for the original motion, the
following be substituted, namely:—

“This House having considered the
‘Draft Five Year Plan, 1978—83", laid
on the Table of the House on the
26th April, 1978 regrets that the
Government has failled to provide
adequate economic assistance to the
Southern States, especially Karna-
taka State. in implementation of
Vijayanagar Steel Plant. hydel and

“This House. having considered thermal projects and adequate finan-

the ‘Draft Five Year Plan 1078—83',
laid on the Table of the House on
the 26th April. 1978, recommends
‘that more radical socio-economic
changes and more ellective measures
should be adopted taking into con-
sideration the prevailing poverty,
unemployment, economic disparities,
«caste and class confircts endangering
the basic living standards of the
people of this country and further
strongly recommends stepg for acce-
lerating the growth rate and eradi-
cating economic stagnation and com-
bating the prevailing situation ex-
plained above." (5).

That for the original motion, the
following be substituted. namely:—
“Thig House, having con-
sidered the '‘Draft Five Year Plan
1978—83', laid on the Table of the
House on the 26th April, 1978, re-
grets that there is no mention in the
Draft of any time-bound programme
regardix g economic growth., eradica-
tion of unemployment and poverly.
and regarding rural development.™

cial assistance for implementation of
medium and major irrigation pro-
jects, resulting in stagnation and
sluggish growtlh of financial health
of the State” (8)

SHRI VINAYAK FRASAD YADAV

(Saharsa): I beg to move:

That for the original motion, the
following be substituled, namely:—

““This House, having considered
the ‘Draft Five Year Plan 1978—83",
laid on the Table of the House on
the 26th April, 1978 directs the Plan-
ning Commission to make the Plan
work-oriented instead of money-

oriented, frame year-wise master

plan to remove acute unemployment
and under-employment immediately
and allocate at least 65 per cent. of
the Plan money to lay a network of
irrigation, power and small indus-
tries in the next five years to end
chronic poverty and backwardness
of the villages.” (10)

SHRI D. D. DESAI (Kaira): I beg

(6). to move:—

That for the original motion, the

B That for the original motion, the
following be substituted, namely:—

following be substituted, namely:—

“This House, having considered
the ‘Drift Five Year Plan 1878—83",
lald on the Table of the House on
the 26th April, 1878, regrets that the
Government has faileg to make
any provision in the Plan outlay for
Ganga-Kaverj link top accelerate
the growth of economic activities in
Southern States as envisaged in the
Expert Committee Report on the
subject.” (7)

“This House, having considered
the ‘Draft Five Year Plan 1913—33"
laid on the Table of the House on
the 26th April, 1978, recommends
that the draft be suitably changed
to include in it (i) an allocation for
agricultural research a sum equal
to 1 per cent of the total money
value of agricultural produce annual-
ly, (ii) constitution of an agricul-
tural commeodities prices stablisation
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board to fix prices of agricultural “This House, having considered
commodities in advance of sowing the ‘Draft Five Year Plan 1978—83'.
and to run a disaster relief fund to laid on the Table of the House on
help tfarmers and  (iii) the speedy the 26th April 1978, recommends
construction of Navagaon Dam on that the draft be suilably amended
the Narmada ang allied works.” (11) to provide for a ban on the use of
trade unions by political parties and
That for the original motion, the on political elements entering trade
following be substituted, namely:— union field." (18)
“This House, having considered SHRI DAJIBA DESA] (Kolhapur):
the ‘Draft Five Year Plan 1078—83', I beg to move: —
laid on the Table of the House on
the 26th April, 1978, recommends That for the original motion, the
that the draft be suitably amended following be substituted, namely:—

to include a  shift in  the use of
groundnuts [rom u source of oil to
that of protein food.™ (12)

“This House. having considered
the '‘Draft Five Year Plan 1978—83",
laid on the Table of the House on
the 26lh April, 1978, is distressed to
find that the discrimination beiween
Agriculture and Industry is eontinu-

That for the original motion, the
{ollowing be substituted, namely:—

“This Ilouse, having considered ed in regard to (i) price policy
the '‘Draft Five Year Plan 1978-—8Y3', (ii) Larfﬂ‘ :ates tor) electricity and
laid on the Table of the louse on prices of agri-production and indus-
the 2fith April, 1878, recommends trial production.” (17)
that the draft be suitably amended
to include an agricultural policy That for the original motion, the
that aims at substituting coarse following be substituted, namely:—

grains by more nutritive ones.™ (13)
“This House, having considersd

That for the original molion, the the ‘Draft Five Year Plan 1978—8&3",
following be substituted, namely:— laid on the Table of the House on
, . i _ the 26th April. 1978, recommends
‘This House, having comlderefl that remunerative prices for agricul-
the ‘Draft Five Year Flan 1978—83', tural commodities based on cost of
laid on the Table of the House on production and cost of living be
the 26th April, 1978, recommends guaranteed and necessary machinery
that the draft must include all neces= to undertake purchase and distribu-
sary sieps to catch and properly tion of agricultural commodities be
utilise every drop of water available established.” (18)
in this country without any waste.”
(14) SHRI GIRIDHAR GOMANGO (Kora-

put): 1 beg to move:—

That for the orignal motion, the fol-

lowing be gubstituted, namely:— That for the original motion, the
. following be substituted, namely:—

“This House having considered

the ‘Draft Five Year Plan 1978—83", ‘This House, having considered
laid on the Table of the House gn the the ‘Draft Five Year Plan 1978—B83",
26th April, 1978, recommends that laid on the Table of the House on
the draft must include steps to help the 26th April, 1978, is distressed to
tobacco and short staple cotion gro- find that as per the policy decision
wers.” (15) the Central Ministries were required

to identify the programmes relating
“That for the original motion, the to tribal development coneerning
“following be substituted, namely:— their sectors, but so far no Ministry
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hag earmarked allocation for tribal
sub-plan areas though the Fifth Five
Year Plan is already over, and an-
nual plan of Five Year Plan is in
progress and there is no mention in
the Draft of the names of the Minis-
tries which earmarked allocation for
these areas.” (19)

the Five Year Plan, 1978—83 and
the State-wise allocation from State
Sector outlays and the assistance
from the Centre to the States for
tribal sub-plan State-wise.” (22)

That for the original motion, the
following be substiluted, namely:—

“This House, having considered

That for the original motion, the the '‘Draft Five Year Plan 1978—83°,

following be substituted, namely:—

“This House, having ronsidered
the ‘Draft Five Year lan 1978—83",
laid on the Table of the House on
the 26th April, 1978, is distressed to
find that in the Draft there is no
meniion of the names of the Central
Ministries which have already intro-
duced or are introducing in next
financial year, separate budget heads
under each major funetional head to
ensure non-divertibility of funds at
the Central level and ulso there is
no mention in this document regard-
ing the guidelines issued in this re-
gard by the Planning Commission
to different Ministries.” (20)

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the 'Draft Five Year Plan 1978—83",
laid on the Table of the House on
the 26th April 1978, regrets to note
that there is no mention in the Draft
regarding the socio-economic uplift
of the most primitive tribes such as
Bonda, Paraja, Sauras, Lanjia Sau-
ras, Dongoria Kondh, Kutia Kondh,
Juang and Paudi Bhuiya of Orissa
and other States where such primi-
tive groups are there and also the
tribals of the outside tribal sub-
plan areas” (21)

laid on the Table of the House on
the 26th April, 1978, regrets to find
that in Draft there is no mention of
increase in allocation or assurance
that there will be no cuts in tribal
sub-plan allocation or lapsing of
funds in the following awvailable re-
sources for tribal sub-plan:—

(a) Slate sector oullays,

(b} Ceniral Ministries,

(¢) Centrally sponsored schemes,.

{d) Institulional finance,

te) Special Central assistance im
the Annug]l Plang and Five
Year Plan by the States and
Government of India.” (23).

That for the original motion, the follow-
ing be substituted, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978—83',
laid on the Table of the House on
the 26th April, 1978, regrets to find
that in the Draft there is no men-
tion regarding the administrative
set up adopted by the States for the
implementation of sub-plan schemes.
for the instructions issued by the
Government of India to those States.
to adopt the administrative set up-
with immediate effect for effective-

implementation and to increase in
efficiency in the administration to-
achieve the aims and objectives of
the tribal sub-plan areas” (24)

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978—83",
laid on the Table of the House on
the 26th April, 1978, regrets to find
that in the Draft there is no mention
about the allocation earmarked by
the Btates having tribal sub-plan
areas in Annual Plan of 1978-79 mnor

That for the original motion, the-
following be substituted, namely:—

“This House, having considered
the ‘Draft Five Year Plan 1978-—83"_
laid on the Table of the House omx
the 26th April 1978, regrets to find
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t'b,ut l.n the Draft there is no Bpet‘lﬂt

mention of poiicies adopted for the

tribal sub-plan areas by the Centre
regarding the (a),

and the States
Excise Policy (b) Forest Policy (¢)
Personnel Policy
Policy (e) Educationul Policy ()
Communication Policy (g) Irrigation
Policy (h) Industrial  Polley (i)

Allocation Policy (j) Cultural Poli-
policies to share
developmential polivies

cy and the other
the fruit of
of the State gnd Centre.”” (25)

SHRI YUVRAJ (Katihar): I beg to
move:-—

That for the original
following be substituled, namely»—

“This Tlouse, having considered
the ‘Draft Five Yoeur Plan 1978—83".
laid on the Table nf the House on
the 26th April, 1978, regrels that the
Government has failed to provide
adequale economic assistance to the
Northern States especially Bihar
State in completion of Katihar ther-
mal power plant and adequate finan-
cial nssistance for Implementation of
medium and major irrigation pro-
jects resulling in stagnation and
sluggish growth of financial health
of the State.” (26).

oy fowm e wegrEn (Sl
fawedt) : wemem wgigm, fawT @A

Fg i 97 ag "ed BAET @18

14.59 hrs.
[M»n. Derputy-SPEAKER in the Chair]

ot grew (sfr7) o wneTa
qgiEm, A7 WITE WE HET B | A
gEvier . wA amE. .. ..

Juream wErew ;A T, W ET
GIT A qiT F W w1 AT
mrET aE I3 T g |

qﬂw; wmﬁﬂﬂ'ﬂ!ﬂﬂﬁ'
ag g 91 5 f:rrsﬁmawa‘“?m
dz qr w g & few w0 @
@y hmsr e faem g f5 g 73
931 LS—11.
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ez wF A i |

Iqreae wgtaw - foe it 7 fag
w7 & oyt &, T Ay TRuEREs T
WY o Y Ffra 75 giedeT "
TE e A o9e <) g R Al
a7 7t 7 ot
A} qaATTS : ZHIIT AT wH THE AG
g 7A7 9z frg &7 faar s &

Jurener sEtew ¢ Wy fam w7
fear & & & g7 g1 75
15.00 hrs.

ot fawa Twr wegar ;o #
AEry 1 g e 2 i @ anga
FT AT T FT T FAA g7 qga Frommr
gt afw & ag wgw Aem g fega
fer qf IawT wrger @ fw &
FeqAr A7 AEF T gwar a1 & v
sqfaer ATA §F %9 F FET AT A9 &
AMA T IFTCHT fAame o Fvar § |
fanr fawya, a2t s==ftar WYX af a¥
g3 THET 97T ST gy sgrar fedes,
o vqraT I feal 47t wm, S g
gt frar, a€Y &Y owdt A sEE
HoT AL A # AT HE 97 91
ferr 1 o A1 7Y s 1 fem oA
3T W HE I WA X i
%t afmfeds ar gt ooEwwry w5
UTaE EH THREA meq &y sifow w7 vF
&1 3 3z A ey Ay vt T
%t fegurdt gmdw T O &
v AErmTrET wFEa W ¥ omn
quTA WA AT ¥ & gyt 91 iR F 5w
R & 77 AR F arg faa w7 39 iy
o % oAt § o e s aod
fr &% | W Ol @ A
T & oY WA FRT TEwH b I
awg & fgafves a7 go & &Y v
#YE oot TR g @ SAH ST g
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¥ g Wt vy wgaT g 6 w9d
At g ¥ IR qiEEt qeAT Fw
zaranr frar st qiwdY gt o
siraAT gfega Ay & wwE ww §
oY Y, JAA w F G957 qF A g
ﬁl"lgﬂ'l’t

“Removal of poverty and attain-
ment of economic self-reliance are
the two major tasks which the
souniry has set itself to accomplish
and, at the same time, firmly move
forward towards consolidation of
the democratic politica]l order, pre-
vention of concentration of economic
power, reduction of  diparities in
income and wealth, attainment of
balanced regional development and
the spread of institutions, values and
attitudes of o free and just society.”

B oY e Amrgdy ar e
qifadtses wTET #r s gear  fower
2, @ At F gl |1, § IHw5T @A
fas ) T wgar Wit 9
¥wq qga WU QN I EE
e Wt fom fear mr i feedfed)
AW 1 W FT @, Wl g9 fawm
frrm e ricar = ¥ fiw ¥
We #f ey fegr smoowl e WY
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fors femr war fie oY woRwa
HTH YRR 9 f, guw! aoy fear
Wy, SAE fAo W erw ¥ @
*@ ) vgx fag sy MR fw
fro® go &l & w=T 1969 u
AT 20 ¥ AOAT F 2500 FOT TR
¥ ohzw ¥, F wror A7 ¥ 5100 FOT
T & Tr § | g I v femdfE
Tew B &7 a0 §, ag I feedfcdy
TER T MAFEFT a7 v7 &
g 5w g WA fas
e w0 afew FegRT W &
w3 W Wunin q@Ew agie W
e &Y, @ A [god wwefa-
THEeR # w4 SGH | TAF AT
o ¥&@q  fr fes gIwmT W &
o2 A9 I= ATF ofF o6E TR M
a1 %Y 9% @3 a9 gGiE ay &
¥ qEmd #§ ogh new e
% mg A Am o s TR
A A1 w3 Tz AR
50 9Tz WA gWT 1972-73 W
o« i 57T 98 = A forgm o owv
AT 1978 A% 50 ULz F A7 AT
fraqm w77 w1 gavr Wt daT AT &0
fpaeft adE ag of, foadt @l o<
I T T T §, W REAT T
FoT grerer & W FOE w0 AW et
ATEA & A1 WYC 9K 0%, IS T a8
g TR 8§ FF o *Y gIqEm e § awr
woet w1 gor | & ag wgw g §
fF s ¥ s A@ At 7% 9
fewa 30 gT= ¥ WY WA TR T

Ay agyahem sae @
7 frar e afer o) qwre odw Y
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wdY fiwar war, &Y fegemer & W and
et & wme g wfesy v Y
W | yafag s qgF ¥ g A
AT Wt g fiv agt o gw e
% dag § ow T fafma s nfeg
fe garlt sty s gV 0

1972-73 ¥ qiwdl FreAT AT
o't oiferariie & ow fear A -,
1874 ¥ T 9T FH W E T
WX 24 faa=v, 1976 #1 0@ wEA-
qTEA AT 1 1974 H uE greT 24
foaraz, 1976 1 A THoEToHTe &
WEL FIEAATES FET |

1972-73 ¥ oATT =T WA W4T,
74 ¥ AR T g 4T, 76 ¥ ww H
FATHT FTEAATES FHT WY 78 H T
7z g g% &1 ag S o § ) xafoe
% wqy oW wAr S & ARATEE wE
wwa § & 3§ a9 w1 3= #r q=w
& 7 & 33 = F1 f 7 T A
Bt g iar e wrd fe 1978
FAA S TATY | T ERW WTervEy
wfre v wft guwt tmoaw F
wifat & JuAw ammie Frdfew &
A oAT §, 98 T T ey a7 fawe
frm wom, gwE® awt F R
weg § Wy fawrr faqw  fen
are, 1 fer sETr ¥meAilew A
Wi ey s s g = FAeT )
oy aw g o frivw #F wEmamTew
g @@ @ 3 g fawer oo o
wF T3 a@ § 9 AT W W wgy g
T &), safay #a7 T @ 97 famre
frar s awar @ fF qg s 78 T W
AT AW TET &, IER! TACHT CETH
A fagr sy 8 79 & ow g 9w
&t w7 fedwe war FmAT wg g 9%
& et ¥ ¥ weaw qfr A<y & faeme
B’

(Moin.)

sy wgew, & gw v wEen
NTEAT | W& sAr St & Ofewr
@ & &t ¥ sgr 1 Ofew o W
®{z wewt § qf forg =0 § g
™ T g9 wr ¥ fegar At wseT &
g G Amamgr go e oA
FTHaw qg 7 frera 7 & gard o7
wrEw & gafer gmy @t zTeEs
aEer 9 | WL T gar & a1 ¥ S
IITIER g9 AG1T T TRd § IF
g9 o aE w7 gwa ¥ zEtew
TICEGHRTATY OF & T FH AT
TLRICHE HY FTC A A0 F1 FIT0T F377
grit | Stromdt & oo o T
Tga ez g AT Arfgn e A wAdT ¥
sa%T qaag g7 7 faera &1

mas WEEd gEA 4.7 TTEZ
e & zZivizs @ § 0 afew gwe
ary o g of feafe & A w1 92
stearon W s gr 3 T owera aiw
qA F AR AT I9 7T qgd w9 Fi
s YT gAF e § fgmena T
WL TEAT qIgRUS RIS qET e
farer fis grar < &, BY fane H Ow
gt Al &1 Faeely @ ot @y e
g€ v ww oy Ay weSn &
arav & o gt qTgAwa 30 q7 gAY 7
o g1 ®T 25 TF FATT TT WY AT |
g Wl 3ea fafreedr 1 @ &1 EET
agdr o ifen g oy SR T ST
w1 saragrfon @ AT 4 W0
ey war o fi g% 1983 a% v 25
g ESTT T 2T ST A T R P
WYT 30 97 gwrT w1 A AIRE &
oy w1 WA forar sy wthgw ) W
g9 30 9T FATL FT TCIE 7 ©7 T,
9 Iz gareT A Wy gy &, A T
¥ whw gx ave oy 3y @ § W
TR T TFHAAT FT GRS A7 a7 A
gz oY @ oY WY age A Al T
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[+ fawrs waATT weghar)

4.7 98z ¥ W ¥ " w7
7w v} o g7 aa®, $ar ge O
uRHmEe ¥ AHa, TH 9T gH e
o 9fge ? qAar @t 7 om9d
swmitTs 17 ¥ ag faar & fe ¥
fafre 7 a9z g 7= ww@F g7 fa=e
Frar GfET | AT AR qQIAT ST FJE
0 ¢ A T gwa AT @A v ¥
FATL g I HT araw ?

sand wg1Ed, wdl gurd e Ay
AR TH AT F, AT AT 49
w\ferma warar T feire g 2, A il
gy A /G RE AT, ShEE
1 FET gIrH AwT Fr £, 3AET of
zoy oA fifoaz § A 79 A 0 g
WY &, gy g wA & faw |q99 9 Y=
ot W ogiEd %y §EvE 2 gua
4 7 TET ar WiT @ TWT 2, I
T4 g9 T 9% WEE T qEA ¢ F49T g
giT 9THz a1 WE qR TEHE FT AT
Yz Ad @ wad g7 T A9 wIHI
T T T At Wiy ok adver wd &
gii femfdis &1 @en §T0 &, BN E
wrx7 Prfefegiom wie gam s
fefefmama s wigs & v 7
oo gEE) adEs feAr owm ¢
wirg T ag g1 WA g, A THaET
adaT g 3g § wadfm =g agw 7
qem & @ wf wm oader g7
e fIE) 4T § AT TTED FegHY
WIZEsd W1 § FAUT TeTEd dgr Ad
oy &1 e feegEars a1 wmer 4%
sy &Y gz 2 A 9 ? & wwwan g e
w1 gafam oifadr grea o = o
g ag v e # Foodve i ET W g
i wes fugdse ga e g
wfgi 1 T8 TTRY ) FwyHT wgerd
I zrerte T o TeE) W & W
waman g | CHT ara ot ad & fw gww
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zratz fear sr @ & & ®imw 7
F9 wreed # faqd a8t g1er W
oY wA-Amasy wy qer ehr e
Strat =ty W F F wiszew & AT 0T
THA W17 wrEw TEcdy B T4 AN %
Y &1 6y qgrac f7r adc garo
AT AEF WA wFAr ) owrE AT
adrer Cramm g1k fgegerr & 1 Y
SEI & AR 73 AT w3 oqr F
F0T oF wrEdY wr 44 #* opra IwT
Y Fg qAWT 4 fir oeerigdz 3R
faa smomr ? oma #F feowe A
az 2 f& 40 & 60 Tz FrT WTE
AT ¥ A9 F1 37 W a 1rdz
Ami & oqrm oard Ay w5
gwasr &= fear & 0 T S ot
YT & A1 F TAE HIT FA ST
B0 EETOL FART W ge S AT AT
& | T F kA AT & awaar
g fx ag of aga T gdradr
T *1% G T FEF e ) I AT
qi=, T4 AT AVA TIHT AR F FAET AT
W SAA FIH qN AL, AT IV A R
=T T1 Wd A1 fggema wr Arevory
®T AGTA g AEN g0 54 awy §
waaar § f6 3% & WL T A1 I9
& ol v § w acc F gw w
qfaT % gy

L]

og AT g0 A0 E TOET T AL H
e adY ot war dggw e mrEw
TR F T § AruF gOiT a1 T9F FIL
W AX FT W7 ATA TN AT FIST
st | gt WA 0g & fr {zfeory
qrfeft ¥ St ag war qav ar fv 9
EEEN 9T gW O 47 ¥ 4 S T,
gaw1 faepe vaatuw w@ A far
ST, §HA FAHT AT T30 ALET
fear o wgr & Sgr @w FIgHT wT-
T W0 ACAF § FEAH WIT THA T5
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Teedt ¥ agran 3 & frg v Wl
g wuver Sfow wx Y K "wwen §
e

g Tz W s & o ge SR
W §TY FY 9ETE &1 IART TAA
T AR & | I 4l saeeAaE E
war-T &, afaww 1 FgrAa § AT 0WA-
=T & 07, faefy aeg AT 4d wIT
Wt aga W=l &1 AT IAE T
aff &1 St gArd TETIEe TAEH 3
IAFT O FN FNT A% AT qEAT AL
siom ¢ ag W9 gan wE7 fAfeae
®q ¥ WAy wrfgn dY) OFRGEAA
gerwe &7 A1 IOy § =g ww & A far
oTer HOWT SMCAT TART W WIIRT TWAT
arfew | ST o1t @ AfAwest § A
war &1 far oF & v 41 700 SAT HIT
o7 AT § TEW 7 57F OF T 7 67
frar s 1 T 1w Wy ofT oA H
mmmma‘rﬁmﬂ’ﬁmmﬁm
fr faor a7g ¥ =TI WA W
TrAT W TE

£HH TF qgA TH AU AO0rT ArgA
& oaT ¥ oEy 0 @1 IR I0T A A
o1z |/ ST § @7 &7 4100 FOT
foay war & 1 ag A9 @ AT wAEAT )
ai &Y 9vdT AT TAAYy 1A & awE g
q7= faeH o amr oI § AT T4F
qEy 3300 ATy | WAT 47 Af
IAF A1 TAFT T 4T {340 TAT HIT
oTs |t wLre w7 fxar war g s dy
Fd | w47 w T e § 7 qorer Az
F waw 9g¥ feuwadt Tad #1 F
wgan g f& A Argw & aer A
quRers f3ar war € Tawr 4100 w7
g faar so wYT gasr fndt ot F s
a7 wH q fwar w0 g5 gL oA g
wd grm wfgg | saf ®f A A
g =fga
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gfasea war gad) w3t § o afg
& € § @ A = ¥ oF aga aer
arr w7 w€ 7

TAFVE FT IHEH GgH ¥ ¥S AW
gaT & oz OtF &) Afww gad st
age &Y § 1 ar-adY ghmainfeat e
¥ aond ga wie gfqatatedi av s
qEF @ E | gwE oo F1 four §
€ % wE #1 wWw wEAr a9ied |
97 A AM-AE GRS OeEe
otz Zwdr it § agd saEr ad F
F1 oY sEvg &1 % F gEra FAqA
a1 fF wfem® =neq ¥ IHW TAIGT AT
maT = g wfgd 3w g oA
g wifed | sA% (Ao fSma s w1
TR F9A HT TET@ 47 HIT A OF
#Fga LY F1a o FAET TH oA F forw
g faar mar g1 o # 7w Aw W
wey fox g =wifeq s g=9 dar
T ¥ A 9F¥ AT THAFI OF GIE
%1 aagve fagdt 4 f& &1 awg *7
¥ T MR AT BT T BlE Tl H
AY AT afeA T 2w w7 § A1 gAHd
a7 T Feul & opw 4T F o geE
far oF FavgT A ar ST |wE w7
TR UIT IFE F07 A1 AAT AT
TR AW O WET IHFT WP TH A H
fos g Arfgy w17 gaLT 47 oA
# rar Sty 1 § g fE o 9w
F¥ qrove TFAfEEY KT g QI FT FHA |
# g wAT AT F oI FAr TR
g & o amm wr 37 =7 faww 71
fe g2 ot %1 g7 fomw Afgm o=
T wrEY &7 weer oy g0 g
aifgy f& = gz fad gz &
feerw &1 war i o geE AT T
THEF qOTd FART FATE TAATHZ AT
darae Afaw % w7 H Amr gy
ST FT AT 7 Al oy Afgw o7

frepw grm anfen | wrfax fd-
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[t farorr aT< Aega]

AR W waww qgr § fF gEid W
faa w s g7

cifer % fag o 2w & oF @t
gaq feafw do1 g€ @) W W ¥
aq Qi ¥ agT Searg 91 wWite Wt
w1 fawarw a1 fie o g9 fadar | 9y
qgeft, gad, dmd, Wit Wi ot
o g g ¥ am ot Fwrd #
e wgET €1 7 | OF FOT 7 d™
AN QRSHTIHE CERAaY ¥ @§ )
ager & wrar sarer @ § faawr 9 5
qrft wgi forear @, dfaw srordy §e
g wE €, 989 ¥ wgw SqrE T
oFF T AT T T ) KHY AW FT ST
¢ fr Q= wrady ¥ ¥® == ¥ w0
fas wr &7 IwaT grm wgy & A
sqrar @ grEr 9 W &) wuled
ow Afaw qF A1 FT WE deT G
FeAT F1fgY AT IART GH AW F A
g 9eT TaTed wIT Wigy W< T
qft aear § 97 gR W) AT
w4, o e gW s @ wifgih

g T am ® foeag ¥ § 7

mfax QaEf s s qaad )

qaer T W 1961 % wTew e 97

20 To & Ary qradf argw AT IRfY
qY, WY 1971 ¥ qreq AT IT 40 %o
& e qradt dTee W SR o9, T
o F fRg@ d gg 70T 45N 1 70 To
¥ A1y qofyer T & 60 TET &
wqrer wRT gWT AW F &1 ST W
= & 77, Wi g faw Wfas aw
¥ o, arw g § Ofesfega 9
ot strar, gITRS feadfeiw &8
ZX T A, ¥ Ay w o 1w A
& form 1T STRRY | WY AT TR
ar ge & s vy wgm R oo
T worRve ¥ € @ Sw O W
faegw fouwrd s wifgr ste ot
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whw et fdw o w9 ¥t ameme
¥ qradf et ¥ N § 9y 1w oA &
ETT TX I WY W w1 @ § fw
sreT wfrer gaw g s St ey
30 &7 3 Y fopa, xw 7K GO ¥
wIR [ I WAy aoraet g€ § o
|rY T gAY 7 femr g

™ St & ag § THET gede
W

SHRI N. TOMBI SINGH (Inner
Manipur): Mr. Deputy-Speaker, Sir, I
would like to begin by saying that
planning being a  continuous process
should noi be a casua] affairs which
can be changed, done and yundone with
the coming of new leaderships, new
partiess. The Document before the
House is very interesting ang crude
mingling of academic and politicnl
twisting,

My hon. friend, Mr. Stephen, of the
Congress I, speaking on behalf of hiy
Parly, read out the first few lines of
every paragraph in the Introduetion
Chapter I and in these paragraphs the
first few lines have been invariably
praising ihe performance of the earlier
plans. If I read the last lines it
comes to o haphazard negative attitu-
de of the Planning Commission or
the present Government whatever it
is. This only indicates that the ap-
proach by the Planning Commission,
as it is today and also by the present
Government towards planning is like
a gtep-mother who accompanies her
beautiful gtep-daughter to a dance
performance. Ewverybody praises the
daughter but the step-mother cannot
help praising her and joining them,
But, somehow, after saying that this
girt is very besutiful, the step-
mother will rush to sey: yes, but the
face is slightly defective which is con-
tradictory.
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I would like to illustrate this by read-
ing one or two paragraphs. In the
first para it is said:

“It is a cause of legitimate na-
tional pride{'that over this period a
stagnant dependent aconomy
has® Yeen .r.: ernised and wmade
more self-rellant, A modest rate of
growth of p#r capita income has
been maintaided despite the growih
of population.. On the other hand.
the numbers 'of unemployed and
under-employed are still very high
and more than 40 per cent of the
population lives below the poverly
line".

. 1 do not say thal the statement con-
tained in the second line is not a fact
but there is a way of deing things.
Thig is very inarlisiic and wvery un-
academic and the Flanning Commis-
sien, whenever they present a report—
particularly when the Planning Min-
istry is headed by our Hon. Prime
Minister whose goodness, honesty and
sincerity cannot be doubted—should
be free from these things,

If you read the following paragraphs
¢! the whole introductory chapler, we
fisd that there is a hurry a negative
approach, which of course eannot undo
whatever has been done within the
various Plan periods. Since planning
is not a casual thing bul is a con-
timulng process, it should be free from
any element of political twisting. We
should siale facts as they are.

In the concluding part of the intro-
ductory chapter it has been stated:

“This assessment of India’s eco-
nomic development over a guarter
of a century of planning hag indi-
eated some fundamental failures™.

Also, soon after this the new develop-
ment strategy hag been indicated, in
which a few points have been men-
tioned. These perhaps are poinis over
which there cannot be a dispute be-
cause we are all interested in the
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de of the country. We
started frog scrap during the British:
colonial Then there has been a

sincere attgpt on the part of the
previous regime. 1 would maintain
that we cannot spegregate ourselves
from that. If we look 1o the Janala
benches today we find that the majo-
rity of the leaders who now say that
‘things have been done erroneously in
the past and we are oui to play magic
and correct them overnight', had be-
longed to the erstwhile ruling camp
and they have also contributed to
whatever has been achieved or other-
wise. If now they would like to dis-
own their contributions it is up to
them, but then, this hag nothing to do
with academicians and common people.

With these introductory remarks 1
would like to pose a few questions.
Can we have long planning unless we
can be sure of political stability te
at least a workable extent over a
visualised period? In the country
talay, psychological instability is in-
creasing one who is my cnemy today
because my friend tomorrow and vice
versa. So it is very dificult for any
Parly or any Governmenit to talk of
a iong plan or a scries of plans, parti-
cularly when the politlcal friendships
cannot be relied upon. So, this indi-
cates thal we should have a planning
forum, a planning mechanism which
should be free from political twisls
and this forum should be one which
is not influenced by the quickly
changing political wings. The working
of the Defence Department for ins-
tance, can be taken as an example.
The report given by the Planning
Commission for the year 19877-78
mokes a mention of the rolling plan
and there are some contradictory
statemenls in that connection. The
example of the Defence Departmeni
has been indicated to show that it has
proved a success in the casa of this
Department. This has tremendous
implication.

What 1 want to suggest is fhat the
planning forum, the Planning Com-
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mission and tha experts manning the
Commission as aMo those at {he Stale
levels. should be Mree from the quick
changing political winas of the coun-
1ry.

1 would like }o confling myself to
vertain aspects df. the Plan. By and
Inrge, I do not have much to differ
from the poinis made Ly the leader
of the Congress (f), Shri Siephen,
However, the aitilude {aken by the
spukesman of the Janala Porly, Shri
Malhotra has heen purely political;
there is nothing cconomic and aci-
demic about ji,

1 kave said in the begining that the
planning forum should be fres from
all these ouick changes in the political
scene. 1 am giving a few suggestions
and when T do so 1 am visualising that
the country iz facing instability, main-
1y political and T maintain that in spite
nf the politicul instability, changes in
Government, changes in the Minisiers
cte. the planning process should be
maintained; al Jcast workable sanctity
unditturbed. Keeping this in view 1
am making u few suggestions.

Sir, ours is a big country. We talk
of backward clases, backward regions,
scheduled castes and scheduled tribes
and all thut. Ther are o few pockels
in the vcouniry which can he just
called wholly backward arcas. Unless
we tuke up the upliftment of these
areas il is very diflicult to put the
eouniry in proper shape economically,
whatever number of Five-Year Plans
we may have. Unless we identify the
real difficultics of the small pockels
und outlying arcas of the country amd
‘ry to solve them, the country will not
e developing guickly.

Let us first be concerned about
viabilily of small units,. We have a
number of smal! States. particularly
thee region which 1 represent lhe
Nurth-Fastern areas. I{ hag got S0
many small States and union teritories.
When lhese small States came into
“eing, at that time, there was no
notionel consensus about this. Some
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leaders had opposeq it. I vivily re-
member that when we were struggling
for the establishment of small States
like Manipur, Nagaland, Tripura,
Meghalaya, Himachal Pradesh ete.,
our present Prime Minister Shri
Morarji Desai was opposing the idea.
Now, we are told that he does nnt
wint to undo what has been done. He
also says: “Had I been in power at
that time, [ would nol have dene
‘hat”, One feels very unhappy about
sth observations by our Prime Min-
ister particularly when it comes to
planning and allolment of funds ior
the development of these areas. What
priorilics are the small States going
1o get?  Just saying that  the small
Stutes are nol economically viable is
nothing else, but  calling a spade a
spade. How long are we going o say
that these are not viable States and
the Centre is mnintaining them? Some
destructive psychology is being crealed
in those States. The officers going
from outside would say to the common
people there: See, yours is g unviable
State, a poor Stale, we bring money
from outside for you. Thiy is as if
the small States are the small colonies
of the country. That psychology is
seing buill up. It is not the leaders
who go and contradiet these things.
So the confrontation starts between
the people and the people who work
there from outside. So also  even
nmong the politicians there is a feel-
ing thal some small States are spend-
ing what should have been spent for
olher areas in the big States. Now,
I would suggest that our future plan-
ning should address itself to the mbk-
ing of the smal]l units viable, And

there are ways and means. For in-
stance the States of Meghalaya, Naga-
land, Manipur are rich States geolo-
gically and full of minerals and forests
and hyde! power which can he ex-
ploited and made use of for the de-
velopment of thuse States. So f[ar the
sleps taken towards the developmenit
«:f these areas within the resources of
the States have not been satisfactory
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und real cmphasis should be given to
{he development of these small States
1o muke them viable so that after
some time one may not have io say.
‘You are nol a viable State, you are a
poor Siate we are mainlaining you
and you are at our mercy.’” This
shoulg not have been there and steps
should be faken in that direction.

I would like to mention in this con-
nection that some of the small States
arrd Union Territories including An-
daman ang Nicobar, laccadives and
Goa and invariably all the Statez and
Union Territories in the North Eastern
areas could be tourist havens. Bul
tourism as an indusiry has vel to take
shape in  this  couniry., ‘The hotel
aveommaodation in the cily of Bangkok
alune js more than what we ran pro-
vide ip the whole country. This indi-
cites that we have yel to go a long
way in fourism indusiry. Here some
of the small States and Union Terri-
turies like Goa and Andoman and
Nicobar and invariably all the small
wnits in the North Eastern areas can
Lg developed as  tourist havens by
investing and not merely_ spending
money  bul by investing for future
benelii. We find tourism comes just
in the passing in this Plan. If it hod
not heen done in  the puosi, perhaps
that shoulg nol be an excuse for this
government not to do it now. OQur
sugeestion is that in order to make
the small States viable, in order 1o
make certain areag which are not good
for ceriain heavy industries self-suffi-
cient and earning, we ulilise their
resources and invest to that end. So.
1 woulg like to make this emphatic
suggestion to our hon Prime Minister
o see that these units which have
already proved as lourist places should
ke developed properly and on modern
lines.

I come to development of foresis.
Forestry is an important field for the
ceonomic development of thesc areas.
Jumming cultivation should be stopped
aAnd trees filled should be replaced by
quick-growing frees. Some sugkes-
tions have been made. These sug-
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pestions find a place in differeni Plans
and in all the documents and the
Plunning Cnrmmission reports. Now,
what T would suggesi is {hai foresiry
should be taken seriously for all these
forest areas all along the Himalayas
beginning froon UP  and  then going
uptn the Burmese border. Then we
chall be able to exploil the resources
of the hill areas 1o the benefit of the
nation.

Then I come 1o the aspeet of agri-
“Lulure. We say agricullure is the
mainstay of the couniry. 80 per cent
of our population are agricullurists
bit in agriculture unless and unti! we
have complete land reforms all our
eflorts will not mean anything. You
spend more bul the benefits po to the
Lig landholders, 1{o the people who
can do larger trade in the agricultural
vrops. The primary thing aboul thc
development of agriculture should he
the compleiion of land reforms in
every State. Here, land reforms ac-
enrding 1o this document gives a very
disappointing picture. Whatever havs
been the mislakes, whether the pre-
vioug regime was responsible for if
or the oflicers did not implement that
properly, nolilieal mudstingirg s not
of any relevance today, We shouldl
are thal the land reforms are come-
pleted withowut delay. Whatever we
invest in the agrirulture chould go to
the agriculiuristis and this mass un-
employment problem will be solved.
Until and unless we do this, even il
we spend more, we will create a gap
between the rich and the poor. There-
fore 1 would like to emphaticelly sov
in the hon. Prime Minister that in
the field of agricullure—1{o the extent
land reforms are concerned--thesc
should be seriously 1aken up before
this planning is implemented,

The Sixih Plan as presented fo-day’
has been bosed on the assumption
that the prices will be stable. Unless
ithe prices are siable, what i going
tn happen? Assumplions should have
at least g workable faciual support,
Now-a-days the prices are so unstable
just as human minds are unstable, or
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more particularly politiclans are un-
stable. People are coming and going.
Ayo Rams and Gaya Rams are ruling
in the Siates and in the Centre. Like
i{hut prices are unstable. The plan-
ning made on the assumption that the
prices will be stable will, perhaps “e
a most risky thing.

1 come to the idea of the Rolling
Fian. This is n new idea it has sur-
prised us all. It has been said—it is
a new thing and is subject to criticism
2 new things are subject to criticism.
Fhis is the way the Prime Minister
vauld defend it.

In the Rolling Plan there are self-
cnniradictory things—whether insta-
kility of the prices has been assumed
er 1 should say apprehended, or sta-
¥ility iz assumed and instability has
been apprehended. In the annual
Report in one place il is said that
there ig no need for Annual appraisals,
annual reviews and in some other pmt
i* has been said that annual review
of targets should be necessary. Some-
where again it is said that the targets
s»d achievements will be reviewed
efter every five years and such of the
pertions and such of the subjects
v hich will necessitate extension will
ve extended by one year. This is the
pasition. Now the very idea of the
Rolling Plan is indicative of the lack
«f self-confidence of the present Gov-
ernment. Whalever may he its merit.
it is a new thing. I we just see, if
we examine this in the context of
different forms of instabilities—insta-
wilities of the mind, instabilities of the
atlitudes, instabilities of the prices, so
raany forms of instabilities, then it
will be seen that the Planning Com-
misslon and for that matter the Plan-
ning Minister is bhaving shelter under
ibis Rolling Plan so that they could
we able to adjust themselves according
to different whims and different situa-
tions. Ultimately, where are we 1o
gu? The country needs a solid Plan,
a well visualised scentific Plan which
will give impetus to appropriate
priorities Just with uncertain peli-
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lical will and this kind of wrong as--
sumption the Rolling Plan will mnot
succeed. There should not be annual
adjustments here and there. Theye
should be a well visualised plan which
should be stuck to. Then omly the
country will be able to go out of the
present crisis. Otherwise this will be
only waiting for the bus which will
never arrive and getting nothing atter
the expiry of the years.

Before 1 conclude, I would like te
again reemphasise my demand that the
smail units, Union Terrilories, and
Small States which have come to exist
in the map of the couniry by their
legitimate rights should be made seM-
sufficient by utilising the resources im
those places and establishing industries,
big or small, and the unfrastructures
thereof according to the situations. I
order to remove the disparities between
ihe rich and the poor particularly
the agricultural sector, we should com-
plete the land reforms to which all of
us have been committed whether we
belong te this party or that party.
Irrespective of parties, this is a nationst
commitment which we should fullil.
Then only this Plan will have some
meaning.

With these words I conclude my
speech.

DR. SUBRAMANIAM SWANMY
(Bombay North-East): Sir, we in the
Parliament naturally welcome this op-
portunity to discuss the draft Sixth
Five Plan particularly because it is im
the new context. We have the experi-
ence of the last 30 years. Besides this
experienve of the last 30 years, we are
also in a new position because ihe
usual bottlenecks that one encountered
of food and foreign exchange, are not
therc as serioug constraints. However,
Sir, g sentence in the beginning pasi
of the draft Five Year Plan which
said:

‘It ia u cause of legitimate national
pride that over this period a stagnani
and dependent economy has beem
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modernised
reliant. .’

and made more self-

has encouraged Mr. Stephen to think
that whatever they did when they
were in power was extremely good and
the Janata Government should be
obliged to them for it;

There ig no doubt that a certain pro-
gress has been made. But the issue is
not that. The issue is: At what cost?
Thal also has got to be considered.

Therefore 1 would probably think
that reading ihe chapter as a whole
nne would get the impression that per-
haps this sentence could have been
nvoided, because, sentences of this kind
have put Mr. Stephen very much in a
sort of a dream-world.

So, in order Lo restore somg reality
1 think, it ought Lo be emphasised that
the progresg that has been attained in
the last 30 years, has also entailed
severe costs for us. And this is one
cf the difficulties that the present
Government [ am sure, faces in plan-
ning for the fulure.

Sir, the constraintg are many and
I think Mr. Stephen should have really
placed them here,

The first is, the economy has been
subject to a straight-jacket of a
three-and-a-half per cent growth rate
gince 1951 and if you look at the
trend you will find that there has been
actually a drop in the growth rate,
And a three-and-a-halg per cent, rate
of growth is nothing to boast about.
I would tell Mr, Stephen that it is
wvery small if you compare it with
olher countries. If you make this
inlernational comparison, vou will
find this.

‘There have been many, many
ccuntrieg which have achieved over
ten per cent. of growth rate. I would
say, this three-and-a-half per cent
growth rate, and that too, declining
over the 30 year period, is nothing
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that one can say, js a great contribu-

tion, that it is something to which we

ought to be obliged for,

The second thing to be considered
along with this ig the growing inequa-
lities, And Mr. Stephen failed to
mentioned any statistics on that. And
over thig 30 year period, what has
happened is this.

The top five per cent of the popula-
tion today own 38 per cent of the
assets and B0 per cent of the income,
I would point out that this is one of
the highest and most unequa] distri-
bution in the whole world. The
assetg of Monopoly Houseg are grow-
ing at the rate of 15 per cent per year
despite all the Monopolies and Restric-
tive Trade Practices Act and other
legislationg which they had passed.

The people whom we can call
‘grossly poor’ had swelled their
numbers to 200 million, Similarly,
now, there are 200 million illiterates
compared to 100 million illiterates
when their planning started. So,
these are some of the serious

constraints that we are faced with.

Along with this was the mounting
huge unemployment, as the statistics
show, of thirty million unemployed
in standardg equivalent terms and the
foreign debt of Rs, 10,000 crores we
owed to thirty countries. The foreign
aid or debt to-day comeg to Rs. 10,000
crores for which we have to pay
about Rs, 800/- crores in termg of

amortisation and in the repayment
of interest and principal.
Mr. Stephens forgets io mention

when he talkg about self-reliance as
to how self-reliance iy being given up.
He said that in the Fifth Five Year
Plan zero net aid wag at the end of
the Plan. We have not postulateg the
zero net aid as an objective. This
meang a sell-out to western countries
etc, from where we just got carried
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[Dr. Subramaniam Swamy] growth of nalional income was
away. While discussing about the 3. per cent per year but the
rolling plan, he went rolling siong rale  of employment growth was
with all the fantasies. What is the only 2.1 per cent per year. The

factual matter?

When we started off with the Plan,
tho objective was somewhere half-
way. Mr. Stephen and his leader, who
wag then the Prime Minister, re-
appraised the Plan; had the reappraisal
of the plan and, in the reapprail of
the plan, what did they do? Origi-
nally they thought that they ghall take
in the Fifth Plan only a net aid of
Rs. 2,400 crores. But, after the re-
uppraisal of the Fifth Five Year Plan,
mid-term appraisal, they stepped it
up to Rs. 5,834 crores. That is they
gave up the objectives themselves.
And to.day we are in a difficult posi-
tion largely because the trend which
may have been started earlier, is in-
creasing,  progressively  increasing,
towardg self-reliance. This trend was
reversed during the emergency when
they hagd no one here to ask anything,
This is something which he must re-

member. Iig has not brought the facts
before us., Similarly he talked about
taxation. In previous Plan he said

that the taxation was mild. While it
is true that when they drew up Lhe
additional financial resources mobilisa-

tion it was Rs. 6,850 crores. But, in
the mid-term appraisal, this was
stepped up to Rs. 14,603 crores, the

Even at this stage, when we
this
taken

highest.
are formulating our Sixth Plan,
kind of mobilisalion has not
place.

So, I would say that facts must be
brourht in their perspective. T am
sorry Mr. Stephen is not here. This
seems 1o be the standard practice to
say something and then to disappear
so that he is not in a position to listen
to some facts, This Sixth Plan, in
my opinion, do¢s have very key ele-
ments which ought to be highlighted
here. Praiseworthy are, particularly,
the facts that, for the first time, in our
Planning, we have had a blending of
growth and employment objectibves.
-During the previous Plans, the rate of

proposed rate of growth would be 4.7
per cent but the rate of growth in em-
ployment will be 3.3 per cent. This
will mea:, ac.orciag to  ug in fve
years, the uacmployment which is to-
day 20 per cent of the labour [force,
will be reduced to 8.7 per cenl which
wiii be comparable 10 the lowest in
many of wie towitkaes in the world,
Thig is the first {ime that in our Plan-
ning. we have blended the growth
objectives along with the employment
objectives. In none pf the previous
Plang such a blending hag taken

place. The secand factor js the de-
centralisation,  particularly, financial
centralisation.  If vou look at the

the

Central Plan, it is smaller than
Stateg and Uniop Territories’ plans put
together. At least ag far as the first
vear of the Plan was concerned, it
was cleared by the N.D.C. This is
for the first time, in thirty years that
the Central Plag is being smaller than
the States and Union Territories Plans,
Next iz the censcious planning for the
poor,

It has been wrilten into figures that
the total pumber of poor people will
decling in percentage terms from 463
in 1977-78 to 379 and the minimum
needs programme in this particular
case needs to be pointed out which, in
the Fifth Plan, had only 800 crores.
The sum iotal of uallocation for the
minimum needs programme, despite
vour Twenty-Foint Programme, with
o1l the fanfares on gurabi hatao, it is
only 800 crores. In the present Plan,
ihe minimum needs programme al-
location has been stepped up from
Hs, BOO crorcs in the previous Plan to
Rs. 4,180 crores. This meang 5.23
times mark up which in my opininn
bag never happened earlier. Aleng
with this there is the increaseg alloca-
tion for willage and small industries,
namely, from Rs. 388 crores jt is now
Rs, 1410 crores. It comes to 263.4
per cent increasc over the previous
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p:an. These are some of the mosi
praiseworthy things which Mr. Stephen
should have borne in ming before be
began to criticise the Plan.

Mr. Depuly Speaker, Sir, there has
been lot of vonfusion on the rolling
plan concept. Rolling plun jy not an
alternative {0 present piunning,
Actually the word ‘Plan’ should not
be attached. 1t is rolling evaluation,
It iz a methog of strceaglhening plan-
ning so that we do not make mislakes
ug we did jn the pasi.

After having made these vbservi-
tions, I still feel that the Plan necds
certain clarifications and (he  bLasic
strategy needs further eluboraliop so
that people like Mr. Stephen may not
try Lo shed crocodile tears. The first
and the foremost is thut over 55
per cent of the tolal unemployment
in the country is concentrated in
Taril Nadu, Kerala, Andhra Pradesh,
Kuarnataka and Maharashira. These
five States account for 35 per cent of
the unemployment and certainly thev
dou not account for 55 per cent of the
population. Therefore, there jg need
for further spelling out the strategy
for regional development

Sccondly, while I appreciate that
there has been a vast increase in the
allocution for agriculture and rural
development., there jg  the question
aboul how these resources would be
spent. We mav Thave the best of
intentions but how these resources are
going to bp spent. If they are car-
marked for small farmerg and land-
less labour, will they be spent for
them! What is the experience of the
past? Here I would like to quote
from the Reserve Bank report on
Small Farmers Developmeny Agencies
published in 1866. According to the
Rescrve Bank, despite the fact that the
programme was specifically earmark-
ed for small farmers:

“The Agencies do not appear 1o
have persuaded the revenue officials
to bring the land records up-to=
date and record tenancy rights
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therein,. Ag a result a subsluntinl
section of small tenant-farmers could
not be enrolled as participants, Une
reason for not identifying tenoun.-
farmers was the feur that hag the
Agency attempted to record tenancy
righty in a willage, there would be
stong oppusition from land owners,
which would have an adverse im-
pact oh the tlenants themselves.
Secondly, the majority of tenants
were oral lessces where lenaucy
arrangementg were concealed, Iiy.
passing such sensilive issues, the
Agencies had gdopted a  practical
approach. In the process, however,
they Teft put large numbers of small
furmers whp were tenanis'

What does this show? Even jf vou
allocule a lot of money for agriculture,
whether will it be spent [or the pronle
for whom you have allocated i1? In
my uopinion, a fundamental overhaul-
ing of agricultural administration Js
nevessary before any further step-up
of the investment jn agriculture is
contemplated.

Further. 1 would like {0 bring oul
as a suggestion that a nexus belween
the prowth strategy and the alloca-
tions must be clearly brought oul.
The shave of cducation is reduced
from 33 per cenl 1o 28 per ceni
What is surprising is for university
and tlechnieal educition the decline is
absolute. Therg is absnlute decline of
8.2 per cenl for university education
and an absolute decling in allocation
for technical educstion of 3.8 per cont.
There must be a strategy behind it
No doubt, although there hag been
reduction of the share of university
and technieal education. yet for elc-
mentary and adult education the in-
crcase has been phenomenal. The steD-
up in the case of adult education iy
of the order of 1,000 per ceni, Never-
theless, the allocation for clementary
and adult education wil}]  be
really g primary aim al reducing illi-
teracy. But on the question of
demand of small industries, village
industries and rural development we
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need a little more thinking. There-
fore, the relationship or the direct
nexus between educational allocation
and the industrial and agricultural
strategy has to be spelt out further.
Now, the small industries, village
industries and rural development and
consumer goods industries require
good transporation. Here again, 1
find that the share for ‘transporation’
has gone down; for railways it has
gong dowp from 5.6 per cent to 4.8
per cent, for roads from 3.4 per cent
to 3.1 per cent, for road transport from
1.2 per cent to 1.1 per cent, Actually,
there has been a total decline of 203
per cent. Thercfore, T would say
here again that it is necessary to spell
oug exactly the allocation for the
village ang small industries. The
main problem with the small indus-
tries is the question of marketing of
all its products and if you increase
the allocation for small industries,
there is going lo he an increasing
pressure on marketing their producta
and, therefore, increasing pressure on
trangporation will be the consequent
result. Here again the surplus alloca-
tiong should have a proper nexus. I
would say that the resource mobilita-
{ion techniques in the plan also need
to be more clearly spelt out because
there seems to be even an assumption
that there will be step up in the Gov-
ernmental savings. The additional re-
source mobilisation would be by and
large from the public sector. About
51.3 per cent of the total resource
mobilisation would come from the
public gector savings and the guestion
is that this has never happened in the
past. Therefore, steps have to be
outlined by which this can be done.

1 would itherefore, say in conclu-
sion thay this Five Year Plan is a
very new plan. It hag so many new
things; it has something which has
never been considered before. But
nevertheless there are four or five
points in which particular attention
is to be paid. The first and the fore-
most is agriculture. The administra-
‘tien aspect has to be brought out, I
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would say that in agriculture, actually
it is not sg much necessary to have
investment but proper price policy
has not been spelt out here ang also
for a really effective machinery for
distributing their products and giving
credit to them, I think the small far-
mers by themselves can do averything
withouy governmental help, provided
they have got a proper price for their
products and marketing of their pre-
ducts and at the same time eredit
should be given whenever they want-
ed. In fact, I would not be sp much
worried about the resource situation
for agriculture as it is in private sector,
Of course lang reform policy is to be
implemented,

Then, I would also say about the
kind of industrialisation that we saw
in Japan in regard to all small indus-
tries which Mr, Stephen means is
taking the country backward. I think
Mr. Stephen has not looked at the
Japanese case or the Taiwaness case
or the South Karea case. In elec-
tronics they have defealed the most
advanced industrialised nation because
they have surplug of manpower and
they have used their lang more effec-
tively. It is something which we
should do in our country like the
Japanesg style of industrialisation. In
my opinion, it has offered a clear
picture and I would say that the bulk
of the recsources should, in fact, go
far that. Along with this, there should
be a nexus developed between educat-
tion, credit and the restructuring of
taxes, Ultimately, I do not think tHe
present taxeg can deliver much more
resources and I would particularly gay
that the resources mobilisation should
be aimed nay providing incentives to
households,  Unifortunately, in this
Plan, the contribution of households

ia expeclied to remain unchanged.
Households are not expected to con-
tribute more resources. Inmy opinion,
households have enormoug potential
for providing resource provided
proper incentives are given to them.



3¢9  Drajt 5-Year VAISAKHA 13, 1900 (SAKA)

1 think in India incentives have much

more effectiveness than taxes or
- centrols.
16,09 hrs. o

Finally, I would urge a word, as I

. did before, on the question of self-
reliance. 1 would gay thal cerlainly
India today is in a position to have
self-reliance, We have Rs. 5000 crores
worth of foreign exchange. The
amount of foreign aid is not so much.
We certainly have to pay back about
Rs. B00 crores as interest and
amortisation chigrges on past loans.

Thig can be arranged by asking the
countries which gave us aid to pur-

chase goodg ang services from our

country rather than making the pay-

rent. 1 think it can be done. The

argument in the Plan Document that

the foreign aid taken is only five per

vent in my opinion is a further argu-
ment why should have self-reliance

immediately. After all five per cent

is a number which meang we can do

without foreign aid. I think it will
electrifiy the nation. Five per cent is
a number which I canp quote in

another context. Dr. Sushila Nayar
ialks about prohibition. How many
people in India drink? I think only

five per cent of the people in India

drink. Still we are for prohibition.

In the same way, in the total re-

sources, if the foreign aid is five per

cent, that ig all the more argument

why we should achieve iy instantanc-

ously. The scope ig there and we

should do it. (Interuptions) I know

Mr. Sathe iz hurt by prohibition. Bul

I think...

MR. DEPUTY-SPEAKER: That is
alright.

SHRI SAMAR MUKHERJEE (How-
rah): This is the Draft Sixth Five
Year Plan. There jgs a background
of Five Year Plans and on the basis
of experience of these Five Year Plans
this draft hag been presented,

Here it has been stated:

“Thirty years after independence,
twenty-seven gsince we set out
with the TFirst Five Year Plan
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“to translate....the goalg of social
and economic policy prescribeqd in
the Directive Principles of the Cons-
titution. .. .into a national program-
me based upon the assessment of
needs and resources.”

What were the Directive Principles?
The Dircclive Principles were to re-
duce disparity. But what js the result
after thirty years? Disparity has in-
creased. What were the Directive
Principles? To remove unemployment,
to provide jobs to all, work to al.
What is the result? More and more
unemployment. Why is jt stated that
in the last thirly years, atlemp has
been made through Five Year Plans te
implement the Directive Principles,
when the fact is just the contrary?
This must go. Mr. Stephen must ad-
mitl that they have not been pursuing
the policy to implementi the Directive
Principles. The Directive Principles
is g bluff and a hoax to keep the
people under the jllusion that we have
the desire to remove poverty, unem-
ployment from the country, but in
practice more and more bigger housea
hecame far more picher. This is the
experience of thirty years apd this
draft has admitted that there has been
more concentration of wealth, Is this
the effort tn implement the Directive
Principles? No. Big monopoly houses
have become far more powerful and
bigger? Due to what? Due to plau-
ning. If this is the result after five
Five Year Plans, then it is nothing but
a capitalist Plan which is being pursu-
ed jn the last thirty years and the
cntire advantage has been gained by
ihe capitalists, big business houses at
the cost of the common people. If thig
basic thing is not understood....(In-
terruptions) Dr, Subramaniam Swamy
has also admitted. He has given only
figures as to how many big houses
have earned profit dquring Mr, Step-
hen's regime. The szame basis re-
mains the basig of this Plan. There
is no change, no basic change. Then,
why are you euologising the Congress
Plans when the result is just the con-
trary? It has been an admitted fact
that the result ig just contrary?
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Capitalism has jts own logic, for its
own interest they develop roads, they
develop tcchnology, they set up Engi-
neering Colleges, which is the need of
capitalism. That is why there is im-
provements in) infra-structures. This
yeality must be understood. Qther-
wise, Januta Party iz bound to [fail
completely and they cannot solve any
basic problem of the people. What
wre the objectives declared in this five
year plan? Mr. Stephen has  read
t' em out. The same objectives were
mentioned in the fifth plan. The same
things are menlioned here. The same
vbjectives arc in the directive princi-
ples.  So, by declaration of objectives,
resully cannot be judged because we
bave judged for the last 30 years and
ihe performance and profession are
just contradictory. Why? Because it
iz the capitalistic system, a system
based on exploitation. The entire evo-
nomy is under the covntro]l of the big
rouscs and capitalists. In the villages,
the entire agricultural economy is in
the prip of land monopolists, land-
lords, kulaks, moneylenders and others,
The administrution has given protec-
tion to them.

There has been growth in agricu!-
tural production, but the prices for the
growerg have completely erashed. This
issue hag been raised several times
here. The price of raw colton has
crashed.  Cane-growers, tobaceo gro-
wers  and  jule growers are erying.
They are not petting proper
price  for  their produce, because
the entire wvillape economy js under
the grip of the black-markcteers. They
know how to manipulate price. When-
evep there ig harvesting, the price iz
baoughi down. The peasonts are for-
cod do seil their crops at o cheaper
pwive. When the crops go out of
th hands. the pricos start rising.
* operutions are going on for so
many years. Unless you iry to slop
that thing. simply pumping money
inlo the willages will further help
ecoramic  polarisation. More moncy
will be concentrateq in the handg of
th: few wlho are the vested interests
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ang the life of the peasantry will be
completely ruined.

In page 2, the draft has admitted,
“this asscssment of India's economic
development gver a quarter century of
planning has indicateq some funda-
menta] fuilures”-—fundamental failurcs
mentioned here are not understood.
What are those fundamental failures?
Then it says, “it js on account of this
that the need hag arisen for a reap-
praisal of the development strategy”™.
Qur point js. the reappraisal has not
been done. Only due o some objec-
tive compulsions from the side of the
Janata Party, they have brought this
plun here. | Our Prime Minister has
told us that we have agreeq only for
the first year. Then again, the Na-
tional Developmeni Council will meet;
the Chief Ministers will meet; the
Scventh Finance Commission will
have tp gubmit itg peport. If you have
to await all that, how can you call
this a plan? If further discussion is
awaijted, withoul coming to some un-
derstanding even with the Chief Min-
isters of the States, whose plan is it?

AN HON, MEMBER: Only your
Chicf Minister is creating trouble!

SHRI SAMAR MUKHERJEE: It s
not my Chicf Minister alonc. All the
Chicf Ministers are creating trouble
because it is a fight between the States
and Centre about ullocatjon of finance,
That has lo be resolved. The Centre-
Stnte relation has arisen a new because
of the strained economic situation.

A peculiar formulation hag been
made here: “S8low growtih of produc-
tion und distributive justice”. How
can you remove poverty and unem-
ployment by slow growth of produc-
tion? How js it that if there is high
growth of production, there may be
distributive injustive? No. Why Is
this argument coming? It is coming
because further increase in production
requires an attack on the wested in-
terests. There comes the resistance.
That is why the old slow process. Qur
friend has shown that the Congress
Government fixed a target of 5 per
cent but actual porformance was 3
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per cent. What satisfaction do you
get out of it? Your target iy 4.7 per
cent. How can you be sure that you
will not go below 3 per cent? This
meang you are treading the same path,
no difference. Simply one ig accusing
the gther. But if you pursue the same
path, then the same results are bound
to occur ang this meang further con-
centration of money in the hands of a
few and more economiec polarisation.
Poverty is bound to increase further.
So, it is a question of attacking the
vested interests. If you are serious
to remove poverty, learn from other
countries—there are countries where
poverty hag been removed, unemploy-
ment problem has been solved. The
- glaring example ig China. The Con-
gress wag jn power for 30 years. In
30 years, unemployment hag further
increased in our country. But after
28 years of rule of the new Chinese
Government, unemployment hag been
completely removed from China, the
population of which j8 much more
than that of India. (Interruptions).
You are talking about solving unem-
Ployment within ten years. But one
year hag already passed. Is it that
one-tenth of unemployment has been
solved and nine-tenths has remained.
No.

16.10 hrs,
[Dr. SUSHILA NAYAR in the Chair)

So, the matter should be very seri-
ously thought over. SBome {riends
have rightly told that unless you re-
move landlordism, feudalism, from the
villages, and unless you change the
relations of production in the villages
—the poor peasants and the landless
labourers to become the owners of
land ang restructuring of the entire
administration—the money spent for
improvement or development of the
Poor people will not go to them, it will
go to the rich peasants, the landlords
and the money-lenders, gnd it will
;rhe:te 2 heaven for them by this new

The Reserve Bank Report gays—tha
has been mentioned by the Ph.nnln.
931 LS—12.
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Commission itself—how the polarisa-
tion in the villages has taken place.
It gays that 10 per cent of the lowest
rung of the people have assets of only
0.1 per cent, and the upper 10 per cent
have assets more than 50 per cent. In
this situation, if you invest money for
further power generation, how these
lowest sections of the people can get
advantage of the power? They have
no resourceg to purchase power. You
will not give them power free. So
alsg irrigation facilities. They cannot
aveil of the jrrigation facilities. They
cannot get adventage of the banking
loans and other things. So, the way
the whole social gystem j3s now gperat-
ing here, unlesg the relations of pro-
ductions are basically changed, unless
the landlordism is completely elimi-
nated, this poverty can not be removed
by the further induction of money in
the rural economy. This is a very
fundamental thing, but unfortunately
not a single word has been mentioned
in the Draft Bixth Five-Year Plan
regarding abolition of landlordism.
Only they have told that only the sur-
plus land above the ceiling prescribed
by legislation should be distributed.
And accrording to their calculation, the
surplus land available is 5.7 million
acres and up till now the land dis-
tributed after one year is only 12
million acres, and about the rest of
the land, nobody knows whether jt is
fallow land or uncultivable lang that
has been declared as surplus. I saw
one Resolution passed by the National
Executive of the Janata Party 4 or §
days ago. In that Resolution, it has
been admitteg that there are loopholes
in the land legislations. And in the
past also it hag been admitted that this
is due to lack of will—as Mr, Stephen
said just now. My question to him is:
why this lack of will? Why is will not
forthcoming? It ig because those who
are at the helm of the Administration
are directly linked with the landed
interests. That is why the will will
never come, 80 long as they are at the
helm of Administration. That is the

reality. You must understand this.
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Then, a big figure hag been given as
the Plan target, viz. Rs. 116,000 crores.
But the prices are bound to rise fur-
ther. So, the actual value of this
huge amount, when it is computed,
distributed or used, will get much re-
duced. And the way the Tresource
mobilization has been suggested, also
shows that ultimately the burden will
fall on the common people. One way
ig through new taxation to the extent
of Rs. 13,000 crores. Ang the Centre
wil] impose & taxation of Rs. 8,000
crores, and the States Rs. 4,000 crores
in five years. It means that per year,
there will be Rs, 800 crores of extra
taxation by the State Government. 1
don't think State governments will
agree. Here, the Chief Ministers will
oppose. So, there will be further
Central taxation, and then State taxa-
tion. What else? There are the pub.
lic gector undertakings. You are ex-
pecting that they will give much more
surplus. But these five five-year plang
have proved that the public sector
undertakings have become the real
instrumentg for earning huge profits
for the big monopolists. Thejr pull on
the Government is go big and on the
management of public sector under-
takings so much strong that they will
never allow prices of the commodi~
ties coming out of these undertakings
to be raised 10 earn huge surplus—as
long ag the interests of private capi-
talists are linked up with thg produc-
tion of the public undertakings.

We have told categorically that land-
lordism must be completely eliminated
ang peasantry given land. We have
always advocated, not to-day alone,
that all the poly h both
foreign and Indian—must be nation-
alized. Government will decide whe-
ther it should be done with or without
compensation. The Constitution has
now been amended. Compensation
can be nominal; but leaving those
monopolists tg have contro] over gur
economy; you cannot remove unems-
ployment from the country. And you
cannot remove poverty from the coun-
try without complete abolition of land-
lordism., 'The way this Plan suggests
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foreign aid, Mr. Stephen hag correctly
put it. It is gaid that Rs. 8,000 crores
of foreign aid will now be necessary.
The Planning Commission hag shown
it to be 5 per cent. Dr. Subramaniam
Swamy said that 5 per cent. was no-
thing. It is not 5 per cent, but 12 per
cent of the total gmount to be invest-
ed, namely, Rs. 68,000 crores in the
Public Sector. This shaws more de-
pendence on foreign aid. 1 fully agree
with Mr, Stephen who spoke about
this. The door is being opened for
multi-national corporations. We are
starting the import of foreign goods,
where we are competent to produce,
manufacture our own indigenous goods
We are importing such goods. This is
their line. And the emphasis on the
rural sector i5 not an isolated thing.
This is the formuly advocateq by the
World Bank long ago.

SHRI C. M, STEPHEN (Idukki):
quite right.

SHR1 SAMAR MUKHERJEE: It ap-
plieg to you also, not only this Janata
Government. In 1874 McNamara
came. This is the continuation of the
seme policy pursued by the Congress
Government. This is our main accu-
sation,

S0, the Worlg Bank wantg that India
should not gdvance in industrialisation
because there is competition in that.
They want Indian markets as far as
possible.

MR, CHAIJRMAN: There are 22 min-
utes for your party. You have taken
20 minutes already. Please try to
wind up.

SHRI SAMAR MUKHERJEE: The
Worlg Bank wants that India should
remain g market for their goods, and
that our Government should bke in-
volved more in agriculture,

Then, regarding jmprovement of
slum dwellings, this is g proposal of
World Bank. They are interested in
giving money for this, but they do not
want that we should set up new in-
dustrieg further. Money has been
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allotted for the public sector under-
takings, but that {s gnly for some
extension work, to achieve better uti-
ligation of capacity.

So, this meang that our Indian mar-
ket is being opened to foreign goods.
We have started importing. Because
of the low purchasing power of the
people and because the purchasing
power is going down the internal
market is shrinking, our big houses,
whose production is increasing, are
very much jriteresteq in having out-
side markets, and that ig why they
are hobnobbing with all the foreign
monopolists to have foreign markets,
and there is more and more collabora-
tion with these jmperialist countries.
Even the liberalisation of the MRTP
Act and other concessiong show that
private big capitalists can have agree-
ments with multinationa] corporations
in matters of technology and other
things. This means they are very
much interested in reorienting the
home policy and the foreign policy of
the Government of India, jn seeing
that pur policies are run in such a
way that their interests are defended
in this country.

This meang danger to our indepen-
dence, danger to our gelf-reliance, and
these are very basic things on which
we cannot keep silent, and that js why
it is essential that this draft Plan
submitted here ghould not create illu-
sions in the people that it jg a very
big Plan and that now poverty will be
removed, unemployment will be re-
moved. No, the result will be just
the opposite, as it happened in the
case of the other Five Year Plans. So,
a basic change is absolutely essential,
a basic change jn the relations of pro-
duction, in the property relations.
That ig the only solution to which the
Janata Party Government must give
serioug thought.
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ofte, frg Ptz & ofery # ofw
©: Ty 2w ww oged § e gw
gtufowr sror & ¥ fywrelt dromrer
fre Farewit §

o gAY AW - faoredt, Wi Wi
e ot Wt Wrewww g, o 3w F
e WY gwt §, gl sTwesw
g% &1 wwit § wre onfan o wrom
gravr b | greew wwew &
warfeors & wor @ wgnr swnr WA
A fir v o waoog & | ag €6 SR
W qomAe few § o wegwn-
femm g st oo aff g awT § 1 9w
¥ gz w7 ot ofaaw &, S
Tfae vt 9u & wwan § Wit 9w w1
ET SANT WY T EATRI A WYE &1
&Y agr ¥ wY Fwwa Fog aifs faore
wqrar ¥ Fuver dar Y 1 & goAT Y
FEAT AT E |

SHRI DAJIBA DESAI (Kolhapur):
I would like to place my observations
on the draft Five Year Plan 1878-83
before the House. The draft Plan js
not complete; as the Primg Minister
has gaid, some of the aspects of the
Plan are to be discussed with the
States and gome information has to be
collected. Therefore, I would have to
restrict myself to certain topics which
were discussed by the Nationsl Deve-
lopment Council—and these are the
major objectives of planning, re-
sources, etc, I dont want to go into
the resources problem because, ulti-
mately, it will have to be resolved by
the Government,

The Flan says that a new concept of
rolll'nf. Plan has been introduced in

will be introduced. There won't be
any Five Year Plans or a perspective
of ten yearw planning or something
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like that. The secona point is about
a review of the previous year's plan-
ning.

The Planning Commission has, in
this draft, given some conclusions.
One ig that the per capita production
in agriculture has been stagnent, The
second is that the concentration of
economic power hag increased in the
sense that, within the corporate sector,
the assets of bigger corporations have
increased more rapidly, and the ex-
pansion of large-scalg industries has
failed to absorb a significant propor-
tion of the increment to the labour
force and led, in some, cases, to a loss
of income for the rural poor engaged
in cottage industries like textiles, lea-
ther, pottery etc. The third conclusion
is that the major beneficiaries, especi-
ally of the banking system, have been
the wealthier part of the population,
both in urban and rural areas, and the
vast majority have barely been touch-
ed. The fourth conclusion is that an
unduly large share of resources is thus
absorbeq in production which relates
directly or indirectly to magintaining
or improving the living standards of
the higher income . 8o, the
last 30 years' investment in this coun-

try has been absorbeq just to deve- -
lop the living conditions or for the:

amelioration of the upper 20 per cent:
of the population.

Therefore, I wanted to know, after
reading the Plan, whether these con-
clusiong have leq the Government to
re-consider the entire planning pro-
cess. The Government or the Plan-
ning Commission has put up the gbjee-
tive of removing unemployment,
poverty ang imequality. So, after
thirty years’ experience of planning
angd large investments, we have come
to the conclusion that still we have to
fight poverty, remove unemployment,
remove inequality. On the contrary,
these evils have increased in the socio-
political conditions of India, The Plan
8s it iy presented does not give an
indication of gny change in the con-
cept of investment or In the concept
of allocations. The Prime Minister
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said, and the Plan itself says, that the
rura] development hag been given
priority and more allocation has been
made for agriculture, rural develop-
ment, cottage industries, small scale
industries etc. There jg another thing
that the agriculturists will be supple-
mented or the cultivating community
will be given secondary employment
in the cottage industries, milk dairies
etc, and by that way, the employment
conditions for them would improve.

During the last thirty years, with so
many Five-Year Plans and invesi-
ment of thousands-of crores of rupees,
we have faileq to create employment
opportunities jn the rura]l areas. The
same pattern js being accepted again.
The National Commission on Agri-
culture hag jndicated that India will
have to have an agricultural pattern
of small farmers. But what has hap-
pened in. ectual practice during the

lasy ten yearg is that the number of

cultivators in India has decreased and
the number of agricultural labourers
has increased. That indicates that the
small farmers are being driven put of
the land. I want the Government to
go into thig problem and draw its own
conclusions. My conclusion or my
experience is that the small farmer is
being driven .eut from the land he is
joining the" force of agricultural lab-«
ourers. There is no employment op-
portunity, there is no improvement in
the cultivator's life during the last
thirty years. What is the reason? Is it
that the agriculturist or the cultivator
ig not prepared to work? He is pre-
pared to work. He toils day and
night throughout the rainy season in
cold and hot climate. If he is given
the proper opportunities, proper in-
centives, he can produce more and in
a number of geasons, we have seen
that the agricultural production in-
creased tremendously. The basic pro.
belm of rural India is how to taks
care of the gmall cultivators. The
statistics show that 80 per cent of the
cultivators are having below ten acres
of land. That means that they require
our best attention.
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MR. CHAIRMAN: Please conclude
now.

SHRI DAJIBA DESAIL. I want some
more time,

MR, CHAIRMAN: You have to keep
to the time allofted to individual
Members. Please wind up now.

SHRI DAJIBA DESAI: The major
problem of the Indian agriculturist
is not to have a gecondary industry or
secondary employment, but to increase
employment in agriculture. That will
be done only if we agsure a remune-
rative price to the cultivator. Remu-
nerative price will give him additional
support in financial matters; he will
invest his savings in agriculture. In-
- terjecting credits or interjecting some-
thing like subsidy will not help. This
is the only way by which the produc-
tion will increase ang the earnings of
the cultivator will jncrease. That will
give us savings, that will give us
market. Even if you have rural
industries, cottage industries, where is
the market for the products? The
market can be developed only if you
give remunerative prices to the agri-
culturists.

Secondly, the Government should
not discriminate between agriculture
and industry.

I will just quote one or two para-
graphs from this draft.

“Stabilisation policies for agricul-
tural commodities will involve ap-
propriate support prices, buffer stock
operations and imports when neces-
sary. The commodities to be
covered under this policy would
include not only rice and wheat but
also cotton and jute. Subject to
our financial and administrative
capabilities 1t is desirable to udd
pulses ang oil seeds to this group.
The approach of the Agricultural
Prices Commission to the determi-
nation of support prices of warious
commodities has been gound, gnd it
i3 Important in the interests of
price stability that no price increase
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be given unless it is justified by
substantial rige in input prices.”

This is about agricultural prices.
What about industrial commodities?

“In the case of manufacaures
price fixation ghould be Timited to
a few commodities where this is
clearly required for maintaining
overall price gtabllity ang orderly
marketing for all such commodities,
whether produced in the private or
the public sector. A fair refurn on
investment should be assured in
determining administered prices...”

A fair return is assured to the indus-
try but the same principle is rot
applied to agriculture. A fair return
to agriculture means that he must
have the cost of production, he must
maintain his family and he should
get a remunerative price. But here is
this discrimination.

Another thing which some members
have glso pointed out is about elecri-
city. Electricity jn the whole of India
is charged at two rates: one for the
agricultural community und another
rate which is a lower rate for the
jndustrial community. Like this
there are & number of discriminatory
things in the economic development
of the country. So, unlesg you wipe
out this discrimination, you cannot
do justice to both the sectiong and
unless agriculture improves, industry
cannot be sustained. So, this is the
major thing. As I have no more
time at my disposal, 1 thank you, with
these words.

SHRI YASHWANT BOROLE (Jal-
gaon); We have on the floor of the
House distinctive thoughts which
have been expressed. One thought
which as discerned from this draft
Plan has been enunciated by the
Leader of the Opposition. The plan-

"ning that he has envisageq is al-

together a different one than what is
indicated in the draft Plan, Mr.

“Stephen thinks that it is no use golng
in for small-scale and cottage indus-
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tries because, mecording to him, it is
u retrograde step and the economics
of production will not benefit the
country. The expansion of big indus-
tﬂm. more o! tmor:r goods shall
provide a cnpdm, formation and it
may also at the same time give a
boost to the economy go as to fulfll
all the consumer requirementg of the
masses. This thought which has been
put forth before the House is dis-
proved by the very process of plan-
ning which we have followed for the
last 25 years. All the Five Year Plang
which required crores of rupees of
investment have definitely not bene-
fited at least 75—80 per cent of the
people of this country. The statis-
ties which have been produced in the
same draft also ghow that the benefits
have not percolateg to the lowest in
the ladder, the marginal farmerg and
particularly, the landless labour and
unemployed persons.

I would Jike to point out as to the
planning of more capital goods
investment, as to whay happened
in this country, about its growth
and about the raete per capita,
on the basis of 1960-61 prices. In
1950-51, the per capital income was
Rs. 2529, in 1960-61 it is 305.8, in
1970-71 it is only 353, in 1974-75 it is
343.2, in 1975.76 it is 365.9.

The annual growth rate in 1980-61
is 454, in 1970-71 iy is 440, in
1974-75 it is 1.14 only and in 1075-176
it is 8.76.

This growth rate of 8,76 in the year
1975-76, is an exceptional one. Let
ug analyse, why it is so, why such
a tremendous growth rate has been
recorded in this purticular year?
What is the reason? Is it because we
have invested more in the industry?
Is it the effect—that we have expand-
ed industry to a very very great
extent? The reason is, obvibusly not.
It is merely the effect of favourable
agricultura] production which has
come in 1978-76. But for this, this rate
of growth could never have been
doubled, This @verage hag been
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doubled in the year. 8o, there are
potentialities of agriculture for an
increase in production and jneconomic
growth process. What has happened,
with all these capital investment
goods? I will give the output caiptal
ratio,

In the first Plan, from 1951—56 the
output capital ratioc was 47—that
means an additiona] increase generat-
ed during the period gver the invest-
ment, In the Second Plan i.e. 1956—81
it is only 39. In the Third Plan
1861—66 it is 21. Thereafter there
was Annual Plan. Ip the mean while
in 1967-69 it was 20 and in the Fourth
Plan 1869 it is 19 only. So, we find
right from the First Plan what was
47 has dwindled down to 19. That
is the output capital ratio. This
points out that the industrial invest-
ment does not pay more. It has a
longer gestation period. Not only
that, but we find that from planning
to its implementation and the ®mctual
production, there is a great time lag.
Consequently, the capital invesiment
also enormously increases and the
ultimate output which we are getting
does not bear the desireq production
ratio and, therefore, Mr. Stephen
would be reqguired tp think again,
rethink on the process, ag to Whether
this planning which has been there
for the last 25 years, whether it has
really paid.

17 hrs.

We started planning. We had
Colombo Plan which we adopted. Just
it wags meant for development of
common wealth countries. We adopt-
ed it and then comes Nehru and
Mahalonobis age, which hag a deflnite
plan. This has a thrust on industrial
investment. That was the prineipal
thing which was done. that we put
more investment in the industries
there will be steel availeble; there
will be ecement available; there will
be electricity available there will be all

‘types of infra-strutture available and
‘in the second phmse it was expected

that the consumer goods could be
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produced to & very very large extent
to meet requirements of the Indian
people and the masses. But, unfor-
tunately, thiz has not come to be true.
The position in which we are placed
here is that the Indian people have
suffered the rising trend in prices
continuously. There has been a rising
trend of unemployment and under-em-
ployment. There has been u rising
trend in inequalities also. There has
been rise in the poverty. Sixty per
cent of the masses are below the
poverty line. These facts cannot be
brusheg aside. We have to bear in
mind all the consequences produced
by the implementation of the Plans
and, therefore, the perspective will
have to be totally changed. At the
same time, I would like to say that
we @re not decrying any improve-
ments made in the past. My Opposi-
tion friends should never think on
those lines. The Prime Minister has
said more than once on the floor of
the House that we do not say that
nothing has beep done during the
last thirty years but do not get satis-
faction thereof that everything that
has been done is correct and right and
on the proper lineg ang fit for Indian
conditions.

Our conditions are very peculiar.
Eighty per cent of our population is
dependent on agriculture spread
over a large number of villages. 8o,
the question to be congidered is ®s
{o what type of economy we are golng
to give them. We cannot go like Mr.
Samar Mukherjeg that everything can
be disbanded in thig democratic set-
up. We know the forces behind
Russia and China. We know what is
the freedom that has been there. We
also do not want merely to create a
materialistic world around us. We
want to develop a gystem where we
can develop both the spirit and the
mind as well ag the material gains
simultanecusly. No doubt, I.tlhlxt!
yuu.kllon;mtowalt, ence

is all the mere necessity
MOV,

]
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try for distribution to the poor who
are not getiing the seme at & fair
price. Till our cottage ®und small
scale industrieg develop we have to
meet this shortcoming. Mr. Stephen
said that liberalisation of imports
means killing of our own industries.
Thig is not the correct position. Our
industries wil] neither get killed nor
get abolished as has been pointed out
by Mr. Stephen. It would not be done
like that. We are determined that
advantages must percolate to the
lowest man., In what way they can
percolate this, Agriculture will have
to be strengthened first and by and
large small industries and cottage
industries wil] have to be supple-
mented. There is a tremandous
potentiality for increasing the pro-
duction in agriculture but we have
not realised this. The increase in the
growth rate in 1875-76 is mainly due
{0 increase in the agricultural output.
Hence there is the necessity for in-
creasing the irrigation facilities and
we are determined to go that, More
irrigation facilities will not only in=-
crease the production in agriculture
in the country, but it wil] give em-
ployment to a large section of people.
If the double cropping system adopt-
ed with the aid of irrigation, certain-
ly there is going to be a need for
double labour force in this fleld. So
much so, better economics of agricul-
fure is going to give us better and
cheaper food. These factors are very
well interlinked and therefore conse-
quenily if agriculture iz given proper
attention, definitely there will be more
employment potential generated in
this fleld.

So far as small scale indugtries
and cottage industries are concerned,
I take it that they are supplementwry
and complementary to agriculture,
When agriclturists do not find work,
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not g fact that the N.D.C. has ap-
proved this draft Plan, The objec-
tiveg of the Draft Plan have certain-
ly been approved of by the N.D.C.
There iz no dispute about the objec-
tives which have been now incorpo-
rated in this particular Draft Plan,
The dispute is only regarding the
proportiop of the Central assistance
that is to flow. Whether it should
flow from the Centre or whe-~
ther the States sghould Rave re-
resources at their own command to
implement the schemes gnd projects
by themselves ig the question to be
considered. It is merely a question
of proper and better understanding
and adjustment among the members
of the federul polity.

Now, another point is: which port
in India should be developed? Whe-
ther the port should be developed in
Madras or Maharashtra or Wes!
Bengal is to be decided by the Centre.
If this question is left to the States,
are they going to solve the problem
of the State on a national basis? The
States like Bihmr, Rajasthan, Orissa
and Madhya Pradesh have been
deprived of their plans because of
non-availability of funds with them.
The N.D.C. and the Chief Ministers
agreed tg have 10 per cent allocation,
But both are not setisfled with this
agréement, They are also not satisfied
with even T0 per cent loans and 30
per cent of grants to be given by the
Centre. 1 do not think there is any
other difference in regard to the
objectives of the planning. The Plan-
ning is accepted. How ip float more
schemes in consultation will be a
different matter,

MR. CHAIRMAN: Pleuse conclude.

SHRI YASHWANT BOROLE: That
will be a different matter. Another
thing I want to suggest is regarding the
framework of administration, which
ig very necessary. The Plans are not
implemented, many aspects of Plans
are not implemented, For a while,
1 will tell you a story, of a fearmer,
He said; “1 lost my well”. He has
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given in a newspaper that his well
in a farm was stolen away, What he
wanted to say was, when he went for
getting grants wiet happened in the
revenue department, the loan ls being
granted in stages. After getling the
first instalment which is for digging
the well, he actually did not dig
it and got a certificate by bribing
some officials to the effect that the
digging is over and got the second
instal t for constructi of well.
In & similar way he got the third
instalment also, but the well is not
there. That js what is going on.
Therefore the question ol administra-
tion becomes very important, How
can the Farmers’ Cooperative be
developed? These are the more impor-
tant questiong which will have to be
dealth with Farmers' Cooperatives can.
not be established in a day because
people do not like to.surrender their
parcel of land and resources because
the cooperatives themselves are not
functioning well.

The real question before this party,
the ruling party and the country is,
what machinery we ure going to pro-
vide, is it only the administrative
machinery of State, Collector, BDO
and so on working and functioning?
The people's cooperation and Feople's
participation could be invoked by
certain process, by floating some
institutions which will inspire con-
fidence among the farmers, landless
Tabourers and which will have direct
dealings with the farmers; let there
be a mass distributive gystem, per-
culating downwards to the lowest
level so thai every kind of help will
reach the wvillagers. The real ques-
tion which we have to tackle is, root-
ing out the corruption, creating
confidence in the illiterate masses and
villagers that here is a real organi-
sation for them which sghould be
developed and which wil] benefit
them.

SHRI B, C. KAMBLE (Bombay
South-Central): Madam Chairman,
So far as this document is concerned,
1 welcome that feature which relates
to a sort of confession of failures of



375 Draft 5-Year

[Shri B, C. Kamble]

the previous Government. That is @
right assessment and It appears like
a religious confession and I think that
the Prime Minister who is very sincere
will see that the confession of failures
which are mentioned in the Plan are
not committed and there will not be
a further occasion to mention the
fajlures so far as the implementation
of the present Draft Five Year Plan
is concerned.

What happened to the previous Five
Year Plans? The schemes under the
previous Plans appear to be ad hoc
and there wag no specific scheme as
far as the removal of unemployment
is concerned. The result has been
very disastrous, The result is men-
tioned at page 3 that 20 per cent of
the population own only 1 per cent
of assets and 4 per cent of the popu-
lation own 30 per cent of the asseis.
This shows that this country is ].lke
a divided houge go far as the
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be economic development if this is
the provision? In the present draft,
it comeg to at the most one rupes.
The population of backward classes
is 35 per cent as per this draft The
provision made is 1 per cemt. ' The
Prime Minister will understand that
if the previous plans have failed and
the benefits have not accrueg to the
very backward classes, again in this
draft plan injustice is being done to
them., As I said if he is sincere
about it, he wil] see that the allo-
cation for the welfare of the back-
ward classeg ig increased.

It appears that so far as the
present draft is concéerned there
appears to be a shift to rural deve-
lopment. 1 have pnot been able to
understang exactly what is going to
be the rura] development and what
are going to be the jobs that will be
created. 1 want to be frank, If the
Job' to be created under rural deve-

situation is concerned. The per::ent
ages at page 3 are so far as the
rural situation is concerned. If we
take into consideration the wurban
situation, it will be a Worse picture.
Therefore, whatever mistakes have
been committed in the previous plan,
they shoulg be rectified.

Taking the plang as a whole, what
is the position? We are grouping in
a growth rate between 1 to 2 per cent.
From 3.2 per cent, under this draft
the growth rate is supposed to be
47 per cent. For the lagt 30 years, we
are grouping within 2 per cent of
growth, Is it commendable? Spo far
as life expectancy is concerned, from
30 years it has reached 48 years. That
means, every two years, we can in-
crease the life of an average Indian
only by one year. If we compare
these figures, what js it really that
we are planning? I feel that we are
very very backward compared with
the rest of the world.

It we take the position of backward
classes in the previous plan perhead
annually there was a provision of 4
annas, i.e. 25 paise. How can there

it are going to be merely
heren‘.nary ag they came down for
centuries, then we will oppose it
tooth and nail. Therefore, if the jobs
are to be considered, the jobs must
be created in such a manner that the
hereditary quality must be abolished.
Only modern methods should be em-
ployed and jobs should be created.
That ig my first guggestion.

Secondly, if we compare the allo-
cation given at page 17 in the draft,.
we find thaf social services are sacri-
ficed. There is comparison on pages
17 and 18. So fer as industry and
minerals are concerned, there js an
increase of 40 per cent. In irrigation
and flood control, the increase fis
128 per cent. And energy etc. 102
per cent and social services hardly 30
per cent. Therefore, Sir, what has
been sacrificed is the social gervices.

Now, I would like to make u few
suggestions to the Prime Minister,
namely, unless the economic relation-
ship which has come right from the
Mughal Emperors down to the present
day, is re-arranged, nothing can he
done. And therefore, the Directive
Principles which are embodied In
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Article 30 should be taken into consi-
deration while making these pro-
posals and I am really sorry thet no
attention has been paid to the Direc-
tive Principles, particularly Article
30, which speak about the control of
ownership of the material resources
of the nation.

Ag the time is very short, I would
like to make two more suggestions,
With all the representativeg of vari-
ous sections of the backward classes,
have a full-fledged discussion with
regard to the schemeg of welfare
which they would like to have and
then adopt those schemes. Otherwise
if the principle embodied in the
Draft is selecting a few families or
selecting a few individuals, that is
going to worsen and the have-nots
would be stil] sinking down.

The gecond suggestion I would like
to make is, whatever the lands they
may have from the hereditary days or
even today, they should be taken
over by the State and the State
farmg shouldq be establisheg and
the modern methods of agriculture
should be employed. They should
be divested of the awnership of what-
ever little jand they have. Creation
of ownership amongst the backward
classes or the Scheduled Castes of one
acre or two acres, which is uneco-
nomie, is of no use. Take over the
entire land, set up State farms with
modern methods. That would be one
of the ways of improving their condi-
tions.

Finally, 1 would like to request the
Prime Minister that the view that is
taken sbout the individuals or fami-
lies, is not going to help anything.
Therefore, the proposal should be
considered at a representative meet-
ing of the backward classes and the
implementation also should be consi-
derad the in such a Conference.

With these words, 1 conclude.

MR. CHAIRMAN: Before I call
the next name, I would Hke to tell

{Motn.)
the hon. Members that here is a long
list of hon. Memberg who want to
speak. ‘S0, the time limit ghould be
strictly adhered to,

SHR1 SHYAMNANDAN MISHRA
(Begusarai); The time is being ex-
tended.

| Wt wwahe g (farey):
et wgw o ¥y geit #Y am § e
gar<Y corfr ¥ ot ariefaedy Ao ofy
wrf § 1 sarr Wl @ & ¥ ff e
e & WY wETer & 0wy ofY ¥
oY T AT JEWT ALF WAL WG AT WY
¥ ST WTEY § & uy AT R § AF
fr sifgfare & ot ¥ s aes &9
#d ot wifrer o § | ST A AT ot
58 WITHM T WY Tl wrd afew W
W AT 9T TH wCH T oA fggeart
srady AT 9T WTT & | HEgTET
e ¥ &few A qg v oY v g des-
wwifirgz gY, gATt miw WA g o
I gTHT WY Ww § a1 fwe omrfAer
¥ AT aTW WY TESAT BT | XG A
oY atur awar &, 99 ¥ af g & e
W 0% T 47 WA W Y O
woE ¥ W ATHA, 99 W U WA, A%
w34, afew 1w & 99 9 ¥ g WA
& f& am grra afas gfie §-ww
fareft arrr oY wrardy2 gorx &, A 9w ¥
afEd’, ¥ Ha W1 TeE gEr A #
&Y, wiw iy orefoary wfx # fr g0 o,
oY frT oo % T ¥ g @ e
g xew wwar § o .

WL g gOF wiwre W dE—
sua & oot ¥ Tgw, G 7K ww ¥
s Y T gt oY) A ane 3 gy
qEWE X | U WTAT T wEr §—

WH-LOF TT AT T W,
W WP AT S wr wY
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gmY cfenr &1 qaTIRET T AT
o= X @ fir qowd w7 gww "
g, wfer fgr gy AR—gAN -
T (ared A e we dY, wgT amd
w1 gy gy wy g mberat e
%, Afew o 7Y WL TA-F B TA—
A9 WA, WA AL, AT AT HAT
A ¥ w1 G §—FNE 4 TRETE,
wifw & a7 v & | wgr @y et
T% wTTEY ¥ qEIT & qrO T F1HWCA
v 97, T WY G & aew Jre-gry
ey ¥, Suft gt ¥ g @, ¥ wr
TR FT T%AT O F T & arg @l
aw W, 99 %1 fAEy @ awr o
7% o gvar-ge ag &7 A
fergeara # a1t | 9t GgY wT IWT
9, ga fqer $¢ F1 *@ W, ya § wri-
I 9T, WIH T GeA FoUAT | WG
g fadt i ¥ frgra weTo gt FT@T
a1, &1 WErT IY ¥ gw 67 sewy S|
o1, frmm  wwET Fwdr &7 FH FW0
a1, FIET ALY ATAT TH W HIX W
FEW FI U F@T 91, Wq FAA %
T T 9 a1 ag 95 STy € g W
wetw ¥ warfas 9w &1 Fe AN G
gq # drad fram & & 2 WO
| T §, 2 W AT AT AT WY
g 2wl fog ¥ omeer &, 3o §,
T U@ F T FIT WIAT TERA ®T QA 6T
A ) AT M g faoge aww
T § —Sw AT AT AT T ¥ )
oot w1 v §, WO qE™ K
wrw fasefl, sl W1 g@l  @Ew
U OT FH § | gW X wwIH WY
&< wAr & fd xA &7 gEAwT F,
e aefr s g —wedr &
“§HTH W AW wAT wT v famr |

AT wurw wdr o mift andy §
e widY ot & o @ 97 fE Y wr
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wgew frar, 99 & awera ¥ fr Ay
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FTaT §, FE AAT FATAT § WIC AT
ST WA G2 AT § A & Wiy ¥
wte & ol ¥ oF gt & ¥

1 winft ofr wr g TofaT v | ¥
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WX § g e arar Ear g HF &
ot i A w IR AW A13T
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Y IA wT a7 wE A0 faedt A 5 7
I F AT w X § wEwEmare ¥ o
B ET wArTHrar e E
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STg qEWIET T wwar § 1w
Fgrer Y gfae wre fagt anmg, oY e
forg @@t T dar FOF WY wEwy £9Y )
wrar A s faeet # & a7 sy
¥ &, oY =gt wyrf g ot § W ee-
fare & forg 2T g AT X § 1 WA

&0 g W gfve w A o gd
st wrEfagt Y srefiry ¥fag srecer
aify fsr WY Tgh & LRrNTH WY FHATHAAT
gHT | Tt qT R W N FT FR
FEAT §F, HAT F TM TE 8
qIFl &7 AWTT TAT a5, gy #
ot art ¥ sewr § I@ w7 g
wTAT HF W WTT 1 TgEAT ST,
a1 g AT qIA AT T AT A,
o7 g@ It & fony dgrat ¥ g Awd
# srETw O | Ar AT \mrgwr
qgT 9 #3 FT GEAT F & | WX
grfraTegT T TEAT &, AT ¥ ATFE-
frag ofcar & v ag w7t o ATAT
&, 2z Tgt T WY ¥Y qAE KT IAT @
AT TH AT BT FATE FT AT @, WAT
agi & w7 98 & fag cnfar w6 a1
wx ¥ g gw araa fw gifarege &
fordr Y fopmr <Y oY e &, ifare-
g ¥ Agral w7 W@y wwwEE § W ag
#r7 &7 iy Tar 87 ger § o T A
g7 % ghamey w7 ey § g e
arEY & canfa & & Y "W X

ag &y w= aa wfr § W & ug
wgat fe o s Wt o vw & A
¥ aewst &0 & a7 ¥¥ qw § W46
r o & Frg AT 3w Wy ¥ AT g
g & g fr sm e ¥ Aw H
TS o X AT g

%7 w7 Rl & avy & garey @

L&
SHRI K. LAKKAPPA (Tumkur):

Mr. Chairman, Sir, the document
placed before the House by the hon.
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Prime Minister for discussion has not.
indicated the direction in which the
country’'s economy ghould be deve-
Joped and should be implemented.
I would Hke to quote one thing that
the Draft Plan which was placed
before the National Development
Counci] was, for the first time in
history, rejecteq by the various State
Chiet Minisgters when it was discuss-
ed. ] will never minimise the im-
portence and also be keen interest of
the Prime Minister because he takes
certain concepts of Gandhian ideclogy
which is very dear to him and at the
same time, he sincerely adopts a
certain planning erivisaged by
Jawaharlal Nehru. This shows the
far sightedness of the Prime Minis-
ter. But, unfortunately, it has been
coming into conflict with the Janata
Party constituents of warious chare-
ters and gshades of opinion. Now they
are {ryving to dilute and dismantle
the very spirit of the Prime Minister's
concept of planning by various factors
through ‘various people,

There has been—it jg needless to
state—a lack of unity on economic
and gocial purpose within the Janata
conglomeration, itsel! and thig is the
main bottleneck. The differences are
revolving around conflicting approa-
ches on plen priorities and strategy.
It is clear that the basic economic
policies of the country can be evolved
only on the basis of a national con-
sensus. But, unfortunately, the
national consensus was not there &t
the meeting of the NDC and at the
same iime divergent views were
expressed regarding this plan concept,
the Rolling Plan and its concept.
This is nothing but dismantling the
planning system that had been en-
visaged by the previous Government.

DR. SUBRAMANIAM SWAMY

{Bombay North-East) : Sanjay
Gandhi.
SHRI K. LAKKAPPA: Do not

guote Sanjay Gandhi. You may be
having phobia for people. I do not
have., 1 am always for the people
1 have been serving the people for the
last so many years long before Dr.
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Subramaniam Swamy came here.
You may be having phobia for people,
but Ido not have a phtbia of that kind,
In spite of Prime Minister's tribute
to Jawaharlal Nehru for hig great
foresight in introducing planning and
its incorporation in the NDC resolu-
tion, it has been confronted by people
who are holding the concept of
private sector—thiz of course the
Prime Minister genuinely may not
believe—but the constituents are
opposing the concept of prospective
planning and algg the development of
the nation, of the country and its
economy envisaged by the Planning
Commission and how thig Planning
Commission would envisage the deve-
lopment of this country, we have to
see. The performance of the Janata
Party in one year is a clear reflection
how and in which direction that is
going on.

I would like to quote something
which is very relevant here. To give
remunerative prices (o the jute gro-
wers hag been opposed by no less a
person than Dr. Subramaniam
Swamy, I am putting it to you be-
cause this is an occasion to tell you
how they are diluting the gystem and
are doing dismantling systemtically
as far ag the entire planning and
developmental activities of this coun-
try are concerned

AN HON. MEMBER: Nothing.

SHR] K. LAKKAPPA: Nothing is
wrong, if you hold that gpinion, them
I cannot say anything about it. But,
unfortunately, people of this country
were given d:lfrerent time and again,
warnings.

MR. CHAIRMAN: You address the
Chair.

SHRI K. LAKKAPPA: I will tl'ke
some time.

MR. CHAIRMAN:

Strictly 10
minutes.

SHRI K. LAKKAPPA: T would
like to quote another performance of
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the Janata Party As far ag our eco-
nomy js concerned,—You see the
direction in which they are going—
not only there is economic stagna-
tion but the growth has been with-
held. There was money supply and
it was up by 15 per cent. In 1977-78
financial year, the money supply ex-
panded by 154 per cent. Between
March 1977 and March 1978, it rose
in absolute terms by Rs. 2402 crores—
from Rs. 15,609 crores it rose to
Rs. 18,011 crores. Thig increase of
money will create inflation. In that
direction, the performance of the
Government is going on. 1 want to
say that whatever may be the figures
you have quoted, no new direction
has peen envisdged—other than guot-
ing figures and explaining graphical-
ly how 40 per cent is below the
poverty line ete.—which figure is also
not correct. So, quoting figures and
increasing money for certaip items of
the Plan outlay iz not an indication
of any plan for the development of
the nation. Firstly, in regard to uti-
lisation of man-power, how it should
be utiliseq has not been planned or
envisaged. That requires will on the
part of the Government, the will that
controlg the entire nervous system of
the Government. That will, that
codification and that consolidation of
directions towards growth is not there
in the Government. So how can we
expect any growth? This is only an
ornamental document that has been
placed today. There ig no difference
between previous plang and these
documents, except that there ig in-
creased money for certain items like
road work or employment or for
some industrial purposes. But how
are you going to utilise man-power?

MR. CHAIRMAN: Only two
minutes more. You are encroaching
on the time of other Members.

SHR] K. LAKKAPPA: My whip
told me that I can take a little more
time.

The basic concept is about the
large-scale sector, the industrial sec-
tor. The large-scale sector, the in-
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dustrial sector, the heavy industries
which are already functioning and are
giving or bearing fruit are to
be dismantled by this changed
concept and we are
back again to the bullock-cart
age. You want to generate employ-
ment in the rural areas, but what
are the industrial resources available
in this country, which can be exploit-
<d for human development? If growth
is envisaged, in the plan which has
been created, the work under pro-
gress, and then water, forest wealth,
mineral weulth and man-power has
to be coordinated. Unlesg you create
a coordinated effort and there is
will op the part of the Government,
how can you implement the schemes?
Today we are having different types
of Governments in different BStates,
with different jdeologies. Y¥Your part-
ner in West Bengal is asking for a
dialogue between the State and the
Centre—which envisages a certain
system of ideology and political phi-
losophy. You are a partner here, but
you are denying that dialogue.

MR. CHAIRMAN: Please conclude
now:cooperate with the Chair.

SHRI K. LAKKAPPA: So, there is
no question of any jmplementation of
the draft Five Year Plan which is
under consideration as it does not
envisage in which direction our coun-
try can develop and what is the
economic strategy that we have to
adopt and what are the resources that
vou are going to exploit to meet the
situation. There is nothing about
tackling the burning problem of un-
employment, under-emplpyment, rural
economy, industrial growth, utilisa-
tion of man-power, science and tech-
nology, the manner in which you are
going to deal with science and tech-
nology and treat scientists, the man-
ner in which you are going to advo-
cate the private sector. You are
rendering help directly or indirectly
—by goft-pedalling ang indirect nurs-
ing—to the multi-nationals. How can
our economy come out of the elutches
and stranglehold of certain groups In
this country? The document does nod
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envisage anything in that respect. No
infrastructure has been created either
ideclogically or economically. The
entire thing requires a fresh look.

Qurs is a developing country. The
country's gelf-reliance in wvarious sec-
tors depends upon the will of the
people and the wil] of the Govern-
ment. The will of the Government is
not there and, therefore, the imple-
mentation of the various policieg is
impoasible. Political freedom without
eeonomie benefits to the people has
no meaning. We should not discri-
minate between people. Today, we
find everywhere class confliets, dis-
crimination, favouritism and nepo-
tism. For example, the banking ins-
titutiong are catering to the needs of
the vested interests only ang their
own- kith and kins. The whole ap-
proach of in this document is indica-
tive: of the capitalist outlook. I do not
think that the discussion on this docu-
mant ‘would bring any results here: I
would, therefore, warn the Govern-
ment that they should change the
concept and bring about a revolu-
tionary change in the entire system
end bring this country to prosperity

and plenty. With these words, 1
cenclude. .

SHR] M. SATYANARAYAN RAO
(Xarimnagar); Mr. Chairman, Sir, I
wag really astonished to hear Shri
Subramaniam Swamy's speech today.
As a matter of fact, by saying that
for these thirty years, nothing has
been achieved, it is not only insult-
ing the Members, but he is insulting
his own Prime Minister. You should
not forget that though the Prime
Minister is with you now, he has
been out of the Congress Party only
for eight or nine years. For twenty
or twenty-one years’ he was in the
Congress Party, and he was very much
involved in the preparation of the
Pirst, Second, Third or the Fourth
Ftve-Year Plans, as Finance Minister
Deputy Prime Minister ete. So, to
say that we have not achieveg any-
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thing during the last thirty yesrs ls
an insult to him as also to other
people.

This document makes it very clear
that we are self-sufficient so far as
foodgraing are concerned and in cer-
tain other respectz also. The only
thing that they are emphasising is
that there ig disparity among and
people and what we have to do to
reduce this disparity.

In this connection, I appreciate this
document which lays much emphasis
on ggriculture and rural development.

Agriculture depends upon so many
factors. To develop agriculture, we
require irrigation, we require electri-
city, we require fertilizers, we re-
quire pesticides and gso many other
things. What have we done so far
in this direction? Take the case of
irrigation. In this sector, unfortu-
nately, we have neglected minor irri-
gation. There ig lot of scope in this
sector. All the major projects, which
we have undertaken wnd have not
yet been completed because of scar-
city of money and other things, when
completed are not going to irrigate
the whole cultivable land in this
country. That is why, we should lay
proper emphasiz on minor irrigation.
The Prime Minister is not here now;
I would like to request him to look
into the scheme of Dr. K. L. Rao
about linking of Ganga and Kaveri—
I had mentioned this last time also.
This is very very important., ] know
a lot of amount is involved in this
project but it is worth taking up.
That I would like to say. If this is
undertaken, not only the whole cul-
tivable land is irrigated by this but
also there will be an emotional inte-
gration in the country. We always
speak about national integration, If
the Gangu iz linked with the Kawveri,
naturally Ganga water will flow thro-
ughout the country from the north. to
the south and people would lke very
much that they are having the Ganga
water and naturally, it will help
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national integration. In this connec-
tion, I request the Prime Minister
and the Planning Commission. After
all they have to provide the amount
for this purpose. This js very very
important ang emphasis should be
lald on this.

The second point 1 went to men-
tion is about the development of
backward regions. I am really sorry
for the development of backward re-
gions you have not provideq any
allocation for new railway lines. You
speak about the development of back-
ward regions but, for the develop-
ment of backward regions, railway
lineg are very very important and
they play a major role. But in this
‘document you have made it very clear
that you are not going to undertake
any new line at all. You are only
taking up modernisation of the exist-
ing lines, electrification gnd conver-
sion of metre gauge intp broadgauge.
This is wvery unfortunate and parti-
cularly those who come from the
backward regions are sore about it.
1 also come from Telengana, a back-
ward region and there are other mem-
bers also who come from backward
regions and it ix a great disappoint-
ment for us. Without railway lines
we cannot develop these regions. I
think this document has not begn
fully discussed by the Chief Ministers
and when they discuss, I am sure
they will lay emphasis on this. So,
through you, I request the Prime
Minister to kindlv sep that some new
lines are laid. Since independence
there ig not a single line laid. This
is a great injustice and 1 am sure
wyou will please seg that new lines
mre laid in these areas.

The other thing is that we speak,
about rura] development. Al right.
wou are going to provide some amount
for the construction of roads, and
rural water supply and all these
things vou are having. ‘The only
thine I would like to say is that
whatever you achieve will be useless
unless you contro] the population. I
¥now you cams to power on this

VAISAKHA 18, 1900 (SAKA)
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point of Nasbandi. I do not say any-
thing about it but the only thing I
would say is: however much you
achieve and however much you deve-
lop, unless you control the popula-
tion, you are not going to he self-
sufficient in this country. That will
be a very very dengerous thing. You
please consider, Mr. Subramaniam
Swamy, I know you always speak
about Sanjay Gandhi and Nasbandi.
But thiz Nasbandi is very much re-
quired—] will tell you. ¥You may not
apply it by force but when I read
this document, nothing is mentioned
about it. They have not given any
importance to thig population control
and unless you control the population,
it wil] not be possible for our coun-
try to achieve the economic develop-
ment wg want to achieve.

About industries, my leader, Mr.
Stephen has already mentioned. You
are emphasizing rightly on the small
scale and cottage industries. It is
we have mneglected
these but we were emphasizing on
big industries. Recently Mr. Fernan-
des, while addressing a Press con-
ference in Calcutta, has himsel! wd-
mitted that unless there are ‘big
industries, there is no question of
development of small scale industries.
These small scale industries depend

‘much upon these big industries.. So

there ig no question of neglecting big
industries. If anybody thinks that
we have wasted our money on big
industries and we should have now

_only smal] scale and cottage indus-

tries he will be very very Wwrong.
That thinking is very dangerous to
this country—I am telling you.

You are saying about this unem-

‘ployment problem. The Prime Minis-

ter said that he iz going to solve this
unemployment problem within 10
years, Last time also I put a gques-
tion to him. Within ten years you
are going to remove unemployment.
I would like to know in this one _
year how much of the problem af
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Samar_ Mukherjee was also mention-
ing about it. You hmave not solved
this. Problem of unemployment is
linked with big industries. If indus-
tries are there unemployment will be
golved. We should not neglect these
big industries also.

My last point is about rura]l deve-
lopment. Without land reforms there
is not going to be any rural develop-
ment, You are allocating crores of
rupees. So many crores of rupees
are going to the rural areas, but they
will go to big landlords only. That
is not going to solve unemployment
problem, of which you ure very very
particular. That is why I say land
reforms are very very important. I
woulg like to emphasise thig point.
In your own interest and in the in-
terest of the country unless this land
reform scheme is implemented, un-
lesg the landless persons are given
lands, there will be chaos in the
country, 70 per cent of the people
are dependent on agriculture, 79
per cent of the landless poor people
are there. That is why this problem
is very very severe and urgent. Please
try to solve it.

Again 1 wil] request the Govern-
ment and also the Planning Commis-
sion to see that they should revise
this new dangerous policy sbout the
railway lines. New lines are wvery
much required for the backward re-
gions.

SHR] P. K. DEO (Kalahandi): Mr.
Chairman, I congratulate the Govern-
ment for having produced this bold
document—Draft Five Year Plan of
1878—83 which has envisaged an out-
lay of Rs. 1,168,000 crores.

In this regard I would like to
point out, while making an inaugural
speech the Prime Minister has frank-
ly stated that as there has been no
consensus in the National Develop-
ment Couneil, probably they will have
to wait till November, till the Finance

and the National Development Coun-
cil meets again. So, I would like to
know from the Government that from
to-day till November of this year, are
we to take that this wil] be g Plan
holiday? Are they not going to im-
plement eny portion of the Plan as
envisaged in the Draft Five Year
Plan of 1978—837

Now coming to the other point—
the Prime Minister has been to my
constituency on the 9th April, 1978.
On behalf of the people of my consti-
tuency, I deem it a privilege to
congratulate him.

MR. CHAIRMAN: You will resume
discusison to-morrow.

Shri Ravindra Varma, Minister of
Parliamentary Affairs and Labour has
to present the Report of the Business
Advisory Committee.

17.58 . hrs.

BUSINESS ADVISORY COMMITTEE
SEVENTEENTH RrPomT
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): I beg
to present the Seventeenth Report of
the Business Advisory Committee,

HALF-AN DISCUSSION
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wuf o€ ¥ | F @@ wara ¥ feafy
=) faegw e w7 ¥ gaT & @mA
AT Agr § )

wagT wET ¥ A 2w feard-
¥ Oix Aies FRW wafEw §
11 wa@, 1975 ¥ &% 13 A,
1975 &F wAYT TN WA F WAF
ol o e o W rerfiat )
o ¥ wYT aarfa WY, 95 O%
s & 1 1976 ¥ 9+, 1976 ¥
AT, 1876 ¥F wgngd fewr #r
aurg w1 w7 fvar a1 v d
s Wiex W woIfcE *
T 11 wordl, 1975 ¥ 13 9A,
1978 &% wiw ¥ wE s dad
frg wo wage wr WA & waw
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zod ®1 weed §, WA wr gErk
T ¥4 §, ag geAT g & fEw
FWE Wi ar wEw W Hrod
w1 TATH §, A AGAT G AR ATS
Tt w1 , ot 5 @1 1975 W fed
T ¥ wrT geem ¥ O SR Q9T 97
si¢ fSasr ga fageae, 1977 ¥ (war
T 91, IGH @ o sa fear
a7 =g gt A gErk ¥ wef ar
TufAE waE w1E # o A7 e,
ag Jax ¥ faar wr w it Sw-
FrdY adr # i vk w W €A,
xafirg w 9wt @ fear mEr o
xufag wa dargamr | 7 ke, 1978
®t I wrAA ager & gew fea o,
wqH ARt el 9Rw # s G,
¥o% it § Sdfee qaw qr | Awf
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during search of

Tt qRa ¥ gand ¥ e @ F,

Wy dwer feardiz oY fex s
it & wY Y 11 s, 1975
WY 139m, 1975 & ¥, St @™
TOHY gUT 9T, TH AT F gawr a8t
ok oY | & T geew # oaer oY
werdt & fag Wi xe g § 0f
WY 7 g), WA agex ¥ Ay,
ag Feder wom g § R sy T
TON ¥, WET AF WIS I W GATE
o< foreit mpar€ &1 w1 97, 1976 ¥
T, 1976 TF GUT 9T, TF wRE A
ory Uiz Wrem goET Wi w4
st feg & drw ¥ gur av S ag
wit¥z gur 22 W, 1976 %t faw &
wrvter ag ax foar aov o fie ek
T 1 oy B2 F firmr sror Wi
Tg A w1 gt shom gEH A g WY
wver s o el gw H ¥ 12 wEAT
WX HORTT ®T g WiT 4 WA
wi® war fag 1 g ot aqarf S7
/I AT WTTT FOFTT HY &7 GTHIT
Tad 7w WX W Y o vt e wEA
WM WY wIET qTdw gr A I9
oiftiiz #Y oF ey & gz 7 AW 9T
@ awar g | ag 22 uf, 1976 W
qiftéiz g7 M s ward) fag off W
WG WO & A F g ur WY 9w
g § 27 feavat, 1976 ®1 WY
IH GNT ¥ ERVRT WIH TALWAA
off gfoge ww &, v 27 fewsare,
1976 %Y wreww foitd sft qwe wTTo
gar, Awcta, I Hww OF
Y segyr W & forad sgr v § fw
Gy g ¥ T W W T W @,
wTT e ¥, g qay @, ¥ ¥y
@ 9 wm ¥, ol welt
oy wm, @ FP wA &
amx AR gy Wi agt ogwr ¥ A
Fo miff faer | 1@ &0 ¥ ¥R WO

Moti Doongari 3
Palace (HAH Dis.)

e & qurfew oy o o€ %
o Wt 7 frem & | ag P 27 framr,
1976 %Y ghagrnw off & smEiw
Hwmw AW & Jwohy WY dor o A7

wgt 9% Sg  arery &1 qwrer
IJEh wReE ¥ ATCr TORTT & qTE WY
g sumer &, 9w feqiE & wmaTEaT
g Frrownd § fir o & wrome #r arank
¥ it AT R 5% A frnd | TR
fir W seaT wo ST & amx
TE THT GATH E) TAT § ) T O G
¥ ww # e fre, s ot g
def & 7 gr, § W A g gk
s ¥, mfieme = &1 wgT aw oww

&1 & | gow Trw § & W et ax
frms sonm  =gar fs @ we
e wdre wqifEdn W g6w &
waricdrer &1 fomr, 9a% are & &
wtfredee ford 2 g g 1 4 w09
90 W T¥ & Wrw  WeE
waw wafehw = fer Wi
whifrdedT 4 0% 90 wTw WT
wr Y wre Tww dvw aulfdw W
famr | Wew w@wT A wage § §
YT WY H TN A TEET C¥A-
feda= frar | Tpw Ewer oY T ofy
WAV 490 WTH ETH  FT AW QR |
TEH T F ¢Hw I feuRde &

oo ¥ saArdy ww off § 1 o
w21 w7 T fakwe wRT FT OE
& o faem w awr § Wit go0 T



399 Articlcs seized
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[« wetw gaE] -

ooy ¥ ey ¥ oagy ¥ ST q
¥ | MEE %1 suteehe fwar ¥ o
£a¥ BrEd & fag a9 Fiw yart fag
q¢ ¥ 0T w9y & fdwqwT wrew
st S wE % O WA ST amea
oY T YT o7 Wt § 1 98A T W
WY ¥ qwAR Aedy o wEy
wak daw & fawrs ade war fag &
Mer wOW vEfafezt & g sdfer
¥y ¢ ot fis soft dFewr & 1 wafwg
W W N oSqrar §e A wE W0
T ¥ 1 Afer ga fow s R AR
wrew Y A% ¥ a7 wu Fear § Wi e
wOR & arg S gATd wrefed 9,
IHT ¥ v ¥ Frg w=gi gawr fredioe
feqr | Y AT TEA &9T A T
Jume &%, wagL WX £A%A 29N
feqrddic #7 awTg ¥— WES TRfEw
fedze wi% Fa g TRE wRE
AT 895 ¥osfte AW ¥ 1 wAW
warft fag o #1 a6 & &% 7 5 w70,
71 WTE 2589, 172 899 ¥ A A1e%
Fwrwtega &% ¥ & Cyew d3a ofad,
ta fym ofwd, fre 8w ofad
T weee wgEr # WY angieRt s
war) fag #1 aww 4, IA%T 2 F0E,
98 WM SYAT AW Iger & AT |
fofer wrq T §94T S99 & T4T
WIT T A Ty ®Y gL faedt
g § Y | g W FiE QW
oy wiew fda art fr &% &7
12 ®T®  TYAT ST AT WY 7 & o
fronfsas wmois 4, IAET 2 W@
FAT WA W | GH A ¥ M ENT
Y T feenos ¥5 Tow # ¥ €7 T
ey ot 3% WO T 7 afir § o f
M v wredidsd wa e &
wvfy ¥z gVt §1 26 ST ETUTEATL
vn dwy fegidde wr wemar § o
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AH
fe feegfex &, =g agw L
Ia% A ¥ o wdAardy ww oy §
t

oyt aF dod W gAw e
farr gor WY W 3@ g, ¥ ERE
¥ & gaegl #Y sAwTr ¥ fag oF By
7 AT W1 9T ¥ &7 AT /AT W

4T W ¥w 9T @ ®AT R
[Placed in Library. See No. LT-2230/

78), fooli famrgam § f& ex
s warfd & o @ fed
§ s 3%, aRaT 39w, Tuage
e o gl o fey wogAd o
wrer faar ag 4 w8 90 T TIY ®
g 1 Faw g ufer v 9w Tows
guT & 1 §Et TAww dww fegrdi
7 faedt 3% i wrET 9% WX T gy
7T aq e § afwa fod 1 s o 3w
frar #7 4 ¥07 00 T8 TG & wANT
® R ATRAT AT | §F 997 & gad
¥ At w97 AT weer 7 99 & vw ¥ o
91T AgT WA T §NT § A% 1F TG
¥ gwr & fr 29y T D7 U wEw
T gAT § W gEE wewia wrark
o g & T & 1 gafay g
Wt qv 77 ST g arar fra i ag forar
o 5 Yt g0 ¥ 5w A faar qgi
gy wr gark 7§t gf rafog s
Tamg W ¥ are ¥ sama Far wk
AT S & 71 ¥ 79 gAY femmg
FET TOT AT A F a1y qor a7
&Y 9% arT § wifew sedr ¥4 o)
AT gt Y gl arrErdr @y fadr ¢
ag wrw & ¥ ow@r g 5 AR ¥ &
sifafowr &t w3 wET 9 foe Wk
gfas gg § Sa% Irew, gw feamwe
9 (T 90 AT F FATHT IO TS
famr & v ww Wl yaen dvw
wafed o 7 X s gwv &
gqu framr v fear g 1 & gaweae



1
® during search of

st 2 s ArATGTIWAN )
et wgice *F v § ¥ g o
grr ¥ orrerdr & fag ¥ ¥ feg
Ao £

W1 geR W wEE@ (I99F)
et sgEw ¥ wac ¥ fefe fasgw
ars g1 Tk & FoETe Y feafa o T
TR A% FT AT ¢, gan far oy ok
o & & gl smeery A §
fr Y mrer dr fvar Ty 39T faar-
qre AT SreoT F4T y £ f, gHar
T FTOW QT | MTAEA AHTH TG A
o ot & wryor w7 & FET E O
aw T ¥ wrow & 5 gasr o
T8 #r 7€ "X ag T T wr fw
wet wat & Fary fersy &7 w7 fraT @ 2

waegt ¥ v q1 dqw ¥ gy wwi W+
farwz @ gw & fis g & o w1 qErd
# ferm & WY wgg & ATt § gy Ay
& fr wo adt faen, Afer fremar o
T & @y AT @ ¥R AT W A ww
¥ €% ®weAT wifgy amw wRg W
Wormew 7 g ATy | o qETE ¥y wf
Tq wn ferdt qoiite Tt whz o
Xz fier femr o afoeely & g ol
wrmfoff 7 T off GTE ATE wErE
g wifgh arfis wa o SeTEWT R, AR
E i Ll

wgr o & fie ot A R M
A WA AT A R A
ag woi w7 fasw & ) Wi aw ug
ame wiY & & g w7 @war g | Afiea
wTet " Tt & v o § ol e
Qo F g WA &7 e o wAT@T wren
E o wwer wwi T @ YT &
W ¥ gu< § wamar mar § v oo
wrpiza fady § ol ¥ mraTe 9T Wy
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g & § fr 7g oo arew § 1 e

fegfr ore g o@ 7 oo wyr  fw
vy feafer w15 v &1 & dfier go ot
73y § I oY W faorsa g g
AT SqTEr WeeT EFT WK Ay a9y aF-
Wew % goew K OF

ot weiter w99 o @
& wraey ¥ ampTer Whor ¥ feg ok W
wgt aw g & # g5 T vy wear
E | e oW gAY 4 et W1
afaw 1 § oY 7T W fred arw
¥ oy ¥ @ fE g Y o
g 1 9 giew @iw feg g, W
e W & wraT Ay art 7 a0 &6
ares ¥ war mr ol 3@ T
Az W Fulr ¥ wr M) 1wE
HATAT ¥ a9 ¥ gH w1 9 o
s AEY E 0 WINOT 9 &Wa ww)
ot #1 W, Az ¥ W aw qnT
ww AT ¥ A N ge. ..

off FEW WA ®ENR AT W g
womgit fe vt ft o of ?



© during sesveh. of
ot white wfirss  (wdwmz) -
ag #% wr ¥ ? '

o Tt WO ;. THATHT AT
&, e ot T & S 9 Wl &
T g ¥ )

it winfe  wiwes : ow W @it
®T gUATHT ET1 AT § WX A IEE
grafaa @10 § ST WY grm B

st wftw wwwmw : IEE ATE
¥ vy zeraa 1 orgug ®Y qErd F oAv
e Wl a2 g R 0 wwiER
AT TV AL 2 FEw O HiaE
& wra H gg go e g By 1
ag srizwes fadr agi, sa%Y e o,
YeATAT TATT AT, SEEwma fEw A%
01 3% arm §x Sred o ow few W
gTwT & AT wrE oW fowma W
a% wagy e & ar fedt & oA
% 2 fr foaem aer gora IvmR fear
T T T WA gH AT TAeT §, ar gad
Fowr frw g graf & 1 A
forwaa o A% wrf T A & o
W\ wgt a% IW ww X A § W -
9 T HET & 9vF @ Wi aeEw
T g i ag wvT AEEE 8 &
FaTaT ¥, ¥fww wq womg ¥ WA F
¥ faar #f 7Y &Y & qwwar g v 3%
arw A % faed w1 qar § Far A
£/ | wre wf qrT wvew ¥ 9w
WAETE Y WX ATRATRWT ORIT WY
W witT i Tt ATaey W6 wwte
O &, WTX wF STCETRET A0 WY
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Pauu (HAH Dis) _
& wwan § e wYE anfan §, Afws o
qre & YT T ORI STy &fee-
wré grft FYE ¥rniEga ar GarEw Aot
a1 frx fafee =0 @ ga% gary ¥ aiw
AT |
| gwR W wwE AT AETE w5

T I wHT WA Ay g
o A ot P ag A W e g g

MR. CHAIRMAN: You have al-
ready put the gquestion.

ot weiter wwwre - gErE & ey
% ot frar e gafur Fag ¥ :
National Geo-Physical Research Ins-
titute, Hyderabad, Engineering Corps.
of the Army, Central Public Waorks
Department, Archaeological Survey
of India, Directorate of Inspections,

Income-Tax ang Department of Cul-
ture, Ministry of Fducation.

(wrwar=)

Sy ww it waErd gHifen w5 af
o1, R o qer wifs fow  wwa
 wRY I d9m, fady 3=, o,
T AT G A gFw Wi Ao g
Iq wag mx draw faen fomd 39 ww
ware o formy gem 91, 250 AF T
waTE Srafey & arAry ¥ ogy fedr WY
faoamg wgh ¥, 3% oy & fedr ¥
AT AT I g ¥ A 150—150
%z & = §, ot aefr wor g
g MY =f g, wf age
Fetcagt e cwrgwry 1w e



405  Articleg seizeg
during search of

& TR § wawg gfew wr o
fenddza ®Y WO MaT  SEAY Fowar ¥
are, wuifow WOy & AT §  arAerdr
gifra v w8 1 wYr oA ¥ g o™
e o7 aget fE Tl smerd &t
o & fr 100 T T ¥ sATEr
a1 =TT W@ §, W dE H o250
g gt A W faw @, 33 wa &
100 F{% WW A 9T AA wmER
10,000 T7I% ®e & TOWT T, 5AfAL
&9 ¥ IN AT AT GTHC KT G
fr ¢o dwF & g ®H WAT FW
gr1T ¥ a2 ooy formr fe oy e
F7TAT ZYE EMT 1 10, 5 90 Fo & oY
g Frx a1 F1E q A, W 10,000
w07 w7 &1 wore fom S @ A
WSGT ZT AT | WS TH "M 9%
I ®AT AT wTETT 7 GFen fwar

il TW ATW wwwg  (TmgT)
11 ®799Y, 1975 ®1 A1 A194 g7 @A, .

MR. CHAIRMAN: You have already
put the question,

=t gew Wr wEE - gty S
urw wwt 1 faww & f& *mer w9
AAYS THTT FHT FTT AL FA7 14T 1
ag mursreqEt § ot wmar @ 6 oW
wEw i wwi Wy g€ & 1 a1 oF e §
4T ot T AT w0

GMGIPND—L-—931 LS 6-7-78-—800,

VAISAKHA 13, 1908 (SAKA)
MAY 3, 1978
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oft weftm wwwrw : aamfr =EEw,
11 S7ud, 1975 ®t ot fageor ¥y
AT 927 9T 7@ & IAH AT wIW
swfrdre & fodr swre w1 w1 e
sqqe maar faser & Ag¥ frar ) 11
FTaEY 1975 ®1 ST A=TORA; o wf 7g
Fam af freev fogA ot ozfaE,
qet A wAtEr g % & AwET 9v Ay
uw wify fadaa, 78 fr=er & & =l
FA7T B Tre. af foeelt B & aanysh
waa waet far At ¥ as wraw
qx, 7f fzodfl, z7 17 eqrl g A
fa=t & 11 wmra, 1975 W AT
Zurd 1 Ak fadt rata v 11 s
1975 ®t ®1E #rar 757 gur § o

W gON WA wHAT . AL A FY
IAT AE WG AAR-TAT §
2 fo ardtoa qwr wAm 0 IW W AT
AT FT F

SHRI SATISH AGRAWAL: No
maore questions?

MR. CHAIRMAN: You have already
answered. Now, the House stands
adjourned till 11 AM. ftomorrow.

18.24 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
May 4, 1978/ Vaisakha 14, 1900 (Saka)



